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Wednesday, March, 26, 1980/Chaitra
6, 1902 (Saka) .

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Lang for Industries in Backward
Areas of Gujarat

+
*203. SHRI AMARSINH V,

RATHAWA:
SHRI AHMED M. PATEL:

Will the Minister of INDUSTRY be
pleased to state:

(a) the names; of industrially back-
ward districts in Gujarat State;

(b) whether there js any proposal
to allot land for setting up industrial
units in those areas; and

(c) if so, the criteria adopted and
the names of the Government agen-
clies through which 1and is being al-
lotted?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) to (c) A statement is laid on the
Table of the House.

(a) Amreli Banaskantha, Bhav-
nagar, Broach, Junagadh, Kuth
Mehsana, Panchmahals, Sabhar-
kantha and Surendranagar dis-
tricts of Gujarat have been declared
backward to qualify for concessional
finance from the flnancial institutions.
Out of these districts Panchmahals,
Broach and Surendranagar also
qualify for Central Investment Sub-
sidy and units set up there are eligi-
ble for subsidy at 15 per cent of
10 LS—1

fixed investment subject to a maxi-
mum of Rs. 15.0 lakhs,

(b) Allotment of lanq for setting

up industries is the concern of State
Government,

(c¢) In Gujarat, sheds and plots are
allotted to Industrial entrepreneurs
by the Gujarat Industrial Develop-
ment Corporation.
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SHRI CHARANJIT CHANANA:
We will examine the valuable sug-
gestion made by the hon. members
in consultation with the Planning
Commission, which has appointed a
committee on the development of
backward areas.
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SHRI DIGVIJAY SINGH: The Gov-
ernment has declared the districts as
industrially backward. Would there
be a proposal of Government for hav-
ing treated not districts as backward
but talukas as backward so that more
equitable distribution of development
of industries is there?

SHRI CHARANJIT CHANANA: In
fact the hon. Member has raised a
very relevant question. The reply to
this is that we already have two
stratum as far as development of in-
dustrially backward areas in this
country is concerned. One is the in-
dustrially backward districts and the
second is industrially backward areas.
It may be a district or a patch of dis-
trict. It is done already. In this con-
nection I would like to draw the at-
tention of the hon. Member to Chap-
ter 6 regarding guidelines for indus-
tries and Chapter 1 for policies and
procedure.
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SHRI JAIDEEP SINGH: In con-
tinuation of the question asked by
Shri Digvijay Singh, in Gujarat there
are three districts which have been
declared as backward. Now, all these
three districts naturally are not back-
ward. In fact, parts of these districts
are as developed as many others but
some are very backward and, there-
fore, this question was asked. Becausc
unless that is done, what is tending to
happen at the moment is that indus-
tries are being located in the forward
areag of these districts Which are
close to very big industrial areas like
Baroda.

SHRI CHARANJIT CHANANA: 1
have aleady drawn the attention of
the House that there is a Committee
headed by Mr. Sivaraman, known as
National Committee on the Develop-
ment of Backward Areas. They are
studying the economic impact of the
policiés etc. of these very areas. They
are also considering the issue which
the hon, Member has raised.
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SHRI XAVIAR ARAKAL: The
hon. Minister has said that a sub-
committee is looking into the plans
and sanctioning of these projects. But
I would like to say that certain units
have failed miserably. Has the Gov-
ernment considered the causes of
failure of those industrial units which
were started by the Government and
whether they are considering to give
some help to these industrial units?

SHRI CHARANJIT CHANANA:
Ag far as the norms for identifying
the areas are concerned, the Com-
mittee I have referred to is not re-
considering the norms at all. The
norms remain the same., It is only
the functioning and the growth of
these areas which has been considered
by this Committee. In the process, if
there are some areas to which the
attention of the Committee is drawn,
the Committee would consider that
aspect.

SHRI B. K. NAIR: We have to
make a distinction between industrial-
ly backward and industrially not so
backward, districts as well as  the
backward & not so backward States.
In Kerala we feel we are industrially
very backward. In spite of all the
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facilities available, no new industrial
unit is coming up in our State.
Therefore, while setting up industrial
ventures in the country, will the hon.
Minister consider the backward
States? Would he also evolve a for-
mula by which the capital investment
by the Centre will be distributed
throughout the country on a popula-
tion basis?

SHRI CHARANJIT CHANANA:
The hon. Member hag shifted from the
district to the State. In fact, the dis-
trict is a part of the State. The object
of identifying these areas as indus-
trially backward districts or areas is
to promote higher development in
those areas and, therefore, in those
States. If you®see the list of indus-
trially backward districts, you will
see that the industrially backward
States have the maximum number of
such districts and areas. Therefore,
this is already being covered by the
scheme of industrially backward

areas.

Mishap at Tarapur Atomic Power
Station

+
SHRI SATISH AGARWAL:
*204. SHRI SHIV KUMAR SINGH:

Will the PRIME MINISTER be
pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn towards a
news item appearing in “The Hindus-
tan Times” dated the 2nd March, 1980
under the caption “Major nuclear
mishap averted”;

(b) if so, the details thereof and
the steps being taken to avoid such
dangers; and

(¢) the action being taken against
those responsible for proper main-
tenance of the Power reactor at
Tarapur?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) Yes,
Sir.
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(b) During the routine hydrotest-
ing of various gectiong of Unit I of
Tarapur Atomic Power Station, before
-starting the reactor after refuelling
some minor leaks were noticed in the
by-pass lines of the recirulation loops.
These tests/inspections are periodical-
ly carried out on all reactors, There

wasg no danger to the surroundings or
the station.

(c) Well-established preventive
maintenance procedures are followed
at the Station and thig has enabled
detection of the leaks and hence the
question of action against main-
tenance personnel doeg not arise,

SHRI SATISH AGARWAL: The
hon. Minister has pjobably referred
to an accident which took place some-
where in the third week of February.
May I know from the hon. Minister
whether it is a fact that another acci-
dent took place on 14th” March 1980,
which resulted in the gushing out of
radio-active water into the regular
building? This happened when at-
tempts were made to repair the
cracks in the 6” by-pass line of the
primary coolant tubes, which carries
the radio-active water from the reac-
tor core. As a result of the accident,
the contaminated water drained from
open-ended by-pass line into the reac-
tor building, from where it was pump-
ed out. What is the amount of radio-
activity caused on account of this and
whether it is a fact that such an ac-
cident again occurred on the 14th
March?

SHRI C. P. N. SINGH; I think the
hon. Member is not aware that it was
not really an accident. What happened
was that during the monthg of Decem-
ber 1979, January and February 1980
re-fuelling operations were going on
and most of them were completed by
the middle of February. As per the
normal procedure, hydro-testing of
the various sections of the system
was in progress prior to the prepar-
ing of the unit for a re-start. In this
process, some minor leaks were
noticed in the by-pass lines of the
re-circulation loops of the unit.

MARCH 26, 1880
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The second question which the hon.
Member gsked wag when this was dis-

covered. It was during the process of
routine hydro tests.

It was also decided to make' a
metallurgical examination of the de-
fective pipe. For this purpose a
piece was cut. Till a new piece was
welded in its place, an ice plug had
to be formed, using liquid nitrogen to
prevent leakage of water. The ice
plug remained intact.

This is the second incident the hon.
Member is referring to. This ice plug
had been put there, but unfortunate-
ly after a period of 12 hours it got
dislodged. Leakage of water due to dis-
lodging of the ice plug was controlled
by using another plug which had
been kept ready for such an even-
tuality. The level of water in the core
was maintained at the required level
by recirculation of the water which
leaked from the pipeline.

SHRI SATISH AGARWAL: Sir,
my question is very simple. He is
simply reading the notes that have
been put up by the Department. My
question is whether an incident about
which reply has been given in this
House occurred in the third weck of
February and it was reported in the
newspapers on. 2nd of March, I would
also like to know whether another
incident or accident occurred on 14th
March resulting in the gushing out of
radioactive water into the reactor
building.

SHRI C. P. N. SINGH: Sir, the hon.
Member did not get my point. The
hon. Member is a very old and ex-
perienced Member and I hope he will
give some time and understand what
I am trying to say.

What happened was that at the time
of routine testing, these leaks were
discovered. And the second accident
which the hon. Member is referring
to was when the test was being com-
ducted, an ice plug was used to pre-
vent leakage of water that has been
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caused, but at the stage when it got
dislodged, another plug had also been
kept ready for the eventuality. That
is the accident that you are referring
to.

SHRI SATISH AGARWAL: On
14th, of March?

SHRI C. P. N. SINGH: Yes, on 14th
of March. The first unit was shut
down on 29-8-1979 for refuelling. And
the routine hydro testing was con-
ducted when the leaks were discover-
ed. That is the first accident that you
are referring to. And on 14th March,
the ice plug got dislodged. That is
the second accident that you are
speaking of.

SHRI SATISH AGARWAL: I
asked in this very question about the
radio-activity. My question has not
been answered in full. This part of
the incident has not been replied.

MR. DEPUTY-SPEAKER: This is
your second Supplementary?

SHRI SATISH AGARWAL: How
can it be? The last portion of my
first question wag not replied. In that
particular connection I enquired about
the radio-activity because the hon.
Prime Minister in this very House
had stated on 19th March, 1980:

“No significant releases of radio-
activity had taken place either due
to the recent breakdown at the
Rajasthan atomic power station or
the defects noticed at the time of
re-fuelling in the bypass lines of the
re-circulation loops at the Tarapur
atomic power station.”

T enquired in the last portion of the
first question as to what is the radio-
activity. The Prime Minister said that
no significant releases of radio-acti-
vity had taken place. But then, how
much radio-activity had taken place?

SHRI C. P. N. SINGH: Sir, the hon.
Member has asked about the radio-
activity aspect, I woulg lke to In-
form him that the leaks that were
noticed could not have caused any
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disaster even if the reactor was in
operation. There are provisions for
monitoring leaks and for bringing the °
reactor to a safe shut down condition,
The design s such that even when a
24” pipeline ruptures with the reactor
operating at full power, the reactor
can be brought to a safe shut down
condition without any escape of
radioactivity from the reactor con-
tainment,

(Interruptions).

MR. DEPUTY-SPEAKER: He want-
ed some clarification to the first Sup-
plementary.

SHR] K. LAKXKAPPA: There is no
provision for clarification under the
Tules.

(Interruptions)

SHRI SATISH AGARWAL:
May T know whether any guarantee
was given by the concerned foreign
manufacturers against such accidents,
and if so, whether the Government of
India hag claimed any damages or
compensation from them or asked
them to repair the damage and ensure
non-recurrence of such accidents in
future, and whether also, since our
reactors and the American reactors are
designed alike and both gre using light
water, whether the Government of
India has contacted the American
unit to ascertain the techniques that
they are following to avoid such acci-
dents and if so, with what results?

SHRI C. P. N. SINGH: Regarding
guarantees, 1 would like to have
notice, but it should perhaps be men-
tioned here that reactors of this type
are in operation jn other parts of the
world, notably in USA, Europe and
Japan, and they too have experienced
leaks in certain parts of the piping
system. The pipes in question have
been built anq tested as per the pro-

cedure existing at the time of cons-
truction.

SHRI MAGANBHAI BAROT: My
question is more out of anxiety than
inquisitiveness. May I ask the hon.
Minister ## a similar incident in the
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heavy water plant at Baroda took
place some time ago, and whether it
was suspected to be a case of mis-
‘chief? So, in the circumstanceg of
what the hon. Minister has descri-
bed as an incident and not an accident,
may I know whether the enquiry has
revealed that there was not merely an
element of negligence, but there is
a probability of mischief too, and
if go, what action the Government are
proposing to take?

SHRI C. P. N, SINGH: We have
no knowledge of the accident that the
hon. Member has referred to.

DR. SUBRAMANIAN SWAMY:
I wonder whether the hon. Minister
has with him statistics of the number
of times the Tarapur plant was shut
down during the last one year, whe-
ther he has seen reports in interna-
tional journals that the General Elec-
tric Co., which sold the Tarapur plant
has old sub-standard and defective
material and cheated the Govern-
ment of India on this deal, and whe-
ther the Government has investigated
this aspect.

SHRI C. P. N. Singh: We will de-
finitely look into the aspect that the
hon Member has pointed out.

DR. SUBRAMANIAN SWAMY:
What about the number of mishaps
during the last one year? Has he
any statistics on that?

SHRI C. P. N. SINGH: T said, this
was not a mishap. It is merely some-
thing which come up in routine check-
up. As far as the number of accidents
that have taken place is concerned, I
will need notice,

DR. SUBRAMANIAN SWAMY:
Please read what the question says.
“Mishap at Tarapur”. I asked for the
number of mishaps during the last one
year. I am not asking what happened
in this particular case,

SHRI C. P. N. SINGH: The hon.
Member refers to the question tabled
by another hon. Member saying that
it was a mishap, but the answer is

MARCH 26, 1980

Oral Answers I

that it was not a mishap.

SHRI M. S. SANJEEVI RAO:
We are glad from the hon. Minister's
reply that our able scientists have
plugged the leak in the reactor of the
Tarapur atomic power station I also
learn from reliable sources that the
work done by our scientists is some-
thing fantastic. I would like to know
what type of reward they are going
to give them. The hon, madam
Prime Minister also knows that during
two and half years rule of the Janata
Party, they have systematically dam-
aged the excellent infrastructure built
up by our party. You are well aware
that even France, which is generating
nearly 15 per cent of the power gene-
ration, plans to produce 50 per cent by
1985 71 would like to know what steps
our present Government is going to
take to see that the morale of our
scientists ig again brought up to a
proper shaps, so that the country
comes to have a proper nuclear energy
policy.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): The hon.
members opposite need not get excit-
ed because it was nobody’s contention
that the Janata Party damaged the
plants. But what they did do was
to dengriade Science and it is true
that the Scientists did feel demoralis-
ed. Teams, which were working to-
gether were dispersed and as a result
the work could not be so effective. It
is not easy to suddenly build up the
morale. But we are trying to do it. 1
think... (Interruptions) Before 1930,
there was no science in India Mr.
Jyotirmoy Bosu, Perhaps, you were
doing something with the British at
that time—J do not know,

SHRI GEORGE FERNANDES:
The Minister’s reply that it was not
a mishap is what really raises the
question of the extent of radio-activity
involved and the extent of damage
involved. The Minister said in the
course of his reply that before start-
ing the Reactor after re-fuelling,
some minor leaks were noticed in the
by-pass lines of the recirculation
Ioops. In other words, the leaks were
there, they were noticed when you
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feeding ‘it ‘with' ‘fuel. ‘What happened
till ‘these ‘leaks were noticed is- the

first point. The- second point is, you

had decided to commission the reactor
on the 20th of this month, But with-
out any notice, you have again said, a
very cryptic announcement has come
from Tarapur that it is delayed by
another fortnight. What happened?
You said that nothing happened on the
14th, it was no accident, some plugs,
extra plugs and go on. What happen-
ed? Why is it that though there was a
public commitment by you that the
reactor would be recommissioned on
the 20th, it hag again been put off by
another fortnight. Thirdly, is it not a
fact that steps were taken jn Tarpur
to evacuate the villagers and is it not
also a fact that a number of employees
from Tarapur are currently in Bom-
bay hospital being treated for the
damage done to them due to radio-
activity?

SHRI C. P. N. SINGH: I think
the hon. member’s concern regarding
Tarapur is very necessary and good.
He talks about the incident of Tarapur
viliagers being moved out. I am sure,
the hon. Member will appreciate the
fact that precautionary measureg are
far better than taking steps  after
something happens ang we do that.
He talks about certain people being in
hogpital. You will appreciate that in
all, 26 persons were involved in the
operations regarding insulation of
back-up plug. Al]} these persons had
been checked up for radio-active conm-
tamination as per health physics pro-
cedures and no contamination has been
detected on any of them after they
took their usual showerbath.

SHRI GEORGE FERNANDES:
My question has not been answered.
You have said first and foremost that
it would be commissioned on the 20th.
Why the postponement" Secondly,
the Minister is now admitting that the
villagers are being evacuated,

SHRI C. P. N. SINGH: No, no.

SHR:I - GEORGE FERNANDES:
He said that they are taking. Some
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precautionary  measures.

MR. DEPUTY SPEAKER: On
every reply, you cannot make out an-
other question,

SHRI GEORGE FERNANDES: He
said that they are taking precautionarr
measures. Have you evacuated of
are you evacuating them? Third]y,
as far ag the hospitalisation is concer-
ned, I am not talking about the num-
ber of people who are engaged on that, .
The real question is in your reply. The.
leak was noticed at the time of re-
fuelling. When you shut down the
reactor and re-fuelled, then you sud-
denly noticed the leak. The leak was
already there and at that time there
were a number of people who were
affected by radio-activity. Are not
they in Bombay hospital just now?

SHRI C. P. N. SINGH: No, Sir. I
had replied it very clearly. I wonder
why the hon Member did not get me.
I will clarify it again. There was no
radioactive contamination of the peo-
ple. They have all been cleared after
the necessary check-up. Regarding
the starting of the reactor, the hon.
Member hag pointed out about the
time factor. It is like this. The
hydro test was planned for the 3rd
April, 1980. To start a reactor after
this particular test, a certain period
of time is required, say, 2 to 3

SHRI GEORGE FERNANDES:
But you did make an announcement
that it will be commissioned on the
20th.

SHRI C. P. N. SINGH: I am gsure,
the hon. Member will appreciate that
cerfain thingg have to be taken into
consideration before the reactor 1is
commissioned. There js a  certain
procedural aspect.

SHRI VISHWANATH PRATAP
SINGH: I want to know. from the
hon. Minister whether he is aware
that radiological tests by Indian sci-
entists of the main vessel of the Tara-
pur unit had revealed hidden hair-
cracks and, if so, whether they are &8
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tential danger due to the well-
wn phenomenon of metal fatingue
that is metals give way after prolong-
ed use due to stress and strain. Fur-
ther the Tarapur unit being a turn-
key project, I want to know whether
the US. Government or the General
Electric Supply Company has given
an asurance that they will compen-
sate for any damage or loss caused to
giving way of such a defective vessel.

SHR]I C. P. N. SINGH: The hon.
Member has asked a number of ques-
tios. Firstly, I would like to tell
about the metallurgical aspect. He
asked about the metal fatigue. The
corrective action is needed.

SHRI VISHWANATH PRATAP
SINGH: My question was that Indian
scientists had made a radiological
X-ray examination of the main vessel
of the Tarapur unit gand had detected
hidden hair-cracks. It is a potential
danger or not and, if it is a potential
danger, what assurance the U.S. Go-
vernment hag given about it, about
giving compensation for any damage
or losg caused?

SHRI C. P. N. SINGH: The hon.
Member is asking something different
from what was asked ijn this Ques-
tion. For that, I will need a separate
notice.

DR. SUBRAMANIAN SWAMY: Will

you permit a full-fledged discussion on
this question?

MR. DEPUTY SPEAKER. That does
not come in supplementaries,

SHR] INDRAJIT GUPTA: Of
course, I am somewhat confused as to
whether we had a number of acci-
dents or mishaps. I am not quite sure
of that. But in any case I would like
to know whether it is a fact that these
leaks were detected in what ig known
as the primary coolant system and
detected at the time, fortunately for
us, when the reactor was not working.
When it wag being checked up and
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inspected, these leaks were found
and, at that time, the reactor wag not
working. The leakg were obviously
already there. My question j5, had
the reactor continued to work, if it
had been working, was there not
every possibility of a major disaster
taking place, like the one that hap-
pened in the Three-Mile Island sta-
tion in the Uniteq States?

SHRI C. P. N. SINGH: No, Sir.
It wag a routine check.

SHRI INDRAJIT GUPTA: He says,
it wag a routine check. Fortunately,
we were saved becausg the reactor
was not working when the routine
check was being carrieq out. But
supposing the reactor had been work-
ing and the leaks had been there,
there would have a major accident.

MR. DEPUTY SPEAKER: He has
replied that.

SHRI RAVINDRA VARMA: Sir,
the Tarapur power plant js in my
constituency, the constituency which
I represent in this House. My distin-
guished friend, Mr. George Fernan-
des, raised two very important ques-
tions. One is whether anyone who
was working. ..

MR. DEPUTY SPEAKER; Are you
going to repeat his question?

SHRI RAVINDRA VARMA: The
question hag not been answered and
the House has a right to get an ans-
wer from the hon, Minister. This ig
a very important question, The ques~
tion is, whether anyone who wag wor-
king in the plant at the time the leak
wag detecteg ig still in hospital and,
if so, what is the number of people
who are in the hospital and what
treatment is being given to them.

Secondly... (Interruptions) It is
not 5 question of repetition, I repre-
sent that constituency and I have
avery right to raise this question, My
second question is whether...
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MR. DEPUTY-SPEAKER: You may
ask in continuation of the first ques-
tion. You cannot traise two supple-
mentaries.

SHRI RAVINDRA VARMA: Mr.
Deputy-Speaker, Sir, you cannot have
two standards. My question is relat-
ed to the first, and I must be permit-
ted to raise it. (Interruptions) My
question is whether it is a fact that
villagers were asked to vacate as a
precautionary step, and if go, whether
the villagers have been asked tp re-
turn or permitted to return, ong what
checks were conducted to decide that
safety was such that they could be
allowed to return to the yillages from
which they were evacuated.

SHRI C. P. N. SINGH: The hon.
Member is quite right. There should
be very strict procedures regarding
its safety, and that aspect will defi-
nitely be looked into. As far as the
people going to hospitalg ig concerned,
our information is that they were
sent there for a routthe observation.
That js the information we have,

SHRI RAVINDRA VARMA: My
question is whether there is any one
still in the hospital. We are entitled
to an answer for this simple question,

SHRIMATI
T056—

INDIRA  GANDHI

MR DEPUTY SPEAKER:. The
Minister gays that they were sent
there for a routine observation, and,

therefore, they need not remain there,
Mr. Niren Ghosh.

SH:'RI RAVINDRA VARMA: My
question has not been answered.

. MADHU DANDAVATE:
The Prime Minister got up, got fri-
ghtened and gat dow-n'

MR. DEPUTY-SPEAKER:

I have
called Mr, Niren Ghosh,

SH}.ZI RAVINDRA VARMA. My
Question has not been answered com-
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pletely and you are passing on to an
other hon. Member. (Interruptions)

AN. HON. MEMBER: The Prime
Minigter had got up.

MR. DEPUTY-SPEAKER. Mr, Ni-
ren Ghosh,

SHRIMATI INDIRA GANDHI:
Have you calleq Mr. Niren Ghosh on
the gsame question or on the next
Question?

MR. DEPUTY-SPEAKER: On the
same Question,

SHRIMATI INDIRA GANDHIL
I can answer eithe; after him or be-
fore, as you like.

MR. DEPUTY-SPEAKER: Mr, Ni--
ren Ghosh,

SHRI RAVINDRA VARMA: My~
<question is whether there is any one
still in the hospital. That has not
been answered,

SHRIMATI INDIRA GANDHI:
May I answer now?

Firstly it ig our informatiop that
nobody left the village. Secondly, 16
out of 26 people were checked for
internal contamination also, and noth-
ing adverse has been found. There
is no one in hogpital for any treat-
ment,

Earlier on, my colleague has ans-
wered very clearly that, because of
these leakages taking place in other
countries also, starting from about
five or six years ago, an in-service in-
spection of varioug pipe joints, and
S0 on, has become mandatory and is
being carried ouf reqularly, and also
that there is no danger to the per-
song involveq in this repair work or
to the people living in the neighbour-
hood, He has also said, the reactor
system is designed to handle a com-
p}ete break even in a 24-inch  pipe-
line with the reactor operating at its
full rated capacity. This is in ans-

wer o the question of my hon, friend,
Mr, Indrajit Gupta,



19 Oral Answers MARCH 26, 1980

SHRI MANORANJAN BHAKTA:
1f we go on like this, the other ques-
tions we may not reach at all

MR. DEPUTY SPEAKER: Thig is
an important question.

SHRI NIREN GHOSH: The Prime
Minijster said that some projects were
not taken up during the Janata Gov-
ernment and that scientists were
demoralised. If so, what are those
projects and what is the decision of
the present government? Ang since it
has been found that the supply of
materials by the GEC ig defective and
also in view of our dependence on
USA for fuel, may I ask whether
India has any plans to build, design
and fabricate reactors on its own and
manufacture and produce fissionable
material, heavy water and all the
component parts? If so what are
those plang?

SHRIMATI INDIRA GANDHI: The
question is a very much larger ques-
tion. I do not think it comes within
the purview of this.

He has asked about scientists. It
is not a question of particular pro-
jects. Somehow an impression was
given by some members of the gov-
ernment that they did not regard
science as an important activity. For
instance, the then Prime Minister
himself gaid that he did not believe
in peacefu)] nuclear explosions, That
was not a solitary statement. There
were other such statementg made about
science ang scientific work and there-
fore, our scientists felt may be their
work was not considered useful—that
they were not considered as impor-
tant ag we think they should be and
they think they could be.

Decling in Industrial Growth

*205. SHRI CHITTA BASU:; Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the industrial growth
is on decline during the year 1979-80;
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(b) if so0, full facts thereof; and

(c) the steps taken or proposed to
be taken to reverse the process?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) According to the general index
of industrial production released by
the Central Statistical _Organisation
(CSO) and available upto November
1979, the rate of growth for the period
April-November 1979 wag 0.3 per cent
as compared with 7.9 per cent tor the
corresponding period of the previous
year.

(c) The steps taken to improve
industrial production include measureg
to ensure fuller utilisation of capa-
city by close monitoring to achieve
targets, availability of requisite im-
ports Wwhere necessary, improved
labour relations and increase in in-
frastructural facilities.

SHRI CHITTA BASU: 1 want to
know whether it is not a fact that the
Federation of Indian Chambers of
Commerce submitted a memorandum
to the Government of India suggest-
ing an immediate action for economic
progress which included, Sir, amongst
otherg entry of big houseg into coal,
power generation, road transport and
steel industry, inclusion of the repre-
sentatives of the big houses in the
Board of Directorg of the public sec-
tor industries, handing over certain
public sector enterprises to the pri-
vate sector on a long tria] and con-
tract basis and deletion of certain
provisiong of the MRTP Act and also
gtricter measures for disciplining the
labour. If that memorandum was
received by the government, may I
know, does it not constitute a comp-
lete reversal of the industrial policy
of the government and what are the
reactions of the government in regard
to that particular memorandum for
economic regeneration given by the
FICCI?
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THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): It is true that the FICCI
presented a memorandum which con-
tained many of the things the hon.
Member had listed. But like any
other person in India they have a
right to represent their point of view
and every person who presents his
point of view cannot think that his
point of view is aCcepted by the gov-
ernment, All that I can say is that
a number of memoranda have been
received by me. They are all under
consideration angd no decision has

been taken.

SHRI CHITTA BASU: Is it a reply,
Sir? I did not say that the FICCI has
not got a right to present a memo-
randum. I wanted to know the atti-
tude of the government regarding the
points they have raised.

SHRI R. VENKATARAMAN: 1
have said very clearly that Govern-
ment has not taken any decision on
this matter.

MR. DEPUTY-SPEAKER: You
come to your second Supplementary.

SHRI CHITTA BASU: In view of
thig fact, does the Government pro-
pose to overhaul the entire industrial
policy in relation to this and also
whether it is a fact that this decline
has been due to the under capitalisa-
tion, and under utilisation of the
capacities, particularly, in the pro-
duction of the Public Sector indus-
tries. If so, what particular steps
does the Government propose tn take
except those that have been mentioned
with regard to overcoming these diffi-
culties?

SHRI R. VENKATARAMAN: Sir,
Government ‘are considering each
statement on the industrial policy. It
does not imply a complete overhaul
in the sense that gll that we stood for
and stood by in these thirty years
will be given up. On the contrary, it
Will be strengthened. We are going
to make it a more effective instru-
ment for industrial growth and deve-
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lopment. The ‘second part of his
question is relating to public sector.
1 wish to inform the hon. Member
that we are committed to a policy of
improving the performance of the
public sector and we will afford every
facility to the public sector including
higher capital resources, better utili-
sation of facilities and higher import
of raw materials and larger facilities
for the infrastructure, These are the
points that we have in mind.

SHRI VIKRAM MAHAJAN: Is it a
fact that the decline in industrial
growth rate in 1979-80 was due mainly
to the incompetence of the previous
Government in their systematically
damaging the economy of _the country?
I want to know whether it is a fact.

SHRI R. VENKATARAMAN: Sir,
the public have decided it without

any doubt.

SHRI DIGVIJAY SINH: It is ob-
vious that the industrial growth in
1977-78 when the Administration was
stable, was 7.9 per cent but in 1979
when Government was completely
unstable as the Battle Royal and
internecine warfare was going on in
the Government, the industrial growth
went down to 0.3 per cent. Obviously
the political stability is very impor-
tant for the industrial growth. I want
to know what is the projection for
the growth in 1980?

SHRI R. VENKATARAMAN: Sir,
the hon. Member has given his in-
ference, his reasons, for the lower
rate of growth in 1979-80. It is ob-
viously a fact that unlegs there is a
determined direction in economic
spheres, the country cannot progress.
It is our conviction that the country
lacked during 1979-80 the determined
directions that the country needed.

So far as our policy i concerned,
as T have already mentioned, we will
strengthen the infrastructure, produce
more power and make it available to
the industry so that they can get over
the depression in Wwhich they had
fallen,
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SHRI JYOTIRMOY BOSU: Sir, it
hag been revealed by the leading
Economic Daily that the industrial
production during the current finan-
cial year is now expected to show a
Zero rate of growth as compared to
7.8 per cent last year. Would hon.
Minister kindly tell us how is it that
during the Janata regime of the pre-
vioug year, the growth rate was 7.6
but in thig year it is 0 per cent? In
Wwhich sector the weaknesses are?

SHRI CHARANJIT' CHANANA:
Sir, the hon. Member’s question will
be replied by the data that I read out
monthwise. Then, the hon. Member
would be enlighteneq on the beha-
viour of the growth rate.

The industrial growth rate between
1978-79 and 1979-80 ig as follows:—

April 421 You take it as the
best.

May —1.7
June —0.3
July —1.3
August +1.5
September 0.4
October 25

What I was reading wag minus figure.

SHRI JYOTIRMOY BOSU: Sir, I
want your protection. My question
was this. During the same regime,
the Janata regime, in 1978-79, the
growth rate was 7.6 per cent according
to the leading Economic Daily of the
country. In the same regime While
there was political instability, from
the month of June when politicking
started, originated by Mrs. Gandhi—
We will agree—how is it that in the
same ruling party regime, from 7.6
per cent it i3 now coming down Zero?
This is what I want to know from him,

SHRI CHARANJIT CHANANA:
Mr. Deputy Speaker, Sir, I am reply-
ing to the hon’ble Member’s question.
I would only request the hon'ble
Member to wait till I bring him from
the past regime to the regime which
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started under Mrs. Gandhi,
ruptions).

(Inter~

When I am talking of the averages
I am talking of the months between
1978-79 and 19879-80. I wag talking
of the month of November and said
it was —0.6. (Interruptions). 7.6 was
the total for the last year. This is-the
month-wise break-up which will take
you deeper into the matter, We have
not yet got the data for our period.
I would like to tell the hon’ble Mem-
ber that for growth rate there is &
formula which takeg into account
many factors. 7.6 is the total but I
am going to give you the break-up.
(Interruptions) . 0.3 which the hon’ble
Member is talking of is for the period
of the Janata government excepting
two months.

PROF. MADHU DANDAVATE:
You toppled the Janata government
long back in collaboration with others.

AN HONBLE MEMBER: Mr.
Dandavate has saig that Janata party
at that time was in dialysis.

PROF. MADHU DANDAVATE: We
might be in dialysis but you were in
paralysis.

SHRI CHINTAMANI PANIGRAHI:
The hon’ble Minister wag trying to
give us the figures month-wise so that
we may understand that from minus
growth during the Janata Lok Dal
regime we have come to plus growth.
Further, the hon’ble Minister has
said that they are going to revise the
jndustrial policy. I woulg like to
know in which direction they are go-
ing to revise the same.

SHRI CHARANJIT CHANANA:
Mr. Deputy Speaker, Sir, the hon’ble
Member's question is right as to whe-
ther we are going to convert the
minug rate into plus one. That is cor-
rect. But converting the minus into
plus is a gigantic task on which we
are already working. People are see-
ing that. Plug indications are already
avaijable in the economic indicator.
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Secondly, the first chapter of our
industria) policy would definitely be
to cure the damaged infrastructure
which we have inheriteq from the
Janata and the off-shoot of Janata
which hon’ble Member was referring
to.

MR. DEPUTY SPEAKER: Shri
Lakkappa, you are the last.

SHRI K. LAKKAPPA:. Mr. Deputy
Speaker, Sir, the accumulated decline
in industrial production has been
reflected duting the last 2} years. At
the time of the Janata Government
the public sector undertakings were
not functioning in a disciplined man-
ner and there was a dismantling of
the entire system because the pre-
vious Government followed a laissez-
faire policy. In view of those things
there was the accumulated lack of
growth because of the unrest in the
public undertaking system and their
functioning, All these things accumu-
lated and created g situation where
the public undertakings were not
functioning properly in this country.
Therefore, in view of these things
which I mentioned, T would like to
know whether thig Ministry is gning
to have a high level committee to
bring discipline on the public under-
takings and reverse the policy adopt-
ed by the previous Government. This
is my question. Will the hon. Minis-
ter agree with the suggestion that we
may have a high level committee to
discipline the public sector undertak-
ings to yield maximum results and
also to use their.installed capacities
properly?

SHRI CHARANJIT CHANANA:
We welcome the hon. Member's com-
ments but I may draw the kind atten-
tion of the hon. Member to the fact
that we have already formed a Cabi-
net Committee on Industrial Infra-
structure which was get up in
January, 1980 which is working on
this, which is trying to see how we
can repair the damage done by the
previous tWo governments.

to Questions 26

Preveation of Poll Resulting
from Operation of Industrial Plants

*206. SHRI EDUARDO FALEIRO;
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Ministry of Indus-
try at the time of granting licences for
setting up new industrial planis do
mmpose conditions to prevent large
scale pollution and emission of ioxic
wastes likely to result from tae opcra-
tion of the plants;

(b) if so,
taken: and

details of precautions

(c) further measures contamplated
in this regard?

THE MINISTER OF STATg IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Yes, Sir.

(b) The Standard condition in
letters of intent js as follows:

‘“Adequate steps shall be taken to
the satisfaction of Government to
prevent air, water and soil pollution,
The anti-pollution measures taken
should be according to the stan-
dardg prevailing in the State in
which the factory of the industrial
undertaking is lqcated.”

(¢) The Industries (Development
and Regulation) Act 1951 is proposed
to be amended to provide for mea-
sureg relating to the pollution con-
trol conditions being included in in-
dustrial licences also. Industrial
undertakings will be requireg to indi-
cate the detailg of steps taken to pre-
vent pollution, equipment gte. instal-
led, expenditure incurred, and the
period of completion of pollution con-
trol measures etc., in their periodical
reports.

SHRI EDUARDO FALEIRO: There
is no shortage of lawg in this matter
to control pollution, There are lite-
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rally hundreds of laws in this regard
by the Centre and by the States. Now
dificulty comes about the implemen-
tation of these laws. These laws are
not being properly implemented.
Therefore, firstly, may I gsk the Min-
jster what are the specific steps that
he contemplateg to take to implement
these laws “%egarding control of
pollution? Secondly, in view of the
clash between industrial development
on the one hand and control of pollu-
tion on the other, whether he intends
to give tax incentives, grants or loams,
to small industries to carry on the
treatment plants and these polluticn
control measures?

SHRI CHARANJIT CHANANA:
Number gne: The hon. Member must
know that when a law is made the
implementation agency is also identi-
fied. In this case the implementation
agency is the Ministry of Works,
Housing and Supply.

Ag far as local level imple-
mentation is concerned after licence jg
given it ijs the State Government
which does it. Regarding the second
part, about small scale industries and
helping them for control of pollution,
Government ig already on this job.
There is a machinery for it. If
the hon. Membey brings up any speci-
fic case we will examine the whole
thing and we will initiate the thing
and refer the matter to the concerned
Ministry for action,

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Perhaps
the hon. Member jg aware that we
have referreq to this in our election
manifesto, W, are getting up 5 special
department to co-ordinate work on
the conservation of nature and ecolo-
gical balance. We already have a
committee of people who are deeply
interested in the matter to see that
there iz proper implementation of the
Provisions, as far as possible.
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TIONS

Reconstitution of 8.0, and 8T
Commission

*207. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether the members of tne
Scheduleg Castes and Scheduled
Tribes Commission tendered resigna-
tion in view of the changed political
situation; and

(b) whether Government propose ‘¢
reconstitute the Commission?

“THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAKA-
WANA): (a) Shri Bhola Paswan
Shastri, M.P., Chairman of the Com-
misgion for Scheduled Castes and
Scheduled Tribes hag sent hig letter of
resignation from the Chairmanship of
the Commission, stating that he was
recigning to enable the new Govern-
ment to constitute the Commission in
the manner they consider fit,

(b) No decision has yet been taken
regarding the reconstitution of the
Commission. ®

Research Project on
Border

Indo-Pakistan

*208. SHR] BALASAHER VIKHE
PATIL:
SHRI INDRAJIT GUPTA:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Smithsonian Insti-
tution of U.S.A. is sponsofing a re-
search project in the Rajasthan desert
area on the Indo-Pakistan border;

(b) if s0, the purpose of the pruject
and its estimateq cost;
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(c) the Indian agencies coilaborating
in the project; and

(d) whether the security aspects of
the project have been examined by
Government?

THE PRIME MINISTER (SHRI~
MATI INDIRA GANDHI). (a) to
(c¢) A preliminary proposal hag been
received by the Depariment of
Science & Technology entitled “Moni-
toring of changes in Arid|Semi-arid
lands of Rajasthan ang other parts
of Indian Sub-continent with time
sequentia] seasonal analysis using re-
petitive lands at weather satellite data
from 1972 to date”; the proposal has
been sponsored by Andhry University
(Geo-Engg. Divn.) and Smithsonian
Institution, It envisages a study over
a b year period at a total cost of
Rs. 1,3231,000 and a US Dollar com-
ponent of $ 15,36,575.

(d) All aspects concerning the pro-
ject including the security aspects will
be considereq by Government before
arriving at any decigion.

Committee on working of Depart.
ment of Atomic Energy

*203, SHR] RAMAVATAR SHAS-
TRI: Will the PRIME MINISTER be
pleased to state:

(a) whether the Department of
Atomic Energy had set up a committze
to suggest reforms in its working;

(b) if so, the constitution and terms
of reference of the committee;

(¢) whether this committee received
any communication from the Bhabha
Atomic Research Centre Officers’ As-
sociation; and

(d) if so, the main points?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI). (a) Yes,
S{r, An internal Committee was con-
stituted by the Secretary, pepartment
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of Atomic Energy to review the de—
partment’s administrative and man-
agement procedures and practices.

(b) The composition and the terms.
of reference of the Committee as con-
tained in the order constituting it are
indicateq in the Statement.

(¢) & (d) In response to a request
from the Committee, Bhabhg Atomic
Research Centre Officers’ Association
sent a letter listing various sugges-
tions. The main areas covered in the
letter are:

(i) improvements in working and
service conditions of scientists;

(ii) decentralization and demo-
cratization of decision making;

(iii) free flow of scientific infor-
mation;

(iv) greater role for elected repre-
sentatives of the scientific commu-
nity in formulation of personnel
policy gng in supervising implemen-
tation of the policy;

(v) encouragement to scientists to
seek employment in other organisa-
tions; and

(vi) provigsion of residential ac-
commodation,

Statement

The administrative and management
procedures and practiceg followed in
the transaction of businesg in the De-
partment and its constituent units
have been in vogue for some time and
experience has shown that there are
areas where improvements and modi-
ficationg can be made jn the interest
of more efficient, quicker and”
smoother disposal of work.

2. With a view to examining this
matter broadly with reference to gene-
ral issues ang to the adequacy of the-
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existing delegation of powers, having
responsibilities of the organisation,

1. Shri M. Panchappa, {Chairman)

Additional Secretary,

DAE.

2. ShriY. V. Pai, Representative
Joint Secretary , of Department
DAE. of  Atomic

Fnergy.

3. Two recresentatives
of BARC (To be no-
minated bvthe Direc-
tor, BARC)

3. The Committee will addresg it-
self to the task with a full awareness
of the fact that gdministration is not
.an end in itself and that in an orga-
nisation like Department of Atomic
Energy the soundness and efficacy of
.an administrative tool, procedure or
method will be judged hy the extent
to which it serves to further the
Scientific and technological effort of
the Department,

Lock-out in Mohini Mills

*210. SHRI NARAYAN CHOUBEY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
management of the Mohini Mills has

declared a lock-out at its factory at
Belghoria;

(b) whether the West Benga] Stale
‘Government hag recommended the
take-over of the mills by the Centre;
and

(c¢) if the answer to parts (a) and
(b) be in affirmative; the details and
Government’s decision thereon?

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)

. to (¢) The management of the
Mohin; Mills Ltd., Belghariy declared
a lock-out in their mills w.e.f. 28-2-80.
*The management could not make pay-
ments to the workers due to financial
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regard to the special nature of the
the following committee is set up:

4. Dr.M. R Srinivas an, Power  Project
Director, PPED. Eneineering Di-
vision.

Reactor Re-

5. Shri N. Srinivasan,
scarch Ceu re.

Project Director.
RRC.

6. qh1i K. Kapp' wamy, (Scrretary)
FAOQ, MAPP.

stringency, which led to agitation by
the workerg ang lock-out was declar-
ed as a security measure. No propo-
sal for its take-over by the Ceqtml
Government has been received
from the Government of West
Bengal, The State Government had,
however, proposed in January, 1978
for the appointment of an Investiga-
tion Committee under the Industries
(D&R) Act, 1951 {0 go intp the affairs
of the mills. An Investigation Com-
mittee wag appointed on 11th May,
1978, but the Company obtained an
injunction from Calcutta High Court
in August, 1978 againgt the investiga-
tion. The matter is still pending be-
fore the Court.

Study of Domestic Market Situatiop
in regarq to Writing and Printing
Paper

*211. SHR] SATMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have made
any study of the domestic market
situation in regard to the writing and
printing paper; and

(b) if so, the details therenf?

THE, MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR CHARANJIT CHANANA):
(a) & (b) Yes, Sir, Government had
set up a Working Group on the Paper
& Paper Board Industry, in May,
1978 to go into all the important as-
pects and basic issues relating to the
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Indostry. Thé termig of referélick of
the Working Group inelwded ¢he
following:—

(i) Mrmulation” of estimates of
éverall reqﬁireme'.nto and likely de-
mand for cultiiral papers and 1o
suggest a policy ~Iramework for
achievement of targets;

(ii) examination of the present
pattern oI pricing and distribution
policy of the paper industry, and to
suggest an appropriate policy frame-
work in this regard.

The Working Group haq submitted
its report in 1979. This iy under
examination by the Planning Com-
missidn. _

Resentment on Import of Paper

*212. SHRI JANAHDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state;

(a) whether private sector paper
industry has resented the proposal for
the import of paper to the tune of
50,000 tonnes; and

(b) it go, the reaction of Govern-
ment to it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{a) No, Sir,

(b) Does not arise;

Unauthorised construeiions in Delhi

*213. SHRT TARIQ ANWAR: Will
the Minister of HOMRE AFFAIRS be
Pleased to state:

(a) whether it is a fact that there
+re more than 16,000 unauthorised
constructions in the Capital; and

(b) the steps contemplated by Gov-

Wmt to discourage fresh encroach-
ments on private and public land and
whether Government propose to

10 1824
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consifer the guestion of making such
cmuuqﬁmuaebxnlublemm?

THE MINISTER OF STATp IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir,

(b) The matter is unfer exami-
nation,

¥ 38.91 drer uv ) fog¥ &

12. 68 aTw FIHE FgErdy afw-
foal & weda & fod o ]

Fair Price structure for Sugar
Industry

*215. SHRI K. LAKKAPPA. Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the Bureau of Indus-
tria) Costs ig considering a fair price
structure for the sugar industry; and

(b) if so, by what time the Bureau
is likely to give its reports?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR CHARANIIT CHANANA):
(a) This matter is under discussion
between the Ministry of Agriculture,
Department of Food and the Bureau
of Indugtrial Costs and Prices.
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‘(b) Ag the study has hot yet been

commigsioned it iy not possible to in-
dicate the time by which the report
will be submitted,

Review of Industrial Policy

*216. SHRI CHITTA MAHATA:
DR. FAROOQ ABDULLAH.

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the new Government
at the Centre propose to review the
present Industrial policy in the
country; and

(b) if so, the details in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) & (b)
Government intend to review the in-
dustrial policy, among the other poli-
cieg of the previous Government.

Increase in Day Light Robberies in
Delhi

*217. SHRI CHANDRABHAN
ATHARE PATIL: Will the Minister
of HOME AFFAIRS be pleased to lay
a statement showing:

(a) whether Government are aware
that the incidence of cases of day
light robberies has increased in the
Capital within the last few weeks with
the result that the life hag become
insecure; and

(b) how many cases have been re-
ported to the police within the last
three monthg and in how many cases
the culprits have been caught and
prosecuted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
() & (b):

The comparative statement of day
light robberies during 12 weeks of
December, 1979 to February, 1980 and
the weekly figures of day light rodb-
Beries during the months of Decem-

. Written Antwers - 36

ber, 1976 to Februsry 1678 are indi-.
cated below

December December

1978 1979
15t Week . e 4 6
and Week. . . 10 -
grd Week . . 2 3
4th Week . . 5
ToraL . . 21 9

January  January

1979 1980
15t Week . z
2nd Week. 3
grd Week . . 1 6
4th Week . . . 2
Torar . . 13 13
Pebruary Pebruary

1979 1980
15t Week . . . 4 3
and Week. . . 8 5
grd Week . . 1 3
4th Week . . 2 10
ToTtAL . . 15 21
Granp Torar . 49 43

It will thus be seen that there is ne
increase in the number of day light
robberieg in the Capital. The sita-
ation js well under control and there
is no insecurity among the public,

2. Out of 43 casey reported durimg
the period 1-12-79 to 29-2-80, 4 have
been cancelled. Of thae balamce, 38
are under investigation, 4 have besn
challaned and 2 have been filed as
untraced. 87 persons have bheen ar-
rested in these cases. 5 of them have
been challanej and their eases ere
pending trial,
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Regularisation of services of dally
wage workers

*218. SHRT DAYA RAM SHAKYA:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether it is a fact that his,
Ministry have issued a circular to all
Ministries regarding regularisation of
services of daily wage workers who
have worked for certain period;

(b) if so, what are the conditinrns
and periods of service requireq for
regularisation in the various Depart-
ments of Government of India;

(c) whether the employees who
have worked on daily wages for more
than 250 days are entitled for regulari-
sation of their services in various
Departmentg of Government of India;
and

(d) if so, what is the procedure in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Instructions have been issued to
all the Ministries/Departments for
appointment of daily wage workers,
who fulfil the prescribed eligibility
conditions against regular Group ‘D’
vacancies,

_(b) & (¢): The eligibility condi-
tions for appointment of daily wage
“forkers against Group ‘D’ posts are
given in the Statement.

Statement

Eligibility conditions for appoint-
ment of daily wage workers on re-
gular Group ‘D’ posts.

€1) A daily wage worker should
have put in at least 240 days of service
s daily wage worker (including bro-
ken periods of service) during each of
the two preceding years, on the date
of regularisation. Broken periods of
service rendered as daily wage worker
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are taken intg account provided that
one stretch of service is for more than
six months,

(2) A daily wage worker should be
eligibile in respect of maximum age
limit on the date of appointment to
the regular post. For this purpose, &
daily wage worker is allowedq to de-
duct the period spent by him as daily
wage worker from his actual age.

(8) A daily wage worker should
possess the educational qualification,
prescribed for the post.

/
Continued repression of weaker
Sections

*219. SHRIMATY MOHSINA
KIDWAI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that in spite
of al] stringent provisions cf the Pro-
tection of Civil Rights Act, 1955 the
harijans, minorities and other depress-
ed classes in the country continue to
suffer repression and jndignities;

(b) if so, how it is that the Centire
still proposes to seek remedies only
through State Governments and keep
itself almost a silent spectator; and

{c) if not, how many States have
conducted any survey and taken action
by way of setting up special courts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) The Government are aware that,
inspite of the provisions of the Pro-
tection of Civil Rights Act, and the
measures taken for their implementa-
tion, persons whose Civil Rights are
covered by the Act continue to suffer
repression and indiginities,

(b) The Central Government have
set up a Special Cell in the Ministry
of Home Affairs, which monitors the
working of the Protection of Civil
Rights Act. The Governments in a
number of States, with sizable popula-
tion of Scheduled Castes, have also
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set up Special Cells, for the prompt
and effective enforcement of the pro-
visiong of the Act. The Government
of India have introduced a Centrally
Sponsored Scheme for strengthening
the machinery for the enforcement of
the Act, under which assistance is pro-
vided to the State Governments. The
more effective implementation of the
Act is being vigorously pursued by
the Government of India with the
State Governments.

(¢) The Governments of Gujarat,
Karanataka and Kerala have identified
certain \areas in these States, where
disabilities arising out of untouchabi-
lity are relatively acute, for concen-
trated attention. On the advise of the
Government of India to State Govern-
ments, with sizable population of gch-~
duled Castes, to set up Special Courts
for the expeditious disposal of cases
under the Protection of Civil Rights
Act, the Andhra Pradesh Government
have sanctioned the establishment of
Special Mobile Courts, to begin with
in 5 districts. The matter is being

vigorously pursued with other State
Governments,

Proposal to Expedite criminal cases

*219-A. SHRI N. E. HORO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is any plan to
take steps immediately to expedite
the procedure involved in all criminal
cases in courts both at the investiga-
tion and trial stages; and

(b) it so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) & (b): A comprehensive revision
of criminal procedure was undertaken
as a result of the recommendations
made in the 41st report of the Law
Commission. The old Code of Crimi-
nal Procedure was revised and a new
Code—Code of Criminal Procedure
1973-—was enacted. Thig Code was
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turther amended by the Code of Crimi-
nal Procedure (Amendment) Act 1878,
The new Code has made geveral pro-
cedural changes with a view to ex-
pediting the investigation and trial of
cases. Some of the noteworthy chan-
ges in the regard are:—

(i) An upper limit of 80 days in
respect ot offences punishable with
death, imprisonment for life and im-
prisonment for not less than 10
years, and sixty days in respect of
other effences has been prescribed
for detention of persons in custody
during investigation. (The purpose
of this is not only to reduce the
number of undertrial prisoners, but
also to instil a sense of urgency in
the minds of investigating officers);

(ii) where an offence is punish-
able with imprisonment for not less
than two years, the investigation
can be stopped, if it is not completed
within six months.

(iii) Offences punishable with im-
prisonment upto two years will be
tried as summons caseg with a sim-
plified procedure (as against one
year under the old Code).

(iv) Summons to witnesses can be
served by post.

(v) In petty cases, the accused can °
plead guilty by post by sending the
amount of fine specified in the sum-
mons to the Court.

(vi) The procedure in summaty
trials has been simplified further.

(vii) Committal proceedings in
Sessiong cases have been abolished.

(viii) The need for oral examina-
tion of formal witnesses has been
dispensed with.

(ix) Trial can be held in the ab-
sence of the accused if he persistan-
tly disturbs the proceedings. .

(x) The powers of revision against
interlocutory orders have been taken
away.
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(xi) The provision for compulsory
stoppage of proceedings on the inti-
mation of transfer petition has been
deleted.

(xii) the scope for the summary
trial of cases has been enlarged
considerably.

(xiii) The Courts of Sessions have
also been empowered to continue the
hearing of the case from the stage
of evidence reached by his predeces-
sor. Under the old Code the provi-
sion was applicable to the Courts
of Magistrates only.

2. Many complex facors have
brought about the present situation in
which a large number of cases is pend-
ing in the criminal courts. In the
circumstances reform in Judicial Ad-
ministration has to be a continuous
process., Notwithstanding the observa-
tion of the Law Commission in its 77th
Report that the legal and judicial
system in the country is basically
sound and by and large suitable, re-
medial action will be taken whenever
any shortcomings in procedure are
discovered. o

3. One reason for the accummulation
of arrears of crimina] cases in the
courts has been the inadequate number
of criminal courts. The Seventh Fin-
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ance Commission has recommended
grant-in-aid by the Central Govern-
ment under Art. 275 of the Constitu-
tion for the establishment of 402 cri-
minal courts in 15 States. Administra-
tive approval is being given to the
States that have come up with pro-
posals in accordance with the recom-
mendations of the Finance Commission,

Amount earmarked for development
of Coir Board

*220. SHRI SOMNATH CHATTER-
JEE: -

SHRIMATI SUSHEELA
GOPALAN:

Will he Minister of INDUSTRY be
pleased to lay a statement showing:

(a) what is the amount set apartl
for development of Coir industry to
be utiliseq by Coir Board during
1978-79 and 1979-80;

(b) how much of it has been uti-
lised and how much lapsed; and

(c) what are the reasons for noen-
utilisation of funds allocated to an
ailing industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (¢):

(Rs. in lakhs)

Year Budget Amount Sevings m Reasons or Savings
Fistimates  Snctioned
-
1978-79 10206 57-80 4426 Research and Deve or ment Scheme
1979-80 12075 58-90 61-85 could not be put through as the

Applicationg for produetion of Rubber
Contraceptives by Maharashtra Indus-
trial and Investment Corporation

‘221.. SHRI R. K. MHALGI: Will
t&e .I:Iaxtneloter of INDUSTRY be pleased

(a) whether the State Industrial
and Investment Corporation of Maha-

Buildingshad notbeen completed,
The Research and Development
equipment and Machinary could
not be impojed and installed.
Non-Plan savings has been duye
ta economy measurers enforced
by Government of Indis.

rashtra has submitted an application
for producing rubber contraceptives
in the joint gector in view of the
projected shortfall in their availability
&s compared to the demand;

{b) the date when the State Corpo-
ration’s proposal was received;
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(c) whether there js considerable
delay in clearing thig proposal by the
Government of India; and

(d) it go, the reasong for the delay
and the likely date by which the
proposa]l will be finally cleared?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) Yes, Sir.

(b) 6th September, 1879.

{c¢) & (d) Certain policy jssues are
under consideration by the Depart-
ment of Family Welfare, which is the
Administrative Ministry concerned.
Once this is completed, a decision will
be taken.

Major changes in Police st up

#222. SHRI LAKSHMAN MAL-~
LICK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
bring major changes in the police set
up in the country; and

(b) if so, what are the details
thereof? &R

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) & (b) The Central Government
have already appointed a National
Police Commission to suggest mea-
sures for bringing about improve-
ments in the functioning of the police
in the country. The National Police
Commission have gubmitteq three re-
ports go far. It jg proposed to circu-
late coples of the reports to State
Governments for examination ang ac-
eeptance of such recommendations as
have a direct bearing a;, making the
police more effective,
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Improvemens of Agia-Medhipara-
Phulbari-Tura Road

1976. SHRI P. A, SANGMA; Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) wheth®er Government of Megha-
laya have submitted a scheme for im-
provement of Agia-Medhipara-Phulbari-
Tura road through the North-Eastern
Council; and

" (b) if s0, whether Government have
approved the scheme and given clear-
ance; if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) Schemes, for improvement of
Agia- Medhipara- Phulbari- Tura
road have Dheen sanctioned at
an estimated cost of Rs, 333.72 lakhs.

Demand for Tyres

16877. SHRI CHHITU BHAI GAMIT:
Wijl the Minister of IN'DUS'I’RY be
pleased to state:

(a) whether it is a fact that the

‘demand for tyres is rising and is like-

ly to exceed the existing installed ca-
pacity in the country; and

(b) whether Government of Gujarat
has approached the Central Govern-
ment for clearing the project which
was sent earlier to the Central Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRL
CHARANJIT CHANANA: (a) Yes,
Sir.

(b) The State Government had re-
quested that a directive may be issued
to the LD.BI to clear the proposed
Gujarat Tyre project with an annual
capacity of 4 lakh tyres and tubes for
financial assistance. The State Govern-
ment were informed that according to
a study made by the LD.B.IL a new

‘unif even with a capacity of 5 lakh
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nos. each of tyres and tubes per annum
was not economically viable and gub-
slantial expansion ef the existing cd-
pacity wag a much more economical,
quicker and profitable approach to
creation of additional capacity than
setting up new units,

Fixation of annual value more than
standard rent by D.M.C.

1678. SHRI C. T. DHANDAPANIL:
Wil] the Minister of HOME AFFAIRS
e pleased to state:

(a) whether, in a recent judgement,
the Supreme Court has held that the
Delhi Municipal Corporation cannot
recover house tax more than the stand-
ard rent;

(b) whether the Delhi Municipal
Corporation are insisting on fixing the
annual value at more than the stand-
ard rent;

(c) whether representations to this
effect have been made to Government;

(d) the action which Government
propose to take in the matter; and

(e) whether Government propose to
direct the DMC to enunciate the for-
mulae of standard rent to obviate any
wrong assessments?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME' AFFAIRS
(SHRI YOGENDRA MAKWANA):
(2) to (e) The Supreme Court vide its
Judgement dated 20-12-79 in Civil
Appeals Vos, 1143-44|73 and 1201 (N)|
1973 Re: Dewan Daulat Rai Kapoor
etc. V|s New Delhi Municipal Com-
mittee and others, has held that the
annual value of the building must be
held to be limited by the measure of
the standard rent determinable on the
principles 1aid down in the Delhi Rent
Control Act, 1858,

According to the Corporation, prior
%o the announcement of the aforesald
Judgement, the actual agreed rent had
always been construed to be the fair
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and reasonable rent expected from
year to year in respect of any land
and bullding under section 116 of the
Delhi Municipa] Act, 1957 (66 of 1957)
which provide for determination of
rateable value of lands and buildings
assessable to property tax, and accord-
ingly the assessment of property taxes
was determined in respect of proper-
ties which were let out, and in res-
pect of properties the standard rent
of which had either been statutorily
fixed by the Rent Controller under the
Delhj Rent Control Act, the standard
rent so fixed was taken into considera-
tion and the properties which are in
self-occupation of the owners, the
standard rent was determined by the
assessing officers keeping in view the
provisiong of the Delhi Rent Control
Act, 1058 (Section 6 or Section 9
thereof). Review petition against the
above said judgement has already
been filed by the Delhi Municipal Cor-
poration in the Supreme Court, which
ig stil] pending.

Representations from some indivi-
duals and house owners association
have been received by the Municipal
Corporation of Delhi which are under
consideration and fina] decision could
be taken only after the pending Re-
view Petitions filed against the afore-
said judgment are disposed of by the
Supreme Court.

According to the Municipa] Corpo-
ration of Delhi no coercive method is
resorted to by it. Further the remedy
against wrong and erronepus action of
the Corporation is available to the ag-
grieved party under Section 169 of the
DMC Act, 1957 which provide appeal
against assessment ete.

According to the Corporation, ne
formula of standard rent i{s requiress
ag the Delhi Rent Control Act. 1948
itself lays down such a formula for
determining the standard rent of lands
and buildings, which can be determin-
x in many ways ag prescribed there-
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HMT.’s Collaboration with M/s,
Citizen of Japan

1678. SHRI OSCAR. FERNANDES
Wil] the Minister of INDUSTRY be
pleased to state:

(a) whether Citxzen the watch
manufacturing industrial concern of
Japan with which HMT has collabora-
tion, is prepared to give to HMT know-
how for manufacturing electronic
watches; -

(b) whether any scheme was sub-
mitted by the HMT for approval; and

(e) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) Yes, Sir.

(c) HMT have applied for an indus-
trial licence for manufacture of elec-
tronic watches envisaging an invest-
ment of Rs. 95 lakhs in the first phase.
This application is under consideration
by Government,

Refusal of Licences in setting up
of Industries in Backward and
Hilly Areag

1680. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government have
cancelled the licences of any firm/
company/industrial house for refusing
to set up industriegs in the backward
regions, including the hill ang tribal
regions of the country during the last
three years (1977—80);

(b) if so, the details thereof, State-
wise;

" (c) whether such defaulters were
debarred for getting any licence in
future; , ,

(d) if g0, the names of such among
them as were debanred; and
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(e) it ndt, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY or INDUTSRY (SHRI .
CHARANJIT CHANANA): (a) The
Secretariat for Industrial Approvals
was formed with effect from 1-11-73.
Out of the industrial licences issued
from 1-11-73 to 31-12-79 for location
in backwarq areas, 107 industrial li-
cences were revoked|cancelled for non-
implementation during the years 1977,
1978 and 1979,

Information in respect of industrial
licences issued for location in hilly}
tribal regions is not maintained sepa-
rately.

(b) The State-wise position of in-
dustrial licences revoked|cancelled is
given in the enclosed Statement.

(¢) No, Sir.

(d) Does not arise.

(e) No action js possible in this re-
gard under law.

Statement

Statement showing State-wise
of industrial licences revoked/cancell dur ni
the years 1977 to 1979 out of the industri
licences issued for backward areas during

1-11-73 to 31-12-79

~

No. of

Industrial

State ¢ Licences,

revoked/

cancelled

1 2

1: Andhra Pradesh . . 8

2: Bihar . . . . 9

3 Goa,Daman & Diu . . '

4 Gujarat . . , 6

5 Haryana . . o« e £

6. Karnataka . . . 6

7 Km . . ‘. . . *

8 ‘M;dhya Pradesh . . 1t
9

Mabssashtra . . . y
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3 - 2
10 Orissa . . . . I
11 Pondicherry . . . 1
12 Punjab . . . . 4
13 Rajasthan . 8
14 TamilNadu . . . 18
15 Uttar Pradesh . . . 17
16 West Bengal . . . 14

Total . . . . 107

Indian Space Scientists Abroad

1881. SHRI N. E. HORO: Will the
PRIME MINISTER be pleased to
state:

(a) the number of Indian scientists
specialising in space research recruited

rom abroad during the last three years

and the countries where they were
working; ang

(b) the number of them whe have
again gone to settle abroad?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Six
Scientists|Engineers in the Indian

Space Research Organisation and eight
Scientists in the Physical Research
Laboratory, gn Institution mainly
supported by the Department of
Space, have been recruiteq from
abroad during the last three years.
The countries where they were wor-
king are as under:—

(i) U.S.A,

(4) France

(isi) U.K,

(i0) U.S.S.R.

(v) East Africa
(b) Two.

Taking over of Industries in Tamil
Nadu

1682, SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of INDUSTRY

be pleased to state:

(a) whether any industrial under-
taking or undertakings has/have been
taken over in thg State of Tamil Nadu
during the years 1078—179 by the Cen-
tral Government under Section 18AA

- o0 = O
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of Section 18FA or Section 18A of the
Industries (Development & Regula-
tion) Act, 1951;

(b) if so, the tota] number of indus~
tria]l undertakings;

(c) nature of the undertakings; and

(d) the present position of the under-
takings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) Two.

(c) Both are cotton textile under-
takings?

(d) The Tami] Nadu Textile Corpo-
ration are managing these as “Autho-
rised Person” under Section 18AA of
the Industries (Development and

Regulation) Act, 1951, for the durations
indicated below:

(i) Cauvery Spinning & Weaving
Mills Ltd, Pudukottaj from
28-12-76 to 22-12-1981.

(1i) Somasundaram Super Spin-
ning Mills, Muthanendal, Dis-
trict Ramanathapuram from
4-11-1977 to 3-11-1982.

Five Days Working Week in Govern-
ment Officey

1683. SHRI MANPHOOL SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are consi-
dering a proposal to have a five days
working week in tha Central Govern-
ment offices with a view to saving
petrol and diese] which are already in
short supply;

(b) if so, whether the daily office
hours would also be correspondingly
increased; angd

(c) by what time a decision ig likely
to be taken in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAERS (SHRI P. VEN-
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KATASUBBAIAH): (a) to (c) The en-
tire question is receiving the attention
of Government.

"Discrimination in Payment of Over
Time Allowance for Sundays and
Gazetted Holidays

1684. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
that there is considerablg dissatisfae-
tion amongst the employeeg particu-
larly the non-gazetted staff who are
treateq with discrimination in the
matter of payment of overtime ailow-
ance when they perform duties on
‘Sundays ang other Gazetted holidays;

(b) whether the personal staff of
Ministers and Senior Officers of the
Government are entitled to more over-
time allowance per month ag compared
to the other employees working in the
same Department;

(c) if so, the details thereof; and

(d) what steps Government propose
to take to remove this discrimination
it any?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAJAH): (a) The instruc-
tions regarding grant of compensatory
leave instead of Overtime Allowance
for work on Sundays and other holi-
days are applicable to all Government,
employees. Government gre not aware
of any such dissatisfaction on this ac-
count,

(b) and (c) According to Govern-
ment instructions the total overtime
allowance payable to a Government
servant in a month should not exceed
one-third of his monthly emoluments,
While this ceilling will normally apply
to ‘personal gtaff of Ministers and
Senior Orficers, they may be paid Over-
time Allowance not exceeding 50 per
eent of their emoluments, in special
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cases, and on the certificate of the
officer concerned that it is required in
public interest.

(d) Does not arise,

Resolution by Adivasi Socio-Cultural
Association, Chakulia, District Singh-
bhum, Bihar

1685. SHRI A. K, ROY: Wil the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether resolution of the 13th
Annual General Body meeting of the
Adivasi Socio-Educational Cultural
Association, Charkulia District Singh-
bhum, Bihar hag been received; and

(b) if so, the main points of the
resolution and the steps taken there-
on?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS

(SHR YOGENDRA MAKWANA): (a)
Yes, Sir, A copy of the resolution, as
forwarded by Shri A. K, Roy, Mem-
ber—of Parliament was received on
25-2-1980 and acknowledged the same
day,

(b) A copy of the resolution is at-
tached. The resolution is under exami-
nation in the Government of Bihar
and in the concerned Ministries of the
Government of India.

RESOLUTION
OF

THE 13TH ANNUAL GENERAY, BODY
MEETING OF THE ADIVASI SOCIO
EDUCATIONAL AND CULTURAL
ASSOCIATION, BIHAR, HEAD
OFFICE CHAKULIA, PO. & P.S.
CHAKULIA, DIST., SINGHBHUM
BIHAR,

Regd, No, 33/1966-67

Place: At Ghatshila, P.O. Ghatshils,
P.S, Ghatshila, Distt, Singh-
bhum Dated: 1s¢ April. 1979,

The 13th General body meeting of
ASECA, Bihar is held on 1st April,
1979 under the Presidentship of Dr.
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Hajam Charan Majhi, DH.-MS, in the
delegate of executive body and fol-
lowing resolutiong are adopied and
passed unanimously in the general
meeting.

1, The Santal of India the Original
sons of the soil of the India bear the
part and parce] of real heritage of the
sountry, the study of their life can
give cause to social and religious prac-
tices of India. They have been living
in this Indian Sub-continent since the
Pre-vedic period they have now been
eoncentrated in the certain States of
India. Particularly in Bihar, Bengal.
Assam and Orissa, The Santal the
devotees of almightly God ‘Marang
Boro’ goddess ‘Jaher Era' thg un-
daunted devoteeg of ‘SARNA' the holly
place of holy grooves of sacred Sal
trees have now retained the non Aryan
civilization,

2. This Association resolved that the
customs and manners of the Santalg of
India must be preserved by the Govt.,
of India by given due recognisation to
the Santal Personal Law.

3. That the Santals of India speak-
ing the same language Santali pussess
the distinct script Santali (OL Chiki)
‘ol Script. It iy the script which has
the capacity to depict the Santali words
correctly. The Santali Script (OL
Chiki) scientifically guitable to sound
A the Santal words, Psychologically
acceptable to the Santal children
Phonetically purposeful to the peculiar
pronounciation of the santali language
is ever esgentia] and ever avoidable
for its language santali. Thig Associa-
tion resolved that the santali language
in ol Chiki be included in the 8th
Schedule of the Constitution of India,

4. This Aseociation resolved that
there must be an “All India Santali
Education Board” for the Santal of
India under the direct supervision of
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the Govt. of India so that the Santals
will receive the homogenious medium
of education.

As the education imparted to the
santal student of India ig hatrogenious,

" so this association admitg the resolu-

tion of All India Adibasi Santal Counci}
held on at Betkundri Dahi, Jhargram
of 18th, 19th and 20th February 1977
and urges the State Government to de-
clare the following festivals on Govt,,
holidays Saharay Harian and Mak’
More full moon of the month Saharay.
San and Baisakh respectively. Baha
ig 5th day of the Fagun, This Asso-
ciation urges the Government to ref-
rain from infering in Social dispute
settled by the Praganas.

5. The Santa] Judicia] system be ac-
corded the Government recognitiomn
for the trial and final judgement for
the social disputes,

6. The radio and Television are the
most essential media for the educa-
tion. The present system of Broad-
cast of All India Radio and Television
of the same style and does not serve
the effective purpose for the community
development and education. As such
the programme in Santali Sanctioned
for the santalg in All India centres
like Calcutta, Ranchi, Cuttack etc,, and
allotted for a negligible period and not
at all helpful rather harmful. So far
mass education regarding Agriculture
Horticulture and current events of the
worlq are concerned.

This Association therefore resolved
that aSeparate All India Radio Centre
at Ghatshila for Santali and other sis-
ter Languages should be established
without further delay,

{Brij Nath Soren)
Genera] Secretary
ASECA, Bihar
(Dr. H, C Majhi)
President
ASEKCA. Bihar,
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Visit of a Delegation of FIC.CIL to
USSR

1686. SHRI N. K. SHEJWALKAR:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Soviet Union has
offered new  dimensions to private
sector industry in India; and

(b) if so, the details of the offer
made? .

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) Government has learnt
that the Soviet Union has shown
interest in the promotion of
cooperation among companies and
firms of the Indian private
sector on the one hand, ang Soviet
foreign trade organisations on the
other,

BHEL Collaboration with Siemens of
West Germany

1687. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Ministry of INDUS-
TRY be pleased to refer to news item
titled “Probe into Siemens deal leak-
age” in Indian Express dated 9th
March, 1980; and state:

(a) whether the Bharat Heavy Elec-
wricals (BHEL) had proposed to enter
into a collaboration with Siemeng of
West Germany and at what stage the
negotiationg stood ag at present;

(b) whether action is being taken
against an employee of BHEL for
leakage of information on the proposed
collaboration arrangement and the
details thereof; and

(¢) whether any Director of the
West Germany Company has  had
discussiong with Government or BHEL
officials on the subject since beginning
of thig year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes.
Sir, BHEL have submitted an appl-
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cation for entering into a technical
collaboration agreement with M/s.
Siemens of West Germany which is agill
under consideration of the Govera-
ment.

(b) Shri K. Vijayachandran, while
working as Manager in the Corporate
Office of the Bharat Heavy Electricals
Ltd., New Delhi during 1977 and 1978,
allegedly leaked out information of
the Company, which was of secret and
sensitive pature unauthorisedly, There-
fore, in terms of BHEIL, Discipline and
Appea] Rules. 1975 and on thg advice
of the Central Vigilance Commission
a charge-sheet was served upon him
and disciplinary proceedings were
instituted against him i December,
1979,

The Inquiry is being conducted by
the Commissioner of Departmental
Inquirieg in the office of the Central
Vigilance Commissijon,

(¢) No, Sir. '

Finalisatien of Select List for Prome-
tion flor Grade-II to Grade 1 for 1979

1688. SHRI T. S, NEGI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Select List prepared
for promotion of Central Secretarias
Service officers from Grade II to Grade
I for the year 1979 has been finalised;

(b) whether the relevant date for
determining eligibility of officers for
inclusion in the Select List has beem
taken as 1st July of the calendar year
in which the Select List is prepared
as provided for in the Central Secre-
tariat Service (for promotion te
Grade-I and Selection Grade) Regu-
lations, 1954; and

(c) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): (a) There is a®
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Grade II in the Central Secretariat
Servitce. The Select List for promo-
tion to Grade I of Central Secretariat
Service for the year 1979 is under
preparation,

(b) and (¢) The Central Secretariat
Service (Promotion to Grade I and
Selection Grade) Regulations, 1964
provide for preparation of the Select
Lis¢ with reference to “lst July” of
the calendar year in which the Select
List is prepared. Since the action to
prepare the Select List was initiated
in 1979 itself, the eligibility has also
been taken with reference to 1-7-1979.
However, certain representations have
been received which are under consi-
deration.

Cases filed in High Courts and
Supreme Court

1689. SHRI THAZHAI M, KARUNA.
NIDHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many cases nave been
filed in the High Courts and in Sup-
reme Court from January, 1977 te
February, 1980, challenging the Gov-
ernment of India orders issued in
favour of Scheduled Castes and Sche-
duled Tribes providing reservations at
the time of appointments, promotions
and confirmations;

(b) the details thereof;

(c) in how many cases, the interim
stay have been granted by the courts
and the details thereof; and

(d) what action has been taken by
‘Government of India to vacate the
stays and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):; (a)
and (b) the break-up of cases flled in
the various courts, i which the Minis-
try of Home Affairs has been implea-
ded, is as follows: —

(§) Supreme Court . 9
[(#) Other High Courts . .. 18

CHAITRA 6, 1902 (SAKA)

Written Answers 58

{4if) Total . . . 27
(i) Relating to initial ap-

pointments .. Ni}
(s) Relating to Promotions .. 2%

(#f) Relating to Confirma-
tion . . .

(sii) Relating to carry for-
ward of vacancies . ., 4

(o#li) Relating to rescrvations
in posts Vs, vacancies .. X

(c) In four cases against Ministry of
Rajlways, D.G P.&T., University Grants
Commission and Central Warehousing
Corporation, the operation of the
orderg providing reservation for SC/3T
in promotion by seniority subject to
fitness was stayed by the Supreme
Court. The Supreme Court, however,
subsequently vacated the stay given
to Ministry of Railways and D.G.P.&T.

(d) In cases where Supreme Court
stayed the operation of orders provid-
ing reservation for SC/ST, the Govern.
ment filed counter-affidavits to get the
stay vacated. wherever possible, Every
effort iy made to defend the orders
challenged in various High Courts and
Supreme Court,
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Punishment to perpetrators of rape on

women

1691, SHRIMATI GEETA MUKHER-

JEE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware

that the law dealing with punishment
of perpetratorg of rape on women
often fails to book the offenders: and

(b) if so, whether important chan-

ges in the law need to be introduced
for plugging loop-holes?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): (a) and (b) Gov-
ernment have received representations
and letters representing that the law
relating to rape has deficiencies and
needs changes. It has been decideq to
refer to the Law Commission the ques-
tion whether any changes are required
in the law relating to rape or in amy
other aspects of the criminal law te
ensure greater protection to women.
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Inclusion of posts in Central Secre-
tariat Service Grade I

1693. SHRI SURAJ BHAN: Wil] the
Minister of HOME AFFAIRS be pleased
to state:

(a) the number of posts included
In the Centra] Secretariat Service
(Grade I) as op 1st January, 1980;

(b) how many were held ky IAS
and other Class I services and how
many were held by Central Se~reta-
riat Service Officers as on 1st Janu-
ary, 1080,

(c) the numbey of persons out of
the Centra} Secretariat Service (Grade
1) officers, who had reached the maxi-
mum of the scale of pay for Under
iezretaries on the 1st January, 1980;

) ¢1
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(d) how many out of the persons
referred to above are eligible for pre-
motion and how many are no. yet
eligible to be considered for promo-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): (a) Posts of
Under Secretaries and equivalent ere
not included in the cadre of any Ser-
vice but are filled from amongst eligi-
ble officers of All India Services,
Central Services Class I, State Civil
Services and empanelleq officers of
Grade I of the Central Secretariat
Service, Therefore, no posts of Under.
Secretaries and equivalent can be
stated to be included in the Central
Secretariat Service as on 1-1-1980, .

(b) As on 1-1-1980, 230 postg were
held by Officers belonging to L.A.S, and
other Clasg I Services and 481 posts by
Grade I officers of the Central Secre-
tariat Service, as per the information
available in thig Department.

¢ (¢) and (d) The information is being
collected and will be laid on the Table
of the House as soon as it is received.

Production of power in Madras Atomic
Power Project

1694, SHRI ERA ANBARASU: Will
the PRIME MINISTER bg pleased to:
state:

(a) the reasons for delay 1ir. pro-
duction of power in Madras Atomuc
Power Project in Tamil Nadu;

(b) whether Government will take
appropriate steps to speed up the pro-
cess of production of power; and

(¢) the time by which actual power
production will commence?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI); (a) The major
causes for the delay are problemse
faced in the fabrication of major items
of equipment, delays at manufacturers’
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‘workg dug to labour unrest and power
ity and also the difficulties arising out
of embargo placed by some countries
on the export ol certain equipment
and materials,

() t;:d (¢) Yes, Sir. Unit-] is
expected to be completed by the end
of 1980 and Unit I by early 1983.
Commissioning will be taken up there-
after.

Decision to remove disparities in pro-
motion avenues of Army and Civilian
officers

1695. SHRI UTTAM RAO PATIL:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Q@Qovernment  have
taken any decision in regard to remov-
ing disparities in the promotion ave-
nues and change of ranks of Army
officers and Civilian officers, which
were under conzideration nf Govern-
ment;

(b) it s0, what are the details there-
of; and

(c) if not, what are the reasons
theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C.P.N. SINGH): (a) to (¢) The pro-
motional avenueg of the various ranks
of armed forces personnel are based
upon the organisationa] structure, the
functional requirementg and the terms
and conditions peculiar to the Defence
Services which in many cases are not
<omparable to those of civilian cadres.
Government however have recently
reviewed the career prospects in the
armed forces and carried out a cadre
review of officers up to the rank of
Brigadier and equivalent in the other
two Services to improve their promo-

tional opportunities. Detaily are as
follows:—

(i) Nearly 60 per cent prospects of
career improvement have been pro-
vided for those in thg rank of Majors
and equivalent in  the other two
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Services, 20 per cent of which wil] be
through the introduction sf a selen-
tion grade.

(ii) About 50 per ecent prospects
for career improvement have been
provided for those in the rank of Lb.
Colone] and equivalents in the other
two Services. This again will include
10 per cent through selection grade,

(iii) 125 posts of Lt Colonels/
Colonels in the Army have been
upgraded to that of Brigadier. 10
posts of Group Captaing in the Air
Force have been upgraded to that
of Air Commodore. On the Navy
side, the Government have agreed,
in principle, to upgrade 52 posts from
Commanders to that of Captain.
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Guidelines to States on Tribal Sub-
’ plan areas

1698. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry 1ssued any
guidelines to the States regaiding the
Tribal Sub-plan areas;

(b) it so, the details thereof;

(c) whether funds earmarked {ar
the tribal areas, both by the Central
Ministries and States, for the year
1979-80 have been fully utilised, and

(d) if not, the State-wise funds
provided and utilised so fa; and 1ihe
steps proposed to see that the itunds
do “not lapse or are diverted by the
States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b) A gist of the guidelineg issued
to the concerned States for preparation
of the tribal sub-plan 1978—83 and the
Annua] Tribal sub-plan 1979-30 is at
Annexure I,

(c) and (d) The year 1979-80 ig still
current and expenditure figures are not
available. A statement showing flows
from the State Plan to the {rikal sub-
Plan areas ang the amount of Special
Central Assistance is at Annexure II.
States have accepted the principle of
non-divertibility of funds and in most
cases the amounts are exhibiteq in the
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State budgets. Full ~ utilisation is
sought to be achieved by advance
planning, timely issue of ganctions and
proper implementation in the fleld,

Gist of Guidelines For preparaiion
of Tribal Sub-Plan

Guidelines issued on May 3. 1978 by
the Ministry of Home Affairs to State
Planning Secretaries ang Tribal Com-
missioners on preparation of Tribal
Sub-Plan 1978—83 and Annual Sub-
Plan 1979-80.

2. The varioug steps required to be
taken by the concerned departments
for preparation of triba] sub-Plan
1978—83 and 1979-80 were:—

(i) The programme preparation
takes the ITDP as a unit;

(11} It embraces the total develop-
mental effort in the area including
State Plan programmes, Central
Ministries’ programme and special
Central Assistance thus, giving it a
wider ambyg than the State Plan;

(iil) The focus in programme for-
mulation is on specific problemg of
each area and its relevance to the
tribal community,

3. The State sub-plan and Project-
wise Annual Plans for 1978-78 having
already been prepareq and finalised,
Annual Plan and the Project Reports
together provided the base and they
could be taken as the starting point for
the medium-term plan formulation.

4. With this background, a three
way exercise was to bg initiated
namely ;—

(i) Preparation of Project Plans
1978—83;

(ii) Preparation of State level
Sectoral Sub-Plan 1978—83;

(iii) Preparation of a broad frame
of Tribal sub-plan 1978—83.
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Each ‘of the three exercises had. a
distinet purpose.  The Project-wise
plans aimeqd at building up the pro-
gramme profile bf local relevance, thus,
defining the boundary conditions for
State level programme planning. The
sectoral plans, on the other hand,
attempted a broad perspective for
importanty programmes in each sector
for the tribal areag keeping in view
their resource potential angd inter-
regional priorities. They alsp aimed
at identifying the quantum of supple~
mentation necessary in the concerned
sectors to be made by the Central
Ministries or Special Central Assist-
ance, The third exercise provided the
broad policy frame as also overall
financia] parametres gnd inter-sectoral
priority at the State level, These three
exercises had {0 be suitably dovetailed
to finalise the draft Tribal sub-Plan,

5. The First sub-plan 1974—79 was
largely a sectoral disaggregation and
1ts  arithmetical gsummation, but it
helped bring into focus the problemf$
of these areas and identifying their
resource potential. The sub-Plan
1978—83 wag to become an organic
area development plan with focus on
tribal development. It was, therefore,
necessary that the gross level of invest-
ment for the 1978—83 sub-Plan was
projected in the* first instance and
within these financial parametres the
inter-sectoral priorities decided. The
level of investment was to be decided
on overall consideration of the level
of development of the tribal areas,
their absorption capacity and the rate
of growth envisageq for these regions
compared to the State as a whole in
the next five to ten years, This invest-
ment was to be found from the State
plan, Central Ministries Programmes
and special. Central Assistance of the
Home Ministry., If the sectoral sub-
Plan 1978—83 and the outline tribal
sub-Plans 1978-—§3 were prepared in
Bufﬁ(:ient.details clearly bringing out
the priority areas and ‘gaps, it should
have been possible for the States to
attract  substantial supplementation
from Special Central Assistance and
funds of Centra] Ministries,
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6. The Planning Commission separs-
tely issued guidelines for the prepara~
tion of sub-Plang 1978—83 providing
detailed format for its formulation, The
State Governments were requested to
initiate action for preparation of the
sub-Plan ahead of the State Plan since
it required more groundwork at the
project level as also by the sectoral
authorities and the Tribal Commis-
sioners.

"ANNEXURE IT

26-3.(8LZ)r)ma.rred Question No 1698 dated
Tribal Sub Plan 1979-80
(Rs. in lakhs)
Name of the State frlgx‘g (S]‘:::lrt]l
State Assis-
Plan tance
1 2 3
1. Andhra—Pradcsh . 1537°38 374' 10
2. Assam 1000° 00 325 8o
3. Bihar . . 652500 g72'10
4. Gujarat 3020° 00 566 20
5. Himachal Pradesh 795 60 125° 00
6. Krnataka 315 00 48-00
7. Kerala 158 75 40°' 00
8. Madhya Pradesh 7053°30 1918-90
9. Maharashtra 458300 380- 60
10. Manipur 1117°00 126 00
11. Orissa 5850 76 9g91* 10
12. Rajasthan . 3334°46  537°00
13. TamilNadu 204°00 55 00
14. Tripura 85099 130 00
15. Uttar Pradesh . 5027 8120
16. West Bengal 1774 31 314'00
17. A. & N. Islands . 262-98 43'00

18. Goa, Daman & Diu 18'00
39359 80

22° 00

4000° 00
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Closure of Kumardhubi Engineering
Works

1609. SHRI SHIBU SOREN: Will the
mlﬁnister of INDUSTRY be pleased to
te:

(a) whether he is aware that the
Kumardhubi Engineering Works is
lying closed Yor the last six months
subjecting itg five thousand employees
to extreme hardship in these days of
drought anq famine in Dhanbad,
Bihar;

(b) whether he is aware tha{ g pro-
tracted negotiation took place for the
takeover of the management by the
Allahabad Bank to start the factory
with a new Board of Directors from
the public sector banks; if so, fact
and details thereof;

(¢) whether any decision was
reached in the Patna meeting dated
8th December, 1979 on this;

(d) whether it 1s a fact that the
Kumardhub: Engineering works is a
viable engineering factory with all
costly machines and it is a national
loss to keep 1t idle; and

(e) iy so. whether Government
propose to take quick decision in the
matter, if so, when, if not, the

reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir, The number of employees at the
Works is, however, about 2,3000 and
net 5,000,

(b) Yes, Sir. This was, inter alia,
on the basis that the ghares of other
Heilgers’ Group companies amounting
to 37.99 per cent in four lots will be
sold to Allahabad Bank for Rs. 4.00
and voting rights for shares amounting
%0 25 per cent will also be transferred
to Allahabad Bank and that a new
Board of Directors with its members
drawn from public sector units/banks
would be constituted, I addition
certain financial assistance/accommo-
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dation wag also required to have been
extended by the State andg Central
Governments,

(¢) According to the minutes of the
meeting held op 8-12-79 under the
Chairmanship of Finance Minister,
Government of Bihar, a decision for
the revival of the unit wag taken, how-
ever, subject to the condition that the
rehabilitation scheme indicates viabi-
lity. There was, however, no decision
on the unit being viable.

(d) The Kumardhubi Engineering
Works could become viable over a
perioq if the funds needed by the com-
pany were made available to it and a
good management placed, Government

is also anxious not to keep the com-
pany idle.

(e) Yes, Sir, in the shortest possible
time,

Repatriation of Families of Non-
Assamese Working in O.N.G C. Fields
in N..E. Region

1700. SHRI S, R, A. S. APPALA-
NAIDU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) 'whether it is a ract that non-
Assamese working in the O.N.G.C.
fields in North-Eastern region are
shifting their families to its Head-
quarters at Dehradun;

(b) if so, the reasong thereof; *

(c) whether proper arrangements
have lieen made for their repatriation;
and

(d) if so, the detaiis thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): ()
Government have no such information.

(b) to (d) Do not arise.
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Application for Licences

1701. PROF, P, J. KURIEN: Will the
Minister of INDUSTRY bg pleased to
state: ,

(a) how many applications were
received by Government for the issue
of industrial licences during the year
1979 80 industry-wise;

(b) how many applicationg were
cleared off during the year; and

(¢) how many applications are
pending at present?
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THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) A
Statement showing industry-wise, the
number of industrial licence applica-
tions received during the perioq 1-4-79
to 29-2-80 is enclosed,

T6) Out of a total of 1434 applica-
tions, 727 have been disposed of.

Tc) 707 are pending, as on 20-3-80,
of which 299 cases are over-due.

Statement
Sl Name of Schedule Industry No. of  No. of No. of
No. IL appli- IL appli- IL appli-
cations cations cations
received disl;?sed pending
Y 2 3 4 5

1 Metallurgical Industries (Ferrous and Non-ferrous). . 187 97 90
2 Fucls 2 2
3 Prime Movers (other than Electrical Generators) . . 4 2 2
4 Electrical Equipment . 125 64 61
5 Transportation . 31 13 18
6 Industrial Machinery . 64 23 41
% Machine Tools . 10 v 3
8 Agricultural Machinery 5 3 2
9 Miscellaneous M echanical and Engineering Industries 121 8o 41
10 Commercial, Office and Household Equipment . . 11 6 5
11 Industrial Instruments 17 9 8
12 Scientific Instruments 3 2 1
13 Chemicals (other than fertilisers) . 296 147 149
14 Photographic Raw Film and Paper 2 2 .
15 Dye-stufis . 10 6 4
16 Drugs and Pharmaceuticals . 116 51 65

17 Textiles () Including those Dyed, Printed or otherwise pro-

47 20 27
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1 - 3 4 5
18 Paper and Pulp including Paper Products 68 26 42
19 Sugar 5 ‘ 4 1
g0 Fermentation Industries 8 2 6.
21 Food Processing Industries . 94 57 37
ae Vegetable Oils and Vanaspati 72 26 46
23 Rubber Goods . 5 3 2
24 Leather, Leathetr Gocds and Pickers 9 6 3
25 Glass . . . 13 8 5.
26 Ceramics . 11 6 5.
27 Cement and Gypsum Products 94 53 41
28 Timber Products 2 2
29 Maiscellanecus Industries 2 2

Total 1434 727 707
Brain Drain

1702. SHRI MAGANBTAI BAROT:
Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that a
number of talents in Science & Tech-
nology have gone to other countries
for better jobs, prospects and
earnings;

(b) if so, the number of such
persons gone abroad during the last
three years; and

(c) what are the concrete proposals
and plan of the Government to bring
back or attract them to come back so
as to utilise their talents in our
country?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) Information on the exacy num-
ber of scientists and technologists who
have gone abroad for various reasons
ig not available,

(¢) A scheme for the utilization of
talented Indian Scientists anq techno-
logi¥®>™presently abroad for develop-
ment programmes in India was initia-
ted in 1976. A new scheme relating
to “ransfer of know-how through ex-
patriate specialists of Indian Origin’
has just been approved between Gov-
ernment of India and UNDP. Both
schemeg enable Indians working/
settled abroaqd to spend periods of time
in appropriate institutions in India.
Among other measureg already taken
by the Government to facilitate the
return of Indian scientific gnd technical
rersonnel to the country are the main-
tenancg of 3 separate section on
‘Indians abroad’ in the Nationa] Regis-
ter for Scientific and Technical Per-
sonnel for the enrolment of Indian
scientists and technologists abroad, the
scheme for scientists’ Pool operated by
CSIR for temporary placement of well
qualified Indian scientists returning:
from gbroad, short-term and supern-
unerary appointmentg in national
laboratories of universities, and a
package sCheme to enable Jndian
scientists and technologists to come
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back and stary their own industries in
India.

Modification of Select List for 1978 for
Promotion to Selection Grade of
CSS8.

1703, SHRI JAI NARAIN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the select List for 1978
for promotron to the Selection Grade
of the C.S.S was modified and en-
larged; ang

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) Yes,
the size of the C.S.S. Selection Grade
Select List for 1978 was enlarged from
37 to 50 by issuing a supplementary
list containing the names of 13 officers.

(b) The addition of 13 officers was
made on representations made by a
number of officers. The supplementary
list was issued after reviewing the
cases of eligible officers,

Chairman of Board of Dirertors ot

Central Government Emp.oyees
Consumer Cooperative Society
Limited
1704. SHRI KRISHNA PRATAP

SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it ig a fact that the
Central Government Employees Con-
sumer Cooperative Society Ltd., New
Delhj is controlled and adininistered
by two Boards—the Board of Direc-
tors and the Board of Administration;

_(b) whether from the very incep-
tion of this Society, the Chairman of
the Board of Directors used to be
invariably the seniormost officer in
the Ministry of Home Affairs viz. of
the rank of not less than Secretary or
Additional Secretary;
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(c) whether, after a lapse of full
6 years of the working of the Society,
the status of Chairman of the Board
of Directors was lowered tp that of
Joint Secretary from February, 1978;

angd

(d) if so, the reasons therefor and
whether the Society has made any im-
provements financially duving the
years 1978 and 1979 and if so, the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) Yes, Sir,

(b) Yes, Sir.

(c) Yes, Sir, It was decided in March,
1978 that one of the Joint Sccretaries
in the Department of Personnel and
Administrative Reforms would be
nominateq as Chairman of the Board
of Directors of the Society.

(d) The reasons for the change were
that the officers of the rank of Joint
Sccretary & Additional Secretary, who
were Directors could not find enough
time to attend to the day-to-day affairs
of the Society. It was, therefore,
decided that officers of the level of
Directors and Deputy  Secretaries
shoulg be nominated on the Board of
Directors, and that one of the Joint
Secretaries should be nominated as the
Chairman,

The other reason was that the elec-
ted Directors are mostly drawn from
the cadres of clerks and assistants and
it wag occasionally that a Section
Officer or an Under Secretary level
officer took interest. It was in this
context also that it was considered
necessary to keep the level on the
Government side also at a reasonable
level. The Society has not made any
improvement financially during the
years 1978 and 19879,
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Ships and Vessels Manufactured in
Mazagaon Dock

1705. SHRI"VIJAY N, PATIL: Will
the Minister of DEFENCE bg pleased
to state:

(a) the number of ships and other
vessels manufactured at Mazagaon
Dock, Bombay during 1977—179;

(b) how many of these were sold
to outside countries on order and the
foreign exchange earned; and

(c) any new orders from foreign
countrieg received for manufacture o
ships? iy

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Mazagon Dock
Limited manufactured 10 ships and 56
barges during the period January, 1977
to December, 1979.

(b) Of these, 7 ships and 43 barges
were exported to foreign countries,
The foreign exchange earned on this
account amounted to Rs, 24.79 crores.

(c) No, Sir,

Women raped in Sadha Village in
U.P.

1706. SHRIMATI PRAMILA
DANDAVATE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the
Station House Officer of the Kalinjar
Police Station in Banda district of
U.P. and two Police constables raped
a married women at Sadha village
on 18th February, 1980;

(b) whether a report to this effect
has been filed in the Kotwali;

(c) the details thereof; ang

{(d) the action taken against the
concerned policemen/officials?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
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A complaint has been lodged that the
Station House Officer, Kalinjar and two
constables committed rape on a mar-
ried womay on the night of February
17/18, 1980,

(b) Yes, Sir,

(¢) Smt. Urmila, a resident of village
Sadha, Police Station Kalinjar -com-
plained that on the night of February
17/18, 1980, Station Officer, Kalinjar
and two Constables got hold of her
husband at their house on the pretext
that her husband harboured dacoits
and Goondas, Whey Smt Urmila
requested the Police party to release
her husband, the Station House Officer
and two Constables allegedly commit-
ted rape on her,

(d) An offence under Section 376
I.P.C, was registered at P.S. Kotwali
Banda on 19-2-8¢ against the Station
Officer, Kalinjar and two Constables.
The case was initially investigateq by
Special Investigation Staff of Districg
Band. Subsequently the investigation
of the case was handed over to the
Crime Branch, CID, Uttar Pradesh and
the concerned Policemen involved in
the alleged case of rape have been

transferred to police line ang placed
under suspension,

Loss in H.E C, Ranchi

1707. SHRIMATI RAMDULARI
SINHA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the HE.C, Ranchi, has
suffered loss during the Jast some
years;

(b) if so, the details of the losses
and the reason thereof;

(¢) whether Government  are
aware of the demand of the workmen
of the corporation for appointment of
a Committee for investigation and if
possible to take necessary criminal
and civil action against the offenders;
and

(d) if so, what is the reaction of the
Government?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY {SHRI
CHARANJIT CHANANA): (a) Yes,
Sir,

(b) The losses amounted to Rs. 30.26
croreg in 1977-78 and to Rs, 27.75 crores
in 1978-79. The losses during 1979-80
are also expected to be of the order of
Rs. 30 crores, The losses are primarily
due to low production and productivity.
This is, in turn, attributed, mainly to
unsatisfactory industria) relations and
motivation, inadequate power supply

combined wity unscheduled power
interruptions.

(c) Yes, Sir,

(d) Government is fully seized of
unsatisfactory performance of the HEC
and after an indepth study of various
aspects of its working, it has already
set in motion a series of steps to re-
medy the situation,

Placing of Order for Electric Genera-
gators and Transformers with West
Germany

1708. SHRI RAM SWAROOP RAM:
Will the Minister of INDUSTRY be
pleasegl to state:

(a)whether any order for supply of
huge quantity of clectric generators
and transformers was placed with
West: Germany during the years 1977-
78 and 1978-79;

(b) whether generators and tirans-
formers are also manufactureq in
India: and

(e¢) if the reply to parts (a) and
{b) above be in the affirmative,

what were the reasong for importing
generators and transformers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) This Ministry has not processed
any case for import of electric genera-
tors and transformers from West Ger-

‘many. However, the Ministry of
Energy had processed the following 2
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import proposals in the y'ear 1978
79—

(i) Proposal of Tata Electric Co.
for import of one No. 500 MW gene-
rator set for Trombay Power Sta-
tion Extension Project;

(ii) Proposal of Maharashtra State
Electricity Board for import of 4
Nos. 60 MW Gas Turbine sets for
installation at Uran near Bombay,

(by and (c) Generators and trans-
formers are manufactured in India,
but the gas turbines are not yet manu-
factured in the country. As regards
500 MW generators, these could not be
manufactured in the country till the
year 1978-79., BHEL has, however,
acquired the technology and is pro-
gressively developing the capability to
manufacture them in the country.

Take over of Illegal Arms
+1709. SHRI KRISHAN QHANDRA
*  PANDEY:
SHRI RAM LAJI, RAHI:
SHRI TARIQ ANWAR:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether it ig a fact that during
the Janata and Lok Dal regimes there
was increase in arms and ammunition
without licences which resulted in
marked increase in the incidence of
crimes;

(b) if so, the gteps being taken by
Government t, seize illegal arms;

(c) whether it is also 5 fact that
anti-social elementg are trying to
create disturbanceg by making use of
the illegal arms; and

(d) if so, whep Government pro-
pose to take possession of the illegal
armg and the steps Government pro-
pose to take against the culprits?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) There is no meang for the
government to ascertain directly .the
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number of arms and the quantity of
ammunition in illegal possession.
Possession of unlicenced arms and
emmunitions is a cognizable offence
under the law. When such instances
comes to notice, action is taken by the
State Governments and U.T. Adminis-~
trations to seize the unlicenced arms.

(¢) and (d) There have been some
reports of anti-social elements trying
to create disturbances by making use
of unlicenced arms. These have been
sent to the State Governments/U.T.
Administrations for appropriate action
under the Arms Act 1959 and the rules
framed thereunder which contain ade-
quate provisions to deal with such
matters.

Requirement and Production of Buses

1710, SHRI AMAR ROYPRADHAN:
Will the Minister of INDUSTRY be

pleased to state:

(a) what 15 the tota] requirement
and production of buses in the coun-
try; and

(b) the gteps taken by Government
for their jncrease in production?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{(a) The Working Group on Transport,
Earth Moving and Agricultural Machi-
nery appointed by the Planning Com-
mission (1979) have estimated the
demand for commercial vehicles of
66,500 nos. in 1979-80 and 73,200 nos.
in 1980-81. The past trend indicates
that requirement of buses is approxi-
mately 30% of the total requirement
of commercial vehicles; and this works
out to g figure of 21,960 buses for
1980-81. The production of buses by
the existing industrial units was 14,275
nos. in 1978-79 and 11,407 nos. in the
first ten months of 1979-80 (April, 79
to January, 80).

(b) Steps have been taken to aug-
ment the production through input-
support, technical support as also
through the creation of additional

eapacity.
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Cadre Review of Defenoe Services

1711, DR. VASANT KUMAR
PANDIT:
SHRI ¢. T. DHANDAPANI.

SHRI N. K, SHEJWALKAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether a comprehensjve cadre
review of the three Wings of Defence
Serviceg is under serioug considera-
tion of Government;

(b) whether the Chiefs of the 3
Wings of Defence Services have sub-
mitted paper to Government last year;
and

(c) if so, the main suggestions
given therein and the decisiong of
Government on each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (¢) On
receipt of proposals from the Chiefs
of Staff, a cadre review of officers of
the Defence Services up to the level of
Brigadiers and equivalent hasg been
undertaken by the Government to
improve their promotional opportuni-
ties. Details of the proposals, as
approved, are as follows:—

(1) Nearly 60% prospects of
career improvement have been pro-
vided for those in the rank of Majors
and equivalent in the other two
Services, 20% of which will be
through the introduction of a selec-
tion grade.

(2) About 50% prospects for
carcer improvement have been pro-
vided for those in the rank of Lt.
Colonel and equivalents in the other
two Services. This again will
include 10% through selection grade.

(3) 125 posts of Lt Colonels/
Colonels in the Army have been
upgraded to that of Brigadier. 10
posts of Group Captains in the Air
Force have been upgraded to that
of Air Commodore. On the Navy
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side, the Government have agreed,
in principle, to upgrade 52 posts
from Commanders to that of Cap-
tain,

2. For officers in the rank of Major
General and above and their equiva-
lents in the other two Services, pro-
posals are still under consideration.

J.OI to incur loss due to fall in
price of Jute

1712. SHRI NIREN GHOSH: Will
the Minister of INDUSTRY be pleased
to state; !

(a) whether it jis true that Jute
Corporation of India ig going to incur
huge loss because of fall in the price
of jute;

(b) if so, what would be the quan-
tity and amount; and

(c) what steps are being taken by
Government to save J.C.I, from incur-
ring loss?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) From the current trend
of raw jute prices, it 18 quite likely
that JCI would make losses on the
stocks procured by them. The exact
amount of loss could be quantified
only after JCI has actually sold its
stocks.

(c) The following steps have been
suggested to JCI from time to time:

1. Greater involvement of Co-
operatives to minimise JCI's over-
heaq cost.

2. Enlargement of commercial
operations, as an experimental
measure, by purchasing raw jute on
agency basis on behalf of the jute
mills taken over by the Government
under I(D&R) Act.

3. Exploring the possibility of

ﬁiﬂ'ﬁng limited quantity of raw
ute,
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Prorosal to enact a Law on Destruc-
tion of Property

1714. SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether there is any proposal
under the consideration to enact a law
to make destruction of property a
cognizable offence; and

(b) whether the State Governments
have been consulteq in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) and (b) The
Indian Penal Code (Amendment) Bill,
1978, as passed by the Rajya Sabha on
23-11-1978, contained several provi-
sions prescribing deterrent punish-
ment for destruction of property. A
statement showing the relevant pro-
visions of the Bill ig laid on the Table
of the House. [Placed in Library.
See No. LT-1714/80].

The question of classifying offences
as cognizable under the proposed pro-
visions was to be taken up after the
enactment of the Bill into an Act. The
Bill however lapsed on the dissolution
of the Sixth Lok Sabha.

These provisiong in the Bill (except
Section 430A) were inserted by the
Joint Committee of both the Houses
of Parliament on the Indian Penal
Code (Amendment) Bill, 1872. The
report of the Joint Committee along
with the Bill was circulated to the
State Governmentg requesting them
to send their views on the provisions
of the Bill. No State Government
rgised any objection to these provi-
sions, !

The provisions of the lapsed Bill
have not yet been considered by the
presen* Tovernment,
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Proposal from Indian Explosives for
expanding its capacity

1715. SHRI M. RAM GOPAL RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

{a) whether Government have re-
ceiveq any proposal from Indian Ex-
plosives for expanding its capacity;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) M/s. Indian Explosives
Ltd. have not submitted any applica-
tion for expansion of capacity. How-
ever, approval has been given recently
for import of cartridging machines to
enable the undertaking to increase
availability of small diameter explo-
sives required for mining operations.
This apprm;al would not lead to any
expansion in the licensed capacity of
the undertaking.

Rehabilitation of Evictees
Meghalaya and Assam

from

1716. SHRI MUKUNDA MANDAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have pro-
vided reMef znd rehabilitatiop to the
persons evicted from Meghalaya and
Assam;

(b) if so, detailg thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS -
(SHRI YOGENDRA MAKWANA):
(a) to (c) Facts are being collected
and will be laid on the Table of the
House when received,
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Working of Rajssthan Atomic Power
Station

1717. SHRI SATISH PRASAD

SINGH:
SHRI SATISH AGARWAL:
will the PRIME MINISTER

be pleased to state;

(a) whether it is a fact that Rajas-
than Atomic Power Station ig not
working to its full capacity;

(b) if so, the reasons therefor; and

(c) what gteps are being taken to
commission the said station?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI); (a) and
(b) Yes, Sir. Unit I of the Rajasthan
Atomic Power Station has been in
commercial operation since 1973. 1Its
performance below par during 1973,
74, 75 and 76 wag mainly due to margi-
nal design deficiency and improper
workmanship of turbine blades sup-
plied by Canada and during 1977 and
78, due to strike and labour unrest.

(c) Unit II is expected to be com-
missioned during 1980.

Promotion to SC and ST Staff in
Coir Boarq

1718. SHRI E. BALANANDAN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whethey the All India Coir
Boarg Staff Union has brought to the
notice of Government cases of denial
of legitimate opportunity to SC and
ST staff memberg jn the matter of
promotion in the Coir Board;

(b) whether the post of Adminis-
trative Officer which ghould go to an
§T candidate is being kept vacant
since September 1979; and

(¢) what actio Government have
taken to ensure compliance with pre-

sent rules regarding promotion quota
of SC|ST candidate? 4

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRI CHARANJIT CHANANA):
(a) Yes, Sir, The All India Coir
Board Staff Union has represented
against the promotion of a Board’s
employee to the post of Administra-
tive Officer and the Union had put
forth the case of an SC employee of
the board having been affected by the
promotion. The promoted employee
was subsequently reverted on orders
from the Government and he has taken
the matter to the Court.

(b) The vacancy of the Administra-
tive Officer cannot be fllled up because
the matter is subjudice and also the
Govt. has directed the Board not to fill
up the vacancies till the Recruitment
Rules are finalised.

(c¢) The Govt. has directed that the
Coir Board should strictly ensure
compliance with the rules regarding
promotion quota of SC/ST candidates
in all the cadres.

Allotment of Lang for Setting up of
Industries in Gujarat

1719. SHRI D. P. JADEJA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether a large number of per-
sons got industrial plots for setting
up industria} units in backward dis-
trictgy in Gujarat;

(b) whether Government are aware
that a few persons whg get allotment
of land for setfing up industries in
backward districts of Gujarat State
have not established their industries;
and - =

(e) if so, the action taken by Gov-
ernment against the defaulters?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c) Allotment of sites for loca-
tion of industrial estates, the develop-
ment of areas, construction of sheds
and allotment of sheds and plots to
entrepreneurs is the concern of the
State Government,
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Non-utilisation of Allocation by Delhi
Administration

1720. SHRIMATI KRISHNA SAHIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
plan allocation for financial year end-
ing the 31st March, 1980 totalling Rs.
12 crores has not been spent by
Delhi Administration owing to non-
implementation of some schemes; and

(b) if so, the reasons for non-imple-
mentation of these schemes?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Out of the total approved outlay
of Rs. 108 crores for the year 1979-80,
a2 sum of dbout Rs, 54.26 crores re-
mained unspent by Delhi Administra-
tion upto 31st January, 1980. However,
a clear picture regarding utilisation of
plan funds will emerge only after the
end of the financial year.

(b) The Lt. Governor has constitu-
ted a Committee, comprising Shri R. S.
Krishnan, formerly Finance Secretary,
Delhi Administration and Smt, Ahlu-
walia, Chief Accounts Officer to
inquire into the low percentage of
utilisation of the fund.

Lir2nce for manufacture of TV. to a
Large Cox.npany

1721. SHRI R. K. MHALGI: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that Gov-
ernment have issued g licence to a
large company to manufacture and
market T.V. sets under a well known
foreign brand name;

(b) the name of the said company,
how many T.V. sets the company is
authorised to manufacture under the
said licence per annum, and under
what brand name;

(c) whether it is the policy of Gov-
ernment and also, the recommenda-
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tions of Sonihi Committee to veserve
the manufacture of T.V. sets for small
scale sector; and

(d) the reasons for allowing the
big concern to come in a field, which
according to the proclaimed national
policy has been earmarked mainly
for small scale sector units?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI); (a) and
(b) No licence has been given recent-
ly to a large company for the manu-
facture of T.V. Sets. However, regis-

tration with Directorate General of
Technical Development (DGTD)
under the automatic 1egistration

scheme available to units exempted
from the provisions of Industries
(D&R) Act, has been given to M/s.
Bush (India) Ltd. for the manufac-
ture of 20,000 nos. of T.V. sets per year.
This registration does not authorise

the company to use any specific prand
name.

(c) It ig the policy of the Govern-
ment to give preference to the small-
scale sector whenever new capacity is
to be created. The Sondhi Committee
has recommended that the assembly
of TV receivers costing less than
Rs. 2000 per set, should be reserved
for the small-scale sector.

(d) The reasons for giving registra-~
tion to M/s Bush India Ltd. by DGTD
is due to the fact that under the exist-
ing provision of exemption from
Industrial Licensing, they are entitled
to get such registration automatically.

Gifts to Indian Dignitaries Abroad

1722, SHRI K. PRADHANI. Will the
Minister of HOME AFFAIRS be pleas-
ed to state;

(a) whether Government are keep-
tng a record regarding the gifts given
to the Indian dignitaries on their
State visits abroad;

(b) whether all these gifts given to
the Indian dignitaries are deposited
with Government;
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(c) whether =all the gifts which
were given to the Indian dignitaries
were deposited with Government dur-
ing the iast three years; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a; and (b) Acceptance or retention
cf foreign contribution by way of a
gift or presentation made to any per-
son specified in Section 4 of the Fore-
ign Contribution (Regulation) Act,
1976 while he is a member of any
Indian delegation, is governed by the
Foreign Contribution (Acceptance or
Retention of Gifts or Presentations)
Regulations, 1978.

According to these Regulations the
receipt of a gift or presentation from
any foreign source has to be duly
mmtimated to the Government within
30 days of its receipt.

Every gift or presentation, the
market value in India of which, as
assessed, exceeds one thousand
rupees js required to be deposited
with the Government; provided the
1ecipient shall have the option to pur-
thase such gift or presentation on pay-
ment of the difference between market
value in India of such gift or presen-
tation, as assessed, and one thousand
jupees. Further, every gift or pre-
sentation, the market value in India
of which, as assessed, does not exceed
one thousand rupees, shall be return-
ed to the recipient for retention by
him; provided that where more thar
one such gift or presentation ig receiv-
ed by a person while he is in one
delegation, the receipient is entitled to
trf!tain only one such gift or presenta-
ion.

(c) and (d) Gifts or presentations
to the Indian dignitaries attracting the
above provisions were deposited with
the Government. However, disclosure
of details regarding these gifts or
presentations will not be in public
1ptemt in view of the embarrassment
likely to be caused to the donors,
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Survey for Industrial Development

1723. SHRI K. P. SINGH DEO; Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have
undertaken any survey of the indus-
irial development potentialitics of
the backward districts of the country;

(b) if so, the names of the States
where such surveys have been com-
pleted;

(¢) whether Government have con-
ducted such a survey for Orissa with
particular reference 19 Dhenkanal
district; and

(d) if so, whether a copy of the
report will be laid on the Table of the
House?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) Industrial Potential Sur-
veys have been conducted by States
Governments as well as IDBI in the
backward districts of the States.

IDBI have conducted the industrial
potential survey for the following
States/Union Territories:

Andhra Pradesh, Assam. Andaman
& Nicobar Islands, Arunachal Pradesh,
Bihar, Dadra & Nagar Haveli, Goa,
Daman & Diu, Himachal Pradesh,
Jammu & XKashmir, Lakshadweep,
Manipur, Madhya Pradesh, Nagaland,
Orissa, Pondicherry, Tripura, Rajas-
than & Uttar Pradesh.

Andhra Pradesh, Haryana, U.P,
Punjab, Dadra & Nagar Haveli, Pondi-
cherry, Sikkim, Goa, Daman & Diuy,
Himachal Pradesh have also informed
that they have conducted the indus-
trial potential surveys in the back-
ward districts of their States,

(c) and (d) Report of the Industrial
Potential Survey conducted in respect
of Origsa by the IDBI is a priced pub-
licationg and available from the IDBIL
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The local DIC has drawn up an Action
Plan in respect of Dhenkanal district
in Orissa for the years 1979-80 and
1980~81. Details in respect of the
Action Plan in respect of 1979-80 and
1980-81 are given below:—

No. of Units Fixed lovestment
1979-80 1980-81 (R~ in 1 kho
1979-80 1980-8x
Artisrn
Osientad 201 267 11 47 7 50
S$SI Urits 85 8¢ 58 50 71 81

Employment potential for about
3600 persons is likely to be generated.

Alleged Police Violence in Shahid-
nagar, Ghaziabad, U.P.

172¢ SHRI P. K. KODIYAN:
SHRI JHARKHANDE RAI:;

Will  the Minister of }HNOME
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived any complaint or representa-
twon alleging large scale police vio-
lence against the people and political
workers of Shahidnagar, Ghaziabad

District of U.P. on the Ist March,
1980;

(b; if so, the details of the com-
plaint received; and

(c) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

() In a complaint received, it has
been alleged that one Muzamil's wife
did not want to live with her husband.
The Police had intervened on her be-
half and wanted to take her away.
The husband and his people were not
willing to leave her unlesg tnere was
& settlement with her parent; and the
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ornaments given to the gir] returned.
Some peopls objected to her being
taken away without settlement and
tried to rescue ner [rom the Police
party, which was accompanied by the
father of the girl. In tbe process,
argumentg started between the Police
and the members of public resulting
in quarrel. 7t has been ‘further alleg-
ed that the Police made a want on
attack on the people. Houses were
raided, people were dragged cut and
bealen up. Tha CPI local office was
also a target of attack ard some lead-
ing CPI workers were arrested.

(¢) The jocal Pc’ice has registered
a casc under Sections 117/149/332/
353/224/225 LP.C. in regard to this
incident and further enquirieg in the
matier are under progress.

Increase in Political Murders

1725. SHRI K. MALLANNA: Wil
the Minister of HOME AFiAIRS he
pleased to state:

(a) whether it is a fact that tkere
has been an increase in the number
of political murders in the country
during the last three years;

(b) if so, the number of such mur-
ders in each State during the last
three years; and

(c) the action taken by the pre-
vious Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (¢) Information 1n
respect of the States of Andhra Pra-
desh, Assam, Himachal Pradesh,
Kerala, Manipur, Punjab, Sikkim and
the Union Territories of Andaman &
Nicobar, Arunacha)] Pradesh, Chandi-
garh, Dadra & Nagar Haveli, Delhi,
Goa, Daman & Diu, Lakshadweep and
Pondicherry is given in the attached
statement.

Information in respect of the re-
maining States and Union Territories
is awaited and will be laid on the
Table of the House.
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Statement

Statement showing number cf political murders in Statesand Union Territories during the
calender years 1977, 1978 and 1979 and the action taken by the State Governments and Union Ter-
ritory Administrations.

Number of political murders  Action taken by the State

during the years: Government/Union  Territory

Name of the State Administrations in the matter.
1977 1978 1979

Andhra Pradesh®. . . vl a5 45 Prompt action was taken by
the police to register and
investigate the cases and to
arrest the accused. The State
Government ensured deploy-
ment of additional force where
necessary to maintain law
and order and to bring down
the incident of such crimes.

Assam . . . . nil nil 2 “Two gcrlons have been arrested
and a jeep seized. Case re-
gistered ufs 302/326/307/426/

7 IPC. Investigation of case
18 in progress.

Himachal Pradesh . . nil nil nil

Kerala . . . . 39 21 34 Prompt action is taken by police
in registering the case, con-
ducting investigation and to
arrest the accused. Adequate
police arrangements are made
on the scene of occurence of
the murder to prevent re-
currence of such cases,

Manipur , ., ., | nil nil ni)

Punjab* . . | | nil nil BYY

Sikkim . . . . nil nil R Y]

Andaman & Nicobar . . nil ni) nil

Arunachal Pradesh . . nil nil nil

Chandigarh .. nil nil nil

Dadra & Nagar Haveli . nil nil nil .

Delhj . . . . 1 nil nil Accused was arrested, challaned,
convicted and sentenced to
life imprisonment,

Goa, Daman & Diu . . nil nil nil

Lakshadweep . . . nil nil nil .

Pondicherry ., | | nil nil nil
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Setting up of modern foundry at
Kharagpur

1727. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government have de-
cided to set up a modern foundry at
Kharagpur for producing various
caste iron items ysed for line cons-
truction; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) No, Sir.

(b) Does not arise.

Cotton Production in Gujarat

1728. SHRI R. P. GAEKWAD; Wil
the Minister of INDUSTRY be pleased
to state what stepg are taken or pro-
posed to be taken to increase cotton
production in Gujarat?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
The production of cotton is a State
subject. However, Central assistance
is provideq in the form of Centrally
Sponsord Scheme on the Intensive
Cotton District Programme (ICDP).
In Gujarat, the Programme has been
in operation since 1971.72. During
1979-80, the Programme is being im-
plemented in the State at a total cost
of Rs. 98.93 lakhs to be shared on
50 : 50 basis between the Centre and
the State Government. It is also pro-
posed to continue the scheme during
1980-81.

Manufacture of Tissue Papers

1729. KUMAR] KAMLA KUMARI:
Wil1 the Minister of INDUSTRY be
pleased to state:

(a8) the number of applicatiomns
received during 1979-80 for manufac-
ture of tissue papers from the mone-
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AN
poly houses and other organisatioms;
and

(b) the number out of them which
were recommended by licensing com-
mittee for grant of licences and whe-
ther the fresh licences would be

issued for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a). Six applications were received
during the year 1979-8C¢ for manufac-
tare af tissue papers,

(b) One of the applications has been
rejected, and one application has
been closed due to non-receipt of re-
quisite information from the party.
The remaining four applications are
still under consideration. Applications
for manufacture of tissue papers would
be considered on merits.
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Soap produced by M/s, Hindustan
LeVer

1732. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY
be pleased to state:

(a) retail prices of each kind of
soap produced by Hindustan Lever,
month-wise from February, 1979 te
February, 1980;

(b) whether it has been alleged
that with a view to realise maximum
profit, Hindustan Lever has brought
down quality of the soaps produced
by it by decreasing the proportion ef
total fatty content; and

(c) if so, what are the facts thereof
and action taken thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) As there is no price control,
statisticg relating to the retail prices of
each brand of goap produced by in-
dividual manufacturers is not main-
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tained mformation has, theretore.
been obtained from M/s. Hindustan
Lever Ltd, and is given in the attach-
ed’ gtatement. There has been no
change subsequent to the latest prices
indicated.

(b) The I.S.I. certiﬁcations is volun-
tary and M/s. Hindustan Level Ltd.
have not applied for certification
under the scheme go far. However,
a study was conducted by 18I in
1978-79 of 22 popular brands of toilet
soaps including five brand made by
M/s. Hindustan Level Ltd. All the
brands were found to conform to the
1S.I. standards in regard to fatty
matter content. It hag been con-
firmed by the firm that there has been
no change in the total Fatty content
of the soaps produced by them.

(c) Does not arise.

Statement

Sunlight

. Re. per
Price as on unit
1-1-1979 . 1-10
1-3-1979 . 1° 25
18-3-1979 120
1-4-1979 . 1°24
25-4-1979 1°14
24-7-1979 1°922
17-8-1979 1-30
21-9-1979 18
24-12-19%9 ,.42
Lifebus)y
Price as on
1-1-1979 . 1°25
1-3-1979 . . . . 130
18-3-1979 e 1°29
1-4-1979 . . . . . 1-81
2541979 . . . . 1°28

~7-1979 . . . . s
17-8-1979 . . . . 1" 4
21-9-1979 . . . . 181
24-12-1979 ., . . . . 1-67
Luxtoiles Standard )
Price as on
111979 . - . . - 1-85
1-3-1979 . . . . . 1° 40
1-4-1979 . . . . . 1'43
25-4-1979 . . .. 1'97
24-7°1979 . . SR 1°45

- 17-8-1979 . o . ",551: v
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Price a+ om

21-9-1979 . .
24-12-1979 . 8
Roxena Standard
1-1-1979 . .
1-3-1979 . .
1-4-1979 .
25-4-1979 .
24-7-1979

17-8-1979

21-9-1979
24-12-1979

Lux Toiles and Rexona miniatures

1-1-1979 .
1-3-1979 .
1-4-1979 .
2541979
24-7-1979
17-8-1979
21-9-1979
24-12-1979

Saral

111979 . .,
1-8-1979 . . ;-
18-3-1979

25-4-1979

Liril
1-1-1979 .
1-3-1979 .
25-4-1979

Rs.
Uni?er
1-63
171

1'42
145
1-39
1°46
1°57

0 42
0°43
042
0° 45
048

050

0°9o
0'94
0'92

0°go

184

1°91
1-8g

Price as on

247-1979
17-8-1979
21-9-1979
24-12-1979

Lijebugy Porsonal

1-1-19%79 .
1-3-1979 .
1-4-1979 .
25-4-1979 .
24-7-1979
17-8-1979
21-9-1979
24-12-1979

Lux Supreme

1-1-19790 .
1-3-197¢ .
1-4-1979 .
25°4-1979
24-7-1979 .
17-8-1979-
21-9-1979
24-12-1979
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unit
. Mt e198
2:03
2-1%

2- 25

1'82

1-30
1-37
1°49
157
167

2°19
2 2%
230
221
2-31
. . 2' 40
2° a2

2' 62

Selling of Trucks and Bus Chassis
manufactured by TELCO in Black

Market

1733. SHRI R. L. P. VERMA: Will
the Minister of INDUSTRY be pleased

to gtate:

(a) whether

Government are gware

that Truck and Bus Chassis manufac-
tured by TELCO, Leyland and its .

sister concern

are being sold in the

black market at exorbitant rates;

(b) if so, whether Government pro-
pose to take over its distribution sys-
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tem in order to restore public utility
quota and V.LP. quota for Government
gervants and Members of Parliament
respectively; and

(¢) by what time the decision is
likely to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The trucks and buses manufac-
tured py TELCO and Ashok Leyland
are in great demand in the market as
these are preferred by the customers.
The manufacturers have reported that
there is a substantial waiting list for
these chassis. The manufacturers have
established fair procedures for distri-
bution, of chassis to customers through
their dealers, The manufacturers are
alsg exercising supervision and checks
to ensure that malpractices do not
occur. No customer is required to
pay a price jin excess of the authorised
price to the dealer.

(b) There ig no proposal before the
Government for taking over the dis-
tribution of pus and truck chassis and
for allotment of quota to VIPs, Gov-
ernment servants, and Members of
Parliament.

(c) Does not arise.

Finalisation of Kerala Annual Plan
for 1980-81

1734, SHRI G. M. BANATWALLA:
Will the PRIME MINISTER be pleased
to state:

(a) whether it is 2 fact that Kerala
Annual Plan for 1980-81 has not yet
been finalised by the Planning Com-
mission;

(b) it so, the reasons therefor; and

(c) the action being taken to expe-
dite finalisation of Xerala Annual
Plan 1980-817

., THE PRIME MINISTER (SHRI-
,MATI INDIRA GANDHI): (a) to (c)
Taking into account the estimate of
available financial resources, the
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Planning Commission has already
determined the size of Kerala's Annual
Plan for 1980-81.
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Recognition of Nepali Language

1737. SHRI ANANDA PATHAK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that there is persistent demand for
constitutional recognition of Nepali
language and its inclusion in the
Eighth Schedule of the Constjtution
of India; and

(b) if so, whether Government have
decided to concede to this demand of
the Nepali speaking citizeng of India?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAX-
WANA): (a) Yes, Sir.

(b) No, Sir.

Decline in the Production of Hand-
loom Sector

1738. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that pro-
duction in the Handloom sector is on
the decline;

(b) if so, what was the real decline
in production in 1978-79 and 1979-80
in termg of the length of Handloom
materialg produced in India; and

(c) what are the current trends of
production in the Handloom sector?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
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(a) No, 8ir.
(b) Does not arise,

(¢) The production which was 2460
million metres in 1976-77 increased to
2720 million metres in 1978-79. Pro-
duction estimates for 1979-80 are
2,900 million metres.

Issue of Licencey for Setiing up .of
Industrieg in Haryana

1739, SHRI CHIRANJIT LAL
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) what are the details of the
licences issued for the setting up of
smal) and medium industries in the
State of Haryana during the last two
years; gnd

(b) what are the number of cases
which are still pending with Gov-
ernment of India?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No industria] licence is necessary
for setting up an industry in the small
scale sector involving an investment in
plant and equipment below Rs. 10
lakhs, In the case of anp(hcanms
which do not fal] in the category o
small-geale industry, 29 industrial
licences were jssued under Industries
(Development and Regulation) Act,
1951 during the years 1978 and 1978
for setting up of industries in Haryana
State. Details of Industrial Licences
are published in the “Weekly Bulletin
of Import Licences, Export Licences
and Industrial Licences”, copies of
which gare available in Parliament
Library.

(b) 28 industrial licence applica-
tions (out of those received . upto
31-12-79) for grant of industrial licen-
ceg under the Industries (Development
and Regulation) Act, 1881 for setting
up of industries in Haryana are pend- ,
ing consideration.
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Publication of List of Special Execu-
tive Magistratey in Maharashtra

1741, SHRI RATANSINH RAJDA:
Will the Minister of HOME AFFAIRS
be pleased to gtate:

(a) whether it is a fact that the
Government of Maharashtra have re-
cently published a list of special Exe-
cutive Magistrates;

(b) whether Government contem-
plate to abolish completely the said
list;

(c) whether it ig also a fact that
the Government of Maharashtra had
appointed these special Executive
Magistrates for a period of three
years; and
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(d) if so, the names of special Exe-
cutive Magistrates published jn tke
Meharashtra Government Gazette?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAJAH): (a) and (d). The
State Government have published a
list containing the names of 3714
Special Executive Magistrates in their
General] Administration Department
Notification No. SEM-1780-Desk V
dated 26th January, 1980.

(b) The matter is under considera-
tion.

(c¢) The tenure of the Special Exc-
cutive Magistrates ag notified is for »
period of two years from 26th Janu-
ary, 1980.

Threat of Closure of Cachar Paper
Mill at Badarpur (Assam)

1742, SHR] SANTOSH MOHAN
DEV: Wil]l the Minister of INDUSTRY
be pleased to state:

(a) whether Government are aware
that the Cachar Paper Mill at Badar-
pur (Assam) (a unit of the Hindus-
tan Paper Corpn.) is facing a threat of
closure because of non-receipt of raw
materialg from the NC Hills and due
to lack of allocation of funds by the
Central Government for development
works; and

(b) if so, what steps Government
propose to take to streamline the
production by making available the
development funds and what steps
Corporation propose to take to pro-
cure the required raw materialg?

THE MINISTER OF STATE IV

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir.

(b) Doeg not arise,
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1743, SHRI GADADHAR SAHA:
Will the Minister of INDUSTRY be
pleaseq to state:

(a) whether Birbhum js one of
the industrially backward districtg in
the country;

(b) if so, whether there is any
proposal for assisting the State Gov-
ernment for setting up new indus-
trial unity there;

(c) if so,.the site selected for the
purpose; ang

(d) if not, the reason therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes.

(b) The Centra] Government offers
following incentives for setting up
industries in the backward areas in
the State:

(i) Concessiona] Refinance Sche-
me of IDBI;

(ii) Seed/Margin Money Assis-
ﬂ”tﬁmce;

(iii) Income Tax Relief;

(iv) Registration of new units and
expansion of existing units in res-
pect of itemg which are otherwise
banneq in the country;

(v) Consultancy for Technical
Services;

(vi) Interest Subsidy;

(vii) Specia) tacilities for import-
ing raw materials;

(viii) Rura] Artisans Programme;

(ix) District Industries Centre;

(c) and (d). Allotment of sites for
1ocation of industrial units by the en-
trepreneurs in the backward areas of
a State is decided by the State Gov-
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'emment concemed. However, under .

the DIC Programme during 1978-80,

‘57 and 74 grtisan-oriented units ~with

fixed investments of Rs. 1.30 lakhs and
Rs. 1.69 lakhs respectively and during
the same period, smal] scale units
numbering 40 and 52 with a fixed in-
vestment of Rs. 46.70 lakhs and
Rs. 60.72 lakhs respectwely have been

indentified.
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Increasing the Cyle Pressure of
200 MW

1745, SHRI SAMAR MUKHERJEE:
win the Minister of INDUSTRY bhe
pleased to state:

(a) whether the Cycle pressure of
200 MW has been increased from 120
Atmospheres to 150 Atmospheres;

{b) whether techno-economic stu-
dies were carried out prior to the
decision to make the change; and

(¢) if so, the details thereof?

.. THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT ' CHANANA):
(a8) Yes, Sir. 200/210 MW sets are
available designed for both 130 eta

d ' 150 ata pressure cycles, The
final parameters are decided by the
customer.

~ (b) and (c) Yes, Sir. The 150 ata
pressure cycle leads to a saving of 1
per cent in fuel consumption com-
pared o the 130 ata pressure cycle.
This seving economically justifies

| MARCH 26,1080 -

Written: Antwsrs 1né

‘the " slight ‘increase“in' the ‘cost ‘of ‘the

equipment arising from the mcrease
in pressure.

Research in Hyacinth for prodlwlng
" energy fuel/gas -

1748. SHRI VIJAY N. PATIL: Wiil
the PRIME MINISTER be pleased to

" state:

(a) whether hyacinth (the water-
loving plant) has got potential for
producing energy fuel/gas;

(b) if go, whether gny research has
been conducted in this regard; and

(c) the details thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir. ‘

(b) and (c) Research conducted at
various laboratories has shown that
dried and chopped water hyacinth in
1:2 proportion with water, or ixed
with cattle dung in 1:1 proportion
can produce significant quantity of
biogas. The research  institutions
where this work is being carried out
are Central Mechanical Engineering
Research Institute, Durgapur (West
Bengal); Shri Parasakthi Collegd for
Women, Courtallam; Gobar Guas Ae-
search Station, Ajitmal (Uttar Pra-
desh); University of Agricultural
Sciences, - Bangalore; Nagarjun Sagar
Engineering College, Hyderabad, De-
partment of Applied Chemistry, Uni-
versity of Calcutta, Calcutta, and Re-
gional Research Laboratory, Jorhat.
Water hyacinth hag been found to
contain about 268 per cent of crude
protein, 26 per cent of fibre, 17 per
cent of ash and 8 per cent of availa-
ble carbohydrate on dry-weight basis.
Thus it would constitute a source of
biogas, and proteinrich feed for non-
ruminant animals. ‘The principal
problem ig the large water content of
the weed. Efforts are being made at
present to develop a suitable design
of digester using water hyacinth as
feed.



117 Written Answers

Reasons for 'Eisw Produetion of
Pesticide
4 '
1747, SHRI :SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it ig a fact that over
3000 small geale pesticide formula-
tors are running their units much be-
low the installed capacity {.e. 15 to
20 per cent only;

(b) if so, the reasons thereof; and

(c) whether jt is due to the refu-
sal of the National Malaria Eradica-
tion Programme to lift the stock
from these units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) According to the information
available with the Development Com-
missioner, Small Scale Industries
there are many around 400 active
small scale pesticides formulators in
the country at present. It is a fact
that many of these units are func-

tioning below  theid  installed
capacity.

(b) The installed/assessed capa-
city in the small scale sector is

greater than the demand estimnates
for the requirements of different
typeg of pesticide formulations. 1In
addition, there is substantial formu-
lation capacity in the large and
medium scale units for such posti-
cides. Occasional shortages of the
technical raw materials have also ad-
versely affected the utilisation of
installed capacity in this industry
particularly in the small sector.

(¢) Purchase of pesticides formu-
lations for NMEP by DGS&D from
various sources has varied from year
to year. To an extent, this has con-
tributed to variation of capacity uti-
lisation of pesticide formulation units.

Supplying Cement through Public
Distribution System

1748. SHRI K. PRADHANI: Will
the Minister of INDUSTRY be pleas-
ed to state;
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i - .
(a) whether Government propose
to supply cement through public dis-
tribution, system; and

(b) it so0, the details thereof}

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) gnd {b) Yes, Sir. The State Gov-
ernments had been advised of the
need to devise effective scheme for
control over public sale and distribu-
tion of cement. Essential features of
the scheme suggested were statutory
licensing of cement stockists, direct
appointment of cement dealerg by
the State Governments with conse-
quential de-linking of stockists from
producers, introduction of permit
system, and creation of necessary ad-
ministrative machinery to imple-
ment the scheme. 16 States Gov-
ernments and 3 Union  Territories
have accordingly introduced their
schemes for public distribution of ce-
ment.

Turning down licence to Coca-Coia

1749. SHRI DAYA RAM SHAK-
YA: Will the Minister of INDUSTRY
be pleased to state why was Coca
Cola Export Corporation’s request
for an ad-hoc import licence in 1977
turned down, when they were get-
ting such ad-hbc import licence for
the past so many years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
The Company ceased to manufacture
Coca Cola concentrate in India
before a final decision could be taken
on the application of M/s. Coca Cola
Export Corporation for the grant of
an ad-hoc import licence in 1877.

Director BHEL proceeding on leave
out of India

1750. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INDUS-
TRY be pleased to state: 4

(a) whether Dr. H, N. Sharan, Dir-
ector (Engineering) BHEL had
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proceeded out of India on leave in
July, 1878;

(b) whether Government are aware
of the fact that Dr. Sharan has start-
ed a Consultancy in Switzerland;

(c) what action Government pre-
pose to take to protect the interests of
BHEL, since Dr, Sharan has complete
accesg to all information in BHEL,
including those which are confiéntial
and of secret nature; and

(d) whether Government propose to
investigate the antecedents of Dr.
Sharan in view of the controversies
related to BHEL dealings with multi-
nationals?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir. He proceeded on sanc-
tioned leave with effect from 16th
July, 1079 to 13th August, 1979,
which was later on extended upto 1st
October, 1979. While on leave, he
submitted hig resignation which has
been accepted w.e.f. 15th October,
1979 .

(b) No, Sir.

(c) and (d) Do not arise.
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Assessment on weorking of DICs. fa
Orisma

1751, SHRI ARJUN SETHI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have made
any assessment on the working of the
district industries centres in Orissa
since it came into being; and

(b) what are the details of gasist-
ance provided by each D.I.C. in Orissa
to the entrepreneurg during 1978-79?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
While no overall assessment of the
working of DICs hag been made by
the Government information in re-
gard to the assistance rendered by the
DICs in Orissa to Small and Cottage
Unity is being received in the form
of monthly progress reports. Be-
sides there is a Regional Coordination
Committee of District Industries Cen-
tre for the Eastern Region which re-
viewg the implementation of the pro-
gramme, ,

(b) A statement giving the assistance
provided by each DIC in Orissa dur-
ing 1978-79 is attached,

Statement -
Assistance provided Iy DICs in Orissa State
(1978-79)
S. No. Name of DIC Whether No. of No.of No. of New Units No. of Credit
Action Entre- New  Established sick units amistanc-
Plan rencurs Regis- Artisans SSI Total asmisted provid
prepared 1denti- tration by Fina-
fied  done. cial Ins-
titutions
1 2 3 4 5 6 6a 6b 7 8
(In Rs. lakhs)
1 Balasore yes 317 276 340 97 437 6 9902
2 Bolengir yes 338 307 76 71 147 16 1,-82
s Phulbani yes 26o 165 26 45 7 17 19-36
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¢ Cuttack yes 1400 1417 1088 313 1401 29 8914
5  Dhenkanal yes 253 356 224 103 327 13 741
6 Ganjam yes 927 636 2431 128 2559 13 37°26
7 Keonjhar yes 51 155 33 33 4 498
8 Koraput yes 166 149 101 48 149 5 I
9  Kalahandi yes 164 193 20 29 49 11 10
10  Mayurbhanj yes 223 162 22 109 131 ! 11-48
1 Puri yes 418 475 1529 157 1686 39 50°53
12 Samba'pur yes 402 506 102 157 259 2115
13 Sundargarh yes 680 344 15 82 97 8 25° 34
ToTAL 5608 5141 5974 1372 7346 162 356-22

Rank of Orissa in industria)’ develop-
ment

1752. SHRI ARJUN SETHI: Will
the Minister of INDUSTRY be pleas-

ed to state:

(a) what has been the rank of the
State of Orissa in the industria] deve-
lopment field during the last three
years;

(b) whether there has been any
decline. if so, the reasons therefor;
and

{(¢) the quantum of Centra] invest-
ment in the State of Orissa during the
last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Statistics relating to gross value
of indusirial production in the re-
gistered factories sector are available
upto 1976-77; the State of Orissa
ranked 16th in industrial production
in 1974-75 but rose to occupy the
13th position in 1975-76 and 1978-77.

(b) Does not arise.
(c) Statistics regarding the quan-

tum of Central investment in the
State of Orissa have been published
in the Annual Reports on the Work-
ing of the Central Public Sector Un-
dertakingg of tHe Central Govern-
ment, published by the Bureau
of Public Enterprises, Ministry
of Finance, and are available
up to  1977-78. Figures of gross
block of investment in the Cen-
tral Public Sector in Orissa as on 31st
March of 1976, 1977 and 1978 were
Rs. 619.6 crores, 646.15 croreg and
854.41 crores respectively.

Number of applications for power-
looms for non-textile purposss

1753. SHRI A. K. ROY: Will the
Minister of INDUSTRY be pleased to
state:

(a) number of applicationg for
setting up powerlooms for non-textile
purposes for making insulation cloth
pending before the Textile Commis-
sioner for disposal for more ‘han gix
months, State-wise breakup in details;

(b) the reasons for delay; and

(¢) the steps taken to expediie?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c) Information ig being col-
lected and will be laid on the Table
of the House.

UNIDO Conference

1764. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of INDUS-
TRY be pleased to state:

(a) what are the detalls of the
deliberations at the UNIDO conter-
ence recently concluded at Delhj re-
lating to specific efforts to .dentify
sectora] production areas ifour third
world countries;

(b) what are the areas Jf disagrce-
ment between the developed countries
and the third world countries; and

(c) what was the stand of the Cen-
trally planned economies on the finnl
resolution adopted at the conclusion of
the conference and whether any of
these countries made any statements
outcide the fina] resotution even while
voting for the resolution?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The deliberations at the Third
General Conference of UNIDO basi-
cally related to acceleration of indus-
trial production in  developing
countries with a view to achieving
the Lima target. In thig context the
Conference considered the disaggrega-
tion of the Lima target into its regio-
nal, midterm and sectoral perspectives
and the redeployment of industry.
from developed to developnig coun-
tried on the basis of dynamic
comparative advantage.

(b) The main areas of disagree-
ment Dbetween the developed and
developing countrieg are: disaggrega-
tion of the Lima target into its
regional, midterm and sectoral pers-
pectives, the redeployment of
industry from developed to develop-
ing countries, the rules of procedure
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for the system of consultations, the
creation of a North-South Global
Fund ang Special Measureg for the
Most Seriously Affected Countries.

(¢) The Centrally planned econo-
mies voted in favour of the adoption
of the New Delhi Declaration and
Plan of Action and made a statement
expressing their reservations on
certain parts of the New Delhi Dec-
laration and Plan of Action after it
was mdopted by majority vote.

List of items reserveq for smal] scate
industries

1755. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of
INDUSTRY be pleased to state:

(a) what are the additions/deletions
made to the lust of items reserved for
production by smal] scale 1industries
since January, 1980;

(b) what are the grounds for these
additions/deletions; and

(c) do Government propose to con-
vert thiz reservation based on admi-
nistrative orders into statutory reser-
vation to protect the interest of small
scale industries?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) None.

(b) Does not arise.

(¢) The existing reservation is al-
ready statutory in nature.

Effect of excise duty on matches

1756. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of
INDUSTRY be pleased to state:

(a) what has been the effect of
differential excise duties levied on
matches last year in relation to the
production of the matches industry in
the mechanised sector, non-mechani~-
ed sector and the pottage industry sec-
tors respectively;
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(b) what is the estimated increase/
decreaze in employment in cach of the
three sectors as a result of the differ-
entia] excise duties; and

(c) in case of the figures pertaining
to (a) & (b) above for the financial
year 1979-80 are not available, what
are the comparative quarterly or
monthly figures?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c) The information is being
collected and will be laid on the
Table of the House.
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Eligibility of Officers for inclusion in
Select List for 1979

1758. SHRI T. S. NEGIL: Will the
Minigter of HOME AFFAIRS be
be pleased to state:
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(2) whether the Centra]l Secretariat
Service (for promotion to Gradg I and
Selection Grade) Regulations, 1964,
provide that the date of reference for
determining eligibility of Officerg for
inclusion in the Select List should be
1st July of the Calendar Year in
which the Select List is prepared irves-
pective of the year to which the Select
List pertains; and

(b) if so, the date adopted for deter-
mining eligibility of officers for in-
clusion in the Select List for 1979
which is still under process in the
Calendar Year 19807

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) The
Central Secretariat Service (Promo-
tion to Grade I and Selection Grade)
Regulations, 1964 state that an ‘eligi-
ble officer’ means an officer eligible
to be considered for appointment to
Grade I or the Selection Grade of the
Service, ag the case may be, under
rule 12 of the Centra] Secretariat
Service Rules, 1962, as on the Ist
July of the calendar year in which
the Select List is prepared.

(b) The date adopted for deter-
mining the eligibility of officers for
inclusion in the Select List for 1979
ig 1-7-1979. However, certain repre-
sentations have been received which
are under consideration.

Eligibility of Officers for inclusion in
Select List for 1979

1759. SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be
be pleased to stgte:

(a) whether the Central Secretariat
Service (for promotion to Grade I and
Selection Grade) Regulations, 1964
defines the eligible officer for inclu-
sion in the Select List of Grade-I of
the Central Secretariat Service ag the
Officer eligible on the lst July of the
Calendar Year in which the Select
List is prepared;
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(b) whether it is a fact that the
Select List of Grade-I of the Central
Secretariat Service for the year 1979
is being prepared in 1980;

(c) if s0, whether the eligibility of
the officers for inclusion in the Select
List for 1879 is being considered with
reference to 1st July, 1980 in accord-
ance with regulations referred to
above; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH):): (a)
Yes, Sir.

(b) Action was initiated in 1979
itselt for preparing the Select List of
Grade I of the Central Secretariat
Service for the year 1979.

(¢c) and (d) The eligibility of the
officers for inclusion in the Select
List for 1979 is being con-
sidered with reference to 1st July
1978. However, certain representa-
tions have been received which are
under consideration.

Preparation of Select List for 1979 for
promotion of C.S.S. Officers of Grade
I to Grade I

1760. SHRI T. S, NEGI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the regulations govern-
ing promotion of Central Secretariat
Service Officers of Grade-II to Grade-I
provide for preparation of the Select
List with reference to Ist July of the
Calendar Year in wlich the Select
List js prepared, irrespective of the
year to which the Select List pertains;

(b) if so, whether the provisions of
the regulations are being correctly
applied for preparation of the Select
List for 1979 which is still under pre-
paration in the Calendar Year, 1980;
and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH); . (a)
There is no Grade II in the Central
Secretariat Service, Regulations gov-
erning promotion to Grade I of Cen-
tral Secretariat Service provide for
preparation of the Select List with
reference to “lst July of the Calendar
Year in which the Select List ig pre-
pared.”

(b) and (c) Since the action to
prepare the Select List for 1979 was
initlated in 1979 itself, the eligibility
of the officers has also been reckoned
with reference to 1st July, 1879. How-
ever, certain representations have
been received which are under con-
sideration.

Emplementation of orderg re. SC and
ST in Hindustan Photo Films, Qoty,
Tamilnadu

1761. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether it is a fact that Gov-
ernment of India orders providing
reservation for SC/ST at the time
of appointments/promotions/confirma-
tions are not being implemented in
Hindustan Photo Films Manufacturing
Co., Ooty, Tamil Nadu, from the date
of issue of these orders; if so, reasons
therefor and who is responsible for
non-implementation of these orders;

(b) whether implemented, cadre-
wise details thereof; and

(¢) whether it is also g fact that
the SC/ST Association of Hindustan
Photo Films Manufacturing Co., Ooty,
have represented about the bogus
certificates produced by some parti-
cular officials and if go, the details
thereof and what action has been
taken against those officials?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT CHARANJIP CHANANA):
(a) Hindustan Photo Films Manu-
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Company hag been implementing
these orders.

gacturing Company Ltd, (HPF), (b) Gradewise details are given
Ootacamund, has reported that the below: —
Group Tota! No of SC ST
Emp'oyees

A Officers : %00-

1300 and above 191 6 1
B Sectidon Ofice-s/

Supervisr

600-1020 200 8 —_
C Worksmen Cate-

gories (1-¢ 540-22:870

and Le'o v) 2161 360 34

Note: The Group ‘C’ does not in-clude Sanitary Staff who are in the

secale of Rs. 275-6-390.

(¢) Till December 31, 1979 com-
plaints had been received in respect
of 21 employees having misrepresent-
ed as belonging to Scheduled Caste
communities. Enquiry revealed that
while only one of these employees
actually belonged to Scheduled Caste,
only 4 persons out of the rmaining 20
were recruited as Scheduleg Caste
candidates against reserved vacan-
cies as others had been recruited
against general vacancies. Out of the
4 persong recruited against reserved
vacancies who Were subsequently
found to be non-Scheduled Caste, the
services of two persong were termi-
nated while the other two persons
were reverted to the lowest grade. In
addition, the management is also
verifying from the Revenue authori-
tiey whether employees belonging to
Putri Vannans can be classified as
Scheduleg Caste. Necessary action
regarding such employeeg will be
taken in the light of the reply re-
:eived from the Revenue authori-
ies,

Production of Fake Community
Certificate by 44 Non-S.C Employees

1762. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether it is g fact that 44 non-
S. C. employees have produced false
community certificate and got appoint-
ed against reserved quota at Hindus-
tan Photo Films Manufacturing Com-~
pany, Ooty;

(b) whether it is also a fact that
the SC/ST Association of Hindustan
Photo Films, Ooty, were representing
the management as well as Govern-
ment for the past 7 years on the above
issue;

(c) if so, what action has been taken
against the same; and

(d) if not, the reasons therefor and
who is responsible for this deliberate
lapse?



131 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (d) Hindustan Photo Films
Manufacturing Company (HPF),
Ootacamund, has reported that till
December 31, 1979 complaintg had
been received in respect of 21 em-
ployees having misrepresenteq as be-
longing to Scheduled Caste communi-
ties. Enquiry revealeq that while
only one of these employeeg actually
belonged to Scheduled Caste, only 4
persons out of the remaining 20 were
recruited as Scheduled Caste candi-
dates against reserved vacancies as
others had been recruiteq against
general vacancies. Out of the 4 per-
sons recruited against reserved va-
cancies who were subsequently found
to be non-Scheduled Caste, the ser-
viceg of two persons were terminated

while the other two persons were
reverted to the lowest grade. In
addition, the management is also

verifying from the Revenue authori-
tes whether employees belonging to
Putri Vannana can be classified as
Scheduled Caste. Necessary action
regarding such employees will be
taken in the light of the reply re-
ceived from the Revenue awuthorities.

Number of employees appointed at
Hindustan Phot; Films, Ooty

1763. SHRI THAZHAL M. KARU-

MARCH 26, 1980

Written Answers 132

(a) number of total employees ap-
pointed at Hindustan Photo Films,
Ooty, cadre-wise, from 1864 to 1974
and from 1976 to 1978 December,
break-up details;

(b) how many SC/ST employees
are among them, cadre-wise for the
above period; and

(c) is there any shortfall, if so,
reasons therefor and when this will
be completed?

THE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):
(a) and (b) A  statement is
attached.
(c) There 1is a shortfal} in the

number of Scheduleg Caste/Schedul-
ed Tribe employees mainly in
Groups ‘A’ and ‘B’. This ig on ac-
count of non-availability of suitable
and qualified Scheduled Caste|Sche-
duled Tribe candidates from within
and also from open market. The
Company has been making efforts to
recruit Scheduled Caste/Scheduled
Tribe candidates ang will continue
to do so in order to make good the

NANITHI: Will the Minister of
INDUSTRY be pleaged to state: shortfall.
Statement
Year Category Total No, Scheduled Scheduled
of Em-  Castes Tribes
ployees
1 2 3 4 3
1964 . Group ‘A’ . . 3
Group ‘B’
Group ‘C” 92 [ ..
Group ‘D’ . . 71 28 .
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ro 3 4 5
1965 . . . . Group ‘A’ .
Group ‘B’ ? 47 .
Group ‘C’ 47 1§ .
Group ‘D’ . 93 13 .
1966 . Group ‘A’
Group ‘B’ 15 1 .
Group ‘C’ 103 2 .
Group ‘D’ 124 26
1967 . Group ‘A’ 10
Group ‘B’ 16 .
Group ‘C’ 132 4 .
Group ‘D’ 177 4= .
1968 . . . . Group ‘A’ 9
Group ‘B’ 1
Group ‘C’ 117 8 .
Group ‘D’ 105 44
1969 . Group ‘A’ 5
Group ‘B’ 2 .
Group ‘C’ . 54 2 ve
Group ‘D’ 230 57 ]
1970 . Group ‘A’ . 7
Group ‘B’ 5 1
Group ‘C’ 83 12
Group ‘D’ 32 I
1971 . . . . Group ‘A’ . 4 .
Group ‘B’ .
Group ‘C° 74 26 1
Group ‘D’ . - -
1972 . . . Group ‘A’ 4 .
Group ‘B’ .
Group ‘G, . 101 18
Group ‘C’ (Sweeper) 7 7 .

Group ‘D’
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1 3 4 )
1073 . . . . . Group‘A’ . . 3 . .
Group ¢B’ ..
Group ‘C* . . 6 1 .
Group ‘C’ (Sweeper) . ..
Group ‘D’ . ..
1974 . . . . Group ‘A" . . .
Group ‘B’ . .
Group ‘C’ %3 12 1
Group ‘C’ (Sweeper) .
Group ‘D’ . . .
1996 . Group ‘A’ 14 3
Group ‘B' .
Group ‘'C’ 196 43 5
Group ‘C’ (Sweeper) 8 8
Group ‘D’ .
1977 . Group ‘A’ 1 1
Group ‘B’
Group ‘'C* . 200 36 io
Group ‘C’ (Sweeper)
Group ‘D’ .
1978 . Group ‘A’ 3 1
Group ‘B’ . . 15 .
Group ‘C’ 120 32 8
Group ‘C’ (Sweeper)
Group ‘D’
1979 . . Group ‘A’ . . 2
Group ‘B' 36 1
Group ‘G’ . . 21% 16 4
Group ‘C’ (Sweeper) 4 4 ..

Group ‘D’ . .
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State-wise Indusirial Growth

1764, SHRI THAZHAI M. KARU-
NANITHI: Will the PRIME MINIS-
TER be pleased to state:

(a) amount allotted by Government
of India during April, 1977 to Janu-
ary, 1980 for the industrial growth in
States and if so, State-wise and year-
wise details thereof;

(b) the percentage of industrial
growth in the States during the above
period; and

(c) amount surrendered by the
State Governmentg during the above
period and if so, the State-wise and
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THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(c) State-wise Plan outlay, and ac-
tualjanticipated expenditure for the
yearg 1977-78, 1978-79 and 1979-80
for Industry are given in the state-
ment-I.

(b) In January 1976, the Central
Statistical Organisation recommended
adoption of g standard methodology
for construction of index numbers of
industrial production at State level
in a uniform manner. But only
States of Andhra Pradesh, Haryana,
Tamil Nadu, Karnataka and Uttar
Pradesh have go far adopted the
methodology and only these States
have been publishing reqularly jndi-
ces of industrial production, The rele-
vant data gvailable is given in State-

year-wise details thereof? ment-II,
Statement-1
(Rs. lakhs)
States 1977-78 1978-79 1979-80
gl::llay 2:;:::!% Pg:tlay g:;:zldi- g\ax:.lay Aél;;gﬁ?jt:d
ture ture ture
1 2 3 4 5 6 7
1. Andhra Pradesh . 1125 1170 1154 1635 1074 1056
2. Assam 456 274 470 419 550 550
3. Bihar 1252 1152 1437 1496 1350 1348
4. Gujarat 1410 2216 1295 1948 1962 3128
5. Haryana 256 169 208 231 368 411
6. Himachal Pradesh 175 164 241 248 241 305
7. Jammu & Kashmir 621 644 569 585 6ry 824
8. Karnataka . 840 1133 1175 1187 1875 2575
9. Kerala 1561 1747 1645 2123 1700 3796
10. Madhya Pradesh . 644 691 748 689 800 784
11. Maharashtra 1939 2295 2873 2710 2675 go13
12. Manipur 191 174 209 171 155 170
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1 2 3 4 5 6 7
18. Meghalaya . 98 116 235 236 198 209
14. Nagaland 74 123 128 124 165 189
15. Orissa 43¢ 441 530 532° 700 706
16. Punjab 1604 1119 1250 1137 1196 1189
17. Rajasthan 431 589 819 900 1106 12795
18. Sikkim 93 90 Tog 86 115 119
19. Tamil Nadu 1281 1500 1392 1569 1550 1671
20, Tripura . 62 52 97 112 141 157
a1. Uttar Pradesh 3389 3383 3406 3288 3600 4210
22. West Bengal 1733 1633 1589 2445 2394 2612
Torar--States 19669 20875 21671 22873 24532 30295
Statement-11
Index Number of Industrial Percentage growth
Production over the previous
year
States
1976-77  1977-78  1978-79 197778  1978-79
I 2 3 4 5 6
Andhra Pradesh 1582 165°6 184" 1 47 g
(Base 1970)
Haryana . . 163-8 177 2 N.A. 8-2 N.A.
(Base 1970-71)
Karnataka . 1369 146- 3 NA. 69 N.A.
(Base 1970)
Tamil Nadu 137°6 14241 163-8 3'3 15°3
(Base 1970)
Uttar Pradesh 136:0 138-7 160' 3 2'0 15'6

(Base 1970-71).
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Setting up of Naval Base in Kolavai

Lake in Tamilnadu

1766. SHRI ERA AUBARASU: Will
the Ministe; of DEFENCE be pleased
to state: T e

(a) whether the proposal of setting
up of Naval pase in Kolavaj Lake in
Chengalpattu in Tamil Nadu will be
taken up for completion, if not the
reasons therefor; and

_ (b) what is the progress so far made
in completing the project?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
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(SHRI C. P. N. SINGH): (a) There
1s no proposal to set up a Naval Base
in Chengalpattu in Tamil Nadu,

(b) Question doeg noy arise.

Poorest community in Tamil Nadu

1767, SHRI ERA AUBARASU;: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) which is the largest and poorest
community in Tamil Nadu; and

(b) whether Government propose to
take appropriate steps to protect the
interest and welfare of this Commu-
nity?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) and (b) The information is being
collected and will he Jaid on the Table
of the House.

Living condition, of “Vanniyakula
Kashtriya Community” in Tamil Nadu

1768. SHRI ERA AUBARASU: Will
the Minister of HOME AFFAIRS be
Pleased to state:

(a) whether there is any proposal
to find out the living conditions of the
people belonging to “Vanniyakula
Kshtriya Community” in Tamil Nadu
to provide them proper representation
in Government jobs and in public and
private sector;

(b) the findings of the Backward
Classes Commission in respect of these
people;

(¢) whether the Commission has
submitted their report to Government,
if so, whether Government propose to
accept the same; and
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(d) whether Government propuase to
take up the report submitted by Kaka
Kalelkar, the then Chairman of the
Backward Class Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRp MAKWANA):
(a) No, Sir.

(b) and (c) The Backwarq Classes
Commisgion has yet to submit its
report,

(d) The Backward Classes Commis-
sion, now set up, will also examine
among other things, the recommenda-
tiong of the Backward Classes Com-
mission appointed earlier.

Classification of most Backward
Communities

1769. SHRI ERA AUBARASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is any proposal to
classify certain communitieg in the
country to be registered as most back-
ward communities so as to make gpe-
cial provisions to safeguard the inte-
rest of such communities; and

(b) it so, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
No, Sir,

(b) Doeg not arise,

Revision of Policy of Nuclear
Explosion

1770. SHRI UTTAMRAO PATIL:
Will the PRIME MINISTER be pleas-
ed to gtate:

(a) whether Government propose to
revise their policy regarding the uni-
lateral decilaration of non-explosion
of nuclear device even for peaceful
purposes; and

(b) it not, the reasons therefor?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b) The Government of India re-
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maing committed to its policy of uti-
lizing atomic energy for peaceful pur-
poses which include peateful nuclear
experiments,

Introduction of New Uniforms fer
Armed Forces Persennel

1771. SHRI VUTTAMRAO PATIL:
Will the Minister of DEFENCE  be
pleased to state:

(a) whether Government have
decided to introduce new uniforms for
the armed forces personnel;

(b) if so, what are the details in this
regard; and

(c) from which date new uniforms
woulg be introduced and when instruc-
tiong to thig effect are likely to be
1ssued?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH):; (a) No final deci-
sion to provide new uniforms for
the Armed Forceg Personnel hag yet
been taken.

(b) and (¢) Do not arise.
Schemes by Central Ministrieg for
Tribal Areas

1772. SHRI GIRIDHAR GOMAN-
GO: Wil) the Minister of HOME AF-
FAIRS be pleased to state:

(a) the names of Central Ministries
which identified the problems of tribal
areas of the country and prepared
the schemes and programmes;

(b) the funds earmarked and pro-
vided to the tribal sub-plan areas;
Ministry-wise in Annual plans;

(c) the initiative taken by his Minis-
try with concerned Ministries for the
same; and

(d) the Ministries which have issued
guidelineg to the Stateg having sub-
plan areas regarding the preparation of
plans, provision and utilisation of ear-
marked funds in tribal sub-plan arees
it any?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) ang (b) A statement is attached.

(c) Discussions have been held with
the Central Ministries stressing the
need for earmarking fundg for Tribal
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sub-Plan areas, The Prime Minister
has alzo written to the concerneqg Min-
instriegs about this.

(d) Guidelines have been jssued by
some Ministrieg e.g. the Ministry of
Energy & Irrigation, Ministry of
Agriculture, Ministry of Shipping and
police custody due to torture; and

Statement
Statement showing funds earnarked by Central Ministiies for Tribal sub-Plan areas

S.No. Name of the Ministry/Deptt.

Name of the Schemes

Amount ear—

marked for
Tribal Sub
Plan area
1979-80
(Rs. in lakhs)
1 2 3 4
1. Agriculture (1) Forestry 510, 00
(ii) Soil & Water Conservation 415, co
(iii) Animal Husbandry 160, o0
(iv) Crop-Oriented programmes 22.00
(v) Minor  Irrigation and Water
Management 55.00
(vi) Fisheries 25. 00
2, Rural Devclopment (i) Development of Primmary Marked
in Tribal Areas 30. 00
(ii) Applied Nutrition Programme
(ANP) 13. 26
3. Education and Social Welfare (i) Non-formal adult education pro~
grammes 150. 00
(ii) Scholarships 3. 00
(iii) NCERT—Preparation of Special
curricula, reading material for
tribal students and Orientation
programmes for Education Offi~
cers working in Tribal areas stu~
dies etc. 10. 00
(iv) Non~formal education programme
at school stage 150. 00
(v) Vocationalisation 15. 0O
(vi) Integrated child Development
services 107. 75
(vii) Functional literacy programmes for
adult women 40. 61

4. Shipping & Transport

Central Sector Roads Scheme

1030, 0O
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*S, Name of the Ministry/Departt,

Name of the Schemes

Amount  ear-
marked for

N
> Tribal sub-
Plan Area
1979~80

(Rs. in lakhs)

1 2 3 4

5. DGP&T. Telecommunication in Tribal areas. 750. 00
6. Energy Rural Electrification 2800. 00
7. Civil Supplies & Cooperation National Co-operative Devele pment 300, 00
Corpn. (For Development of Co-
operatives in - Tribal Areas)
8. Health & Family Welfare . (i) Community Health Volunteers 266, oo
(ii) Training & Employment of Multi~ 117.80
purpose Workers
(iii) Prevention of Visual Impairment 85. 26
and Control of Blindness,

(iv) T.B. Control. 17.32
(v) Leprosy Control 25, 50
(vi) S.T.D.Control 1.43
(vii) N.M.E.P. (Rural) 457.86
(viii) Filaria Control 1 *6o

Peaths in Police Custody due to Torture

1773. SHRI A. K. ROY;
SHRI SHIBU SOREN:

Wil] the Minister of HOME AF-
FAIRS be pleased to state.

(a) whether Government are aware
of the frequent news of deaths in
police custody due to torture; and

(b) if so, the number of such cases
in the country in the last three months?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) The information is being
collected from the State Governments
and Union Territory Adminigtrations
and will be laig on the Table of the
House on receipt.

Harljan Lady with her Daugbter
kidnapped from Patel Nagar,
New Delhi

1774. SHRI UTTAMRAO PATIL:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that on
the 15th June, 1979 a Harijan lady
with her minor daughter had been kid-
napped from Patel Nagar, New Delhi;

(b) whether it is also a fact that the
husband of the kidnappeq lady has
lodged complaint to the S.H.O. Patel
Nagar Police Station, New Delhi, on
the 15th June, anqd 2nd July and gome-
where in the month of August, 1979;

(c) whether copy of the complaint
had also been given to the former
Prime Minister and Home Minister
respectively in connection with the
harassment by the Patel Nagar Police
Station; and

(d) if so, the action taken against
the Patel Nagar Police Station and
the steps Government propose to take
to trace the culprits who have taken
part in kidnapping the lady and her
minor daughter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir.
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(b) The husband of the Harijan
lady had lodged a report vide D.D.
No. 34-A dated 15-6-79, P. S, Patel
Nagar, about the kidnapping, follow-
ed by complaints in this regard, re-
ceived on 2-7-79 ang 28-8-79, In the
complaint there was no mention of
her minor daughter, The lady s
major and had ne with her para-
mour of her own will. She hag since
come back, and ig residing with  her
brother,

(¢) The copy of the complaint, gaid
to have been given to the Prime Min-
ister, Home Minister, is not traceable.

(d) Since no cognizable offence had
been established, question of tracing
the culprits does not arise.

Relaxation in Industrial Licensing
Policy

1775. SHRI S. R. A. S. APPALA-
NAIDU: Will the Minister of INDUS-
TRY be pleased to state.

(a) whether Government are comsi-
dering any proposals to relax the
industrial licensing policy particularly
with regard to cement, paper and
chemicals, in view of the existing
shortage; and

(b) what gteps have been taken by
Government to increase the production
capacity in these items in relation to
the increaseq demand.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
No such proposal is under considera-
tion,

(b) Government are making every
effort to increase the availability of
tement, paper and chemicals in the
country“largely by better utilisation
of existing capacities, sanctioning new
capacities wherever found necessary,
and, finally through imports,

Inclusion of Tharu Caste in the List of
Scheduled Tribes

1776. SHRI KRISHNA PRATAP
SINGH: Will thé Minister of HOME
AFFAIRS be pleased to state:
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(a) whether Government have
received a memorandum from Bhara-
tiya Tharu Kalyan Mahasangh, FPost
Hernatand, wvi¢  Narainpur, West
Champaran, Bihar for inclusion of
Tharu caste in the list of Scheduled
Tribes;

(b) if so, the details thereof; and

(c) the decision taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA:
(a) and (b) Yes, Sir. In the Memo-
randum the Bharatiya Thary Kalyan
Mahasangh, District West Champa-
ran Bihar has requested for inclu-
sion of Tharu Caste in the list of
Scheduled Tribes in Bihar State.

(c) The proposal for inclusion of
Tharu Community in the list of Sche-
duled Tribes of Bihar Stata, was
referred to the Joint Committee oD
the Scheduleq Castes and Scheduled
Tribes Orders (Amendment) Bill, 1978
which has ceased to exist with the dis.
solution of Sixth Lok Sabha. The
matter is, however, under considera-
tion of the Government and a decision
in the matter will be taken at appro-
priate time,

Report of N.C.CF. in the working of
C.G.E.C. Cooperative Soclety Ltd.,
New Delhi

1777. SHRI KRISHNA PRATAP
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state.

(a) whether Government  have
receiveqd the study report of the NCCF
on the working of the Central Govern-
ment Employees Consumer Coopera-
tive Society Ltd., New Delhi;

(b) if so, when and the details of
various suggestiong and recommenda-
tions made therein;

(¢) whether Government have
since implementeq those recommenda-
tions;

(d) if so, the detailg thereof; and
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(e) if not, when a fina! decision is
likely to be takeh and the ressons for
the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): (a) Yes, Sir.

(b) The répoit was received in Oc-
tober, 1978. This report is a sort of
package rehabilitation project. The
main recommendations, inter-alia,
pertain to the following aspects of
the working of the Society:—

(1) Review of pricing policy;

(2) Improving Purchase—supply
procedure;

(3) Development|Supervision of
retail outlets;

(4) Improving Accounting sys-
tem;

(5) Financial assistance and re-
lated matters;

(6) Discharge of borrowings and
related matters;

(7) Constitution of High Power
Committee for implementation of
the rehabilitation project.

(c), (d) ang (e) These recommen-
dationg are under active considera-
tion of the Government, and a final

decision is likely to be taken shortly.

Reservation for SC/ST fcr Promotion
to Class I posts

1778. SHRI JAl I_‘TARAIN; Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) what are Government instruc-
tions regarding proemotion of Schedul-
ed Castes and Scheduled Tribes within
Class I posts and when these were
issued;

(b) whether it is a fect that there is
no reservation for Scheduled Castes
and Scheduled Tribeg for promotion
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within Class I posts, if so, the reasong
therefor; and

(c) whether Government propose to
issue fresh instructions for th%guid-
ance of various Ministries|Depart-
mentg that orders referred to in pa.rt
(a) above are fully complied with in
regard to promotions in Central Ser-
vices under their control?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Reservation has been provided
for Scheduled Castes anq Scheduled
Tribes in all groups or classes  in
promotion by seniority subject to
fitness by the Department of Person-
nel and A.R. orders No. 27|2|71-Estt.
(SCT) dated 27-11-1972, Reservation,
hag been provided for Scheduled
Castes and Scheduled Tribes in pro-
motion by~ selection from Group 'C’
to Group ‘B’, within Group ‘B’ and
from Group ‘B’ to the lowest rung of
Group ‘A’ by Deparfment of Person-
nel and A.R. O.M. No. 10/41|73 Estt.
(SCT) dated 20-7-74. By Department
of Personnel & A.R. O.M. No, 1110
74-Estt, (SCT) dateq 23-12-1974, for
posts which carry an ultimate salary
of Rs. 2250 per month, Scheduled
Castes!Scheduled Tribes officers ho
are within the number of vacancies
for which the Select List hag to bel
drawn up, whould be included in
that list provided they are not con..
sidered unfit for promotion. All these
orderg have been compiled in Broch-
ure on Reservation for Scheduled Cas-
teg and Scheduleq Tribes, 5th edi-
tion—1978 (copies available in the
library of Parliament).

(b) There is ne reservation for
Scheduled Casteg and Scheduled Tri-
bes in promotions by selection be-
yond the lowest rung fo Group A.
The reason for thig is that selection
posts in Group ‘A’ carry high respond
sibility and the number of vyacancies
are small. At these levels, a greaters
degree of balancing between the
claimg of the Scheduley Castes and
Scheduleq Tribes candidates gnd  the
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needs of efficiency of administration
requires to be kept in view, More-
over, a large number of gupersession
by junior Scheduled Castes|Schedul-
ed Tribes officers which may take
plgce if reservation is provided for
Scheduled Castes|Scheduled  Tribes
in these higher levelg posts, ig likely
to affect the general morale of the
services,

(c) Ministries|Departments are al-
ready fully aware of instructiong on
the subject and vide Department of
Personnel & A.R. O.M, No, 36011|5|75-
Bstt, (SCT) dated 3-5-1875 it has
also been impressed upon them that
they should observe the reservation
and other orders relating to represen-
tation of Scheduleq Castes|Scheduled
Tribes in serviceg strictly, on pain of
suitable action in cases of infraction
of the said orders; it does not appesr
necessary to issue fresh instructions lo
them in thig regard.

Fata] Road Accidents in the Capital

1779. SHRI KRISIINA PRATAP
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whethey it is a fact that fatal
road accidentg in the Capital are On
the increase and they have touched
an all time high graph in 1979;

(b) if so, the details of fatal road
accidents during the last three years,
yearwise;

(¢) whether most of the victims of
road accidents are pedestrians and
cyclists;

(d) if so, the measure taken or pro-
posed to be taken for preventing such
accidents; and

(e) whether there is any proposal
to give any compensation ifrom Gov-
ernment funds to the fatal road acci-
dent victims and if so, the details
thereof and if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI YOGENDRA OMAKWANA):
(a) Yes, Sir,

(b) The details of fatal road acci-
dents reported in the capital during
the last three yearg are mentioned be-
low:—

Years Fata' accidents Persods Killed
1977 658 654
1978 636 71y
1979 726 763

(c) Yes, Sir, The number of pedes-
train and cyclist victims are men-~
tioned below:—

Years Pedestraids Cyclists
1977 297 146
1978 3'5 126
1979 297 142

(d) A statement is attached.

(e) A scheme for the grant of sola-
tium to the victims of hit and run
cases is under the consideration of the
Ministry of Shipping and Transport.

Statemeut

The following measures have been
taken to prevent road accidents:—

(i) The maximum gpeed limit for
various types of vehicles has been
reduced on different rcads in keep~
ing with the traffic volume opn the
roads;

(ii) Several measure, have been
enforced such gs. one way traffic
regulation, prohibition of movement
of heavy and medium goods vehi-
cles. slow moving vehicles and
prohibition of parking etc., in differ-
ent areas, so as tp facilitate free
flow of traffic and reduction of acci-
dent hazards;

(i1i) Enforcement of traffic Rules
have been intensified. 5,74,043 chal-
lans have been made in 1979 as
compared to 4.46,147 in 1978,

(iv) Road Safety Education ig im-
parted to the drivers, children in
schools, pedestrians ete. through the
medium of exhibitions, banners,
lectures, distributioa of literatures
etc. The object is tg create proper
roadsense among rthe road users,
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(v) From time to time proposals
are made for the improvement of,
road condition, designing of inter-
sections and repairs of roads etc.

(vi) Delhi Motor Vehicle Rules
have been amended to provide ior
grant of licenceg to drive heavy
motor vehicles (including  buses
and trucks) to those candidates who
have held licences to drive light
motoy vehicles for at least two
years.

(vii) All passengerg buses inclu-
ding mini buses playing in intra-
city routes have bezn provided with
speed governors lmiting  their
maximum speed to 50 KMPH. Thig
hag been achieved by derating tihe
RPM of the engines ang sealing the
fuel pumpg at the prescribeq level.

(viii) Delhi Motor vehicles Rules
have been amended to provide fur
compulsory painting of upper half
of head lights of buses and trucks
in black paint.

(ix) On all roads with six-lane
carriageways, where cycle tracks
andlor service roadg are available
cycleg and other slow moving vehi-
cles are permitted the use of these
roadg only gnd not allowed to ply
on the carriageways, Even on the
carriageways, extreme right lane
has been reserved for cars, the
middle lang for scooterg and auto-
rickshaws and the lane on the ex-
treme left for truckg and buses in
the interest of ensuring quick and
smooth flow of traffic,

(%) A vigorous compaign for elec-
{rification of intersections and roads
generating high volume of traffic
hag been launched.

(xi) The system of issue of fitnesg
certificates to public transport vehi-
cles has been streamlineg and grea-
ter care is now taken to ensure that
these certicates are jssued only to

these certificates are issued only to
fit to ply on roads. The Motor
vehicles Act has been amended to
make it compulsory for private
vehicles also to gptain certificates
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of fitnesy after 16 years of their
manufacture,

(xii) Intensive drives against
overloading and other traffic and
transport contraventions are launch-
ed from time to time. During the

year 1979, 45,625 preseccutions were
launched, 3192 vehicles impounded,
264 permits and 556 driving licen-
ses were suspended.

(xiii) All vehicles owned by Gov-
ernmental and public Sector agen-
cies are checked by the Roag Safety
Inspector of the Directorate of
Transport, Delhi Administration, in

their offices for ascertaining their
standard of maintenance. The driv-
ing licenses and conductorg licen-
ses are also checked likewise, Defi-
ciencies noticeq are reported to
these agencies and time bound pro-
gramme laid dowpn for remedying
the same.

Acquisition of Lang for Construction
of a Hotel in Port Blair

1780, SHRI MANCRANJAN
BHAKTA: Will th, Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that a politi-
cal leader manageqd to get g site in the
heart of Port Blair City for construc-
tion of a hotel in the camoutlage of a
Co-operative Society;

(b) if so, the date on which the
Society applied for its registration,
the date of registration, the number
of ghare holders, the date of applica-
tion made for allotment of gite and
the date of allotment;

(¢) whether Government  are
aware that the said lang was acquired
by Government from the local people
for public purposes without any com-
pensation; if so, the reasons why the
said land should not be returned to
the original owner if not required by
Government;

(d) whether Government have re-
ceived a number of representations
for cancellation of the said allotment;
and
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(e) it so0, the action taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): .(a)
to (e): A plece of land measuring
480 sq. metreg at Aberdeen (Port
Blair) wag allotted by the Chief Com-
missioner to the Secretary of the
Andaman® and Nicobay Cooperative
Cafeteria Ltd. for construction of g
Cafeteria as well as a loadging house
to be run on a cooperative basis in-
tendeq to provide cheap and clean
accommodation for the tourists and
the transit passengers. The Andaman
and Nicobar Cooperativs Cafeteria
Ltd. applied for registration on 14th
Qctober, 1978 and were registered on
the same date by the Registray of Co-
operative Societies, Andaman and
Nicobar Administration. The number
of shareholders gt the time when the
application was fileq for the registra-
tion was 12 (ag against statutory re-
quirement of 10 gshareholders for form-
ing a cooperative society under Sec-
tion 5 of the Andaman and Nicobar
Islandg Cooperative Societies Regula-
tion, 1973). The number of sharehol-
ders on 30th June, 1879, wgg 35. The
application for allotment of site was
originally made on 17th December,
1978, which wag recommended by the
Registra, of Cooperative Societies on
19th December, 1978. The allotment
was approved on 1st June, 1979 and
the licence wag issued on 19th June,
1979, after realising tha premium.

2. The land, in question, wag not
acquired but it was resumeq by the
Andamap and Nicobar Administration
from itg former allottee, Shri Jaj Lall,
over 200 yearg agop under orders jssu-
ed by the Revenue Assistant Commis-
Sloner gn Z0th November, 1958. In
such caseS where land is resumed by
the administration, ng compensation
is payable. The question of resorting
the land in favour of a person from
whom it was resumed also doeg not
arige,

3. A representation wag received by
the Andaman and Nicobar Adminis-

CHAITRA 6, 1002 (SAKA)

Written Answers 158

tration from the President, ‘Local’

_ Born Association’ demanding that the

present lang allotments madg in the
Municipal areg should be cancelled as
these were made without any princi-
ple and in violation of rules., The
A, and N. Administration have report-
ed that the allotments haq been made
in accordance with the prescribed
rules and procedures under Andaman
and Nicobar LR Regulations 1966 and
the ruleg framed, thereunder by the
Chief Commissione, (the former one
in thig case) who is the competent
authority to allot house sites within
the Municipal Area,

Comments received on Draft Rules
relating to Kendriya Sachivalya Raj-
bhasha Sewa Niyam, 1976

1781. SHRI T. S. NEGIL: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) what were the comments of the
Members of Parliament on the Draft
rules relating to Kendriya Sachivalya
Rajbhasha Sewa (Group ‘A’ and ‘B" _
pad) Niyam, 1978;

(b) whether in the light of the
commentg received from the Members
of Parliament and the Ministries/
Departments concerned, Sub-clause
(i) of clause (c) of Rule 2 is now
proposed to be substituted as
follows: —

“Specified in Scheduled I, on the
date of notification of these rules”;
and

(¢) if so, whether the date 20th
August, 1977 has been deleted -from
the rules from all the subsequent
so that all the ad-hoc Uindi officers
who will be declared as Departmental
candidates on the date of publication
of these rules, will be treated alike?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The suggestiong  received
from the Hon’ble Members of
Parliament (including gsome former
Members) on the draft Rules of the
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:sald Service were to the following
<effect: —

(i) that the relevant date for
determining the eligibility of
Hindi Officers etc. for inclu-
sion in the proposed cadre be
the date on which the Rules
are enforced and not August
20, 1877, ag indicated in the
draft;

(il) that the minimum educational
qualifications for Hind; Offi-
cerg be a Bachelor's degree
in Hindi instead of M.A.; and

(iii) that posts in the subordinate
offices, particularly. those in
the Central Hindj Directorate
and Centra] Translation Bu-
reau be also jncluded in the
- proposed common cadre.

(b) and (c) The draft Rules are
“being examined further in the light of
the suggestions received.

fram § o TewT /e

1782. = gL W : ¥T K
FaY 93 AT FY FI0 H4G7 f5 gy
UYAGTIT AT & a1d § fwmaar
gafr g&d fad T A amfag
&3 Iy &1 wearT 97 7

g Havem § g wEr (s awer
weatoTT) 28U AT gEIAT
30 9w, 1979 @ fameay, 1979 &%
garare § g fafvem gar ar faeg
3% qEATH! + FIOT g gT qATAT
AT FFT | AU AFAEE A F fog
7 0@ oM fafma = ) of
g

Purification of Polluteq Water eof
Nepa Paper Mills, M.P.

1783. SHRI SHIV KUMAR SINGH
THAKUR: Wil] the Minister of IN-
DUSTRY be nleased to state:

(a) whether it ig a fact that the
plan which was sanctioned and ap-
proved by Government of purification
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of poltuted water of Nepa Paper Mills
which i{s flowing into Tapti River in
Madhya Pradesh has failed and water
continue to be polluted;

(b) if so, the steps proposed to be
taken by Government for purifica-
tion of polluted water; and

(c) the action being taken against
the persons responsible for the failure
of the scheme so approved by Gove
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (¢) The Nationa] Newsprint and
Paper Mills, Nepanagar, ig implement-~
ing a scheme for the zetting up of an
effluent treatment plant in the mills
at an estimated cost of Rs, 82 lakhs
for prevention of pollution of the
Tapti River, The scheme is in an
advanced stage of implementation and
tria} runs are expected to take place
in the next few months. The question
of failure of the scheme, does not,
therefore, arise at this stage.

Instructions to State Governments to
withdraw cases of Emergency
Excesses

1784. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have
jssued to all the Governors of nine
States dissolved and the Union terri-
tories blanket permission to withdraw
all the cases of emergency excesses;

(b) if so, the detaily thereof; end

(¢) the details of the cases with-
drawn or allowed to lapse in all these
States and Union territories?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) No, Sir.

(b) and (c) Do not arise,
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Operation of INSAT
1785. SHR] CHITTA BASU:
SHRI MAGAN BHAI
BAROT:

Will the PRIME MINISTER be
pleased to atate:

(2) whether the INSAT (Indian
Satellite) will come into existence by
1981, as scheduled;

(b) the possible benefits the mass
media are likely to drive from the
operation of the INSAT; and

(c) the tctal expenditure incurred?

 THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) As of
now the INSAT-1 gystem is expected
10 be operationa] in the firs{ quarter
of 1982.

(b) The INSAT-1 spacecraft will
have two' high-power S-band trans-
ponders capable of providing nation-
wide direct satellite proadcast TV for
reception by augmented community
recelvers n rural areas, and national/
regional networking of terrestrial] TV
and jadio {ransmitters.

(c) Ry, 28.14 crores (approximate-
%) to-date.

Yilling up of Posts of SC & ST in
Class I Cadre

1786 SHRj; N. E, HORO: Will the
*Minister of HOME AFFAIRS be
pleused to state:

(a) whether there have been cases
when the posts in the various depart-
ments under the Ministry of Iome
Affairs reserved  for Scheduled
Castes ang Scheduled Tribes in Class
I Cadre were not filled up adequately
by the appointment of persons be-
donging to these communitieg during
the last three years either through
n':romotion or direct recruitment; and

(b) whether Government are aware
that a number of posts were de-reserv-
ed although eligible and fit candidates
belonging to those -communities were
available for appointment thereto?

10 ILsS—8
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) No, Sir.

(b) No reserved vacancy has been
de-reserved where eligible and fit

candidateg were available for appoint-
ment,

Shortage of Bug Chassis in West
Bengal

1787, SHRI CHITTA BASU: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government are
aware of the shortage of the Bus
Chassig in West Bengal;

(b) if so, the reasons therefor;

(c) the total requirement of them
for the current year and the ensured
availability of the same for the
current year; and

(d) stepg taken to meet the gap, if
any?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
The Government of West Bengal have
reporied that there is a considerable
time-lag between the booking and the
actual supply of bus chassis of the
TELCO-make in West Bengal.

(b) The commercial vehicles manu-
factured by TELCO and Ashok Ley-
land are generally preferred by the
customers. The manufacturers have
reporied that there js a substantial
waiting Jist for these vchicles in the
country.

(c) M/s. TELCO have reported that
216 bus chassis have been delivered
to West Bengal during the period
April, 1979—February, 1980. M/s.
Ashok Leyland have also delivered 121
bus chassig to the State during this
period. The orders pending delivery
as on 1-3-1980 with M/s. TELCO and
M/s. Ashok Leyland are 464 chassis
and 138 chassig respectively.

(d) Government have taken steps
to augment the production of commer-
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cia] vehicles in the country through
input support, technical support and
the creation of additiona] capacity.
Government have also advised TELCO
to step up supply of bus chassis to
West Bengal,

Import of Cotton

1788. SHR] AMARSINH V.
RATHAWA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether cotton is being im-
ported;

(b) if so, the cotton imported
during the year 1978-79 and 1979-80
and of which quality and from which
country;

(c) whether it is also a fact that
we are in surplus of cotton produc-
tion; and

(d) whether Government propose
to put a ban on cotton import to save
the cotton growers in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
No, Sir.

(b) No cotton was imported during
the cotton year 1978-79 and there is
also no proposal to import cotton
during the current cotton year 1979-
30.

(¢) For the last two cotton seasons,
#he cotton supply position in the
country is quite comfortable.

(d) There is no proposal to import
cotton from abroad.

Production of Smaller Aircrafts

1789. SHR; JANARDHANA POO-
JARY: Will the Minister of DEFENCE
be pleazed to state:

(a) whether Government are con-
sidering any proposa]l for the produc-
tion of small feeder aircrafts in the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THA MINISTRY OF DEFENCE (SHRI
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C. P. N. SINGH): (8) and (b). Hindu~
stan Aeronautics Limited are evaluat-
ing various proposals for collaboration
with foreign manufacturers for joint
development, production and market-
ing of a smal] aircraft, which can be
used inter alia for feeder services.

Shortage of Cement in Calcutta

1790. SHRI SAMAR MUKHERJEE:
Wil] the Minister of INDUSTRY be
pleased to state:

(a) whethey Government are aware
that developmental work in Calcutta
is retarded because of the shortage of
cement; and

(b) if so, what measures Govern-
ment have taken to fulfil the shortage
of supply?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
The availability of cement in the
country is less than the demand and,
therefore, to this extent, it is likely
that some works in Calcutta may be
affected.

(b) The Government are making
every effort to increase the availability
of cement in the country by better
utili-ation of existing capacities, sanc-
tioning new capacities and imports.

Attempt of American firms to dump
toxic wastes overseas particularly
in developing oountries

1791. SHRI SATISH AGARWAL:
Will the PRIME MINISTER be pleased
to state:

(a) whethey Government’s atten-
tion has been drawn to a news item
in the British Journal “New Scientist”
that some American firms are attem-
pting to dump toxic wastes overseas
to particularly in the developing
countries to bypass U.S. environmen-
tal laws; and

(b) if so, whether Government have
satisfled itself that the shipmentg to
India do not contain any toxic waste
which may find its way into India
through a third country liner?
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THE PRIME MINISTER (SHRI-
MAT! INDIRA GANDHI): (a) Yes,
Sir. The news jtem gppeared in the
British Journal ‘New Scientist’ in its
igsues dated Tth Feb., 1980 and 21st
Feb,, 1980,

(b) Under the provisions of the in-
ternationa] Maritime Dangerous Goods
Code, and legislations in the country
such az Indian Ports Act and the
Merchant Shipping Act, the Port
Authorities are empowered to prevent
shipment of toxic wasteg into the coun-
fry. The Indian Coast Guard authori-
ties can also prevent dumping of
toxic wastes in our territoria] waters
and coastal areas. In view of the
newsg report, the concerned agencies
are being cautioned t¢ be vigilant in
this respect.

Import of Paper

1792. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government are con-
sidering to import paper from vari-
ous countries during the years 1980-
81 and 1981-82;

(b) if so, the estimated cost and
varieties of the paper to be imported
and names of the countrieg from
where it is being imported; and

(c) the steps proposed to be taken
to save indigenous industries against
the adverse effects thereon as a result
of import of paper?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b) Yes. Sir. The imports would be
of varieties required by printers, pub-
lishers and the general public. The
extent of imports would be determin-
ed after taking into account domestic
availability and price trends. Imports
would be contracted for on the basis
of the most competitive offers receiv-
ed, and the cost and source of imports
can be known only after finalisation
of such conftracts,
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(¢) Import of paper is being plan-
ned with a view to meet the gap
between demand and domestic avail-
ability. There is no likelihood that
such imports would have any adverse
effect on the indigenous paper indus-
try.

Allotment of land at cheaper rates
to Industrial units in Gujarat

1793. SHRI AMARSINH V. RATH-
AWA: Wil the Minister of INDUS-
TRY be pleaged to state:

(a) whether Government are aware
that 5 number of Industrial units got
allotment of land at a far cheaper
prices, who otherwise would not have
got these plotg because they did not
hold any approval from Central|State
Government in Gujarat State; and

(b) if so, the number of such cases
and reasons for allotment of land?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b) Information is being collect-
ed and will be laid on the Tabhle of
the House.

Setting up of allied Industries of
Nepa Nagap Paper Millg

1794. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have re-
cently approved the setting up of
allied industries of Nepa Nagar paper
mills in Madhya Pradesh;

(b) if so, the details of such indus-
tries; and

(c) the details of financial assis-
tance to be provided by Government
of India to such industries?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b) The following schemes for
setting up ancillary industries for the
Nationa] Newsprint and Paper Mills,
Nepa Nagar, have been selected by the
undertaking in consultation with the
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Director of Industries, Madhya Pra-
desh;

Name o7 the Party Item of manufacture
Paper Cre Enterprises Paper Cores
Kaychem Enterprise. Alum
A K Gunta Lim~

Saluja Enterprise Paper sheeting

{c) No financial assistance is to be
provided by the Government of India
for such industries,

Licences for setting up Industries in
Broach District, Gujarat

1795. SHRI AHMED M. PATEL:
Wil] the Minister of INDUSTRY be
pleased to state:

(a) the number of persons who
applieq for grant of industrial li-
cence/registration with D.G.T.D.
from  Broach district of Gujarat
State;

(b) the number of persons who
have been granted licence;

(c) whether there is any applica~
tion pending with Government; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
During the period from 1st January,
1979 to 28th February, 1980, 55 In-
dustrial Licence Applications and 23
applications for registration with
DGTD were received for setting up
industries in Broach District of Guja-
ral State.

(b) 17 Industrial Licence Applica-
tiong and 9 Applications for registra-
tion with the DGTD were approved.

(¢) and (d) 18 Industrial Licence
applications and 2 applications for
registration with DGTD are still pen-
ding. The pending applications are
at various stages of consideration,

“fpeat Tt ' wred & A -
Tt www W gt

1796. 7t WA IWN : FATE
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smm;upmmloclvemitln
South Kanara

1797. SHRI JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have ac-
cepted any proposal of Karnataka Ex-
plosive Ltd. for setting up an explo-
sive unit in South Kanara alongwith
chowghuies of Goa; and

(b) if so, what is the progress made
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Yes Sir. A licence has been issued
in favour of M/s. Karnataka Explo-
sives Ltd. for setting up an explosive
unit for 5 capacity of 20,000 tonnes
per annum 1n South Kanara. This
company hag been promoted by M/s.
Chowghules & Co. Pvt. Ltd, Goa.

(b) The foreign collaboration ar-
rangements have been finalised Im-
ported machinciy for a capacity of
10,000 tonnes has reached the site.
Trial production is expccted in the
latter half of this year.

Licences|Letters of intents given to
States

1798. SHRI NIREN GHOSH: Will
the Minister of INDUSTRY be pleas-
ed to lay a statement showing:

(a) the number of licences/letters
of intentg given to the different states

CHAITRA 6, 1902 (SAKA)
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of India, (State-wise) during the
years 1978-79 and 1979-80;,

(b) how many applications for
licences and letters of intent have
been turned down during the above
years, State-wise; and

(c) the reasons for refusal to grant
such licences and letters of intent?

THE MINISTER OF STATE IN .
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
A statement giving the details is en-
closed. (Annexure-I).

(b) A statement iz enclosed, (An-
nexure-II).

(¢) Rejection of industrial licence
applications are broadly for one or
more of the following reasons:

(1) Adequate capacily in the pro-
posed line of manufacture
exists or has already been
approved/licenced;

(i1) The schemes were not in ac-
cordance with current indus-
tria] policy (including policies
relating to MRTP/FERA
units, or reservation for small
units).

(iii) The location of the units was
not in accordance with the
locationa] policy;

(iv) The schemes were not (a)
properly worked out (b)
technically sound;

(v) Insufficient capacity utilisatiom
by applicants.

Statement-1

Statement showing State-wise distribution of Industrial Licences (ILs) & Letiers of Intent (LIs)
issued during the year 1978-79 and 1979-80 (Upto February 1980)

8. Name of the State

S 1978~79 1979-80 (UptoFeb. 1980)
0.
1L LI IL 11
1. Andhra Pradesh . 12 31 18 414
2. Andaman & Nicobar 1 T
9. Arunachal Pradesh
4. Asam




171 Written Answers MARCH 26, 1980 Written Answers 173
1sq' Name of the State 1978-79 1979~80(Upto Feb .1980)
(-3
IL LI IL 9 ¢
5. Bihar . . . 1 8 2 5
6. Chandigarh . . . 1 .. . oo
%. Dadra & Nagar Haveli . . . .. .. .o
8. Delhi - e . 6 4 7 8
9. Goa,Daman & Diu . 1 3 .. 2
10. Gujarat . 46 84 51 104
11. Haryana 14 24 12 25
12. Himacha! Pradesh . 3 12 i 8
13. Jammu & Hashmir . . . 3 5 1 ..
14. Kamataka . . . . . 27 24 23 35
15. Kerala . . . . . s 5 14 10 10
16. L.M. & A.Islands . . .. o
17. Madhya Pradesh . . 8 29 10 2y
18. Maharashtra 99 95 106 o8
19. Manipur . . . .
20. Meghalaya . . 1
21, Mizoram
22. Nagaland .. .. .
23. Orssa . 4 10 6 4
24. Pondicherry . . 1 X
e5. Punjab . . . . . 11 18 11 28
26. Rajasthan . 14 28 8 32
2%. Tamil Nadu 27 3t 23 28
28, Tripura .. .. . ..
29, Uttar Pradesh 26 37 32 29
g30. West Bengal 26 27 25 27
g1. State notindicated . 3 2 1 2
TOTAL. . . . 348 499 351 ‘497
Statement-II
Statement showing State—wise distribution of Number of Industrial Licence Aff'iect rn for
Grant of Industr al Licences under the Industries (Development and Regu'aticr) 1. 1951
rejected during the yoar 1978~79 & 1979~Lu (upto Feb I900)
S. Nams of the State 1978-73 1979-80
No. (Upto F+b 19%0)
1 2 3 4
1. Andhra Pradesh . . . . . . . . 25 24
2. Andaman & Nicobar .
8. Arunachal Pradesh o ..
4. Assam . . 4 2
5. Bihar . ) . . . . . . Vi 6
6. Chandgarh . . . 2 1
9. Dadra & Nagar Haveli . 1 1
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1 2 ] 4
8. Delhi . . . . 10
9. Goa,Daman & Dlu . . . 4 5
10. Gujarat . . . . . 41 52
11, Haryana . 14 18
12. Himachal Pra.dcsh . . . . . . . 6 9
13. Jammu & Kashmir . . . . . . . 5 3
14. Karnataka 19 26
15. Kerala . 4 7
16. LM. & A. Telands
17. M-~ lhya Pradesh 23 20
18. Maharashtra . . . . . . . .o 97 83
19. Manipur . . .
20, M- zhilaya 1
21. Mizoram .
22. Nagaland ..
23. Orissa. 12 7
24. Pondicherry . 1 ..
25. Punjab . . . . . . . 15 14
26, Ryasthan . . . . . . . . 14 26
27. TamilNadu . . . . .+ . . . 16 23
28. Tripura
29. Uttar Pradesh . 29 30
30. Woest Bengal . . . . 39 37
3t. State not Indicated . . . . .
TOTAL 388 397

Import of foreign know-lhiow

1799. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRY be pleas-
cd to lay a statement showing:

(a) the number of cases in which
Government have granted permission
for import of foreign know-hoew dur-
ing the last three years;

(b) the category-wise details of the
industries for which such imports
were permitted, and the foreign ex-
change and other payments made and
those falling due on this account dur-
ing these years; and

(¢) the criteria Government had
adopted while granting such permis-

clon and the steps Government pro-
pose to take to prevent repetitive im-
port of technology?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
During the three years 1977-1979,
841 foreign collaborations were ap-
proved.

(b) Quarterly Lists of approved
foreign coliaboration proposals Indian
applicant wise (with the name of the
foreign cotllaborator) the item of
manufacture, and foreign equity par-
ticipation (if any) are issued. Coples
of these lists are available in the
Parliament Library. No centralised
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information is maintained in the Sec-
retariat for Industrial Approvals re-

foreign exchange outgo on
individua] foreign collaboration agree-
ments,

(c) Government’s policy is that
import of technoloy is selective and
may be permitted in sophisticated
and/or high priority areas, or for ex-
"port-oriented ventures in approved
areas.

Officials accompanying members of
Official Language Committee on tour

1800, SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to lay a statement showing:

(a) what are the details regarding
the gpecific duties of the Official Lan-
guage Committee Office and (he ofli-
cials accompanying the members of
the Committee when they are on tour
in connection with officia] language
work;

(b) the names of ihe authorily ves-
ponsible for initiating tour program-
gnes and for doing other coordinating
work for facilitating the commutiec’s
work while on tour;

(c) the details regarding the ex-
penditure incurred during th> last
three years; and

(d) how many and for what spceific
functions officials are required to go
with the committee when it goes out
on tour?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b) The function of
the Committee’s office is to assist the
committee by: providing all secretarial
help. The main task of the officials,
mccompanying the members when
fhey go on tour, is to co-ordinate the
four programmeg of the members of
3he Committee and inspection prog-
geamme of the varioug offices and to
vender help in other matters. As
ragerds the question about the offices
wrhich should be inspected the matter
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ig discussed by the Convener/Mem-
ber of the Sub-Committees depending
upon the need and finalized with the
approva] of the Vice-Chairman/Chair-
man.

(c) TA/DA. ele. admissible to the
members of the Committee in connec-
tion with the work of the Committee
is granted by Lok Sabha/Rajya Sabha.
The details of the expenditure incur-~
red on the office of the Committee
during the last three years is given
below:— .

1976-77 3,63,000.00
1977-78 6,06,000.00
1978-79 6,81,000.00

(d) The entire committee has not
gone on tour so far. However its
various sub-commiltees have been
going on tours from time to time and
with every Sub-Committee, generally
an Under Secretary/Senior Research
Officer and for their help a junior
employee and a stenographer is pro-
vided. The main task of these em-
ployees is to provide necessary assis-
tance to the Sub-Committee, to co-
ordinate the inspection programmes
and to take the proceedings of the
meetings convened during 1the tour.
In addition to the above officials,
some times, Deputy Secretary/Secre-
tary of the Commitiee also accompany
the Sub-Committee, when they go on
tour.

Memorandum op officials involvement
in Assam agitation

1801. SHRI TARIQ ANWAR:
SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it ig a fact that in a
Memorandum submitteq recently to
Government officials involvement in
the Assam agitation has been alleged;

(b) if so, whether Government have
made any inquiry to establish the
correctness or otherwise of the allega-
tion made; and
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(¢) if g0, the result thereof and the
action contemplated by Government
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c) Allegations have
been made regarding such involve-
ment. These are taken up with ap-
propriate authorities for enquiry and
necessary action under the rules.
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Suspension of employees of Police and
B.S.F. Organisation

1804. SHRI MOOL CHAND DAGA:
SHR] MUKANDA MANDAL:

Wil] the Minister of HOME AF-
FAIRS be pleased to state the num-
ber of employeeg of police and Bor-
der Security Force Organisation sus-
pended and removed from service
(State-wise) due to their partlclpa’uon
in the agitation last year?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): A statement giving infor-
mation received so far from the State
Governments, Union Territories and
Centraj Police Organisationg is ap-
pended.. Information in respect of the
remaining States/UTs is being collect-
ed and wil] be laid on the Table of
the Sabha as soon as received from
them.

Statement
8. No. Name of State/Union Territory/Central Police No.of Emloyees  of Police
Organisation. and Border  Security Forec
Organisation  suspended and
removed from Service due to
their participation = in the
agitation during 1979.
. Suspended Removed
1 2 3 4
States
1. Assam . 2
2. Gujarat . . : 5
3. Haryana . 4 . . . .
4. Kerala . 5 & . . . .
5. Nagaland . .
6. Punjab . 5 . 199 A 919
5. Sikkim

w
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I 2 3 4
8. Tripura . . . . A &
9. Uttar Pradesh

10. Manipur

Union Territories R
1. A & NIslands 296 i
2. Arunachal Pradesh X

3. Chandigarh
4. Dadra & Nagar Haveli
5. Delhit 2
6. Lakshadweep
7. Pondicherry

Central Police Organisation

1. Border Security Force .

2. Central Industrial Security Force. 34 1074

4. Central Reserve Police F o;ﬂce #1773

Places declareg as backward areas

1805. SHRI CHITTA MAHATA: Will
the PRIME MINISTER be pleased to
state the name of the placeg which
have been declared as backward areas
in the country and the stepg so far
taken for their development?

- THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): Areas such as
desert areas, hill areas etc., are back-
ward areas but the Central Govern-
ment has not been declaring or noti-
fying them as guch, The Cenftral

*Those suspended initially
and later dismissed are includ—
ed in the figure of 1773.

Government have, however, notified
the industrially backwarq areas, There
are two lists of Distric{s/areas which
have been declared industrially back-
ward by the Central Government, At
Annexure I is a list of those areas
where investment credit from financing
institutiong is available on concessional
terms, At Annexure II is a list of those
industrially backward areas where the
central schemes of investment subsidy
is in operation and under which subsidy
to eligible industrial units is given upto
15 per cent of the fixed capital invest-
ment or Rs, 15 lakhs whichever is less.

Statement I

List of Indus[rzal{y Backward Disiricts selected to qualify for concessional Finance from the
Sfinancial institutions (as on 1st May, 19%9).

Andhra Pradesh

Anantapur, Chittoor, Guddapah,

Karimnagar,

Khammam,Kurnool MPhbubnagar Medak, Nal-
gonda, Nellore, Nizamabad, Onglle (Prakasam)
Srikakulam and Warangal.
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PN — e g e s S O, GO, xmrup,mmrmm,wam Cidar
i . “ "THill, Nowgong and New Lakhimur dist,

Bit & e 3 g . . Bhagal, Champaran®, Darbhanga®, Mmﬂ'axpur"
g y lampwu, Puruz:jn:! Sahm, bmthnl Parganas,
Saran* and new districts of Nalanda, Auranga—
bad, Nawadah, Gaya,Bhojpur, Begusarai and

M Monghyr.

Gujarat . . . 5 - « Amreli, Banaskantha. Bhavnagar, Broach, Junagarh,
Kutch, Mehsana, Panchmahals, Sabarkantha and
Surendernagar.

Huyuﬁ ‘ . “ 3 ! . Bhiwani, Hissar**, Jind and Mohindergarh™*,

Himachal Pradesh X ol . Chamba, Kangra®* Kmnaur, Kulu, Lahaul and Spiti,
Solan a.ud

Jammu & Kashmir . : s . Anantnag, Baramula, Doda, Jammu, Kathua, Ladakh,
Poonch, Rajori, Srmagar and Udhampur.

Kerala . & ; . ’ . Alleppey, Cannanore, Malapuram, Trichur and
Trivandrum,

Karnataka . ’ ’ A I . Belgaum, Bidar, Bijapur, Dharwar, Gulbarga, Hassan,
Mysore, North Kanara, Raichur, South Kanara

and Tumkur,

Madhya Pradesh . . . . Balaghat, Bastar, Betul, Bilaspur, Bhind, Chhatar-
: pur, Chindwara, Damoch, Datia, Dhar, Dewas
Guna, Hoshangabad, Jhabua, Khargone, Mandla
Mandsaur, Morena, Narsimhapur, Panna, Rai-
garh, Raipur, Rajnandgaun, Rajgarh, Raisen
Ratlam, Rewa, Sagar, Seoni, Shajapur, Shivpuri
Sidhi, Surguja, Tikamgarh, Vidisha and new
Sehore  Districts.
Maharashtra u i x ! . Aurangabad, Bhandara, Bhir, Buldhana, Chandra-
pur, Colaba, Dhulia, Jalgaon, Nanded, Osmana-
bad, Parbhani, Ratnagiri and Yeotmal.

*District as itexisted prior to its recent reorganisation.
*®Districtas reorganised recently.

Manipur . : A . ‘ . All the 5 districts.

Meghalaya d F . i . Garo Hills and United Khasi & Jaintia Hills*,

Nagaland . ? 5 & 2 » Kohima, Mokokchung and Tuensang,

Orissa = 3 . v h . Balasore, Bolangir, Dhenkanal, . Kalahandi, Keconjhar,
Korapur, Mayurbhanj and Phulbani.

Punjab . ! F . ; . Bhatinda*, Gurdaspur, Hoshiarpur, Feorzpur** and
Sangrur.

Rajasthan . : . ¢ . . Alwar, Banswara, Barmer, Bhilwara, Churu, Dungarpur,

Jamlmer Jallore, _]’hun_jhuna, Jhalawar, Jodhpur,
Nagaur, Sikar, Sirohi, Tonk and Udaipur.

Sikkim i . : . . . All the 4 districts of Gangtok, Mangan, Gryalshing
and Namchi.

Tamil Nadu : . . " . Dharmapuri, Kanyakumari, Madurai, North  Arcot»
Ramnathapuram, South Arcot. Thanjavur,
Tiruchirapalli and new Pudakkottai district.

Tripura . . 3 i A . Allthe g districts,
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ELY - rom P R b A e | Azamgarh, Badaun, Balraich _ Ballia,
oo iy ;" Banda, Barabanki, Basti, Bulandshaly®, Chamoli,
; Deoria, Ftah, Etawah, Faizabad, Farrukhabad,

Fatehour, Garhwal, Ghazipur, Gonda, Hamirpur

Hardoi, Jﬂxun, Jatmdpm Jhansi*, Mainpur,
Mathura, Pillibhxt thhmg-t

Pratapgarh, Rm Bareli, Rampur, ahjahanpur,

Sitapur, Sultanpur, chri Garliwal, Unnao and

Uttar Kashi.

“West Bengal - v . . « Bankura, Birbhum, Burdwm; Cooch-Behar,

Darjeeling, Hooghly, Jalpaiguri, Malda, Midna«
pur, Murshidabad, Nadia, Purulia and West

Dinajpur.
Andaman & Nicobar . . i oo, Entie Are:
Arunachal Pradesh . : . . Entire Area,
Dadra & Nagar Haveli " ; . Entire Area,
‘Goa, Daman & Din . v : . Entire Arca.
Lakshadweep . . . . Entire Area,
Mizoram . . ¥ ; . . Entire Area.
Pondicherry - < J - . Entire Area,

*District as it existed prior to its recent reorganisation.
** Distictas rzorganised recently.,

Statement --11

W List af Industrially Backward Districis| Areas selected fo Quﬂfzj_‘y Sfor Central Scheme of
Inpestment Subsidy

1. Andhra Pradesh |, 8 ; . Srikakulam district and 5 ’Areas‘

Two ¢area’ from Rayalaseemy region comprising
22 blocks ¢

AreaT comprising 13  blocks  viz,, Chittoor™
Bangarupalam®, Pulicherla*, Pattur*,
Chandragiri and  Kalahasthi*, (from
Chittoor district) and Kodur, anampet,

Sidhout Cuddapah, (de
Praddatur and Pulivendla (from Cuddapah
district);

Area II comprising g blocks viz., Tadpatri,
Singanamala, Gooty, Kudair*, (from
Anantapur district) and  Dhone, Kurnool
Banganapalli*, Nandyal®*, and ‘Goddalur*
from Kurnool Didstrict).

Three "areas’ from Telangana region comprising 43
blocks :

Area I comprising 14blocks viz,, Mahabubnagar*
jadcherla*, Shadnagar¥, Kulwakurthy and
Amangal (from Mahahaohmpr dmnct‘
and g:;da Mungdi, Nakrakal, Sum
pet. Ko ar*, Mirgalaguda®,
Peddavora® md konda* (&vﬂl
Nalgonda Distt,)
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3.

4o

5-

6.

7.

80

100

Assam

Bihar .

Gujarat . .

Haryana! .

Himachal Pradesh

Jammu & Kashmir

Karnataka .
Kerala
Madhya Pradesh .

.
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Area I1 comprising 1

blocks viz., Khammam,
I'I(‘hgaumhipa m, Kallur®*, Yaliandu®,
O

em®, Aswaraopeta®,B ampad®
and Bhadrachalam* (from ml.'gammm

district) and Mahabubabad, Narsampet,
Hanamkonda, Ghanapur* Jangaon* and
Mulug* (from Warangal district);

Area TIT co;nprising 15 blocks viz., Zaheerabad®

Patancheruvu®,  Narsapur*,  Medak®,
and Siddipet (from edak district),
Yedapalli*, Nizamabad®, Xamarcddy®,

and Domakonda* (from Nizamabad distt,
and Sircilla®*, Karimnagar, Sultanabad,
* Peddapalli, Manthan* and Huzurabad
from Karimnagar district).

Goalpara, Mikir Hills, Xamrup* Nowgong*
P "Cachar* and new Lakgin’lpur‘ d?strict:

Bhagalpur, Darbhanga@, Champaran@, Palamau®*
Saharsa* and Santhal Parganas* district,

Panchamahals, Broach* and Surendranagar* districts.

Reorganised Mohindergarh district (comprising
Mohinergarh and Rewari* Sub-divisions), Bhiwani
district (comprising Bhiwani and Dadri*@ Sub-
divisions) and one “arez’ comrpising 8 blocks viz.,
Hisser Block No. I and Barwala Block (of Hissar
Tehsil), Hansi Block No, I (from Hansi Tehsil
Bahuna Block (from Fatehabad Tehsil), Tohana
Block/Tehsil (from Tohana Tehsil)— from district
of Hissar— Jind Block and Julana Block (from Jind
Tehsil), Uchana Block (Narwana ‘Tehsil)— from
the district of Jind,

Kangra@, Chamba*, Kulu*, Sirmur* and Solan
districts.

Jammu, Srinagar, Anantnag*, Doha*, Baramulla*,
and Poonch** districts.

Raichur, Mysore* and Dharwar* districts,
Alleppey, Cannanore* and Malapuram® districts.

Six Areas :

Areal (from Eastern Region) comprising 12
blocks viz, Kobra, Baloda, Champa, Kota,
Masturi and Bilha (Bilaspur) Blocks (from
Bilaspur district), Bhatapara, Simga, Tilda,
Dharsiwa (Raipur) Abhanpur and Rajim
Blocks (from Raipur district) :

Area II  (from Western Region) comprising 10 blocks
viz., Dewas and Tonk Khurad Blocks
from Dewas  district), Gulana, Shuj
and Shejapur  blocks (from  Shajapur
district), Panchor (Sarangpur) and Biaora
blocks (from Rajgarh district) and Chachaura
Raghogarh and Guna blocks (from Guna
district),

®Represents Districts/Sub-divisions/Taluks/Blocks/Tchsils selected after 10-7-72.



1. Manipur
12. Meghalaya .
13. Maharashtra
14. Nagaland
15. Orissa .
16. Punjab .
17. Rajasthan ,
18. Sikkim .
19. Tamil Nadu
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Area III* (from Northern Region) comprising 9
blocks riz., Shivpuri and Karera ?Srom
Shivpuri ct), Datia and Seondha (from
Datia district Bhind, Mechgaon and
Gohad (from Bhind district.) and Morena &
jJaura (from Morena district).

Arca IV* (from Central Region) comprising 1t
blocks, piz., Bina, Itawa, Khuri, Banda
Binaika), Rahatgarh, Sagar, Shahgarh
Amarmau) from Sagar district), Tikam-
garh distt,) Vidisha & Gyarspur Efrom
Vidisha district) and Chhatarpur (from
Chhatarpur district),

Area V#* (from Western Region-11)  comprising 12
blocks piz., Pitlawad & Meghanagar (from
habua district), Badnawar, Dhar and
Nalcha (from Dhar distfict), Maheshwar &
Barwaha (from Khargone district), Ratlam
& Jaura (from Ratlam District), Mandsaur,
Maharagarh and Neemuch (from Mandsaur
distt,)

Arca V1* (from Noi th-Eastern Region) comprising 11
Blocks, viz , Rewa & Raiput (Garh) (from
Rewa district), Majhauli, Sidhi, Doosar &
Waidhan (from Sidhi Histrict), Sonbat,
Baikunthpur. Mahendargarh, Surajpur &
Ambikapur (from Sarguja distriet).

Allthe 5 districts.

Garo Hills and United Khasi & Jaintia Hills@.
Ratnagiri, Aurangabac*® and Ghandrapur® districts.

Kohima, Mckokchung, Tuensang? districts.

Kalahandi, Mavurbhanj, Bolangih®*, Dhenkanal®,
Keonjhar* and Koraput®*  districts.

Hoshiarpur, Sangru:* and Bhatinda*@ districts.

Alwar, Jodbhpur, Bhilwaia*, Churu®*, Nagaw® and
Udaipur* districts. .

Gangtok*, Mungan®, Gvalshing® and Namch y*
districts.

Three ‘Areas’/Tracts comprising 33 Taluks :

AreaI  Comprising 12 Taluks (including Sub-Taluks),
viz.,, Pamanathapuram, Madukalathur,
Sivaganga, Parmakudi,  Thiruvadani,
Karaikudi and Thirupathur Taluks (from
Ramanathapuram district), Pucdukkottai,
Thirumayam, Alamguli and Kulathur
Taluks (from Puddukkottai district).

Arca 11* comprising 11 Taluks, pig., Dharampuri,
Palacode, Hosur, Denkanikottah, Krishna-
giri, Uthangari, Harur (from Dharampuri
district), Tirupattur, Vaniyambadi, Vellore,
Wallajapet (from North Arcot district).

Area I11* comprising 10 taluks pig., Aruppukkottai,
Virudhunagar, Sattur, Srivilliputhur, Raj-
palayam (from West Ramanathapuram of
Ramanathapuram district).
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-20. Tripura

21, Uttar Pradesh

22. ‘West Bengal

1. Andaman & Nicobar Islands
2, Arunachal Pradesh .

3. Dadra & Nagar Haveli

4. Goa, Daman & Diu

Lakshadweep
6. Miroram

7. Pondichary

MARCH 28, 1980

FEntnc Ternitory excluding the area within the
municipal hmits of Tenitony s capital.
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‘Thirum ingalam, Usilampatti, Nilakothai,

Dindigual and Vedassandur {from Madurat
district).

All the g districts,

. Ballia, Jhansi@. Almora®, Basti*, Faizabad® and

Rai Bareili® districis.

Purulia Midnapw* and Nadi*  districts.
Union Terrutorics

Eutire ‘Tertory.

Entire Tertitorv.

Entiie Tenitory.

.

Entire Territory.
Lntire Territory.

Totnd Tenitony axeladhime  the area wathin the

municipal linuts of Tonon's capital.

*®R~pre.onts districts/sub-div sions/tabhs/Blocks/Tohals seboctca after 10-5-72
@Represents districts as thev existed p nod to theh recntreoreunsation,

Communaj] disturbances in Bihar and
U.P.

© 1806. SHRI CHITTA MAHATA: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons killed
and injured in the recent communal
disturbances 1n-Bihar and U.P;

(b) the number of persons asrested
in thig connection;

(¢) whether Government have as-
certained the political affiliationg of
the arrested persons; if so, the details
thereof;

(d) whethey the Central Govern-
ment have received any complaints to
the effect that the U.P. and Bihar
Governments could not handle the
situation properly; and

(e) if so, the Central Government's
reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ‘AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Three persons were killed and 55

injured in communal incidents which
both place in Bihar and U.P. during
the period 1-1-80 to 29-2-80,

(b) and (c¢) Information is being
collected and will be laig on the Table
of the House,

(d} No such complaints have come

to the notice of the Central Govern-
ment,

(e) Does not arise,

Setting up of mini cement plants

1807, SHRI LAKSHMAN MALLICK:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up mini cement plants in the
country; and

{b) if not, what are the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir; Government’s policy has been to
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‘encourage setting up of minf cement
plants,

() Does not arise.
Raowerve] posty for Scheduled Castes/

Sebheduled Tribes which remained um-
filled on 1-2-1980

1808. SHRI LAKSHMAN MALLICK:
Wil the Minister of DEFENCE be
pleased to state:

(a) the number of posts resarved
for the Scheduled Castes/Scheduled
Tribes in the Ministry of Defence
‘which remained vacant on 1st Febru-
ary, 1980; and

‘r, what are the reasons for not
filling up of these posts and by when
these vacancies are likely t> te filled
up?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N, SINGH): (a) and (b) The
information is being collected and
will be laid on the Table of the
House.

Reconstitution of Nationa] Integration
Council

1808. SHRIMATI PRAMILA
DANDAVATE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government propose
1o reconstitute the National Integra-
tion Council;

(b) whether the proposed National
Integration Council has been given
some kind cof guidelines; and

(o) if so, what are the main guide-
lines in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c) The matter is under active consi-
deration of the Government.

Betting up of Salt Industry in West
Bengal

1810. SHRI"'MUKUNDA MANDAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are con-
sidering any proposal for setting up

10 LS—-17.

Salt Industry in the Sunderban Area
of 24 Parganag in West Bengal;

(b) if g0, facts thereof;

(¢) whether Government have
studied the feasibility for construc-
tion of Salt Industry at Contai of
Midnapore in West Bengal including

Sunderban of 24 Parganas.
(d) if so, details thereof; and

(e) i" not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT SINGH.: (a) to (e) The
possibilities of setting up Saly Works
in the Sunderban area of 24-Parganas
has been investigated by the Salt Com-
missioner’s office, It was found that
the area is not fit for the setting up
economically viable Salt Works since
the density of brine is insufficient snd
there is a heavy inflow of gweet water.

As far as the Contal area of Midna-
pore District is concerned, Hindustan
Salt Limited were required to carry
out a detailed feasibility study for the
setting up ‘of Salt Works in that area,
Investigations however coulq not take
place sincg the West Bengal Govern-
ment was unable to handover land for
this purpese. Besides, theg partiegs in
occupation have obtained a Order
from High Court, Calcutta,

Border Crimes on West Bengal
Bangladesh Border

1811. SHRI INDRAJIT GUPTA: will

“the Minister of HOME AFFAIRS be

pleased to gtate:

(a) whether Government are aware
that incidence of smuggling, inflitra-
tion and other border crimes are in-
creasing along the riverine borders bet-
ween West Bengal and Bangladesh;

(b) whether B.S.F. patrolling, par-
ticularly in the Basirhat, Boongaon and
Hasnabad areas, is quite inadequate
for effective checking operations; and

(c) the action taken by Government
in the matter; if any?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (8)
Government is aware that there has
been substantial increase in detection
of smuggling and number of infiltrants
pushed back, in comparison to the
previoug years. So far, other crimes
like robbery, dacoity, theft etc, are
concerned, information is being collec-
ted from the State Government and
will be placed on the Table of the
House, as soon as received.

(b) and (c) Patrolling by the BSF.
is adequate and has been intensified to
control smuggling, infiltration etc.
which is reflected in the improved
detection of cases,

Investment by M/s. Birla in Industrial
projects in Tanzania and Zambia

1812. SHRI INDRAJIT GUPTA.: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether M/s, Birla Bros. have
been permitted to invest in various
industrial projects in Tanzania and
Zambia; and

L}
(b) if so, the nature and extent of
investments allowed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No, Sir.

(b) Doeg not arise,

Incentive for Rural Development

1813. PROF NARAIN CHAND
PARASHAR: Will the PRIME MI-
NISTER be pleased to state:

(a) whether Government have
decided to give incentive to rural
development by the process of plan-
ning so as to_ameliorate the lot of the
rural people living in the villages in
general hilly, tribal and backward
areas in particular;

(b) it so, whether the criteria for
the creadfon of infrastructure and the
provisiom of essential facilities like
postal awd telecommunication facild-
#ies ie. opening and upgradation of

MARCH 26, 1980
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post offices, telegraph offices and
public call offices, etc, which have
been liberalised regarding the re-
quirements of population ang dis-
tance; and

(¢) if so, a resume of the relaxa~
tion of the criteria of population and
distance; and

(d) if not, the reasons therefor,
and as to how Government propose
to promote rural development when
the criteria of population/distance re-
main the same for these areas and for
the cities and advanced regions of the
country?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): () to
(¢): Yes, Sir. The criteria for crea-
tion of infrastructure and provision
of essential facilities have been libe-
ralised for people living in the vil-
lages in general and hilly, tribal and
backward areas in particular, For
instance, with regard to the opening
of post offices, the population crite-
rion has now been completely dis-
pensed with as far as Gram Pancha-
yvat villages are concerned. In other
villages, the population criterion has
been reduced from 2000 to 1,000 in
the case of hilly, tribal and backward
areas. Even in these areas, popula-
tion in a cluster of villages within a
radius of 1:5 Kms. can be combined
to fulfil the reduced criterion of 1,000
population. In terms of distance, post
offices can now be opened
in all areas if there is other
post office within a distance
of 3 Kms, Furthermore, the Post
Masters 'General are vested with
powers to relax the prescribed con-
ditions in 10 per cent of the cases
every year and such powers are li-
berally exercised. For the public call
offices and the telegraph offices im
the rural areas, the population limit
has been reduced from 10,000 to 5,000
and in the case of backward, tribal
and hilly areas to only 2,500.

Liberalised criteria are likewise ap-
plicable to rural roads, primary
schools, rural electrification etec.

(d) Does not arise.
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Atrocities on Harijans in Punjab

1814, SHRI P, K. KODIYAN: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether cases of atrocities
against Harijans have been reported
from some parts of Punjab since the
State was brought under President's
Rule;

(b) if so, the number of caseg with
the details thereof; and -

(c) the action taken in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI YOGENDRA MAK-
WANA): (a) to (¢) The informa-
tion is bing collected from the Gov-
ernment of Punjab and will be laid
on the Table of the House,

Use of Light Water Reactors

1815. SHRI SATISH AGARWAL:
Will the PRIME MINISTER be plea-
sed to state:

(a) whether it is a fact that wuse of
light water reactors is prone to acci-
dents;

(b) if so, whether Tarapur Afomic
Power Station is a light water reactor;

(c) whether Government propose
to have light water reactors only;
and

(d) whether we have heavy water
reactors also, if so, their number?

THE PRIME MINISTER (SHRI-
;IATI INDIRA GANDHI): (a) No,
ir,

(b) The Tarapur Atomic Power
Station consists of two light water
reactors,

(¢) No, Sir.

(d) One heavy water reactor at
fhe Rajasthan Atomic Power Station
is already in commercial operation
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and the second reactor is expected
to be commissioned during 1980. In
addition, two reactors at the Madras
Atomlc Power Station (Tamil Nadw)
and two at the Narora Atomic Power
Station (U. P.) are under construc-

tion, s

S W 3 o T e
W STt WTOW o

1816. oft dfiywrf efaw : w37
Ty w37 FaTw & o oA oo

(%) =1 @% NF FAT WAW FIRT
FRGENTT wFq FTeT Wow  fag
Tty &7 fawrc § ; W<

(w) afzg, A g qvag Hsar
Lo

g Hwrew awy HeNw e fawer
Howm Wt (st dto Jwegwrm) o
(7) A (&) :. «F FaT WEW
T FFYTTT AEHT T w7 fqay
7 ¥ IEqUTE A% feaaTnl & qarae
# qINITTS 9197 w41 g | WEN &
qrE 3 A afewe @t auts g @
& formrt sy s¥enrga @ wa ey
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wamst ¥ fag WY fear smoar )
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Ay fafew gfear  solwm &
et ZRT g & Nfew & wg
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6T F TG AT FTE T LY ory vy
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REINSTATEMENT OF CRP & CISF
JAWANS DISMISSED in 1979.

1819. SHRI INDRAJIT GUPTA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of CRF and CISF
Jawans who were dismissed from
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service in 1979 for having partic'pated
in agitationg for redressa)l of their
service grievances and for higher
emoluments;

(b) whether Government have
received representations on their
behalf. appealing for reinstatement;
and

(¢) whether any decision has been
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI YOGENDRA MAK-
WANA): (a) The number of per-

sonnel dismissed during the recent
agitations is as follows:—

CRPF ....1773
CISF ....1074

(b) (¢) Yes, Sir. The position is

as under:—

CRPF Out of1745 persons who filed
appeals for reinstatement, 1524 have
been reinstated.

CISF Out of 1074 personnel, 763 have
been reinstated. Of the, remaining
311 personnel criminal prosecution
has been launched against 218 under
sections 147/148/149/326/327/307/120B
(2)/121 of IPC, Section 25 of the
Arms Act and Section 19 of the CISF
Act, 1968, for their alleged involve-
ment in firing at Bokaro on the Army
personnel who had gone to disarm
them,

Promotion of Senior Class I Officers in
Select List

1820. SHRI JAI NARAIN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the instructions regarding ar-
rangement of Senior Class I Officer in
the Select List when promoted fo unext
higher grade after being graded as
‘Outstanding’, ‘Very Good’, ‘Good’, and
‘Unfit’ by DPC in the Indian Economic
Service, Indian Statistical Service and
Central Secretariat Service;

(b) how many vacancies were ear-
marked for promotion and how many
officers were within the zone of consi-
deration against their respective vacan-

CHAITRA 6, 1902 (SAKA)
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cies in each service separately during
each of the last 5 years;

(¢) how many officers were graded
as ‘Outstanding’ ‘Very Good’ ‘Good’
and ‘Unfit’ by DPC in each Service
during the above period and their posi-
tion in their respective select list an-
nounced by Government; and

(d) whether large scale supersessions
as a result of ‘Out of turn’ promotion
cause discontent in the Services and
if so, the guidelines prescribed for the
DPC in order to limit such superse-
sions?

THE MNISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) The
arrangement of Sanior Class I Offi-
cers in the Select Lists on promotion
by selection to the next higher grade
follows the general instructions in
the matter according to which the
officers in the field of selection, ex-
cluding those considered as ‘Unfit’
for promotion by the Departmental
Promotion Committee are classified
as ‘Outsanding’, ‘Very Good’, ‘Good’
on the basis of their merit as deter-
mined by their respective record of
service. The select list is then pre-
pared by including the required num-
ber of names first from amongst the
officers classified as ‘Outstanding’ then
from amongst those classified as ‘very
Good’ and thereafter from amongst
those classified as ‘Good.” The order
of namesg inter se within each cate-
gory is kept according to the senio-
rity of the officers concerned in the
lower grade,

(b) and (¢) Information is res-
pect of Indian Economic Service/In-
dian Statistical Service is given in
the statement at Annexure I. Infor-
mation in respect of the Central Sec-
retariat Service is given in the state-
ment at Annexure II.

(d) No guidelines have been pre-
scribed for limiting supersessions
which arise out of promotions by
selection. Certain amount of superses-
sion is, however, inherent in any sys-
tem of selectlon.
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Industrial Licences for man-made
Fibre

1822. KUMARI KAMLA KUMARI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose fo
issue industrial licenceg for tne mani-
facture of man-made fibre as there is
shortage of man-made fibre in the
country;

(b) if so, the details thereof; and
(c) if not, the reusons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (¢) Man-made fibres in-
clude a variety of fibres, cellulosic
and synthetic based. The policy re-
lating to creation of additional capa-
aty would differ from fibre to fibre
depending on the existing domestic
availability and the demand thereof.

MARCH 26, 1980

. Government policy,

Written: Answers: 208

however, is for
giving prime importance to cotton..

Jaguar Airoraft

1828. DR. VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that Jaguar
Aircraft are scheduled to: be sent to
India for assembly;

(b) what is the preduction program-
me of Jaguar by Hindustan Aero~
‘autics Ltd., during each of the next
three years; and

(c) whether it is a fact that the
makerg of Jaguar are already working
on advance technica] version of
Jaguar?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH);: (a) Yes, Sir.

(b) It is not in the public interest
to disclose the details of the pro-
duction programme.

(¢) We have no information.

Setting up of a separate Ministry for
Small Scale Sector Industries
\

1824 DR. VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER be
pleased to state:

(a) whether Govermment propose to
set up a separate ministry for Small
Scale Sector Industries;

(b) whether the Federation of Asso-
ciations of Small Industries of India
(FASII) has presented a Memorandum

to Government on this jssue; and

(c) if so, the main demand and the
action proposed by Government en
each of the issues?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI). (a) and
(b) No, Sir.

{c) Does not arise.
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Supply of Defective Unils by Bharat
Heavy Electricals Ltd.

1825. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY

be pleased to state:

(a) whether several complaints have
been received against the delay in
supply of defective units and faulty
functioning of units commizsioned by
M/s. Bharat Heavy Electricals Ltd.;

(b) if s0, how mauny such complaintg
and from which States have been
received; and

(c) what stepg Government have
taken to improve production and
wality of units for Thermal Power
Generation by BHEL?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIA. CHANANA):
(@) to (c) The information is
being collected and will be laid onm
the Table of the House.

Production of Fuel Pumps for Trucks
ang other Vehicles

1826, SHRI VIJAY N. PATIL: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether i§ is a fact $hat the pro-
duction of fuel pumps for trucks and
other vehicles has been gtopped
because of strike in MICO company;
and

(b) if so, what steps Government
are taking for solving the problem of
non-availability of fue] pumps for new
vehicles and to check black marketing?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) There was a set back in the
production of fuel injection equip-
ment due to the strike from 5-10-79
%o 2-1-80 in the Bangalore unit M/s.
MICO Ltd.

CHAITRA 6, 1902 (SAKA)
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(b) Vehicle manufacturers have:
been allowed import of fuel injec-
tion equipments at concessional rate
of customg duty to supplement indi-
genous availability, Permission has
also been given to new units to. set
up facilities for the manufacture of
these items.
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Arrests for Pipra Incident

1829, SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI K. P. SINGH DEO:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Bihar
Police have suggested arrest of some
important persons in public life who
were responsible for the Pipra inci-
dent;

(b) the names of such persons and
whether any one of them have been
arrested so far; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS (SHR] YOGENDRA MAK-
WANA): (a) to (¢) The information
is being collected from the Govern-
ment of Bihar and will be laid on
the Table of the House.

Death of a Resident of Tagore Park,
Delhi

1830. SHRI R. K. MHALGI:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it ig a fact that a resi-
dent of Tagore Park, Delhi died
in the police vehicle on March 2, 1980
in Delhi;

(b) if so, the details thereof; and

(c) whether any enquiry has been
instituted in this regard?

MARCH 26, 1880
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS) (SHR; YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) and (¢) On receipt of infor-
mation on telephone about a quar-
rel at House No. 187, Tagore Park at
about 11-45 AM. on 2nd March, 1980,
an Assistant Sub Inspector along
with a Constable was rushed to the
spot. While the ASI was mak-
ing  enquiry on the spot,
Shri Inder Singh, the landlord of
the house fell unconscious. The gons
of Shri Inder Singh wanted the ASI
to take their father to hospital first.
Accordingly the A.S.I. took Shri Inder
Singh along with his two sons to
Hindu Rao Hospital in the police van.
On his arrival at the Hospital, Shri
Inder Singh was declared dead by the
doctor.

A case vide FIR No. 217, dated 2nd
March, 1980 under Sections 304/506|
427|452|34-TPC has been registered
at Police Station Kingsway Camp
and is being investigated by the
North District Vigilance Branch. Two
of the assailants have since been ar-
rested. The body was sent for
Post Mortem examination and the
Medical Officer opined the cause of
death to be heart failure following
left ventricular Hypertrophy (natu-
ral cause). The Post Mortem report
mentions no external injury.
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Loss in Generation of Power due to
Non-Supply of Enriched Uranjum by
US.A,

1834. SHRI A. K. ROY: Will the
PRIME MINISTER be pleased to
state;

(a) whether the generation of
power in the Tarapur Atomic Energy
Plant suffered greatly due to the non-
supply of enriched uranium by the
USA in the last three years, if so, the
facts thereof and the year-wise break
up of the loss; and

(b) whether any attempt has been
made to prepare enriched uranium
indigenously or to procure it from
any other country, if so, the facts
thereof?

THE PRIME MINISTER (SHRI—
MATI INDIRA GANDHI): (a) Due to
delays in the receipt of the enriched
uranium supplies from USA for 1977
and 1978 and non-arrival of the re-
quirements for 1979 and 1980, it has
Dbecome necessary to reduce the
power level of the Tarapur Atomic
Power Station, The figures below
illustrate the loss of generation on
account of this step:

Year 1976 1977 1978 1979
Generation in 2294 2249 2087 1958
million units
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(b) As long as the Cooperation
Agreement of 1963 between India and
the United States gubsists, the United
States is obliged to make available
enriched uranium for use as fuel at the
Tarapur Atomic Power Station and
India jg correspondingly precluded
from operating the Tarapur reactors
on any other fuel.

Patents Developed by C.F.RL
Dhanbad ..

1835. SHRI A. K. ROY: Will the
PRIME MINISTER be pleased to
state:

(a) the number of patents and pro-
cesses developed by the Central Fuel
Research Institute in Dhanbad district
(Bihar) during the last three years;

(b) the number of patents and pro-
cesses sold and put to commercial use
and the income by that in the above
period, year-wise;

(c) whether these research institu-
tes are being ignored by the produc-
tion unitg both in the public and pri-
vate sectors running for foreign col-
laboration even where the know how
is developed indigenously; and

(d) if so, the steps taken in this
regard?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to
(d): Information is being collected
and will be laid on the Table of the
House.

Panel for Civilian Staff Officers

1836. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of DE-
FENCE be pleased to state:

(a) whether the formation of panels
for Civilian Staff Officens and Assistant
Civil Staff Officers from amongst the
Asgsistant Civilian Staff Officers ant
Assistants respectively in Armed
Forces Headquarters hag been delayed;

(b) whether these panels are to be
set up and made public by the 31st
October every year;
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(¢) if so, the reasons for the delay;
and

(d) whether large number of Civil-
jan Staff Officers and Aassistant Civil-
jan Staff Officers have retired without
getting promotion which were due in
November and December, 1979 and
January and February, 1980, if so, the
remedial measures to compensate such
officers?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (d) A State-
ment is attached.

Statement

1. Select Lists of eligible officers
considered fit for appointment to the
grades of Civilian Staff Officer and
Assistant Civilian Staff Officer are
required to be prepared at least once
every year. No date has been pres-
cribed in the relevant rules or regula-
tions for their preparation or publica-
tion. Ordinarily the lists for the
October-September period are prepar-
ed and publisheq as early as possible
during the period.

2.1 There has been some delay in the
preparation of the Select List for the
Civilian Staff Officer grade as adequate
number of eligible Assistant Civilian
Staff Officers were not available and
the condition of minimum service for
eligibility had to be relaxed in con-
sultation with the UPSC. The list has
since been prepared and will be pub-
lished soon.

2.2 14 of the 174 Assistant Civilian
Staff Officers in the consideration zone
retired from service during the period
November 1979 to February 1980.

3.1 The delay in the preparation of
the Select List for the Assistant Civil-
ian Staff Officer grade was due to
representations from certain categories
of Assistants who were not eligible for
consideration for the promotion under
the rules as they stood, against the
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publication of the list without their
being considered for inclusion in it by
appropriate amendments of the rules.
These representations are under active
consideration of Government ang final
decisions are expected to be tfaken
shortly. The Select List will be final-
ised and published as soon as possible
thereafter.

3.2 Out of 528 Assistants in the con-
sideration zone 18 retireq from service
during the period November 1979 to
February 1980.

4. Posts of Civilian Staff Officer and
Assistant Civilian Staff Officer are
selection posts filled on the basis of
merit. Persons figuring in the merit
Lists called the Select Lists are
appointed to these grades in the order
in which vacancies occur during the
irrelevant year. There is no provision
in the rules for compensating pre-
sumptive loss of promotion of officers
who retire from service while the
select list are under preparation,
Firing by Pak Troops on Indian
Positions

1887. SHRI P. J. KURIEN:
SHRI K. MALLANNA:
DR. FAROOQ ABDULLAH:;

Will the Minister of DEFENCE be
pleased to state:

(a) whether it js a fact that Pakis-
tan troops opened fire recently with-
out provocation across the border on
Indian positions at Jhangar in Rajouri
Sector (Poonch); and

(b) if so, the cause of firing and the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. Singh): (a) Pakistani troops
opened fire recently against one of our
posts at Jhangar in Naushera Sector.

(b) There was no provocation from
our side. QOur troops returned the
fire. There was no casualty on our
side.
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Coustruction of 3 Swimming Pool and
Temple by S.D.0, Barh, Paina

1838. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of HOME
‘AFFAIRS be pleased to state;

(a) whether a swimming pool is be-
ing constructeq in the compound of
the SDO, Barh, Patna (Bihar);

(b) if so, whether he is having a
Someshwar temple built after his
name in a thoroughfare close to his
Kothi near the bank of the Ganga;

(c) if so, the authority which gran-
ted him permission for building the
swimming pool and the temple and
the source from which funds have
been collected for their construction;
and

(d) whether Government propose
to take action against this officer and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
(a) to (d) According to the infor-
mation furnished by the State Gov-
-ernment, no swimming pool is being
constructed in the compound of S.D.O,,
Barh, Patna. However, in tank was
dug in the year 1875, in the residential
compund of S8.D.0, Barh. Its repair
and cleaning work hag been under-
‘taken by the present S.D.O, under the
“Food for Work Programme”. Con-
sequently it has resulted in employ-
ment, for the unemployed labour, as
also erection of a protective bund on
the bank of Ganga by its earth.

No Someshwar Temple as referred
to in part (b) of the Question, has
been built after the name of the
S.D.0. However, there ig an old Shiv
Asthan constructed long ago on the
North Eastern end of the residential
building of the S.D.O. very close on
the way to Ganges. Local people had
constructed this temple by mutual co-
operation. The present S.D.O. namely
Shri Someshwar Prasad has nothing
to do with the construction of this
“temple,

MARCH 26, 1080
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2. In view of the above facts the
question of taking action against
S.D.0., Barh, doeg not arise.
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war s s T g e
frafr w7 wF T AfY AT § 7

Jum we.wm § e wat (ot
werie wwAt) ¢ (F) 1975-78 ®Y
srafy § I-ATTT IWT-ATR &g fvg
wq feReT @A BT gEAT FT Y
aur gew 9< W& ¥ faFTer ¥
Zoiar 7T 1 [aeeE ¥ <@ qan
Aer @@ wa  A—e53/80]"
awdrer gEamt ¥ fauw Taedr wr
AT sAT waw ¥ faw faw
gar g S Ny & e 7
dfemer @ 9T fawz w@r &
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WOl wrATfad ITRT FTAqTAT
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fare® amm ¥ fofr 7@ = 5
afawa & afas @ a9 awy & 1

ITAFT FER X qT qEAIRT
dawt ¥ fao e FE@ R WY

gfa &1 Ay § 0

(@) =T () wrda safegi
¥ fagia dad) Ia@fasat &1 @3-
1T gra fraffa oat & waae
qIr W F a1y, ¥ afusy wala
AR FTAT § a97 Fgi FEl o)
g%1< F1 wfagr qr§ Sy § osAu
Igvarea g fagta @iz Y oS
amr #r AT &

Foreign collaboration

1840, SHRI RAM VILAS PASWAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the details of year-wise for-
eign collaborations made during the
last five years country-wise and in-
dustry-wise; and

(b) year-wise details of the agree-
mentg concluded with foreign coun-
tries for production in India and
vice-versa under the above collabo-
rationg indicating the production
figures, industry-wise and country-
wige?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The details of the number of
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foreign collaborations approved coun-
try-wise are indicated in the state-
ments attached in reply to Unstarred
Question No. 1839 by the same Mem-
ber for answer on the same day.

(b) Lists giving details of the fore-
ign collaboration proposals approved
by Government are issued on a quar-
tely basis. These  lists, inter-alia,
indicate the name of Indian.company,
the name of foreign collaborator, the
item of manufacture and whether the
proposal involves foreign capital
participation. Copies of these lists are
available in the Parliament Library.

Details of production industry-wise

and country-wise are not maintained.

wTET @ flewl ¥ fag fadwit agam

1841. ot 7w faemw QA ¢
T IWW wIAT ag «qty FrT ogar
w07 fw

(%) wrgg @1X gewi & fog
faRer @ggm % waw § fauy
g5t fram @ & fawr<ide wmaei
F1 g@ar fEady § A ey sganr
% g7 wwdl ¥ gdfgq wwfaai &
awm oW & W

(@) wrga wIT gewl & qay
¥ I #1 agwra qfa w@r @
NT |T TR GIU FIEF &
great ¥ fag fagwt @A
N myafa & S@d wqar q@ oo



227 Written Answers

MARCH 26, 1880 -

Writien Answers 228

I wWama ¥ Tew dW (sft wonin ew) ¢ (5) faRer et & aiw
fawore v wrewer dae saedt & f6d oA # qar s RY Tt et & fr-

fafew 6 wrazw @ W= gq & —

W qf &7 A

)

fadelt qrdf #1 A foa® qa FgEwr

FOT fiFar T €

1. %ad drw fiiw deedy @ U Wew TECWMNE 3o, Yo UHo Uo

T o1, qFE

2. #o TR e WMo fHo, TR WW%W,EOQ‘G‘:: To

THAH
3. #&o HYo . FewH foto, 78 faeet

4. #o fa facefy FoT9 que A9 fae Fo

fa , faesly

5. #gd O greew fo, avrad
6. #o arqr greew o, 7 faeelt |

_q@'__

Ao ARITA TFE@UAH geed WA

Wo,mfmgﬁ'*o LI
rgtfay fRQfaar g, d
TE OTF HAHBIHT |

#o IWNET FEEWAT §Ho, Fo TH. To |
Ho qFe FTewTwA e O |

(@) foie eomt & &0 ST & ATEATE HEHT ATAwEEwaT & HIHTC 9T reafaE
gt faolt & QY § BIET TR Il T TTIAT FY AT aFdT § ) g JIn F fadefy
TN & AR F g oA Afq A F @ R

Meeting held by Foreign Investment
Board

1842. SHRI RAM VILAS PASWAN:
Wil] the Minister of INDUSTRY be
pleased to state:

(a) when Foreign Invesment
Board was established and the num-
ber of its meetingg held so far after

its inception;

(b) the details and figures country-
wise and industry-wise in respeet of
participating countries in regard to
the caseg that came before the Board
each year; ang

(¢) the details and figures, indus-
try-wise and participating country-
wise of the cases approved/rejected
each year by the Board?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The Foreign Investment Board
was established in January 1869 and

has so far held 276 meetings upto the
end of February 1980.

(b) and (c) Two statements indjcat-
ing the approvals given industry-wise
and country-wise and also total rejec-
tions during 1974—79 are laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-653-A/80].
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freeht # g vt (g o) o
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%, &1 gafe seaia 91 T S
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1 ogar € & 36 B VW
foar qar & w1579 ¥ fawy
e & featon g & 976
¥ fogm wel & wiw @Y €
AT 190 =afE gw f&d W@ €

Crisis In Handloom Industry in
Keralg

1844. SHRI G. M. BANATWALLA.:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are
aware of the serious crisis in the
handloom industry in Kerala resulting
from stoppage of production in this
sector due to accumulation of stock,

(b) if go, whether Government pro-
pose to take immediate stepg to make
varn available at rates prevailing be-
fore October, 1978 and to allow gpe-
clal rebate of 20 per cent from 15th
March to 30th April; and

(c) other stepy taken or proposed
to be taken tp avert the crisis?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) According to the Government of
Kerala, the primary cooperative
societies hold stocks worth Rs, 341
lakhs, the apex society Rs. 234 lakhs
and the handloom Development cor-
poration Rs. 60 lakhs totalling Rs. 655
lakhs. They have not reported any
stoppage of production in the hand-
loom sector,

(b) and (c) At present Indian Cot-
ton Mills Federation are making
allotments of yarn to various State
Government agencies including Kerala
as per the Indents forwarded by the
Development Commissioner Hand-
looms at market prices directly ‘from
the mills. The quantity proposed for
Kerala under the existing arrange-
ment ig 2075 bales per month. The
Government are further examining
measures to make this quantity avail-
able at reasonable prices. Govern-
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ment of India have already sanctioned
a special rebate of 20% to be shared
equally by the State and Central Gov-
ernments for any period of 30 days
during 1979-80, The Government of
Kerala have sanctioned rebate of 20%,
taking advantage of this, between
5-8-1979 and 3-9-1079 during the cur-
rent year. The question of granting
special rebate for 80 days during
1080-81 is being examined separately.
There is no proposdl before Govern-
ment requesting special rebate of 20%
from 15th March to 30th April, 1980
from Kerala.

Production and curtailment of Cement
quota to States

1845. SHR] MOTIBHAI R. CHAU-
DHARY: Will the Minister of In-
DUSTRY be pleased to state:

(a) the month-wise production of
cement in the country from January,
1979 to February, 1880; and

(b) the names of other States than
Gujarat whose quota was reduced
and the extent thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(DR. CHARANJIT CHANANA):
(a) statement showing monthwise
production of cement during the pe-
riod January, 1979 to February, 1980
is given at Annexure 1.

(b) During the year 1979 there was
no reduction in the quarterly alloca-
tion of cement fixed for Gujarat State.
Due to lesser availability of cement,
the quarterly allocation of all States
hag been reduced by 20 per cent for
the quarter January 1980, except for
the States of Meghalaya, Manipur,
Nagaland, Sikkim and Tripura.
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\ Siatement

Statement showing month wise produstion of
cemand during the period Fanuary, 1979 lo
February, 1980.

Month - . Production
1n,000 tonnes
1979
January . . . . . 16- 78
Feburary 1539
March . . . . . 17'48
Qr, 1179 . 4985
—_——

April . . . . . 1460
May . . . . . 16° 05
June . . . . . 1551
Qr.11/79 46-16
July . . . . . 1603
August 1509
September . . . . 1440
Qr. I11/79 45°52
October . . . . . 14° 46
November . . . . 12° 50
Dccember . . T 14°go
Qr. 1V/79 41:86
Grand Total 183 39
1980

January . . . . 15 1%
February (Provisional) . . 13- 12

Strike by workerg of Central
Electronics Ltd. Sahibabaq

1846. SHRI SAMAR MUKHERJEE:
Will the PRIME MINISTER be pleas-
ed to state;

(a) whether the workers of Central
& Electronics Itd., Sahibabad are on
strike since 29th February, 1980;
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(b) if g0, what are the demands of
the workers; and

(c) the steps taken by Government
to meet the demands of the workers?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a)
Employees of the Central Electronics
Limited, (CEL) Sahibabad, belonging
to the workmen category, have gone
on an indefinite strike with effect from
4,00 P.M. on 29th February, 1980.

(b) In the strike notice dated Tth
February, 1980 served on the manage-
ment of the Company by the CEL
Employees Union, the following
demands have been indicated:

(1) Enquiry to be made by appro-
priate Govt. authorities into the mis-
appropriation of public funds and
misuse of official powers by CEL
management,

(2) Bonug for the years 1977-78
and 1978-79 to be paid immediately.

(3) Promotion policy to be re-
viewed to change the period of ser-
vice to qualify for promotion from
4 years to 2 years.

(4) CCA to be paig with effect
from May, 1979.

(6) ESIC Exemption to be obtain-
ed.

(6) Production incentive to be
paid for 1978-79.

(7) Action to be taken on other
matters pending implementation as
per the Memorandum of Settlement
arrived at in September, 1978,

(c) The workers have proceeded on
strike In violation of the comprehen-
sive Memorandum of Settlement
signed in September, 1978 by the CEL
Employees Union representatives and
the management in the presence of the
Regional Conciliation Officer, Depart-
ment of Labour, U.P. Government,
and the notification issued by the
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State Government at the joint request
of both parties for enforcing the
Memorandum of Settlement for the
period of 4 yearg from 1-4-1978 to
81-3-1982, Even prior to the strike
notice, the Company management had
a series of dialogues with the repre-
sentatives of the Employees Union.,
Subsequently, further discussions took
place with the Union’s representatives
by the Managing Director of the Com.
pany. The Regional Conciliation
Officer and Assistant Labour Commis-
gioner at Ghaziabad had held 3 meet-
ings jointly with the management and -
the Union’s representatives on the
various issues raised in the strike
notice. These discussions have not
resuited in the Employees Union with-
drawing the strike notice. The Labour
authorities of U.P, advised the Union
leaders not to resort to direct action
in view of the binding settlement
dated the 27th September, 1978 regis-
tered and enforced by the U.P. Gov-
ernment. It is Governments view
that the Memorandum of Settlement
must constitute the basis for discus-
sion, and the dispute should be settled
amicably through dialogue rather than
through strike.

Frustration gmong constables in O.BI

1847. DR. VASANT KUMAR PAN-
DIT. Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is great stagna-
tion among Constables in C.B.I. and
persons having 12 or more years ser~
vice at their credit are having g sense
of frustration on account of bleak
promotional avenues;

_ (b) whethey only constables work-
ing as attendants are promoted; and

(c) whether Government propose
to investigate the matter and take
remedial measures in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) There
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is po great stagnation among the Con-
stables in Central Bureau of Investi-
gation, nor there is a sense of frustra-
tion among them on account of bleak
promotional avenues. However, in
order to improve their promotional
prospects, in 1978, the Government
have created Selection Grade for them.
* Again last year 87 additional posts of
Heai Constables were also created in
the Central Bureau of Investigaion.

\b) No. Sir.

{¢) Does not arise.

Demand for giving statug of a State
for Delhj

1848, SHRI G. M. BANATWALLA:
Wil the Minister of HOME AFFAIRS
o1 pleased to state:

(a) whether Government are aware
of the popula, demand that Delhi be
given the status of a State;

(b) whether Government propose
to bring forward any legislation for
the purpose; and

(c) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
ta) ~¥Yes, Sir,

(b) and (¢) The Government is
examining the matter.

Aromatic Complex in Kerala

1849. PROF. P. J. KURIEN: Wil] the
Minister of INDUSTRY be pleased to
state;

(a) whether Government of Kerala
have submitted an application to the
Government of India for a letter of
intent for starting an aromatic com-
plex; and

(b) if so, what ig the action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.
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{b) The application has been kept
pending, and awiitg the formulation
of licensing policy for the industry, by
the administrative Ministry, which is
the Ministry of Petroleum, Chemicals
and Fertilizers.
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&
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Encadrement of Posts of Electrpnics
Data Processing Personnel inty Indian
Statistical Service

1853, SHRI CHANDRAPAL SHAI-
LAN1: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
emxpent have decideq tg encadre
varioug posts of Electronic Data Pro-
cessing (EDP) personnel (Group ‘A’)
into the Indiap Statistica; Service
and called for bio-data of the officers
engaged in that fleld in various

C}overnment Departments/Organisa-
tions;

(b) whether it is also a fact that a
number of Departments/Organisa-
tions have forwarde@ the names and
other particulars of the officers work-
ing under their administrative
controls long back with their recom-
mendationg in favour of encadrement;
and

(¢) if so, whether Government
have finally taken a decision in the
matter, and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): (a) It has
been decided in principle to in-
clude posts in the field of Elec-
tronic Data Processing in the
Indian Statistica] Service. How-
ever, encadrement of any post in
the Service requires the specific con-
sent of the concerned Ministry/
Department offering such posts for
encadrement and eligibility of all such
posts for encadrement has to be scru-
tinised with reference to the precise
job functions and duties and responsi-
bilities attached. The Ministries/
Departments of Government of India
have been requested to furnish details
of such posts,

(b) and (c) The recommendation
in favour of encadrement has been
received only from the Department of
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Irrigation. A number of other De-
partments have raised objections
against encadrement of such posts in
the Indian Statistical Service and
hence no final decision has been taken
in the matter.

News item captioned “CPI manr
harassed by police”

1854. SHR] JHARKHANDE RAIL
Wwill the Minister of HOME
AFFAIRS be pleased to state:

(&) whether Government’s attention
has been drawp to a report appeared
1 ‘Patriot’ dateq February 9, 1980
under the caption “CPI man harassed
by Police”;

(b) it so, the details thereof;

(e) whether any inquiry has been
conducted into the allegation; and

(d) if so, with what result?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (e) Yes, Sir.

(b) Shri Jagdish Lal Jain informed
Pahar Ganj Police regarding a quar-
rel vide D. D. Report No. 19-A dated
5-2-80. On receipt of this information,
a Sub-Inspector from P. S. Pahar
Ganj along with a constable reached
the spot where the said informer
Shri Jagdish La] Jain himself was
found quarrelling with hig landlord
Shri Ram Narain and breaking the
wall. He was also holding the land-
lord and beating him. Hence, Shri
Jagdish Lal Jain was arrested u/s
107/151 Cr. P.C. and produced
before ACP, Original Road.

(¢) and (d) An enquiry into the
allegations has been made by the
Assistant Commissioner of Police
Original Road. The allegations of
the Sub-Inspector being drunk or
being a friend of the landlordg were

pot found to be correct.
Y
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Ship Building Industries

1855. SHRI MUKUNDA MANDAL:
Will the Minister of INDUSTRY be
pleased to. state:

(a) how many ship building indus-
tries are in operation in West Bengal
and details of their size and capacity;

(b) how many of such industries
have been lying defunct and reasons
therefor;

(c) whether it is g fact that most
of the ship building industries in West
Bengal are in crisis due to the shortage
of work-load;

(d) if so, the facts thereof; and

(e) what steps have been taken up
by the Government for normal func-
tioning of such industries?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) A statement indicating units en-
gaged in the manufacture of ship-
building industries in West Bengal
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together with their capacity and the
item of manufacture is enclosed.

(b) to (d) The capacity utilisation
of ghip-building industry in general
including the units in West Bengal, is
ungatisfactory. It has not been
brought to the notice of the Govern-
ment specifically as to how many
such units have been closedq down.
The present difficulties arise mainly
from lack of adequate demand,

(e) Government is aware about
the recession facing the shipbuilding
industry and measures have been
taken to get over the present situa-
tion. Thege include the recent deci-
sion to extend subsidy to the indi-
genous fishing trawler manufacturers,
subject to certain provisions. In view
of the potential of the Trawler
Building Industry, with the exten-
sion of economic zone to 200 nautical
miles from coast line, this is likely
to help the industry.
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Um containing gold found in District
Bhilwara

1856, SHRI GIRDHARI LAL
VYAS: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether it is a fact that while
Jigging a platform ‘for coustructing
road at village Jagpura, Tehsil Asind,
District Bhilwara, Rajasthan under the
“Food for work programme” a brass
container was found;

(b) whether it is also a fact that
there were gold sovereigns weighing
7 kilograms in the said brass contain-
er,

(¢) whether it is also a fact that
Sarpanch of Jagpura, his scn, a money
lender and a mate beat up the labour-
ers and took the entire gold in their
possession;

(d) whether it is also a fact that
the ggld has not so far been recovered
in spite of lodging a report with the
police; and

(e) if so, the officers who conducted
the enquiry in the matter and the re-
sult thereof?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (e) According to the
information received from the Gov-
ernment, Rajasthan, while digging a
platform for construction of a road at
village Jagpura, a brass container
was reported lying buried in the
field of Shri Chandra Vir Singh of
Jagpura. Two persons named Uda
and Dajma] went to Thakur Pratap
Singh and told him that two persons
Teja and Ram Chandra had taken
away the brass container. Thakur
Pratap Singh called both Teja and
Ram Chandra and started making
enquiries at his own level and in the
procesg both Teja and Ram Chandra
Were harassed and beaten by the
Thakur and his men.

On being informeq by Shri B. P.
Singh, Ex-MLA Bhilwara, the Gov-
ernment of Rajasthan deputed two
officers to visit the gpot and conduct
enquiry into the matter. According
to their report no clue came to their
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notice which could show any conni-
vance of the District Police at any
level in the disappeasrance or alleged
misappropriation of the treasure.

(A case under Section 403/411 wag
registered and two persons named
Uda and Rajmal have been arrested
and thoroughly interrogated. The
case has since been entrusted to the
State CID for investigation.

Comparative figure of expenditure and
achievements between Pvt. and Public
Sectors

1857. SHRI R. P. YADAV: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) the reason for the slow pace of
Research and Development in industry
during 74-75 to T6-7T;

(b) the higher percentage of ex-
penditure over it; and

(c) the comparative figure of expen-
diture and achievements between pri-
vate and public’ sectors during the
above mentioned period?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (¢) R&D expenditure a3 " re-
ported by productive sector indus-
tries reached a level of ahout Rs 84/-
croreg in 1976-77 from Rs. 68/- crores
in 1975-76 and Rs. 56|- crores in 1974-
75. The increase nearly works out
to 23.5 per cent over 1975-76.

The expenditure on R&D by the
Private industries hag increased
from 36.46 croreg in 1974-75 to
Rs. 49.50 crores in 1976-77 and that
of the public sector industries has
increased from about Rs. 19/- crores
in 1974-75 to about Rs, 34/- crores in
1976-77. Data on probable R&D
achievement in terms of idemtifiable
parameters like number of- patents
sealed, the number of processes re-
leased for commercial exploitation,
rate of production of technological
innovationg is not availabte since a
large part of R&D in ‘industry is
undertaken for improving processes,
cost reduction, substitution of raw
material etc. and iy for cative con-
sumption.
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Shifting of Naval Academy from Cochin

1858, SHRI M. RAMANNA RAI
Will the Minister of DEFENCE be
pleased to state:

(a) whether there is any truth in the
news that the Naval Academy is being
shifted from Cochin to some other
place;

(b) it so, the reasons for this; and

(c) is it a fact that Kerala Govern-
ment have offered other sites also be-
sides Cochin for this purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) and
(b) The Naval Academy is at present
located within the Naval Base at
Cochin.  Following the need for
augmentation of training facilities, a
proposal has been under consideration
to locate the Academy in a more
suitable place. The Government of
Kerala have offered some sites in this
regard and the matter is still under
consideration.

(¢) Yes, Sir.

Sale of Raj Bhavan Building by
Gujarat Government

1859. SHRI RAMJIBHAI MAVANI:
Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Gujarat
Government has sold out the Raj-
Bhavan building in token price of one
rupee to a trust whose chairman is
former Chief Minister of Gujarat,

(b) whether Government’s attention
hag been drawn to the report about
this published in prominent Gujarat
daily “Gujarat Samachar” on 5th
March, 1880;

(¢) whether it is a fact that the
building of Raj Bhavan in Ahmedabad
waa built by Mogul Emperor Jahangir
and late Shri Ravindranath Tagore
written a poem ‘‘Hungry Stone” when
he was staying in this building; and
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(d) whether Archaeological Depart-
ment had given permission to sell the
said building to the private trust?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) In accordance with the
decision of the Government of
Gujarat in August 1979 possession of
the erstwhile Raj Bhavan Building at
Ahmedabad has been transferred by
way of sale to the Sardar Vallabhbhai
Memorial Society at Ahmedabad but
the sale hag not yet been effected in
as much as the sale price of Rs. 57.23
lakh have not yet been paid by the
Society nor has a sale deed been exe-
cuted so far.

(b) Yes, Sir.

(c) This building was constructed
in 1622 AD by prince Khurram (who
later became Emperor Shahjahan)
during the reign of Jahangir. The
monument is also reported to have
inspired Rabindranath Tagore in
writting “The Hungry Stone”.

(d) No, Sir.

Issue of licence to coir mat looms In
Kanyakumari and Tami] Nadu

1860. SHRIMATI SUSHEELA GO-
POLAN: Will the Minister of
INDUSTRY be pleased to state:

(a) there is a move to issue licence
to mechanised coir mat looms in
Kanyakumari, Tamil Nadu which has
been suspended since it will adversely
affect the hand loom sector;

(b) whether Government are aware
that it will throw out thousands of
workers from the handloom sector;

(c) whether Government are aware
that the decision to allow mechanised
looms is a violation of Coir Board de-
cision; and

(d) whether Government proposed
to take steps to ban the mechanised
mat iooms in Coir Industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRI CHARANJIT CHANANA):
(s) to (¢) The question of renewal
of registration granted ‘under the
Coir Industry (Registration and
Licensing) Rules, 1958 to the mecha-
nised coir matlooms unit in Kanya-
kumari, Tamilnadu is being examined
with reference to legal and other im-
plications of the matter.

(d) Ag regard future policy towards
mechanised mat looms, the matter is
under consideration of Government.

Report of the Energy policy group

1861. PROF. MADHU ° DANDA-
VATE: Will the PRIME MINISTER
be pleased to state:

(a) whether an cfficial working group
on energy policy has submitted a re-
port recommending a new system of
decentralised energy produciion and
distribution particularly for meeting
the needs of the rural population; and

(by if so, what are the salient fea-
tures thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b) In its Report, the Working Group
on Energy Policy has observed that
there is a growing realisation that
rural energy needs can be met from
decentralised supply systems based
on alternative technologies. Among
such technologies which appear pro-
mising are:—

(a) solar energy for supplying
low-temperature heat for water-
heating and post-harvest opera-
tions;

(b) biogas plants to supply heat,
provide mechanical energy by its
Use in internal combustion en-
gines and meet lighting needs
either with gas mantles or through
electricity;

(c) Producer gas plants based on,
charcoal to run mobile equip-
ment;
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(d) Microhydel
electricity; and

- () wind mills for water-lifting,
milling, ete.

The Working Group has suggested
that a few villages might be taken
up on pilot scale to study the total
energy requirements and to examine
the possibility of operating decen-
tralised energy systems based on lo-
cally available renewable resources,
supplemented by other conventional
forms of energy.

Implementation of orders of Lt.
Governor by N.D.M.C.

1862. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that certain orders of the Lt. Governor
of Delhi concerning N.D.M.C. have
not been implemenied by N.D.M.C.;

stations to give

(b) if so, the details thereof; and

(cS the action propesed to be taken
to implement such orders?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI] YOGENDRA MAKWANA):
(a) to (¢) The Delhi Administration
have reported the following cases in
which the orders of the 1t, Governor
have not been implemented by the
N.D.M.C,

(i) The NDMC created a number
of posts including one of Director
(Hort.) in disregard of the directions
of the Lt Governor not to create
any post until the staffing pattern of
the Committee had been studied by
the Administrative Reforms Depart-
ment of the Administration,

(ii) The NDMC decided {0 award
the contract for construction of City
Centre and to pay mobilization ad-
vance of Rs. 15 lakhs to M|s, Tara-
pore & Co., in violation of the estab-
lished procedure to obtain prior ap-
proval of the Lt, Governor in such
cases. This was done despite the
fact that some members of the Com-
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mittee had given their dissenling
views and advised thg Committee
for re-tender as also to obtain prior
approval of the Lt Governor. The
objections were over-rulel by a
majority vote and the decision was
taken without giving adequate time
to the Delhi Administration to ex-
amine the case on merits.

(ili) The Central Vigilance Com-
mission had recommended initiation
of major penalty proceedingg against
Shri B. K. Mittal Deputy Secretary
NDMC who had been found guilty
of abuse of power. The NDMC
dropped the matter of disciplinary
proceedings against him on the
groung that he was due to retire on
31-10-79 and that he had suffered
a severe heart attack recently.
However, subsequently the Com-
mittee resolved to re-employ him
upto 31-3-1980. This, avart from
being contrary to the earlier stand
of the Committee, was in contraven-
tion of the Government instructions
about re-employment of retired per-
sons, The relevant instructions
were brought to the notice of the
members of the Committee by an
official member representing the
Delhi Administration. But the re-
solution was passed fully knowing
the demerits of the case. The dis-
approval of Delhi Administration
was also conveyed to the NDMC 1ir
writing,

2. The NDMC has since been super-
seded by the Lt. Governor, Delhi, in
exercise of powers vested in him un-
der Section 238 of the Punjab Muni-
cipal Act as enforced in the local
limits of the NDMC. The Adminig-
tration have issued necessary instruc-
tions to the Administrator to review
these cases,

Taking over of Dalmia Dadri Cement
Ltd,, Charkhi Dadri

1883. SHRIMATI GEETA MUKHER.
JEE:

SHRI MANI RAM BAGRI:
Will the Minister of INDUSTRY be
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pleased to state:

(a) whether any request has been
received from Haryana Government for
taking over Dalmia Dadri Cement
Ltd., Charkhi Dadri;

(b) if so, action taken thereon; and

(c) whether any enquiry is also pro-
posed tc be held into the embezzle-
menfvof fundg by shareholders?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Yes, Sir,

(b) The request was not found fea-
sible and the State Government of
Haryana was informed accordingly.

(c) The Cement Controller to whom
M|s, Dalmia Dadri Cement Ltd., owes
a substantia]l] sum under Cement
Control Order, 1967 has initiated legal
proceedings for the winding up of
the company to enforce the recovery
of the dues, The official liquidator,
when appointed, will take appropriate
proceedings under the Companies Act
for and on behalf of the company for
the recovery of the dues from the ex-
Sole Selling agents of the company
ag provided under the provisions of
the Companies Act, 1956,

Spy ring in Defence Ministry busted

1864, SHRI KRISHNA PRATAP
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a spy ring in the Defence
Ministry has been busted recently if
so, the details thereof:

(b) the particulars of the persons
arrested, and the action taken against
them;

(c) the names of the countries for
which these people were spying; and
whether a protest has since been
lodged; and

(d) the steps Government propose
to take for strict security measures?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI YOGENDRA MAKWANA):
() and (b) An Assistany Civilian
Staff Officer, a U.D,C, g Stenographer
and two Peons of the Ministry of De-
fence have recently been arrested un-
der the wvarious Sections of the Offi-
cial Secrets Act read with Section
120B of the IPC in 3 separate cases.
Whereag the Assistant Civilian Staff
Officer has! been charge-sheet in-
vestigationg against the remaining
personnel are still continuing,

(c) It is not in the public interest to
disclose the names of countrie; for
which these people were spying, The
Government however, hag taken up
the matter and have impressed on
them the need to exercise restraint in
this matter.

(d) Constant vigilance is being
maintained so as to curb the undesir-
able activitieg of foreign agents in the
country.

Scheme for relief to Adivasis

1865, SHRI CHHITUBHAI GAMIT:
Will the Ministey of HOME AFFAIRS
be pleaied to state:

(a) whether Government have under-
taken any scheme for providing relief
to Adivasis with regard to agricultural
development, housing and recovery of
Government and ccoperative loans dur-
ing the current financial year; and

(b) if so, the details thereof and
the expenditure proposed to be incur-
red during the year?

THE MINISTER OF STATg IN
THE MINISTRY OF IIOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The Triba] sub-Plan ig intended
to promote the welfare angq all round
development of the tribalg in the sub-
plan areas. Various developmental
schemes including development of
agriculture, provision of housing faci-
lities and promotion of cooperatives
are included in the tribal sub-plan
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of the various States and Union Terri-
tories Provigion is also made to ad-
vance loans to the tribals for con-
sumption purposes and the amount
is recovered in easy instalments,

(b) The Sector-wise anticipateq ex-
penditure during the current yea, for
the triba] sub-plan are as follows:—

K (Rs. in lakhs)

(1) Agriculture and allied sector  12977°85
(2) Cooperation . . 16og- 67
(3) Water & Power Develop-
ment . . . . 14327.83
(4) Industries & Minerals . . 171292
(5) Transport and Communica-
tion . . . . 4387.27
(6) Social and Community Ser-
vices . . . . 9121.56
(7) Economic and General Ser-
vices . . . . . 97848
Total. . . . . 45115°39

Remunerative prices to farmers for
cotton

1866. SHRI R. P. GAEKWAD: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) what were the prices paid to the
farmers for different varieties of cotton
in 1978 and 1979;

(b) whether the farmers were paid
remunerative prices; and

(c) if not, reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c)
The prices paid in respect of a few
varieties are given in the statement
enclosed. They have been ruling
much above the support prices.

Statement

(2) The prices paid to the farmers
by the Cotton Corporation of India
for a few varieties of cotton during
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1978-79 ang 1879-80 cotton seasons (Sep.—Aug) was as under:—

(Price in Rs. per quintal),

State Variety 1978-79 1979;8:-_ L
Support  Average. Support Kapas
price price price price

Punjab e T34 255 283/331 275 821/424

Deshi 210 239/247 226 250/366

Haryana S (71 255 277/327 275 309/434

Deshi 210 270/325 226 264/352
Rajasthin . 71 255 274/359 275 316/400
Deshi 210 297/368 226 277/395

Gujarat .. .. 84 380  454/508 410 428/575

MadhyaPradesh . . ., . L-igy 300 350/358 325 375/446

AndbraPradsh . . . . 1007 310 372/428 335 354/433

Varalaxmi 415 494/544 448 501/340

Tamil Nadu Varalaxmi 415 46a/520 448  450/558

Suvin 510 868/926 645 go3**

*Upto January, 198o.

**Maximum so far during the current season.

Ingtruction to States on supply of
essential commodities

1867. DR. FAROOQ ABDULLAH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have issued
instruction to all the States to take
drastic action to make available to the
people in adequate quantities and st
reasonable prices essential commodities
such as sugar, kerosene and diesel;

(b) whether Government have also
directed the State Governments to
carry out raids to unearth hoarded
stock of essential commodities and
made them available for public con-
sumption;

(c) it so, the other suggestions made
in the communication;

(d) whether the State Governments
have drawn attention to the failure nf
the Centre to provide sufficient aliot-
ment of essential commodities to them;
and

(e) if so, the steps Union Govern-
ment have taken to transport all essen-
tial commodities to the States urgent-
1y?

THE MINISTER OF STATg IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir,

(b) Yes, Sir,

(¢) The othe, suggestiong include
strict enforcement of exhibition of
stock and price list. In extremg cases
and jn case of habitual pffenders ac-
tion under the Prevention of Black-
marketing and Maintenance of Sup-
plies of Essentia] Commodities Act,
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1980 has also been suggested. The
State Government have further been
requested that distzibution of diesel
shoulg be rationalised and jmplement-
ed in most effective and equitable
basis,

(d) and (e) Certain State Govern-
mentgs have drawn attention of the
concerned Union Ministries regarding
short supplies of certain essemtial com-
modities ang requesteq for additional
allotments. The concerned Ministries
are taking appropriate steps to meet
the request of the State Governments,
as far as possible, to meet the short-
ages.

Boundary dispute between Haryana
and Uttar Pradesh

1868, SHRI CHARANJI LAL
SHARMA: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) the salient features of the Report
of Dikshit Committee set up by the
Government of India in order to settle
the boundary dispute between the
States of Haryana and Uttar Pradesh;

(b) whether said report has becen
implemented by the respective Gov-
ernments; and

(c) if nct, the reasons therefor?

THE MINISTER OF STATg IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Shrj Uma Shankar Dikshit, who
hag agreed to arbitrate in the boun-
dary dispute between the Stateg of
Haryana and Uttar Pradesh recom-
mended the replacement of the ex_ist-
ing inter-State boundary determined
by the deep stream of the Yamuna by
fixd boundaries specified in his Award.
Copies of the Award were kept in the
Parliament Library.

(b) and (c) The Haryana and Uttar
Pradesh (Alteration of Boundaries)
Act, 1979 seeky to give effect to this
Award, The Surveyor General of
India, who has been appointeq for the
demarcation of fixed boundarieg in
terms of the Act, is in the process of
completing the survey operations and
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publication pf maps ghowing the fixed
boundaries, Ag soon as ptelimi-
nary action is completed, the Central
Government will issue a potification
specifying the date on which the pro-
vigiong of the Act relating to transter
of territory from the Stale of Haryana
to the State of Uttar Pradesh and
vice-versa and other incidental pro-
visiong ghall take effect.

Increage in Pakistan’s armed strength
since 1971 war

1869. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of DE-
FENCE be pleased to state:

(a) the extent to which Pakistan
Army has been strengthened further
since 1871 war between India and
Pakistan; and

{(b) the reaction of the Government
of India 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Since the 1971
operations. Pakistan has considerably
augmenteq ~ jts military gtrength, It
will not bg jn the public interest to
disclose details of our information in
this regard.

(b) We take into account all deve-
lopments including military build-up
in our neighbourhood, which have a
bearing on our security and we taken
such measureg as agre considered
necessary for maintaining full defence
preparedness, at all times.
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Resignation of Babubhai Patel
Minigtry of Gujarat

1871, SHRI MAGANBHAI BAROT:
Will the Minister of HOME AFFAIRS:
be pleaseg to state:

(a) whether it is a fact that Shri
Babhubhai Patel, Ex-Chief Minister,
Gujarat had himself declared, imme-
diately after results cf Lok Sabha Poll,
that he intends to tender the resigna-
tion of his Government in view of the
poll outcome being against his party;
and

(b) is it true that the State Govern-
ment had earlier agreed to hold Assem-
bly elections along wilh Lok Sabha
poll, but subsequently changed its
stand from time to time?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFAIRS (SHRI
YOGENDRA MAKWANA): (a) and
(b), According to the facts furnished
by the State Government, they have
mo information regarding part (a)
of the question. As regards part (b),
their reply is in the negative. It has
also been confirmed by the Election
@ommigsion of India that they did net
receive gny formal communication
from the State Government regarding
holding of Assembly General Electiong
with the 1ok Sabha Genera]l Xlec-
#ons, 1980. It has been addeg that
the then Chief Minister of Gujarat
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hag a discussion with the Chief Elec-
the lafter wag at Ahmedabad in Sep-
tember, 1879. However. the matter
was nmot pursued by the State Gov-
ernment,

Guidelines on Central Intervention in
Law and Order in States

1873, SHRL AMAR. ROY PRADHAN:
Will the Minister of HOME AF.-
FAIRS be pleased to. state:

(a) whether any clear guidelines
have been laid down ahout the desir-
ability of Central interventionr whet
the State Government concerned fail
to effectively check the deterioration of
law and order situation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS.
(SHRI YOGENDRA. MAKWANA):
(ay No, sir.

{b) Does not arise.

Restrictiong on presence of journalists
on arrival/departure of high dignitaries-

1873. SHRI R. K. MHALGI. Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the arrival and depar-
ture of high dignitaries and the Presi-
dent and Vice-Presidents have been
restricted to Journalists covering the-
programmes;

(b) if so, fhe reasons thereof;

(¢) whether the Journalists cover-
ing the arrival of Vice-President at.
Chandigarh airport were prohibited te
cover the incident on March 1, 1989;
and

(d) whether Government have ncted
the protest of the Journalists im {his
regard?

THE MINISTER OF STATg IN
THE MINISTRY OF HOME AFFAIRS"
(SHRI YOGENDRA MAKWANAY:

(a) No, Sir.
(b) Dbeg mot arise:
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(c) No, Sir. The Vice-President
met the Journalists after alighting
from the plane.

(d) No protest has been received in
this regard,
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Food for Work Programme

1875. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to sfate:

(a) whether it is a fact that Cen-
tral Government have been urged to
stop sending wheat for distribution
under Food for Work Programme to
West Bengal; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) No, Sir, However, the supply
of wheat is being regulated in the
light of the stocks available with the
Government and the food habit of
the people jn different States.

(b) Does not ar‘ise.

CHANGES IN LEGAL PROCEDURES
ON SOCIAL CRIMES

1875-A, SHRI SATISH AGARWAL:
Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) Whether it is a fact that many
ol the social crimes like killing of
harijans, atrocities on women etc. Do
not get adequately and timely punished
because of the long drawn legal
procedure now obtaining in the judicial
gystem of our country;

): If so, whether the Central
Government prtgwes By iatroduce
suitable changes 1n our laws so that
criminals are takep to task through
judieial process without undue delay;
and

(c): Government’s reaction in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) to (¢):

It ig true that disposal of criminal
cases in the courts takes time. A com-
prehensive revision of criminal pro-
cedure wag undertaken as a result of
the recommendations made in the
41st report of the Law Commission.
The old Code of (Criminal Procedure
wag reviSed and a new Code—Code of
c¢riminal Procedure, 1973—was en-
acted. This Code was further amend-
ed by the Code of Criminal Procedure
(Amendment) Act, 1978. The new
Code has made several procedural
changes with a view tq expediting the
investigation and tria] of cases, Some
of these changes are listed in the
statement attached.

One of the provisions of the new
Code enables the State Governements
to establish in consultation with the
High Courts special courts of Judicial
Magistrate to try any particular case
or classes of cases, Special courts
could thus be established by them for
the trial of these cases of atrocities
against weaker gections as are triable
by Magistrates.

The State Governments have been
advised to consider establishment of
gpecial courty for trying cases per-
taining to crimeg committeq against
memberg of Scheduled Castes.
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Statement

Some of the important procedural
changes made in the Code of Crinui-
nal Procedure, 1973, as amendeg by
the Code of Criminal Procedure
(Amendment) Act, 1978, are given be-
low:—

(i) An upper limit of 90 days in
respect of offences punishable with
death, jmprisonment for life and
imprigsonment for not lesg than 10
years, ang sixty dayg in respect of
other offences has been prescribed
for detention of persons in custody
during investigation. (The purpose
of this was not cnly to reduce the
numbe,; of undertrial prisoners, but
also to instill a sense of urgency in
the minds of investigating officers).

(ii) Where an offence is punish-
able with imprisonment for not less
than two years, the investigation
can be stopped, if it is not com-
pleted within six months.

(iii) Offences punishable with im-
prisonment upto two years will be
tried as summons caseg with a gim-
plified procedure (as against one
year ynder the old Code).

(iv) Summong to witnesses can be
served by post.

(v) In petty cases, the accused
can plead guilty by post by sending
the amount of fine specified in the
summonsg to the court.

(vi) The procedure in summary
trials hag been simplified further.

(vii) Committal proceedings in
Sessiong cases have been abholished.
(vili) The need for oral examiantion
of formal witnesses has been dis-
pensed with.

(ix) Trial can be held in the ab-
sence of the accused if he persis-
tently disturbs the proceedings,

(x) The powers of revision
against interlocutory orders have
been taken away,

(x1) The provision for comvwwuisory
stoppage of proceedings on the in-
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‘timation of transfer petition has
‘been ‘deleted.

xii) The scope for the summary
trisl of cases has been enlarged con-
siderably.

(xiii) The Courts of Session have
also been empowered to continue the
hearing of the case from the gtage
of evidence reached by his prede-
cessor, Under the old Code the
provision was applicable to the
Courtg of Magistrates only.

12.00 hrs,

MR. DEPUTY-SPEAKER:
laig on the Table,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 have given notice of
privilege against Shri A. B. A. Ghani
Khan Chaudhuri for giving the House
wrong figures about the DVC power
generation. .. (Interruptions). I have
quoted the figureg and he has misled
the House and you should allow my
privilege motion . . . (Interruptions).

Papers

MR. DEPUTY-SPEAKER: May 1
request al] hon. Members to take their
seats. I will come to that after the
papers are laid.

PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF CEN-
TRAL ELECTRONICS LTp. NEW DELEI FOR
1978-79 AND A STATEMENT FOR DELAY.

(SHRI-
T beg to

THE PRIME MINISTER
MATI INDIRA GANDHI).
lay on the Table:

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Annual Report of the Cen-
tral ‘Flectronics Limited, New
Delhi, for the year 1978-79 along
with the Auditedq Accounts and
the comments of the Comptroller
and Auditor General thereon,

(i) Statement regarding Re-
view by the Government on the
working of the Company and rea-
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gon, tqr delay in laying the Re-
port. [Placed in Library. See
No. LT-626/80]. -

Review ON AND ANNUAL RepomT OF

NeyveLr LIGNITE CORPORATION Lap, NBY-

verx (Tasan Napu) ror 1978-79 -AND

ANNUAL ReroRT OF CENTRAL POWER

REspARCH INSTITUTE, BANGALORE FOR
1978-79

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURI):
I beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of’
section 619A of the Companies Act,
1956: —

(i) Review by the Government
on the working of Neyveli Lignite
Corporation Limited, Neyveli
(Tamil Nadu) for the year 1978-
9.

(ii) Annual Report of the Ney.
velj Lignite Corporation, Limited,
Neyveli (Tamil Nadu) for the
year 1978-79 along with the Audi-
ted Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-627]80].

(2) A copy of the Annual Report
(Hindi and English versions) of
the Central Power Research Insti-
tute, Bangalore, for the year 1978-
79 along with Audited Accounts.
[Placed in Library. See No. LT-
628/801.

NOTIFICATIONS UNDER (GUJARAT LzGIs-
LATIVE AsSSEMBLY (LEADER OF THB
OFPPOSITION) SALARY AND ALLOWANCES
AcT, 1979 AND SALARY AND Arrow-
ANCEs OF LxaperR OF OPPOSITION IN
LoarstaTive AssemsLy Acr, 1978
(PUNJAB) AND A COPY OF THE BIHAR
LEGISLATURE (MEMBER SALIRTES,
ALLOWANCES AND PENSION) (AMEND-
MENT) ORDINANCE, 1980.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISMA
NARAIN SINGH): I beg to lay on ke
Table: —
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(1) A copy of the Gujarat Le-
gislative Assembly (Leader of the
Opposition) Salary and Allowances
{(Amendment) Rules, 1980, (Hindi
and English versions) published in
Notification No. GXK-80 8-4691/B-
(PA) in Gujarat Government Ga-
zette dated the 4th March, 1980,
under sub-section (3) of section 12
of the Gujarat Legislative As-
sembly (Leader of the Opposition)
Salary and Allowances Act, 1879
read with clause (¢) (iv) of the
Proclamation dated the 17th Feb-
ruary, 1980 issued by the President
in relation to the State of Gujarat.
{Placed in Library. See No. LT-
' 629/80],

(2) A copy of the Salary and
Allowances of Leader of Opposi-
tion in Legislative Assembly Rules,
1979 (Hindi and English versions)
published in Notification No. G.S.
R. 41 in Punjab Government Ga-
zette dated the 30th March, 1879,
together with Corrigendum thereto
published in Punjab Government
Gazette dated the 10th August.
1979 under sub-section (3) of sec-
tion 10 of the Salary and Allow-
ances of Leader of Opposition in
Legislative Assembly Act, 1978
read with clause (¢) (iv) of the
Proclamation dated the 17th Febru-
ary, 1980 issued by the President in
relation to the State of Punjab.
[Placed in Library. See No. LT-
630/801,

(3) A copy of the Bihar Legis-
lature (Members® Salaries, Allow-
ances and Pension) (Amendment)
Ordinance, 1980 (No. 4 of 1980)
(Hindi and English versions) pro-
mulgated by the Governor of Bihar
on the 4th March, 1980, under arti-
cle 213 (2) (a) of the Constitution
read with clause (¢) (iv) of the
Proclamation dated the 17th Feb-
ruary, 1980 issued by the President
in relation to the State of Bihar,
[Placed in Library. See No. LT-
631/80]. rom

Reviews on AND ANNUAL Reporrs or

BEARAT HEAVY PLATE AND VESsElg LD,
VISAKHAPATNAM FOR 1078-79, BHARAT
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Pumrs AND ComPRESSORg Lap, NaAm,
ALLAHABAD FOR 1978-79, BHARAT Orm-
TeALMIC GLASS Lap. DURGAPUR rom
197870 AND A STATEMENT FOR DRLAY,
NOTIFICATIONS UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION) ACT,
1981. exc. EIC.

THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): I beg te
lay on the Table:—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 619A of the Companies Act,
1956: —

(a) (i) Annual Report of the
Bharat Heavy Plate and Vessels
Limited, Visakhapatnam, for the
year 1978-79 along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor
General thereon.

(ii) Satement, regarding Re-
view by the Government on the
working of the Company. [Placed
in Library. See No. LT-632/80].

(b) (i) Annual Report of the
Bharat Pumps and Compressors
Limited, Naini, Allahabad for the
year 1978-79 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(ii) Statement regarding Re-
view by the Government on the
working of the Company. [Placed
in Library. See No. LT-833|80].

(¢) (i) Review by the Govern-
ment on the working of the
Bharat Ophthalmic Glass Limited,
Durgapur for the year 1978-79.

(ii) Annual Report of the Bha-
rate Ophthalmic Glass Limited,
Durgapur, for the year 1978-79
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon.

(2) Statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Report men-
tioned at 1(c) above. [Placed in
Library. See No. LT-634/80].
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(8) A copy each of the following
Notifications (Hindi and English
wersions) under sub-sgection (2) .of
gection 18A of the Industries (De-
wvelopment and Regulation)  Act,
1051 —

(i) S.O. 556(E) published in
Gazette of India dated the 28th
September, 1979 regarding conti-
nuation of the management of
M|s. Eastern Distilleries Private
Limited, Calcutta.

(ii) S.0. 757(E) published in
Gazette of India dated the 26th
November, 1979 regarding conti-
nuation of the management of
M|s. Containers and Closures
Limited, Calcutta. [Placed in
Library. See No. LT-635/80].

(4) A copy of Notification No.
by the Uttar Pradesh State Sugar
gulation) Act, 1951. [Placed in

ADVANCE REPORT OF THE COMPTROLLER
AND AUDITOR GENERAL FOR 1978-79,
UntoN GOVERNMENT (CiviL), REPORT
or COMPTROLLER AND AUDITOR GENERAL
orF INDIA FOR 1978-79, UNION GOVT.
(DEFENCE SERVICES), A COPY OF APPRO-
PRIATION ACCOUNTS OF DEFENCE SER-
vices For 1978-79 , CONSOLIDATED
REPORT ON PuUBLIC SECTOR BANKS FOR
PHE YEAR, ENDED ON 31ST DECEMBER,
1978, NOTIFICATIONS UNDER CUSTOMS
Act, 1962, GusaraT SALEs Tax AcT,
1969 anp REVIEW ON AND ANNUAL RE-
PORT OF LLFE INSURANCE CORPORATION
OF INDIA FOR THE YEAR ENDED ON 31ST
MarcH, 1979.

(i) Advance Report of the Com-
poller and Auditor General for 1978-
79, Union Government (Civil), Re-
poport ofComptriller and Auditor
General of India for 1978-71, TUnion
Govt. |Defence Services), a copy of
Appropriation Accounts of Defence
services for 1978-79 a consolidated
Report on Public Sector Branch for the
year 1962, ended on 31st December,
1978, Notification under customs Act,
Gujarat Sales Tax Act, 1979 and Re-
venue an and Annual Report Life In-
sarance Corporation of India for the
Year ended 81st March, 1979

SHRI CHARANJIT CHANANA:
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On behalf of Shri Jagannath Paha-
dia I beg to lay on the Table:

(1) A copy each of the follow-
ing Reports (Hindi and English
versions) wunder article 151 (1)
of the Constitution:—

(i) Advance Report of the Com-
ptroller and Auditor General of
India for the year 1978-79; Union
Gavernment (Civil).

(ii) Report of the Comptroller
and Auditor General of India for
the year 1978-9, Union Govern-
ment (Defence Services).

(2) A copy of the Appropria~
tion Accounts of the Defence Ser-
vices for the year 1978-79 and
Commercial Appendix  thereto
(Hindi and English versions).
[Placed in Library. See No, LT-
637/80].

(3) A copy of the Consolidated
Report (Hindi and English ver-
sions) on the working of the pub-
lic sector banks for the year ended
31st December, 1978, [Placed in
Library. See No. LT—638|80].

(4) A copy of Notification No.
G.S.R. 107 (E) (Hindi and English
versions) published in Gazette of
India dated the 19th March, 1980
together with an  explanatory
memorandum  regarding revised
rate of exchange for conversion of
Pound Sterling into Indian cur-
rency or vice-verse, under sec-
tion 159 of the Customs Act, 1962.
[Placed in Library. See No. LT-
639/80].

(5) A copy each of the follow-
ing Gujarat Government Notifica-
tions (Hindi and English versions)
under sub-section (3) of section 49
of the Gujarat Sales Tax Act, 1969
read with clause (¢) (iv) of the
Proclamation dated the 17th Feb-
ruary, 1980 issued by the President
in relation to the State of Gujarat:

(i) Notification No. (GHN-72)
GST-1079 (S. 49) (78) published
in Gujarat Government Gazette
dated the 26th October, 1979 con-
taining corrigendum to Notifica-
fion No. (GHN-39) GST-1078
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{5, 49) (87) dated the 26th Jume,
1978.

(ii) Notification No. (GHN-86)
GST-1079 (549) (T1)-TH dated
the 12th December, 1979 making
certain amendments to Notification
No. (GHN-627) GST-1070 (S.
49)-TH dated the 29th April, 1970.

(iii) Notification No. (GHN-91)
GST-10T9 (5. 49) (78-TH publi-
shed in Gujarat Government Ga-
zette dated the 28th December,
1979 making certain amendment
to Notification No. (GHN-627)
GST-1070 (S-49)-TH dated the
29th April, 1970.

(iv) Notification No. (GHN-93)
GST-1079 (S-49) (79-TH pub-
lished in Gujarat Government
Gazette dated the 28th December,
1979 making certain amendment
to Notification No. (GHN-627)
GST-1070 (S. 49)-TH dated the
29th April, 1970.

(v) Notification No. (GHN-95)
GST-107¢ (S. 49) (80)-TH publi-
shed in Gujarat Government Ga-
zette dated the 29th December,
1879 making certain amendment
to TNotification No. (GHN-627)
GST-1070 (S. 49)-TH dated the
29th April, 1970.

(vi) Notification No. (GHN-4)
GST-1080 (S. 49)-81.TH publish-
ed in Gujarat Government Gazette
dated the 16th January, 1980 mak-
ing certain amendment to Notifi-
cation No. GHN 627-GST-1070 (S.
49) -TH dated the 29th April, 1970.

(vii) Notification No. GHN-18),
GST-1080 (S. 49) (82)-TH publi-
shed in Gujarat Government Ga-
zette dated the 3rd March 1980
making certain amendment to
Notification No. (GHN-627) GST-
1070 (8. 48)-TH dated the 29th
April, 1970. [Placed in Library.
"See No. LT-640|80].
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(8) A copy each of the follow-
ing Gujerat Government Notifica-
tiong (Hindi and English versigns)
under sub-section (5) of section
86 of the Gujarat Bales Tax Act,
1969 read with clause (C) (iv)
sued by the President in Relation to
the State of Gujarat:—

(i) Notification No. (GHN-71)
GSR-1079 (25)-TH published in
Gujarat Government Gazette dated
the 26th October, 1879 containing
corrigendum to Notification No.
(GHN-32) GST-1078 (20)-TH
dated the 18th May, 1978.

(ii) The Gujarat Sales Tax
(Second Amendment) Rules, 1979,
published 1n Notification No.
(GHN-74) GSR-1079 (22)-TH in
Gujarat Government Gazelte
dated the 19th October, 1979.

(iii) The Gujarat Sales Tax
(Third Amendment) Rules, 1979,
publisheq in Notification No.
(GHN-81) &SR-1079 (23)-TH in
Gujarat Government  Gazetie
dated the 22nd November, 1979.

(iv) The Gujarat Sales Tax
(Fourth Amendment) Rules, 1878,
published in Notification No.
(GHN-94) GSR-1079 (24)-TH in
Gujarat Government Gazelte
dated the 28th December, 1979.

(v) The Gujarat Sales Tax
(Amendment) Rules, 1980 pub-
lished in Notification No. (GHN-
17y GSR-1080' (26)-TH in Gujarat
Government Gazette dated the
3rd March, 1980. [Placed in Lib-
rary. See No: LT-641/80].

(7) (i) A copy of the Annual Re-
port (Hindi and Bnglish versions)
of the Life Insurance Corporation
of India for the year ended the
31st March, 1979 along with the
Audited Accounts under section 20
of the Life Insurance Corporatier
Ret, 1956.



273 Papers Laid  CHAITRA 6, 1902 (SAKA)

(ii) A statement (Hindi ang Eng-
lish versions) regarding Review by
Government on the working of the
Company. [Placed in Library. See
No. LT-651/80].

REVIEWS ON AND ANNUAL REPORTS OF
GARDEN REACH SHIP BUILDERS AND
ENGINEERS LTp. CALCUTTA FOR 1978-79,
GoAa SHIPYARD LID. VASCO-DA-GAMA,
Goa ForR 1978-79, BEARAT ELECTRONICS
Ltp., BANGALORE FOR 1978-79, Maza-
GaoN Dock La1p. BomBay ForR 1978-79,
NATIONAL RESEARCH DEVELOPMENT
CORPORATION OF INDIA, NEW DELHI FOR
1978-79 AND A STATEMENT FOR DELAY,
BirBAL SAHNI INSTITUTE OF PALEO
BOTANY, LUCKNOW FOR 1978-79 ETC. ETC.

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

(a) (i) Annual Report of ine
Garden Reach Shipbuilders and
Engineers Limited, Calcutta, for
the year 1978-79 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(ii) Statement regarding Re-
view by the Government on the
working of the Company. [Placed
in Library. See No. LT-642/30].

(bY (i) Annual Report of the
Goa Shipyarq Limited, Vasco-da-
gama, Goa for the year 1978-79
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon.

(ii) Statement regarding Re-
view by the Government on the
following of the Company. [Placed
in Library. See No. LT- 643/80].

(¢) (i) Annual Report of the
Bharat Electronics Limited, Ban-
galore, for the year 1978.79 along
with the Auditeq Accounts and
the comments of the Comptroller
and Auditor General thereon.

(ii) Statement regarding Re-
view by the Government on the
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working of the Company. [Placed
in Library. See No. LT-844/80].

(d) (i) Annual Report of the
Mazagon Dock Limited, Bombay,
for the year 1978-79 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(ii) Statement regarding Re-
view by the Government on ithe
working of the Company. [Placed
in Library. See No. LT-645/80].

(¢) (i) Annual Report of the
National Research Development
Corporation of India, New Delhi,
for the year 1978-79 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(ii) Statement regarding Re-
view by the Government on the
working of the Company.

(2) Statement (Hindi and English
versions) showing reasons for delay
in laying the report mentioned at
(1) (e) above. [Placed in Library.
See No. LT-646/80].

(3) (i) A copy of the Annual
Report (Hindi and English versions)
of the Birbal Sahni Institute of
Paleobotany, Lucknow, for the year
1978-79 along with the Audited
Accounts.

(ii) Statement regarding Review
by the Government on the working
of the Institute and reasons for
delay in laying the report. [Placed
in Library. See No., LT-647/80].

(4) (i) A copy of the Annual
Report (Hindi and English versions)
of the Wadia Institute of Himalayan
Geology, Dehradun for the year
1978-79 along with Audited Ac-
counts.

(ii) Statement regarding Review
by the Government on the working
of the Institute and veasons for
delay in laying the report. [Placed
in Library. See No. LT-648|80].

(3) A copy of the Annual Report
(Hirdi and English versions) of ¢he-
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Physical = Research L&boratory,
Ahmedabad, for the yeer 1978-79
together with Audited Accounts.
‘[Placed in Library. See No. LT-
649/80].

'.No'rchnox UNDER DErHr PoLice
AcT, 1978

SHRI BHISHMA NARAIN SINGH:
‘On behalf of Shri P. Venkatasubbiah,
‘1 beg to lay on the Table a copy of
Notification No. F. 3(8/79-Home (P}
Estt. (Hindi and English versions)
.published in Delhi Gazette dated the
10th January, 1980 making certain
amendment to the - Punjab Police
‘Rules, 1934, in their application to the
Union Territory of Delhi, under sec-
-tion 148 of the Delhi Police Act, 1978.
[Placed in Library. See No. LT-
«650/80].

—

MR. DEPUTY-SPEAKER: Now
~call attention.

12.04 hrs.

RE. QUESTION OF PRIVILEGE

SHRI JYOTIRMOY BOSU, Dia-
mond Harbour): You told me that
you would take up the privilege
-motion after papers were laid.

(Interruptions)

MR. DEPUTY-SPEAKER: All of
you please take your seat.

(Interruptions)

MR. DEPUTY-SPEAKER: Order,
.order, Please hear me. Shre Jyotirmoy
Bosu gave notice of a question of pri-
vilege against the Minister for Energy
and Irrigation regarding alleged mis-
leading information given to the
House on 11th March 188¢ during
supplementaries to Starred Question
No. 8 relating to power generation by
D.V.C. After going through the factual
note furnished by the Minister for
Fnergy and Irrication, I do not find
that the Minister hag deliberately
given any misleading information to
the House. T have not, therefore,
given my consent to . Shri Bosu o
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raise the matter in the House as the

question of privilege." A copy of the

Minister’s factual note has already

been given to Shri Bosu. If -Shri

Bosu still considers that there is any

discrepancy in the statement of the:
Minister, he may give notice under

Direction 115 which will examined

on merits.

I am going to the next subject—
Calling Attention.

(Interruptions)

MR. DEPUTY-SPEAKER: All of
you please sit down, I am going te
the next subject—Calling Attention.

(Interruptions)

SHRI JYOTIRMOY BOSU: 1 saw
you in the Chamber about....
(Interruptions)
" MR. DEPUTY-SPEAKER: Please

sit down.

You came and saw me in the Cham.
ber. I have given my own decision.
Shri Jyotirmoy Bosu is a senior and
an hon. Member, He has to guide me
also. He should not be responsible
for some confusion in the House. That
is my humble appeal to you. I want
your co-operation.

Now we go to the next subject—
Calling Attention. Shri K. P. Unni-
krishhan.

SHRI JYOTIRMOY 3OSU: Please
listen me.

MR. DEPUTY-SPEAKER: Nothing
will go on record. I am not permitting
you.

(Interruptions) **

MR. DEPUTY-SPEAKER: You see
me in the Chamber again. I make a
request. We are close friends. We
will discuss, Please sit down all of
you. It is my appesl.

(Interruptionsg) *¢

*sNot recorded.
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MR. DEPUTY-SPRAKER: That is
a1l right, Please sit down. I have
called Shri K. P. Unnikrishnan.

(Interruptions) **

MR. D. -SPEAKER: Nobody
other than Shri K. P. Unnikrishnan
will go on record.

(Interruptions) **

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCN

Reported economic blockade of Assam
and tension arising therefrom

SHRI K. P. UNNIKRISHNAN
(Badagara): I call the attention of
the Minister of Home Affairs to the
reported economic blockade of Assam
and tension arising therefrom.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, The House will recall that on the
18th March in the Lok Sabha, PM
while speaking on a reference 1o the
threat of blockade of Assam had made
it clear that Govermment were not
for any step which would increase
tension or aggravate the situation in
any way whatsoever. Agair on the
21st March, PM reiterated that the
situation demanded restraint and ex-
pressed the hope that the situation in
West Bengal would be peaceful.

According to information received
from Government of West Bengal,
supporters of Chhatra Parishad(I)
staged a demonstration on 24th
March, 1980. At about 10 am. the
demonstrators started blocking the
Assam-bound traffic near Siliguri
town on National Highway No. 31
and also at Siliguri Railway Station
and other nearby wavside stations. 6
passenger trains, including 4 Mail and
Express traing were detained for
periods varying between 1 to 4 hours.
The parcel van of an Assam bound
train had to be detached before it was
allowed to proceed. Movement of
goods trains was also to some extent
affected. Altogether 147 picketeers
which included 22 women, were ar-
rested. President, Vice President and
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General Secretary of Chhatra Pari-
shad(I) were among those arrested.

3. On the 25th March, about 760 to
800 Chhatra Parished,(I) volunteers
demonstrated on the roaj to Assam
near Bagdogra. They were dispersed
by the police who made a mild lathi
charge. 153 arrests were made. Truckg
that had heen held up were escorted
by the District Magistrate and
Superintendent of Police upto Malla-
guri near Siliguri town where another
group of volunteers, about 100 strong,
had gathered to block the road, They
were also removed and the road was
cleared by about 330 p.m. 47 arrests
were made. Out of 200 arrests made
on the 25th March, 25 were women.
All arrested persons were subsequent-
ly discharged. The flow of traffic was
smooth and trucks went towards
Assam unhindered. One train which
had been detained by Railway autho-
rities at Naxalbari was also able to
resume its journey towards Assam in
the afternoon.

4. Our immediate objective is to
defuse the situation and restore nor-
maley in the entire region. The House
will agree that the situation needs to
be handled with full understanding
of the sentiments and emotiong in-
volved. I would, therefore, appeal {o
all not only to maintain peace and
harmony but also to exercise restraint
and desist from taking any step which
would make our task of restoring
normalcy in Assam more difficult. I
would, at the same time, reiterate the
appeal made by Prime Minister to
students and other organsation in
Assam to appreciate the concern felt
in other parts of the country over
their prolonged agitation and the
dificulty which al] the people of India
are experiencing, and respond by
calling off their agitation.

SHRY K. P. UNNIKRISHNAN: Sir,
1 have read this astonishing statement.
The hon. Home Minister wag present
here a little while ago. He is absent
now: he has disappeared. I do not
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know whether he is pleading igno-
rance or inmnocence . . .

THE PRIME MINISTER (SHRI-
MATT IKDIRA GANDHI): He has
tone to Palam to receive Badeshah
Ehan who is just arriving.

SHRI K. P. UNNIKRISHNAN: I am
very happy about it,

Sir, all sections of the House have
been concerned about the developing
gituation in the north-east and its
consequences for the rest of the coun-
try. We have been primarily concern-
ed because of the threat it poses to
our integrity and to our nationhood.
We have also been concerned because
if it is allowed to continue, it will not
only set up a bad precedent, but it is
likely to have chain consequences. On
13th March, Mr. Subroto Mukherjee,
who is a very dear friend of mine, had
met Mrs. Gandhi and Mr. Sanjay
Gandhi, according to the Ananda
Bazar Patrika of 14th and lhe report
clearly indicated that they discussed
the grave situation in Assam and in
the north-east and in West Bengal. On
14-3-80, Mr. Subroto declared in Cal-
cutta that Cong (1) would launch
‘Operation Blockade’ on 24th March,
On 18th, the Prime Minister, acting as
the Leader of the House and I pre-
sume also in her capacity as the Pre-
sident of her party, declared in this
House that she did not have full in-
formation, which she was trying to
get and also added:

“However, I want to make it very
clear that we are not for any step
which will increase tension or ag-
gravate the situation.”

We agreed and thought that the Prime
Minister would intervence in the
gituation arising from the Cong(I)
threat. But on 21st, we find in a lead-
ing daily ‘Business Standard’ a story
credited to Mr. Barun Sen Gupta for
whose journalistic capability I have
considerable respect, caying that the
‘West Bengal stir has MP's blessings.
‘And he added in the story:

“The important Cong. (I) leaders
of the capital do not appear to be
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very much apprehensive about the
consequences of the movement,
rather they suggest everything was
going on “according to a well
thought out plan”.”

What was this well thought out plan?
It is very clear that there was no
spontaneous movement in the border
areas or in West Bengal Today‘s
Statesmen says that there was not
even a ripple in Siliguri I quote:

“One noticeable feature of the
blockade in Siliguri discernible
today was lack of enthusiasm for
the agitation among local youth.
But for the arrival of 200-odd Ch-
hatra Parishad volunteers from Cal.
cutta and participation of local tea
garden workers, the agitation could
not have achieveq the success it has
so far.”

Full one week has passed since the
Prime Minister appealed and gave an
assurance in this House that she did
not approve of it. We know that she
said this not only in the capacity of
Prime Minister but as President of
her Party and that her words cannot
go unheeded and more gso by these
comrades of her’'s of West Bengal.
She has said that she lacked informa-
tion. But we are really surprised that
in this statement, there is no parti-
cular appeal—there is a general ap-
peal—which strongly re-affirmg our
suspicion that the whole thing as Mr.
Barun Sen Gupta said, is a deep and
well-laid-out plan. Instead of making
any effort to make them withdraw this
mindless and harmful agitation what
we find Is that encouragement is
being given from Delhi by the Cong-
(1) leadership to cary on this blockade
which is harmful and ruinous for the
country. Their complaint against the
Janata Party which we share was that
they were destroying the fabric of
national unity. Now I am astonished
to see that the Party which got a
mandate of the people on thig charge,
is trying to engineer and de-stabflise
the whole region calculated to weaken
the national unity. Thix is not en
jsolated incident. The Chief Minister
of Karnataka, Mr. Gunidu Reo, "has
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evdvedhhcwntheoryotthp‘sonsat
the soll’ and that Kasargod,
an iseue which was gettled 25 years
ago, be restored back to Karnataka,
mm.mmdmﬁmit.'nﬁ&
is exactly what is going on. This is
a clear attempt at de-stabilisation.

(Interruptions)

MR. DEPUTY-SPEAKER: It is
better to avoid mentioning about a
person who is not @ Member of this
House.

(Interruptions)

SHR] K. P, UNNIKRISHNAN: One
can only dream of one nation and one
citizenship. In the freedom movement
Mahatma Gandhi, and more so
Jawaharlal Nehru more than any
other, dedicated their lives for foster-
ing this concept of national unity.
There were such challenges in the
past when Jawaharlal Nehru, the
then Prime Minister and leader, had
told the Chief Ministers and his party-
men, as the records would show, that
he did not want to remain for a day
.s Prime Minister if such trends were
encouraged. 1 want to quote one
specific important quotation from the
jetter to the Chief WMinisters . . .

(Interruptions).

MR. DEPUTY-SPEAKER: This is a
Calling Attention. You know the
rules.

SHRI K. P. UNNIKRISHNAN: Then

I rise on a point of order . . . (In-
terruptions). This wil nol work with
me . . .(Interruptions).

SHRIMATI INDIRA GANDHI: If
this is the way you go on, We can also
make political speeches. Do not
bother . . (Interruptions). This
shows utter lack of concern for the
Bengali problem.

MR. DEPUTY-SPEAKER: 1 duote
rule 197 for the information of Shri
Unnikrishnan ang other members,

SHRI K. P. UNNIKRISHNAN: Sir,
1 rise on a point of order . . . (In-
terruptions).

MR. DEPUTY-SPEAKER: You are
speaking on a Calling Attention. How
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can you yourself reise a ppint of
order? You put a specific question if
you want some clarification from the
Minister,

SHRI K, P. UNNIKRISHNAN: I am
not going away from the point.

MR. DEPUTY-SPEAKER: In g Call-
ing Attention you havg to ask a speci-
fic question, This Calling Attention is
to call the attention of the Minister
of Home Affpirg to the reported eco-
nomic blockade of Assam and tep-
sion arising therefrom. What you have
mentioned, has it anything to do with
this? Therefore, stick to that subject

« « « (Interruptions).

SHRI K. P. UNNIKRISHNAN: I am
on a point of order . . . (Interrup-
tions). 1 can raise it at any time...

(Interruptions)

SHRI VIKRAM MAHAJAN (Kan-

gra): Sir, you are the custodian of
our rights. You have to protect us.

SHRI K, P, UNNIKRISHNAN: Sir,
you were kind enough to draw the
attention of the House to the Calling
Attention. May I invite your attention
to an earlier ruling of your predeces-
sor, I think, it was Shri Ananthasaya-
nam Ayyangar? I wil] give you the
date, because I anticipated this...
(Interruptions) It is a ruling given in
March. 1958, which gpecifically laid
down that, if there are identical call-
ing attention motions, the statement
in reply should cover all the points
on the subject arising from every
notice. So, in the absence of such de-
tailed information, I will have to frame
my question accordingly. You see
whether 1 am wrong; if I am wrong,
T will sit down. I have specifically re-
ferred to this ruling of March 1958
and these points have not been cover-
ed by the statement of the Minister.

MR DEPUTY-SPEAKER: You can
raise only those matters which relate
to Assam, which is the subject matter
of this Calling Attention. That is my
answer,

(Interruptions)
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MR, DWUTYSPEAKEB Please
stick to the subject. ' Then other peo-
ple cannot raise anything. You may
come to the subject now.

(Interruptions)

‘SHRI JANARDHANA POOJORY
(Mangalore): Sir, I am on a point of
order. We have seen the hon. Member
making a long speech and he has taken
out less than 10 minutes, rather more
than 10 minutes. Now, 1 will draw
your attention to Rule 197(2), which
says:

“There shall be no debate on such
statement at the time it is wmade, but
each member in whose name the item
stands in the list of business may,
with the permission of the Speaker,
‘ask a question.”

So, he should not make a political ,

speech. Now he is entering into a
debate and he has made a long speech.
It is not permissible under the rules.
We want your ruling.

MR. DEPUTY-SPEAKER: Your
point of order is in order and he will
stick to the subject only. (Interrup-
tions). 1 have said that his point of
ordesr ig in order and you will stick
to the subject only. I have given my
ruling. (Interruptions). Mr. Unnikri-
shanan, please sit down. We have to
conduct the business of the House and
you can speak here only as per the
rules and regulations. He has quoted
one rule and I have upheld his point
of order and therefore, you have to
stick to the subject only. I cannot
permit anything other than that.

SHRI K, P. UNNIKRISHNAN:
We are governed not only by the rules,
but by the precedents also, by the
rulings of the Chair. I have referred
to a specific ruling.

(Interruptions)

M} DEPUTY-SPEAKER: I am
guidea by the rules and I have atated
that “there shall be no debate on such
statement at the time it is made, but
each Member in whose name the item
stands in the list of business may, with
the permission of the Speaker, ask a
question.”
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SHRI K. P.  UNNIKRISHNAN:
You have notreffered to what I have
said, .

MR. DEPUTY-SPEAKER: Please-
stick to the subject. You are golng
away from the subject.

SHRI K. P. UNNIKRISHNAN:
I am entitleq to a reply Am I not
entitled to a reply?

MR, DEPUTY-SPEAKER: Mr, Un-
nikrishnan, I would ask you whether
the Assam affair ig very important or
these procedural things. You want to
mention thig Assam affairs. Please
stick to that, concentrate on that and
call the attention of the Minister. I
would make an appeal to you. Please
don’t go away from that gsubject. Please
stick to the subject.

(Interruptions)

MR. DEPUTY-SPEAKER: If two
Members are getting up at the same
time, how can I hear? Therefore, you
please stick to the subject.

SHRI K. P. UNNIKRISHNAN:
What is at stake today is national
unity. Any attempt to divide the
people whose main enemies are filth,
squalor and poverty, and to strike at
the roots of national unity, any such
attempt will do incalculable harm.
The gravemen of my charge is that
thig is exactly what is being done to-
day. Now, may I ask

(Interruptions)

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
Sir, I rise on a point of order. I am
just quoting what should be done
when the Call Attention thingg are
going on. There are two impcrtant
things—what should be the type of
question and what should be the time
allotted. Thege two are important,

Questions Qky way of clarification cn
Call Attention statement ‘are to be
restricted to the asubject matter of
notice and should not reflect upen
the conduct of the persons in authority
nor seck an assurance. Questiong en
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the merits of the case are not permit-
ted. The only one clarificatory ques-
tion asked by Members should not
be lengthy as to convert the Call
Attention into a debate. Then, a Call
Attention matter should not take
more than half-an-hour. Finally, the
Member calling attention can take
five minuteg and other Members 2 to
3 minutes. This is the guiding princi-
ple. He has violated the principle.
He must speak subject to the ordinary
rules. Instead of asking for a clari-
fication, he has gone on to national
integration, to Karnataka and Kaser-
god. He has covered all subjects, He
hag already taken more than 20
minutes. , Five minuteg is the time
allowed. He has taken more. He
shall not be allowed to take anything
more than thatt He has to put a
question and stop with it.
(Interruptions) **

MR. DEPUTY-SPEAKER: All of
you please take your seats. Nothing
will go on record. I appeal to Mr.
Unnikrishnan to take only two
minutes and complete his questicn.

SHRI K. P. UNNIKRISHNAN: I
will take only one minute.

MR. DEPUTY-SPEAKER: Please
do not bring in extraneous things
here.

SHRI K. P. UNNIKRISHNAN: May
¥ know from the hon. Minister whe-
ther the organisers of Operation
Blockade Assam have been ijdentified,
whether they include the leaders of
Congress-I in West Bengal, and whe-
ther they were called by the Prime
Minister, and if so, what advice was
given to them?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI); Although
a question hag been asked at the end,
it is obvious from the remarks of the
hon, Member that his interest iy not
in what is happening in Assam or
what is happening in Bengal. A long
leeture on national integration to me
by thix particular gentleman is a
lifile astonishing.

(Interruptions) **

On the Table 286

SHRIMATI INDIRA GANDHI: §
am going to say exactly what I like
and you are going to listen to me...

(Interruptions) **

MR. DEPUTY-SPEAKER: Please
sit down. Nothing will go on record.
I appeal to the hon. Members that
the decorum and decency of the
House have to be protected. There-
fore, I request you all to please sit’
down. Let us conduct the business.
(Interruptions). There is a lot of
confusion and the Houge should come
to order. Therefore, I would like to
make an appeal to all hon. members
to protect the decency and decorum
of the House, everyone hag got to
cooperate,

(Interruptions)

MR. DEPUTY-SPEAKER: Any
member who wants to speak must
take my permission. I will not allow
anybody to speak without my permis-
sion, whoever he might be.

(Interruptions)

MR. DEPUTY-SPEAKER: Even to
rise on a point of order, you have to
take my permission. Let us restore
normalcy.

(Interruptions)

MR. DEPUTY-SPEAKER: The
Prime Minister will continue her
reply.

PROF. MADHU DANDAVATE. [
am on a point of order.

MR. DEPUTY-SPEAKER: I am
not permitting you.

(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur): Only with your permis-
sion, I am raising a point of order.

MR. DEPUTY-SPEAKER: Then,
one of you must get up and tell me.
Tt all of you get up, I will not permit.

PROF. MADHU DANDAVATR. My
point of order is. . . (Interruptions).

MR. DEPUTY.-SPEAKER: Under
what Rule? For a point of order, you
have to say under what Rule you are
raising it.

(Interruptisns)

v

**Not recorded.
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PROF, MADHU DANDAVATE: You
Rave allowed me to raise a point of
order. (Interruptions).

MR. DEPUTY SPEAKER: Mr.
“Wanikrishnap hes called the attention
of the Minister to this issue and the
‘¥Prime Minister wag replying. After

you hear her reply, you can raise
your objections. Therefore, I say
that the Prime Minister will continue
her reply. Then only, I will allow
anybody else. Now, I am not allow-
ing. ... (Interruptions).

PROF. MADHU DANDAVATE: As
far as the point of order is concerned,
you should allow us to raise it even
it the Prime Minister is on her legs.

MR. DEPUTY SPEAKER: T have
called the Prime Minister to reply.
"No other hon. member wil] get up. 1
am not permitting any other hon.
member to speak. I am asking the
Prime Minister to continue her reply.

(Interruptions)

MR. DEPUTY SPEAKER: Even
if you want to raise a point of
order, should not these friends behind
you sit and, one of you, in a calm
atmosphere, raise a point of order so
that I can reply to that? How can I
reply to four or five pointg of order
simultaneously? Therefore, you should
first restore order in the House. You
must kindly cooperate. All of you
please sit down. If you want any
clarification, first please all of you

sit down. What is your point of
order? (Interruptions).

SHRIMATI INDIRA GANDHI:
Under what rule? (Interruptions).

MR. DEPUTY SPEAKER: I make

an appeal to you to please cooperate.
(Interruptions).

SHRI GEORGE FERNANDES: You
allow him to make his point. Don’t be
cowed down by shoutings; don’t go
by personalities. (Interruptions).

MR. DEPUTY SPEAKER: Al of
you please sit down. Please help me
‘to restore order in the House. TheR
only we can calmly discuss the issue.
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(Interruptions). The Prime Ministes
was replying and she was s in,
the middle. Therefore, 1 ask her tp
continue. I am not goin; to allow
anybody. Now, the Prime Minigter
will reply. (Interruptions). After-
wards, I will allow you. (Interrup-
tions). 1 am sorry, if every membher
takeg law into his own hands I can-
not successfully conduct the delibera-
tions of this House. I have already
calledq the Prime Minister, DBecause
she was stopped in the middle, I have
called her to continue. I want that
all of you should cooperate and let
us hear what the Prime Minister has
got to say. I am nof allowing any-
body to get up now. The Prime
Minister will reply now. After that,
I will allow you to raise your peint.

SHRI RAVINDRA VARMA (Bom-
bay North): The member has a right
to raise a point of order at any time...
(Interruptions).

MR. DEPUTY SPEAKER: I will
give you a chance afterwards.

PROF, MADHU DANDAVATE: 1
do not want a chance. I have got a
right to raise the _point of order.
(Interruptions).

MR. DEPUTY SPEAKER: Let the
reply come and then I will allow you.
Afterwards, T will allow you. (Inter-

ruptions). If you do not want to hear
...(Interruptions). Please cooperate.

That iy my appeal to you.

SHRI.RAVINDRA VARMA: It is
not a question of interruption, inter-
rupting the Prime Minister... (Inter-
ruptions).

MR. DEPUTY SPEAKER: Her
speech was stopped in the middle.
Therefore, T have asked the Prime
Minister to continue. Then, you can
raise your point. I am not going to
allow anybody to raise any point now.

SHRI RAVINDRA VARMA; 1t is
not a question of interruption. It is
a serioug matter you taking away the
right of 2 member to raise a point of
order. Any hon. Member has got a
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right to raise a point of order at any
time.. . (Interruptions).

PROF. MADHU DANDAVATE: I
do not want to defy the Chair. Please
allow me to raise a point of order.
(Interruptions).

MR. DEPUTY SPEAKER: I think
this will be my last appeal. I am ask-
ing al] memberg to sit down. I am
requesting the Prime Minister to
speak now. I am not allowing any-
body.

PROF. MADHU
How can you disallow?
tions).

MR. DEPUTY SPEAKER: I am not
allowing anybody now. (Interrup-
tions).

SHRI RAVINDRA VARMA: You
cannot shut out our right to raise a
point of order. Any Member can
raise a peoint of order at any time,
except when the Speaker is on his
legs, whether it is the Prime Minister
or any other hon. Member... (Inter-
ruptions).

SHRI GEORGE FERNANDES: How
can you prevent a point of order
from being raised? (Interruptions).
You cannot shut out a point of order.
You hear Mr. Dandavate., You may
rule out hig point of order, but do
not set the precedent of shutting out
the point of order. We are already
having enough problems. Do not
create new problems. (Interruptions).

MR. DEPUTY SPEAKER: My hum-
ble appeal is this. In gpite of the
tone which I have got as a trade uni-
onist, T am failing here. I had al-
ready called the Prime Minister to
give her reply, and this point of order
was raised after I had called her.
Therefore, I make a fervent appeal
to the Members. .,

AN HON. MEMBER: No.

MR. DEPUTY-SPEAKER: It is not
for you to say ‘No’ addressing the
Chair. You cannot . . .

PROF. MADHU DANDAVATE:
You had allowed me to raise the point
101.S—186,

DANDAVATE:
(Interrup-
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of order, and when some hon. Mem-
bers from that side started shouting,
you said that I could mnot raise the
point of order and that the Prime
Minister would start....(Interrup-
tions). Any Member can raise a point
of order at any time. (Interruptions).

MR. DEPUTY SPEAKER: Mr.
Dandavate, during Question Hour and
Call Attention, no point of order can
be raised . . .

PROF. MADHU DANDAVATE:
When he on this side starteg Lis
speech, you allowed an hon. Mem-
ber there to raige a point of order...

MR. DEPUTY SPEAKER: Now,
you have forgotten the main point.
You are going into some other thing.

PROF. MADHU DANDAVATE: Sir,
in this very House you allowed an
hon. Member from that side to raise
a point of order, and when we raise
it.. . (Interruptions).

MR. DEPUTY SPEAKER: It 1
understand the sense of the House,
the entire House is interested in solv-
ing the problem in Assam, But we
are going into other extraneous thimgs
and are diverting our attention to
some other thing, so much so when a
national issue is discussed, procedural
defects, political discriminations and
other things are coming in this dis-
cussion. I am very sorry. I am very
sorry. 1 would appeal to the Mem-
bers. If they are really interested in
solving the problem in Assam, I
would make a fervent appeal to them
not to go into the political aspects of
the problem and they should discuss
the problem as a national issue...
(Interruptions).

I make a fervent appeal to you—
please co-operate. My interests are
not political. Therefore, I am interest-
ed that a solution is found, There-
fore, 1 make a fervent appeal to you...
Mr. Madhu Dandavate, you. had
been a Minister and you are doing
it. I am very sorry..., Mr. Ravindra
Varma you were also a Minister.
Please sit down. I am very sorry.
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[Mr. Deputy Speaker}

You are not resuming your seats,..
{Interruptions). I would again make
a fervent appea) to you lest the
problem in Assam be lost sight of
because of all these happenings.
Therefore, I am going to ask the
Prime Minister to reply.

SHRIMATI INDIRA GANDHI; rose.
(Interruptions) **

MR. DEPUTY SPEAKER: Please
listen. I will not allow anybody to
speak... (Interruptions), I am the
custodian of the House. I have re-
quested all of you to please resume
your seats. Unless the Prime Minis-
ltlu- replies, nothing wil] be allowed

ere....

(Interruptions) **

MR. DEPUTY SPEAKER: I am not
allowing anybody. Prime Minister
will reply and any person can raise
any issue afterwards.

SHR1 DHANIK LAL MANDAL
r08e,

MR. DEPUTY SPEAKER: 1 am
permitting your point of order.
(Interruptions)

SHRI GEORGE FERNANDES: You
can rule it out. How can you say that
you wil] not permit me?

MR. DEPUTY SPEAKER: Please
co-operate with me. I have asked
the Prime Minister to reply. There-
fore, please co-operate. Any member
who wants to raise any issue can raise
it after the reply...(Interruptions).
¥ am not permitting anybody.

SHRI GEORGE FERNANDES: You
:an rule out the point of order,

MR. DEPUTY SPEAKER: I have
called the Prime Minister. The point
of order wil] come afterwards. Then
you can raise your point of order. I
have called the Prime Minister and
she has got to speak. Then you can
raise your point of order....(Inter-

rupiions),
**Not recorded.
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SHRI GEORGE FERNANDES: Rule
it out.

MR. DEPUTY SPEAKER: No,
please. I am not permitting you to
raise it. Let the Prime Minister
reply angd let her reply be over. Then
you can raise your point of order....
(Interruptions). Please co-operate, I
am making an appea} to you.

SHRIMATI INDIRA GANDHI rose.
(Interruptioms)

PROF. MADHU DANDAVATE:
When a point of order is raised, the
question doeg not arise whether the
Prime Minister is on her legs or some-
body else is on his legs. When a point
of order is raised, the Chair has to
hear him and even the Chair has no
right to shut it out.

MR. DEPUTY SPEAKER: Now, the
Prime Minister will reply. I make
an appeal to you...(Interruptions).
Now the Prime Minister will reply.
(Interruptions).

PROF. MADHU DANDAVATE: Sir,
the hon. Members have the oppor-
tunity to raise the points of orders.
Don’t put it like that.

MR. DEPUTY SPEAKER: You can
raise it after her rgply because she
was stopped in the middle. (Inter-
ruptions). As the custodian of this
House, I have got to give everybody
equal treatment. When the speech
was made or the reply was given by
the Prime Minister, it was intercepted
in the middle. Therefore, I must do
justice to the Prime Minister or any
Member. She has got the right to
speak. Then, you can raise your
points of orders. I am very sorry.
(Interruptions), I have explained my
position as Speaker. Her speech was
intercepted or stopped in the middle.
Therefore, I have asked her to reply.
Then you can raise any point of
order. (Interruptions).

PROF, MADHU DANDAVATE: 1
raised a point of order on what the
Prime Minister said. :
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MR. DEPUTY SPEAKER: I say I
cannot run the businegs like this. I
am very sorry. All of you please

| keep quiet. Please sit down. Again I
make a fervent appeal to all hon,
Members of this House, (Interrup-
tions). Sitting here as Speaker, I can-
not do everything. I am only one
among you. Unless you impose some
sort of self-discipline, I cannot run
the House. (Interruptions). Now, Mr.
Dandavate is rising on a point of
order. I will quote only one sentence.
Please listen to me. 1 will quote one
sentence, This is the Ruling of the
Speaker:

“The Speaker’s ruling, ag already
stated, cannot be questioned except
by a substantive motion.”

“A Member who protest against
the ruling of the Speaker commits
contempt of the House”. (Interrup-
tions).

Pleage sit down. Therefore, my deci-
sion is binding on you.

PROF. MADHU DANDAVATE: Sir,
I had raised a point of order. You
have not given any ruling. So, this
ruling does not apply here.

MR. DEPUTY SPEAKER: More
than one hour we have spent. I
would appeal to the good senseg of
the hon. Members of this House whe-
ther we are interested in the prob-
lem that is agitating—the minds of
65 croreg of people in this country or
we want f{o solve the political issue
on the floor of this House.

I am putting one question. Whether
you want to solve the problem that
is agitating the mindg of the 65 crores
of people or we want to solve the
political issue in this august House. I
would appeal to this Houge therefore
that it you want to give importance
to this issue—this national issue—
you forget if anybody has harmed
you. You must forget and forgive.
Please cooperate in the ' proceedings
ot this House, Otherwise I cannot
run the House. (Interruptions).

PROF. MADHU DANDAVATE: 1
agree with you, 8ir, that we are
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interested in seeing that this issue
receives the attention of this House.

(Interruptions)

13.00 hrs.

MR. DEPUTY SPEAKER: 1 have
made an appeal to the hon’ble Mem-
bers. I hope every hon’ble Member
is gatisfled with my appeal and they
are going to cooperate, Now, nobody
should get up and raise any point.

Mr. Dandavate this is not the way.
Supposing you are not gatisfled with
my conducting the House the best
way for you is to walk out. Already
one hour of the House has been
wasted. I am very sorry.

(Interruptions)

AN HON'BLE MEMBER: Kindly
remove him from the House for con-
tempt of the House.

(Interruptions)

MR. DEPUTY SPEAKER: 1 am the
custodian of the House. I would
protect the interests of the Mernbers
on both the sides. The interests of
hon’ble Members on both the sides
are always safe in my hands. There-
fore, I am now calling upon the
Prime Minister to reply.

(Interruptions)
THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, it

wag not at all my intention to bring
politics into the debate but, in your
wisdom, you allowed the hon'ble
Member to make all kinds of accusa-
tions and charges and the whole pur-
port of his speech wag to charge me
with fomenting disintegration of the
country. Now, when I stand up to
reply, the Members opposite do not
want to listen. I can under
stand their frusiration and sym-~
pathise with the hon'ble Mem-
bers opposite. They have lost
touch with what is happening in the
country. They had lost it before and
they have lost it now. (Interruptions).

You were elected by an overwhelm-
ing majority in 1877. (Interruptions)
Please listen to me. What am I saying?
1 am saying you were elected, Please
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listess, "You just.shout and you do not
even listen. 1 said you were elected
and yet you lost touch immediately
with what was happening in the coun-
try, But Jet us not dwell on that—you
live in an imaginary world.

Now o come back to the question
.(Interruptiong) If Mr. Unni-
krishnan had not raised all these
points there would have been no need
for us to go into them, But whep hon’-
ble Members opposite were urging him
to speak, they did not want the Deputy
Speaker even to correct him on that
point although it was against the rules
of the House. You can at least listen
to me in peace.

Sir, I am not going to deal with the
long rigmarcle that he gave because
it is arrant nonsense. (Interruptions)
Please keep quiet because I have some
very important engagements and digni-
taries from different parts of the world
are waiting in my office.

AT AZETAT F L , . o AT T
7EiE | oy el € B 9 wala g
@ F s g

Let us tell the public that they did
not want to have a reply.

THE MINISTER OF COMMUNI-
CATION (SHRI C. M. STEPHEN):
They don’t want a reply.

SHRIMATT INDIRA GANDHI: This
wag a situation ... (Interruptions)

MR. DEPUTY SPEAKER: Everyone
- may please hear. (Interruptions)

sft ArTTaw @Y . gF A w0

(wax 1)

sitert gfeaer aveet < 3T g T AT ?
Have 1 sald anything improper
A I (amaETA)

SHR1 GEORGE FERNANDES: The
Prime Minister must not lose her tem.
per in the House. Let the Prime Minis-
Minister not show her temper in the
House. Let her not display her temper
Pleasq ask the Prime Minister not to
display her temper in the House,
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SHRIMATI INDIRA GANDHI: I
should like to tell the House—is
is unparliamentary to say that some-
thing is not making sense? (Inierrup-
tions) It is not unparliamentary. ..

SHRI GEORGE FERNANDES: You
are losing your temper,

SHRIMAT] INDIRA GANDHI: I am
not losing my lemper at all. When
something does not make sense, I have
to say so. There was no point in
bringing Kasergode and all kindg of
other matters, which have no connec-
tion, which have no relevance to the
question which we are discussing. I
made a statement to thi; House and
I stand by it. At that time. .. (In-
terruptions)

MR. DEPUTY SPEAKER: Please
listen. Don’t interrupt.

SHRIMATI INDIRA GANDHI: At
that time I did not know of this plan.
Even when the statement was made
that they were going to have—I don’t
remember the exact word, whether it
was bandh or blockade—blockade, a3
I said the Chief Minister of Bengal
himself had said, that “it is for a just
cause.” These are his words in quote.
(Interruptions) Please keep quite. No,
situation arises out of the air. A situa-
tion ig exisling in Assam. What is the
use of pretending now as if suddenly
a Bengal blockade hag arisen out of
nowhere? The situation in Assam has
created a blockade for the rest of the
country where . (Interruptions)

MR. DEPUTY-SPEAKER: Don't in-
terrupt. Why are you interrupting?

SHRIMATI INDIRA GANDHI:
Many accusations have been made.
No Congress person has been blamed
for the agitation in Assam. But we
know that the RSS has quite openly
supported the agitation and is openly
giving it full encouragement, What is
the result of that agitation? It means
that thousands of people . . . (In-
terruptions) If you don’t want to have
a reply, Mr. Unnikrishnan, it is not
my fault. Then, I will just sit down.
(Interruptions). The statements of the
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R.S.S. are in the Press and in their
meetingg Jots of people have heard
them _ It is not guess work, It is there
in their paper. They are encouraging
the agitation. What is the result of the
agitation? Js it or is it not true that
the rest of India has been deprived of
diese] and kerosene and oi] which they
sorely need? Is is not true our farmers
have and are suffering if this iz not
blockade, what js g blockade? Now, at
the same time . . (Interruptions).
I am not concerned with what the
newspapers say. The newspapers in
Assam are inflaming communal pas-
sions for al] their worth, as they have
done earlier at the time of the langu-
age riots, Not a day passes when I do
not have people who have come from
Assam, belonging to the minorities,
either religiou; minorities, linguistic
minorities, or some other minorities,
who are in fear of their lives and
worldly goods. Just to day I had some
thousands of people, not even hund-
reds  This has created an atmosphere
in Bengal. T don’t care whether some
people were agitated in Siliguri or
not. But all over Bengal, there is an
apprehension. The Chief Minister has
himself mentioned it and drawn our
attention, So, it is to that strong feel-
ing of the Bengali people that our
young people wanted to draw atten-
tion. Az soon as we heard of it, I sent
them a message that we did not ap-
prove of it. They also said, we don’t
want to increase tension. This is what
I quoted here. Now, yesterday again,
after I heard of the blockade, I gent
for the PCC Presideny and Subrato
Mukherjee. But you all know that it
is not easy to contro] young people.

It is not a question .. . (Inter-
ruptions).
And they assued me .. . (Inter-

ruptions). The feelings that they are
representing now are the feeling; of
the vast majority of the people of
Bengal. Now, while explaining to
them . . .

AN HON’'BLEg MEMBER: A number
of our people have been murdered.

SHRIMAT] INDIRA GANDHI: But
thousands . . . (Interruptions). It is
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better that the CPI(M) keep quiet. A
number of our people have been mur-
dered. Do you want to have the names
of those people here? (Interryptions).
Now, gir, there are some Membeps on
the other side who do not listen to
what is said. They have a kind of re-
cord or something, That is why they
repeat the same thing. This is our ex-
perience not today but through every
Calling Attention, through al] business.
They just get up and shout. They do
not know what they are shouting
about. I do not know, whether they
know, put at Jeast it does not seem to
us to make any sense. (Interruptions).
Now, the question is that while ori-
gnally the Chhatra Parishad had
planned to have a blockade, it is now
a temporary act. They did it for a few
hours, it is not good thing. Neverthe-
less it has not caused any sort of last-
ing harm. We have to see while jt has
caused no harm, not lasting harm. . .
but no harm at all . | .

SHR] JYOTIRMOY BOSU: You
have just now said ‘lasting hearm’.

SHRIMATI INDIRA GANDHI: I
might have said it but somtimes
there 1s a slip of the tongue. But what
ha; caused lasting harm and has hit
at the very fabric of Indian unity is
what is happening in Assam. What is
happening in West Bengal is a reac-
tion. It may not be a good reaction,
buy it is a reaction. The basic problem
ig 5till in Assam and until we can solve
that—we shall try to stop the Bengal
affairs and we will succeed in stopping
it .. . (Interruptions) But if you are
really. concerned with the unity of the
country, then the question has to be
tackled at the root which ig in Assam
where stil] the Government is not
functioning, where still the minorities
and others are being threatened, peo-
ple from other Stateg are being threat-
ened in the name of foreigners. We
have agreed, the Home Minister has
agreed, to many of the points which
the Assurance raised. The hon. Mem-
bers opposite were present with me
when I met the leaders of Opposition
parties in Assam and they saw how
deeply concerned most of the parties



299 Reg. Economic Blockade

[Shrimati Indira Gandhi]

were and they all wanted something
to be done. Nevertheless because we
did not want to take any harsh steps,
this agitation has been continuing. It
is my belief that those students who
came to us, the majority of them do
not want to settle the issue. But there
is some force which advises them to
the contrary. Sometimes they agree to
something, they go back, then they
say “No, we cannot agree”. This is a
very serious question. You can try to
make political capita] out of it. It will
only harm the country. It is not going
to be anything to us or to you. But it
will harm the country. But how to
deal with problem in Assam is the
major thing.

SHRI JYOTIRMOY BOSU: 1i is
your party which is doing it.

SHRIMAT] INDIRA GANDHI: Our
party is doing nothing at al] in Assam.
In fact they are the victicms (Interrup-
tions). Our people who have got elec-
ted or who were going to be elected
their lives are peing threatend, they
are getting threatening letters. .
(Interruptions) nothing should be done
to aggravate the situation. But at the
same time if the Assam situation con-
tinues, it is not contributing in any
way at all to national unity or to

- creating a sense of safety or security in
the mindg of the neighbouring areas
either.

At AR WAV (Z1977) IuTETA
wEEA, AT ZAL IA FT qF WA
g, g A #1qF wiwer 5w
g | agi 9% At feaf v Fv dar
AT WE | wigw

PROF. MADHU DANDAATE: Mr.

. Deputy-Speaker, Sir, after she has
finished her speech, you said that you
would allow me . . . (Interruptions)
My point of order is that according to
the procedure if a Member callg the
attention of the concerned. Minister
through a Calling Attention notice, the
Minister concerned makes a statement.
But in any part of the proceedings, in
the debate or even in the course of the
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statement, no aspertions can be cast
on any Member. She began her speech
by casting aspertions on Shri Unii-
krishnan .

MR. DEPUTY-SPEAKER: Under
what rule are you raising this?

PROF. MADHU DANDAATE: Under
rule 19 .. . (Interruptions)

MR, DEPUTY-SPEAKER: Please
quote either the relevant rule or the
ruling.

SHRI C. M. STEPHEN: According
to the rules, members who fail to quote
the relevant rule are not allowed to
raise a point of order.

MR. DEPUTY-SPEAKER: 1 have
followed what you have said. I will go
through the proceedings. As you have
said, if there is something which is
unparliamentary, 1 will definitely take
the required action.

PROF MADHU DANDAVATE: If
you come to the conclusion that the
Prime Minister hag cast aspersions on
Shri Unnikrishnan; that part has to
be removed.

MR. DEPUTY-SPEAKER:
all right, Mr. Shailani.

That is

S TEUE AAR : SUTEAET WIS,
TTTH AEIAT & Tq7d § 7% 3 qel-
®g qrdf & afess Jaert F gaR a¥
T9 Fa (wE), Fww (7€) WY
B q9fwg (A1E) & @adasm 3
Fase feafygar wrg.. ¢ '

MR DEPUTY-SPEAKER: You are
making a speech . and not gsking a
question. Please put your  specific
question.

ST CLICE S L
fear g, smo AT qrw N ST FIT
a7 gy 7 ’ o

- & a2 farmr wst oo ¥ fagsT
FT wRA 5 ogw ww (W)
AR o aforg () F eEEw
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T OTEl ¥ AT FT OATIAF ATHAET
FI & foy s HiAAT BT & T8 WA
T H TF ST T I g FITIH I
FEE G FT AEAET § =
FeaT Tifew | feafr ag g E & fb At
TR TIH § AT T qGEF H @I
g1TF & W TE fRAaT ST WY,
Jwmfeat & Sy Agl faan ST ow@n
g fomma #1eor agt 9% SH-sitaT Iwa-
T gI WI & | HIIEE AN &

MR. DEPUTY-SPEAKER: You are
still making your speech. I wil] have
to call the next speaker, if you do not
ask your question.

Y =R AT ¢ qHY OF fge
qATRIZ

TFYAT GIATT ST THT T IT ATA-
mfeat ¥ ST @78 9g IOy garfaq
gATR | &I AT w@a v feafq
ﬁmn‘%él IS 3T HATAT HTTH
SaET N o SR A & faee i
Ty Xamiedt W weEmReE &
CHTENTE 9T HEL AS1R | g wteAt
et TE 2, BIET TET AT qF wfsat
#faw w380 T § 1 W T TIETEr
(‘msr@r FAE A qw e e %, i

N g v g fE
r%‘frammﬁﬁmmﬁw-
H g w%mmga"rél%-ﬂzr
Qﬂmxfra“rfa 722 fF A wE

IEVE T I W I IR Y

@ e ST S | 39 g T A
et feq 78 37 aFdT | 4 gII "
o § £ agh 9T g & qw
HEATFT BT AT FATE ST RGNE ML
g W faeelt T o3 F A S REr
& | T § 9 giated & HIOT MR-
7g 1 feafaq dar gl A g | W AT

QW FITZA § FAAN FTRI &, TH AT
& TAAT I & a1 AT T IHTH Fg
% 39 graer § Sfoal § QAT o AT
T AIRIAT HT AT FAC | FT gqT-
®G 98 & 3o faai 7 Fgr A7 FF av
ST FT gIFAAT] &SV AT AT
T ag 3afa faar var w5 ggi ax
qrET TF TEI FT QAT | 3g ° {599
qEl T ATHA § IHT FT ATHT 98 T
S ATEA & | IHIfIT qgi 9T AEraT
¥ feafq &) famrst ST <@ & arfs
agi "I 9T O A1 qIHIT KT @ fwar
ST & | AT ZTAHT HAT IR 37 H TFod
TATEA FIA F1g | K AT HAT AQIET
§ AT ATEAT § 6 39 avg & midew
F AT & & [0 FTHTC 4T
JHTE FIA  TCHIA_SSM. ST &IL.E 7
YT T F4TE HAT ST T, Pk 3w
UT THTH FEATEAT T TS, FO9 AT
A1 AT A LATH - FLHTE AT a'Fer“
SHETRCEE g g@%ﬂtzs_rfazg%
AIEIAT FT TAI - a1 S0 . ?_ i

SHRI YOGENDRA MAKWANA In
spite ‘of reépeated asstrances from the
hen.Prime Minister thatiwetare mot
doing anything which can. aggravate
the situation, I do not know why the
hon;] Member s “making! anega“twﬁs
against- the- -Government. We- - have
taken steps to solve the problem and
hé has said, it is ‘not 4 “correct thing
that the roadswas blocked dnd nothifg
is. going. The: road-was blocked fem-
porarily; and’ the blockade wag then
reémoved, ‘and normal trafﬁc is” now
there. ) 53 5 PR

=Y T faam qraam (aﬁﬁg-«:)
ST WErEd, W AT A Gr“rf
q3T | gl fF agf 9T S ATFAS wy
TE ot IHHT TEHTY AT TEY T |
TR T Ay R Ene g wwa
§ ferar 2 95,18 enﬁa mzfm,f
Tse . faangan § 99qz 5 97

tesup
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“Myr, Stubrata Mukherjee said the
programme was being launched, be-
cause nationa] integration was at
stake. The Congress (I)’s central
leadership has been informed of the
programme.”

'MR. DEPUTY-SPEAKER: What is
your gpecific question? We have get
other business also in the House.

oft ooy farerrer e - TEE S
wyrd Tir agt & sfrerd 7 woee e
g (sowam) | ¥ ag wgAT AR
¥ fe twog W ae W & sfew
Yoyt zwTgEd oufr OF aTE wER
wow 8 qEEAr HT AR § WAHA
ot § K g0 avE oF T s
e #fpge @) 17 adw
wrgwet qeelt & ardaedt #Y a
s A N ¥ Fgi X FET PrgwTan
frdy % & <fiee 3a% T 24 a0
N aggw § WOF FTT OF A
wge g g fin feesft & oY ovedf @
¥ § e waTT Het ot E 9wt &
frgm e fadw & e 1 aref
¥ & ot T ¥ § § wew ¥ g
W WY FTWE W F F AT
e § fr g wowr fadw w@E
Fw e N v L X F TR
Wt gedr @3z ¥ g0 FRET 5 @
1 & agwg SR g Frwew ¥ wfa
VT T FT AT 989 & @R
Ve g ydwmadafs
syferar § i Sa% sfa wow @@
ufemc st @ &1 1962 F ), gw
WFITR 31T &, Go  SEATEY 91 AgE
A YEH FT TEESHTE FE AT A
qr |

\

MR. DEPUTY.SPEAKER: Put a
specific question. You are making a
speech. Under the rules, you cannot
make a speech . ., . What is }he
question?

oft et farerver qeeweer : A e
fo afraw g § &Y wrrarea Y fafa
Far 81 91 W g, fes FRIF PR
N o7 @Y, 7T g Ag1 O fafaw
A FAAT TEATE 7 WITHT FHIC
Tl 9 3 §ag ¥ qrEqed ST
wapr ?

SHR] YOGENRA MAKWANA: So
far as the first part of his apeech is
concerned—it was not a question; it
was a brief speech—] would like to
point out to the hon. Member that the
Prime Minister has appealed tp people
not to go in for the agitation. It was
done on the 19th, and it was done on
the 21st also. And in response to that
the President of the West Bengal
Congress(l) announced the withdrawal
of the agitation. I would draw the
attention of this august House to the
statement, which appeared in the
“Times of India’” dated the 22nd, of the
president of the Pradesh Congress
Committee of West Bengal. I quote:

“The West Bengal Congress(I)
President, Mr. Ajit Panja said here
tonight that the Assam blockade
move by the student wing of his
party had been dropped.”

This statement he made, the Presi-
dent of the Pradesh Congress Party.
This 15 in response to an appeal made
by the hon. Prime Minister here in
thi; House. Now even after that, be-
cause the feeiings are running high in
West Bengal, the students also started
it because the people of Benga)l are
sympathising with these students.
Their emontion is roused and they
have started the blockade. Government
ig taking all necessary measures to
prevent that.

SHRI RAM VILAS PASWAN: (In-
terruptions.**

MR. DEPUTY-SPEAKER: Whatever
Mr. Paswan speaks will not go on re-
cord.

(Interruptions) **

**Not recorded.
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oft v fisom qeww . STSEN
wgrey, weft WEET ¥ AN FT AT
gt fear

SHRI YOGENDRA MAKWANA: It
needs not required to pe said.

(Interruptions)

MR. DEPUTY-SPEAKER: He need
not reply to every point. I know the
rules.

SHR] INDRAJIT GUPTA (Basir-
hat): Sir, you will bear with me be-
cause without casting any reflection on
any other hon. member—the luck of
the ballct 15 such that I am only Ben-
gali Member here from Bengal. .
(Interruptions). Much has been said
about emotions in Bengal and senti-
mentg of the Bengali people. As though
the whole monopoly cf voicing the
emotions and asperations of the Ben-
gali people belongs only to Mr. Sub-
rata Mukherjee and his friends! Who
gave them that right? Much of the
ground has been covered. I do not
want to repeat all that. It 1s quite clear
from what the hon. Prime Minister
has said in reply to Mr. Unnikrishnan
that she does not disapprove, specifi-
cally disapprove of this movement
which has been launched. She tried
to give an alibe for 1t. I would like
to know whether it is not a fact that
while on the one hand these public
statements are being made on the
floor of the House suggesting at least
that this movement 1s not going on
with the approval or the connivance
of the Central Government, whether
it is not a fact that at the same time
paralle] jnstructions have been sent to
West Bengal asking these boys to
carry on the movement. I am speaking
from what evidence | have at my com-
mand, because it is impossible to be-
lieve that in our country, if Prime
Minister Indira Gandhi really wants
to put her foot down and say, “No
you are not to continue this
type of movement,” — nobody is
objecting to anybody voicing that
aggrieved feelings of the people in
this country—What is wrong with
that?—The point is the method which
has been adopted this method of eco-

nomic blockade if she puts her foot
down, it is impossible, incredible for
anybody to think that pleople like Shri
Subrata Mukherjee would not fall in
line. Therefore, it is obvious from what
they have said that they have got the
blessings of the Centre. I will just re-
mind Mr. Makwana of the rsolution,
unanimoug resolution which al] of us
paased together sitting in that confe-
rence which the Prime Minister called
on the Fipst of this month where all
the politica] parties who are in this
House as wel] as those who are repre-
sented in the Assam Assembly were
called. One sentence in that resolution
says, “No constructive step can how-
ever be taken as long as an atmos-
phere of agitation continues to pre-
vail.” This was the resolution which
was unanimous]y passed—no construc-
i1ve steps can be taken so long as an
atmosphere of agitation prevails. Now
within a few weeks, they want to
create an atmosphere of counter-agi-
tation. How will the constructive step
be taken if counter-agitation is added
to agitation? Either this whole resolu-
tion is g face saving device or they are
not scrious about it. He should tel]l us
how he means to implement this re-
solution which was passed with the
cooperation of al] the parties present.
It is not a smal} matter. It js at least
an al] parties affairs. What you are
now doing is only your party affair?
This was an all parties affair. It
should have been given some respect.
Secondly, this blockade from the north
Bengal garea, economic blockade,
blockade of a traffic wil] affect the
whole of the north-east region. The
region is already disaffected; it is g
region in which many unpleasant thing
are happening, a region about which
the Home Minister has gone on record
saying that sececcionist moves are go-
ing on, foreign agencies are playing
an active part and he has made a long
statement in the other House the
other day. Such a region is there.
There this gambling, playing with fire
is being allowed to go on from here?
My second question is this; I want to
know whether it is a fact or not, by
not disapproving specifically of this
agitation and not calling on their own
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people to desist from jt the government
and the leadership of the ruling party
is trying to kil] two birds with one
stone? One bird they want to kill is
the left front government in West Ben-
gal, I think at least one word of praise
should have been said by somebody
in this House to commend the great
restrainst which the left front gov-
ernment hag shown in the last three
days. They were being provoked:
come on, order lahi charge, order
firing, seng your gondas to beat us
and so on. Then a howling would
have started here: law ang order hes
broken down, I think the government
of Jyoti Bosu has shown great res-
trainst, the way in which they are
handling this thing peacefully, Trucks
are being stopped; thrucks are allow-
ed to move after removing satyagra-
his . .. (Interruptions) This part
of the plan will misfire because I am
quite confidént that the West Bengal
government ig capable of maintaining
law and order.

My, last point is: what is the other
game behing this? T want to have a
ig, reply. Are they calculating?
pther object behind this seeming
madness—there is method in this
rx}pdness and I have got evidence, 1
do not want to quote names, those
persqns are npt present in the House—
therg is a move going on behind the
§pene§ that if hy this agjtation and
cou. ter agltatlon a situation can be
q;eated whereby ' the agitators in
-—-they ope—can be pensuaded
a§ least to al 1qw resumption of the
quvemeqt of 'oil from Assam,, then,
turn,,as S3,‘,qv.{1;d o quo, the Centde
woyld, pq grepar to go back op the
j,q ple gq that hey havq given
10 tl;g Oun}xy that 1971, and no, other
dafe prlo; 1o, that, would be take,n as
a cq(- ate” fq,r determining the
ﬁ o forelgpéps, Already, there
ﬁy ,ta k—r 3, want 1951, these P%Ofﬂe
av a or, 1971, yyb‘y not, ave, a
Omlse {19617, T am
j,pi "H ‘&e wi oTe oi;u,qpi lgmq this
nqvement, gn one , of, the "o
ay, fromy , discrediting, #le es
AgaL goyeriment, js 19, bFIRE, ahout
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a situation where, if they are prepar-
ed to withdraw the picketing of the
oil installationg and oil iz permitted
to flow, the government, as a gesture
to them wil] say: al] right, we do not
inistst on 1971, let us go to an earlier
date, 1 want to know whether it is
a fact or not, whether the government
is firm on the year 1971 or whether
they are trying to do something
behind the scenes, without telling the
political parties, without telling ihe
House? They must reply to it, because
there is no other explanation for this
peculiar situation which they have
allowed to develop, where for the
first time in the history of this coun-
try, two states of the Indian Union
have been brought inlo direct confron-
tation with each other, blockade and
counter blockade? Do we support
what ig going on in Assam? Can we
support it? But js this the way to
handJe it by launching counter block-
ade against it? If two states can be
at civil war with each other, what
wil] be left of this government, of
thig country, of the unity of this
country? They did not disapprove of
it. She said everything except dis-
approval, She said: we cannot ¢ontrol
young people. That T can see in this
House also. Young people cannot be
controlléd. It does not matter, we can
be indulgent towards young people.
(Imterruptions). Not you I ‘mean
young peOple.

MR. DEPUTY SPEAKER: M.
Indrajit Gupta, we have not been aple
to coptrol even the elders. (Interrup-
tions). Here we have not been able
to pontr(q the elders. : )

SHRI INDRAJIT GUPTA: Ydu
¢ldimn to be a youth. I am referring
to- germiné youth -(mr;emzmamr o

sl IR 3]
w Fhis ,whole sxtuatmn ;g leading to-
wards am escalation which, will | have
dire consequences for the, whple, goup-
try ang if:the Assam.oil has bsgn
stopped, from coming,.why. should jt
berraceprding to her it js oply ,the
headache of Bengal?, '1s Bargimi, situ-
ated i, Bengal to, ‘where oil, supplige
Rave, stopRed, coming? | If, you. sad, 80,
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this kind of agitation can be started
in magy other States also. Would
you like us to do that? It is wvery
easy to arouse the emotions, Mr.
Makwana. Then you should say that
let people of other States also join.

1 want gpecific replies to these
questions:

1. Why are they not taking a
forthright stand of specifically disap-
proving of this movement ana telling
them (interruptions).

MR. DEPUTY SPEAKER: You are
repeating. He hag noted down your
questions.

SHRI INDRAJIT GUPTA: 2 Is there
any move afoot under cover of this
movement to strike a deal with these
agitators in Assam viz, that if they
give up their picketing oil installa-
tions, then the Government will not
insist on 1971 a3 the cut off year and

3, Do they consider that this form of
ag:tahon wil] affect the entire North
FEast region? Whether he and his
friends, have told the Rajya Sabha
that very dangerous things are hap-
pening mcludmg foreign agencies
operating there? Is this the best'way
of tackling thig problem and wil] they
take all the congequenceg of it?

SHRI YOGENDRA ' 'MAKWANA:
The hoh. MembBer is entirely on’wrong
premises, Al]l the questiong which be
ha uf are sed 1 pPresumptions
}{ﬁt ;;h}q dov:x?);en%q suppgitmg
these ag;taib&s in Bengal It is  not
like that. The Government has al-

Feady expregsed the [dgelings that, his

will not pay either, So“them «or to the
nation. al has already been made
CJBAL o sV AV AL A e
! AL { 5t
.S?. il}qi e i ﬁsﬁ% wmsb
e b9 b \ 9))

q“esnh ;f e "ga § o ;fé;sy?ﬁwr}s
ke ' 9 ma'l\ e 'f'“ éc iﬁrﬁ-&é}

cfear ""far &' tho "in

l' 9)1)(

we disapprove of it ig concerned, the
Prime Minister has already said on
19th and 21st in this very House that
she has not app:oved of the action.
But what can wg do from here? You
rightly pointed out that tae youthg
sometimes are mot controlled.
(Interruptions)

SHRI YOGENDRA MAKWANA: In
the second question he menticned
about the cut off year. When the
Resolution was passed, the hon. Mem-
ber was present in that meeting and
he knows that it wag a consensus ¢f
all the parties wherein our party is
a;so0 included. Our stand is very
clear. What more iz required to be
known in this respect, I do not under-
stand.

SHRI INDRAJIT GUPTA; . My
questlon was, was there any Tre- tiunk-
ing' that 4n' exchange 'of stoppagd of
plcketmg on oi] installations youv!wﬂ]
give up this? Please 38y, it gat
cally. 'Db not play with the hves of
the imijlions' of people therd: *i" *-

t R [ v v, e

SHRI YQGENDRA MAKWANA
There is no rethinkipg of it J made it
Very clear.

[ T ELPO oo

‘The {hind, question. which) be : . put
Wag, about the form of sthe mgitation.
The form of the, agitetion, df (kpoint
out to, the, hog. Mepabys in pethipgat
the reflectjon of the, agi-ation which s
soing on n Assa.., They Jgve, imps-

a blce e on Cachar wh?ch 1?‘

T

patt of the State o} Kisam.” 0_you
kflow ‘tRat nolyhmg is gou‘fgx?o Eachar
and ‘thd Priées havh' silot up" F ;0‘ ::lt
is not we who have done it, but it is

the feeling of the stgc!enP be& in
et e o i o, Ao

wIopa

hfl’? aﬂWmﬁi 1 ong. uadt) g0y ol
alrsong Yo oaoadeonp B oo 2fong 1on
H D -
,, SHRL INDRAVIT, ﬁ‘ﬂ’f’% Yay; 3P
prove it. 1t ;g an gli VTR
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1340 hrs.

RE: DISSOLUTION OF DELHI
METROPOLITAN COUNCIL

MR. DEPUTY-SPEAKER: Shrj Atal
Bihari Vajpayee gave notice, Do you
want to raise it?

oft s Ry wrodedt (€ ety ) -
YT WEIRW, A% a7 WY 9T 1|
s T WY ofendY & s o @aw W
W QT AT T A
W w5 & w0 wTied, w5
e g |

21 WT¥, YFATT W Tg9fr AT
7 feeht ot W nfoew wefawr sy
w swet frar 1 38 e ¥ -
|IT S SWWTT 9T 17 a9 T
fieq i< faesft gwmee #Y ac o= w1s-
fasr o w2 &t gE f o Sw
fer agwaT 6 a9 awdaTar ) EHAT
AW G H W IHY A R I AT
HTQHTT TH QA A FT T § | IffT
g qar g ey

8w odew §  frawfaee &
IJEAT HT T fEaT § 1 W9 ¥ &R
<t 5 9g w5 %Y wagesn #1 AT
17z wwfradft ) s AT IE
fraelt wfge o fF o ooy & =Y
feardy wft | g W TS &
et § W& wgr fiv ere st
%1 %3 fe ¥ oz &t i IF AR
A H GO FTTATHFC I T A HA
AW B YN [ aga ww
&

MR. DEPUTY-SPEAKER: Accord-
ing to past precedents and rulings
from the Chair, such a matter doe?
not involve a question of privilege.

SHR] INDRAJIT GUPTA: Priority
’. there.
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MR. DEPUTY-SPEAKER: In the
original notice, he said privilege. That
is why I am replying to that.

SHRI ATAL BIBARI VAJPAYEE:
1 did say like that in the notice
because there is ngp specific rule to
raise question of propriety. Yoy will
appreciate that. (Interruptions).

HITHT TS q4T AL &, W AY A
FI AT |

MR. DEPUTY-SPEAKER: If you
have raised it as a question of pro-
priety, I am allowing it to be raised
as a matter of propriety. You had
raised it as a malter of privilege. 1
am allowing you to raisz it as a mat-
ter of propriety.

SHR] ATAL BIHARI VAJPAYEE:
I have already raised it. You have to
agk the Minister to be more careful.

SHRI INDRAJIT GUPTA: 1 pre-
sume that you, as the custodian of this
House, have got some reaction to this
matter, The House is in sesion. The
Home Minister is present. Hang the
rules; it is a matter of propriety.

MR. DEPUTY-SPEAKER: You may
do it; I cannot!

SHRI INDRAJIT GUPTA: Have
you got any feelings on the question
of propriety?

SHR] SANJAY GANDHI (Amethi):
It is an irresponsible opposition we
have. They say, hang the rules!

SHRI INDRAJIT GUPTA: There
are no rules in this matter.

SHR1 K. RAMAMURTHY (Krishna-
giri): The hon. member hag raised an
issue of privilege against the Home
Minister. But in your wisdom you
have disallowed that privilege issue.
You say you are allowing it as a
matter of propriety. He should give
fresh notice for that.



313 According full dip,

MR. DEPUTY-SPEAKER; 1 have
said that the matter of privilege is not
allowed. He has himself appealed to
conzider it ag a matter of propriety.
1 am, therefore, allowing it to be rais-
ed as a matter of propriety.

SHRI K. RAMAMURTHY. If you
have disallowed the privileg: issue
and you are allowing jy as a inatter
of propriety that needs fresh notice.

MR. DEPUTY-SPEAKER: 71 have
already said 1 am not allowing it as
a matter of privilege. Let us hear the
Home Minister.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1I P.
VENKATASUBBAIAH): We do not
show any disrespect to the Housc. We
hold this House in high esteem. 1
would like to explain the matter to
you. He has raised the question of
propriety. I will say that the Gov-
ernment has not committed any breach
of propriety glso. The proclamation
has been signed by the President in
the afterncon of Friday. The process
has to be carried on before the matter
ig placed before the Lok Sabha. We
have taken the earliest opportunity
of placing the proclamation on the
Table of the House. So, we have
given the greatest respect. 1 once
again reiterate that there is no dis-
respect meant to this House.

SHR] ATAL BIHARI VAJPAYEE:
The hon. Minister has himself admitted
that the notification wag signed in the
afternoon. The House was in session
beyond 6 o’clock on that day. It was
open to the Government and the
Minister t0 come before the House
and place the notification on that day.
The Heavensg would not have fallen,
they, could have waited till Tuesday
to dissolve the Council.

13.468 hrs.

STATEMENT RE: DECISION TO
ACCORD FULL DIPLOMATIC RE-
COGNITION TO THE: OFFICE OF
PALESTINIAN LIBERATION ORGA-
NISATION IN NEwW DELHI

MARCH 26, 1980
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): The House will be happy to
know thaty the Government of India
have decided to accord full diplomatic
status to the office of the Palestinian
Liberation Organisation in New Delhi.
India was amongst the very first coun-
tries, outside the Arab world, to re-
cognise the P.L.O. and to permit them
to establish their office in New Delhi
in 1975.

Over the years, not only by words
but alsp by deeds the people of India
have demonstrated their sympathy,
affection and brotherly f{eelings for
the Palestinian people. It iz appro-
priate to recal] that it was Mahatme
Gandhj who first roused the conscience
of the world by bringing the Palesti-
nian problem to the attention of the
international community. India has all
along supported the Palestinian cause
in the United Nations, and indeed ‘n
every international fcrum. Granting
ful] diplomatic status to the P.L.O,,
therefore, is but another logical step.

We continue to maintain that no
comprehensive settlement of the West
Asian problems is possible without
involvement of the P.L.O. as an equal
partner in negotiations. That glone
can bring about lasting peace. The
inalienable rights of the Palestinians,
including their right to a national
State, must be fully restored.

Sir, may 1 also take this opportu-
nity to announce that the Prime Min-
ister has jnvited Mr. Yasser Arafat,
Chairman of the Palestinian Liberation
Organisation, to pay us an official and
friendly visit. He wil] be arriving in
New Deihi on the 28th of this montn
for a two day stay. As the House
knows, Mr. Arafat has earned the res-
pect and admiration not only of the
Arap people, but also of all freedom
loving peoples. This will be his first
visit to India. We expect that Chair-
man Arafat’s visit to this country will
symbolise not merely Indo-Palestinian
friendship, bug also indo-Arab soli-
darity.
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1348 hrs,

MICA MINES LABOUR WELFARE
FUND (AMENDMENT) BILL*

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J, B. PATNAIK): I beg to
move:

“That leave be granted to intru-
duce a Bill further to amend the
Mica Mines Labour Welfare Fund
Act, 1946.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to omend the
Mica Mines Labour Welfare Fund
Act, 1948.”

The motion was adopted.

SHR] J. B. PATNAIK: 3ir, I intro-
duce the Bill.

SHRI G. M. BANATWALLA: I was
congratulating the Minister by saying
that his announcement about the PLO
is most welcome to all of us.

SHRI M. RAM GOPAJ, REDDY:
When the whole House has applauded
it, why this gpecial mention?

MATTERS UNDER RULE 377

(1) Independent Status to the Coimba-
tore Regiomal Station Cultural
Imstitute for Cotton Research.

SHRI ERA MOHAN (Cuimbatore):
Sir, the Coimbatore Regional Station
of the Centra] Institute for Cotton
Research (Indian Council of Agricul-
tural Research) wag first established
in the year 1959. During its existence
of 20 years, it did not enjoy the good
fortune of serving under & single set
up, which can guide it, assess its per-

*Published in Gazette of India Ex-
traordinary Part II Section 2 dated
26th March, 1980.

8, 1902 (SAKA) recogn. to the office 316

of P.L.O, in New Delhi (St.)

formance continuously, and encourage
it on merit.

Between 195965, the Rcgional
Station functioned undey PIRRCOM
(Project for /Intensiﬁed Regional Re-
search on Cotton Seeds, Oil and Mil:
lets). After the abolition of the com-
modity committees, it went under the
control] of IARI (Indian Agricultural
Research Institute, New Delhi), and
remained there for eleven years, 1965—
76. Now it functions under the Cen-
tral Institute of Cotton Research,
Nagpur.

1351 hrs. ,

[Shri Shivraj V. Patil in the Chair]

In spite of it. this Institute has made
singal contribution in the last 20 years
towards the prosperity of the agricul-
turists of the Southern Siates, paiti-
cularly those engaged in cotton culti-
vation. In addition to developing the
first hybrig Sorghum, CSH-1, which
was a boon to cultivators all over
India, the station has done pioncering
work in introducing new crops like
hybrid maize, sunflower, soya bean
and high-yielding Mexican wheat in
Tamil Nadu in the early 60s. Its con-
tribution to the development of cotton
has been very outstanding, The extra
long staple high spinning Egyptian
type of oottons Sujata and Suvin are
its contribution, in addition to PRS 7.
The variety Suvin, considered to be
equivalent to the best Egyptian cotton,
has immensely benefited Lhe cotton
cultivators in both Tamil Nadu and
Andhra Pradesh, and has helped the
textile industry to save crores and
crores of rupees of foreign exchange.

In view of its valuable contributicn,
the headquarters of the All India Co-
ordinated Cotton Improvement Project
(AICCIP) was located in thig station
in 1967, with the onerougs task of
guiding cotton research in 30 ccntres
of work, spread all over the country.
The work of the cotton project in the
Coimbatore Station has gone a long
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way in achieving for the first time
self-sufficient in gll types of cotton
required by the industry. It has won
national recognition, both by the Gov-
ernment of India and the industry
through no less than four awards won

by them.

In spite of the very good work al-
ready done, the Regional Station at
Coimbatore, employing over 230 peo-
ple, and the cotton project itself are
handicapped by lack of proper inde-
péndent status. Administrative de-
lays and lack of appreciation of the
work at Nagpur have hampcred the
progress of the project, in addition to
causing frustration to the gcientific
and technical personnel of the Region-
a] Station.

T understand that a prooosal has
already been submitted for the crea-
tion of an independent project Direc-
torate of Cotton, on the lines of simi-
lar Directorates for Rice, Pulses and
Qilseeds in the country. The proposal
is also under the consideration of the
ICAR and it has been referred to the
Planning Commission for its decision
The financia] outlay for the entire
project for the Sixth Plan period has
been estimated around  Rs. 3 crores.
Therefore, the raising of the cotton
project, along with the Regirnal Sta-
tion to the status of a Project Direc-
torate, does not involve any addition-
al financial commitments.

In view of what has been stated
above, I request your goodself to
sanction the creation of the Project
Directorate for Cotton at Coimbatore.

(ii) Reported death of two Workers of
Naval Dockyard, Visakhapatnam
due to suffocation in 5 gas Cham-
ber.

SHRI SAMAR MUKHERJEE (How-
rah): Two workers of the Naval Dock-
yard, Visakhapatnam, died on 18th
March, 1980, while they were on duty,
due to suffocation in a gas chamber.
These deaths have taken place due
to the non provision of proper safety

recogn. to the office 318
of P.L.O. in New Delhi (St.)
appliances. ‘The negligence agitated
the other workers who demanded
peacefully that adequate safety ap-
pliances should be provided by the
management. They had every right
to express their protest against the
negligent attitude of the management
which caused death to two of their
colleagues, Bup the management
tried to crush their protest voice by
inducting police resulting in serious
skull injuries to many workers, The
workers were attacked while perform-
ing their duty. I am giving below
the full text of the telegram which I
have received from the Hindustan
Shipyard Labour Union, Hindustan
Shipyard Staff Union, Visakhapatnam:

.....Civilian workers of Naval
Dockyard, Visakhapatnam, inhumanly
lathicharged on twentieth morning at
workspot by State police resulting in
grevious skull injuries and bone
fracture to several innoecent work-
men. ..consequent upon death of two
workmen on eighteenth while on duty
due to non-provision of safety applian-
ces...Nava] Dockyard management tri-
ed to camouflage situation by calling
State police who resorted to unpro-
voked lathi charge on workmen while
on duty...request institute judicial
inquiry and to reprimand inhuman
attitude of state police...

Hindustan Shipyarq Labour Union,
Hindustan Shipyard Staff Union.

This is a very serious matter and I
request the Minister concerned to make
a statement thereon,

(iii) Piling up of Steel ingotg in public
Sector steel Plants.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, I beg to raise the
following matter under Rule 377:

“When jimports are unable to
bridge the gap between the demand
and supply of steel, more than 5.5
lakh tonnes of ingots have piled up
at the public sector steel plants as
the power shortage has affected the
working of rolling mills.
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The total ingot production in the
country is lower this year by 5.2
per cent as compared to last year.
The saleable steel output is down
by 6 per cent,

-

I draw the attention of the hon.
Minister to thig for taking immediate
measures to overcome these bot-
tlenecks in the steel plants and to
overcome the shortage of steel.”

(iv) MURDER OF s STUDENT OF ST.
STEPHEN COLLEGE DELHI

ft wwww g (grgoR)
aarafy wgew, §z € %A Fifes,
7§ feeelt F @Y cwm o v o (Fyefin o)
FQF 19 affs g =Y q¥aw sig-
fear 3@ 7l 1 6 a1 *1 AT
AT g W4T g7 | ¥HF  FIg AT
FYE qal Fgr FAT | a7 gy AT A
21 91% &1 5 T1aq TufAeqry €Y ova
WFAT F 978 S F 97 ey o7
AT w9 3 gAr fw of aYaw Fv
wogor fFat war qr M7 sig wogT-
FatEl 1 #9F  SFvE § awAar agy
fasfyar a4 geul 7 ad | shwq
gug-Mar AT &g Fy " faeAr
MNT W Y w7 F fgg § 7A
fawett o 7Y 9 f3 oF oI Fragre
AFYaF F1geaT FLE TS\ T geaTHie
ANTHE NAFTTHATIT & 1 3T W
¥ T THTLF EEIHIS qqT A7 U
qqUY A WEw Q5 fFET gw @
foaaT aat /gy = 9Tar | WEKA aAr
g ata &1 ¢ f& qw Y Uy H 3/
IFIT F AT KT IE A IFTE |
O & GIFCS TEq § ACHTY T 6477
qrafeg Fq4T sTar g, g wav
agf 1 faeety gfaw sy MYaw & gear<d
&T qqT AT § AIFTHATS TEI§ 1 58
IARY FAFAT, AFHUGAT F1 FLIAA
Far 1 feedt & @y & fgq & gfew
¥ wfa faeare I3a1 9T @1 § A A

of P.L.O, in New Delhi (St.)

qAGFal FT EqIT FGRE AT |
arata<y faal oF AGTAT FT ArAAT
FATEATY |

qa feafq & a1y wied atqQy
qraar i o7 g F 7 IR
¥ yman g fraggfma & v §
wrAFIA qfEqT FIF SU TAT, qIq
ua sfgs Grgrnya aqrd arfe aw
# A & gar 9fag ga: fasara & wraar
ST g HITHT a1aw F geary 1 rer
g3 AR FTFAT & NI

MR. CHAIRMAN: Only the approv-
ed statement will go on record.

v4.00 hrs,
st Terqre oY - awafa wglaa,
gA @ THE F1 gz qqq 93 faar M
zaFT U fFa1 g | wad g A
ZHFT AT FATH AST§ |

(v) STARVATION CONDITION IN ANDA-
MAN AND NICOBAR ISLANDS

SHRI MANORANJAN BHAKTA
(Andman and Nicobar Islands):
Severe drought prevails throughout
the Union Territory of Andaman and
Nicobar Islands and the rural poor are
facing starvation, The Andaman and
Nicobar administration declared
the Territory as drought affected and
starled relief work through the Food
for Work Scheme. In spite of repeated
requests to the Government of India,
a post of Rural Development Officer
was not created, and the relief work
is also inadequate Every «day 1 am
receiving a number of letters from
Village Panchayat Pradhans and others
stating that works under the Food for
Work Scheme ig not provided to them
adequately and that those who are
working are not paid either rice or
wheat and that the people sre starving
Vhen the officers are contacted, they

.re not helpful.

1 draw the attention of the Horae
Minister and the Minister of Agri-
culture to this and request them to
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depute a senior official from Delhi to
enquire into the matter immediately
and take suitable action to save the
poor people of thap far-flung Union
Tefritory from

1448 hre.

STATUTORY RESOLUTION RE: PRO-
CIAMATIONS IN RELATION TO THE
STATES OF BIHAR, GUJARAT,
MADHYA PRADESH, MAHARASH-
TRA, ORISSA, PUNJAB, RAJAS-
THAN, TAMIL NADU AND DUTTER
PRADESH-~Contd.

MR. CHAIRMAN: We now take up
further discussion on the Statutory
Resolutions regarding approval of
Proclamations. Shri Daga may con-
PRADESH—Contd,

=it g IFw (T0eAY) : qwrafa
#21ey, &9 & 7 faq o #1garar fkarqr
TF WHFTAA [T AATY 18 I, 1977
F1 feomr 9711 IgF Tz dfaum F 7@
g fagumi =tz wadfa & ofea)
q,q AT IATAS A €, IT w@A
7z ot Ia1¥ f A fo wida ¥ star
1 frvare @t faar &, zafed gt
7150 GCEI #1 geT AT =rfge | gad
frar S dfaam ¥ w787 356
FT g fRaT |

qATaY | gATY I HFT F1W9 4
gy a1 fw gw mifus Afawi a1 a2y
Ffa F AT 97 FABT @ | IqF F1E
Txdfaw w1 g T | oF ST &’
FIM g qT fF gud qoqTn & SFey
FE AT AT § ey FTFE qE
f&at g1, foad Fo wwal ¥ 79 BN
widY afaat &Y ST T Ay A
37 mafaat avagr arvew fear 9
IAFT g0 70 | gardy qusy &
vEHTE  FTr oY 91 {5 owqdd
4 g€ e war § gAY fawre
A oY

Seriw ¥y w0 Far 91, 5@ F7JT
ardf wiEw ¥ mif, f saw wwr
» 1811,

sy ¥ g ataR fey ¥ ) o
armet 1 § ¢w guy fow wff v
agAT § , Wifs adwra g ¥ sAWT
aag Tt § | gar Fadar walY ofy ot wed
T3 A9 ®Q Y fadwr F @@
% | T IYTHTH ATy 7 qor FF ww
Y a7 gravey § oY awerele fadwr ot
gaz fzar fe tw # graw W@ qfe,
fagwr s qfo¥ | S® wwa aggTwA et
ary Ay & e ear T a oy arad
fey ¥, g A g | o = wegror A
A Arach TATEF @I faars
wiavata seata <@, aY A Zaré
wr§ TFA-a3dY Y aF FA & WA
I BT FLAA W | FATATATY %
&Y fawTar | §% q1g S@ 90 fag
St |TEA A |7 A, AF T HY T
at 7% &Y ¢ #g a1 5 qn favang
I FO AYF GwT ¥ | AT wmy
wraa § f ag favara s @Y s a
AT ITHT WY SOAT 97 | THAFILH
3 ATET FT 97 AT | g7 THIE
A F 1 I @1, M A ATT AT JE
2, gwdr o &% g€ wie QY fogrd
agaa gd w1 faat fa e At dgTa-
T AFAT TUT HETGLID T\ A HeaT
g #t fx a7 saar adf oY &
I ST HYT AT § FJaOHT AT
gAY, Sraal arEf ==t g 1 R 9g
7 Y QY fgegeatar #T AT W QY
Frar ) fwad 19T o 1, wifes
AT gAY §ad F7 T |

9% AT I9 g0 ¥ 98 faug foar
YT 356 HTU &Y gAA  Id HY &1
IR a2 a2 W fad 1 § Faw
TF JTq g HT WIAT QY FATCT
FRAT AT ag 33 fo zaar fady
%) g AT Arfge | g A A%
wrfgx & fr sraafy Afaat s g £
FAANET F FW  ag & g A<
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33 ST relation to Bihar, Gujarat, M.P, Mahafaahftfq\ efe. éte.
. 3 tion between the Legislative Assem-
WY &2 A A, S0 woAr @i bly and the people is wholly ex-

&w% | § 3w #éf FTAT ACEAT 1 traneous or irrelevant to the purpose
A< g A7 §, g ¥ o1 =@Ar of Article 356, clause (1).”
e g g g o o g 0 ek gt
“I4 is axiomatic thay no Govern- fae @ S O F 39 "fﬁ
ment can function efficiently and fas s g T F qer welt
effectievly in accordance with the ¥ @ W=t Sy T A, N A
Constitution in a democratic set up a5 A fr A wm fF @

unless it enjoys the goodwill and 3 N
support of the pepole. Where fyafer fedum tae ok wEinas
£

tlixergisa I:ma.ll of estrangemt;nt whti}c\h AT Q?Ff.' SIne H"{l‘ e
divides the Government from the , .
people, and resentment and antipa_thy 3‘3“' T Qﬂﬁ" ?ﬁ S 3@%
in the hearts of the pepole against g *9 < #X fag, gfomt
the Government, it is not at all I WA Ag AT T WS W
unlikely that it may lead to insta- :
bility and even the administration TS §, o Iaﬁﬁlﬂ T Sl'ﬂ'l’r!‘v'l’iﬁ_
may be paralysed. The consent of TR WX R A&« qifeq gt
the people is the basis of democrtic ¥ ‘Tf, P @ 37@%
form of Government and when that ﬁ:@ J ™
is withdrawn so entirely and une- el q@’x rﬁ'zﬁ' T H'(%:R
quivocally as to leave no room I[or 9% 9@ eI LEA FOMT & TS
doubt about the intensity of pubiic & arfEr merr I Afee wiw wET
feeling against the ruling party, the . . o
moral authority of the Government ® | IR FW F faw gomem @
would be seriously undermined and AR Hgl f& foaar g ﬂ'lf@z,
a situation may arise V\'zhere the Ty ¥ faer G9aT %, Iy a5k
pepole may cease t0 give respect
and obedience to Governmental ST ogRaT & | § ag FEr Avgar
authority = and even  conflict ar f& 356 (1) a;;i.—!@-,; T
and confrontation may develop £ A
between the Government and the AT '_ T § At
pepole leading to a collapse of SO o i D @ T S
administration. These are all con- FaT qIEf Y 9@ F i ¥ 9
sequences which cannot be said to .
be unlikely to arise from such an AT gC 1 24 @A W o
unusual state of affairs and they iy feer S9 oawg W@ X
may make it impossible for the T =T ? w E
Government of the State to be @W , !
ofoom @ , Tt § wmw

carried on ip accordance with the

provisions of the Constitution. WX SFE SWg &1 qforw fawer
Whether the situation is fraught with AR TR FT Sy afeors frwar 99

Legislative Assembly of a state has
ceased to reflect the will of the
pepolg and there ig complete aliena-

such consequences or not is entirely

a matter of politica] judgment for ¥ Rl CLUE W

the executive branch of Government, N swar ¥ g = faww e

But it cannot be said that such con- Wit TR SR Ee S w

Sequences can never ensue and that ¥ iaeft 5 N

the ground thay on account of total T AT g g

and massive defeat of the ruling ® ET qEEA HCT AT

party in the Lok Sabha elections, the T & T
t
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1977 A @ Mg "Al WG
T FE & | (smEuw)

SHRI K, RAMAMURTHY (Krishna-

fam woal & feum  wwE
1977 ¥ WU F¥ WS 47 ITH TV
T g F1E § U ¥ WR gae
FE ¥ Ig qUA St ket faar g
TF HWHTA Jeor@ HEAT AT § |
feea wor AT A FET

“Thug summarising the position in
short, it is clear.

(1) that grave Emergency tad
been clamped in the whole coun-

try;

(2) that civil liberties were
withdrawn to a great extent;

(3) that important fundameatal
rights of the people were suspen-
ded;

(4) that strict censorship on the
press wag placed; and

giri): Whether you had supplied all
the material when Mr. B. D, Jatti
wanted it.

it wew fagrdt awmat: 1977 1
ANl STIwana @ afdfeafs #
TN ¥ IR HT g
1977 ¥F TATE@  THSAET A AW

(5) that the judicia] powers were
cripplied to a large extent.”

g PW FE F kAN T UD
femm 2

SHRI JAGDISH TYTLER (Delhi

AL Sadar): What did you do?
ot "o Wiy (%) : 1980 % ot dom wied ;o R afed
A T A% g !

o wew fagrQt arRd - m @

St @ A wT TAw

ft wew fagrdt ame & s
g fe
1980 & W ¥ W@ W AW

¥ qg7 # da § | AW N "=
Y S ¥B wE ag K F@ W
dar g
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“The people had given a massive
verdict not only against Congress
candidates who fought elections to
the Lok Sabha but also against the
policies and ideologies followed by
the Congress Governments as a
whole, whether at the Centre or in
the States d the 20 months pre-
ceding the elecions. In these cir-
cumstances, it cannot be said that
the inference drawn by the Home
Minister that the State Governments
may have forfeited the confidence of
the people is not g reasonable one or
had no nexus.”

qufa #AgEE, 1977 ¥ SN
a0 & g FR A7 ow @ @
AR "AfeE $awER gOs AEEn
qr |

SHRI HL K. L. BHAGAT (East
Delhi): On a point of clarification I
would like Mr, Atal Bihari Vajpayee
to say what was the contention of his
Government at that time before the
Supreme Court. I just want {0 know
that. Let him say that. All that he
is saying now as to what happened
during the Emergency, was it not
agitated during these elections? Was
it not the issue? The only argument
was against Mr. Sanjay Gandhi, Now,
Mr. Sanjay Gandhi is back with a
vengeance,

SHRI ATAL BIHARI VAJPAYEE:
Are you allowing it as an interruption
or another speech? I am not yielding.

SHRI H. X, L, BHAGAT: I am on
a point of clarification.

MR, CHAIRMAN: You can raise a
point of clarification if the Member
yields. Bug he is not yielding. So, you
cannot raise it,

SHRI H, K. L. BHAGAT:
permit me . . .

MR. CHAIRMAN: It is not a question
of the Chair permitting. It is a ques-
tion of the Member yielding,

SHRI H. K. L, BHAGAT: He is not
yielding, I will raisg it in my turn.

If you

5g
w?ﬁz’%‘i
*38431
%3
11143

ap ¥
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-

24 %823844
3225
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Y am & ag s =R
g f5 1977 % @ (aaw awwd o 1 T8
30 ¥9g wiuwiw fagw awd meA
qiF AT F IH AL FT AR 4T

gwTafa Sft, SOT W_W A FEET
w1 gl fear & @Far g, WK
agi ¥ qAw oforml & fed
¥ g Gl S ¥ fAgsw & fF o
IR 1977 F1 garar fear &, 39%
R 9X e qwE 9T A @
&l & Wi s SEERaT #)
qTq T FE FRO G

AR a1 ¥ FO FROT @A
FY wifew F 7€ AR a3 FGT W=
faeft a9 TRER ¥ FmE T TTg
g HR S o omidy F s
FaaIeq  FT garen fear a9, foww
IR TE °T FuT g W FAT
BTG §, AT FW W FA )
o guT § usufa & wfsvwmee
93 gNEIE ST AT, SO fade
T X EWET FF TEA FT QA
X fur | 70 9w § ag A9 W
TS wWT owfeR awEl & wfa-
frfea¥ & a1 g€ @, afqwm & ww-
da o qwr w gw i & g
}, wr uww awr e s §
WEw g #T aE &7

TN GuT ¥ ONEE FT Ny
WOt SIE 9% 91, "X Qe g«
§ dwfew 93 9k F JwEw qer

‘e ag ¥ R faum @

fear T ST gWT F WY @S
ATEAT THE FEA AT QA AfaE
g7 | AIAT AT 9TIAT IHE HAT—

TS JAT X IT FT oagET 9T
WX G 90 B § B Ffeard A&
T, WfF T PR 7R uE-
TeT IEEST d fooEwE & ogr 9%
9 g, S¥ ¥ qufas g A
wrf waNE T ¥ g TR que
o B T w @I §
fs fodw @@ @ 93w

avmfa Y, P T I WG
w1 @ g feost § s ek
agear 1 feafy fawrs w oft, wew
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F qe AW TN 7 JHEET T9-
N A qx @ faum @wd ww
g o€ & T ¥ usgwfy wew
wr & o I OF W g
HTHeT @ g aEn o awr, faw
¥ g gifas fpar s &% % S«
oy fet & @9 AEEEdl dgal

T TE WUV

FAT TIF HIFT FT AZIL LT
7 foag oo ad Fg TEE

FIT F1E ST FIFTL ET F
T HL AR E |

g faare Ramaw  (fa93)

frard ?

ot wea fagry aagay o # 7@
FIA FT @3] FEATARATE L. ..

(Interruptions)

MR. CHAIRMAN: May I request the
hon. Members? You will have g full
opportunity to express your views
after the hon.. Member speas . . .
(Interruptions).

SHRI MAGANBHAI .BAROT
(Ahmedabad): Only on a point of
order,

MR, CHAIRMAN: I will hear your
point of order, But I am now on my
legs. I request you to pay full atten-
tion, Yo" what the hon. Member is say-
ing and try to answer him and reply
him when your opportunity comes,

Now let me hear your point of

order,

PROF. N. G. RANGA: Timely in-
tervention serves as a spice for the
debate.

SHRI MAGANBHAI BAROT: The
hon. Member is a leader of the Janata
Party. When he says that no State
stopped the relief operations, at least,
as a leader of the Jenata Party, he

should know that so far as his Party
in Gujarat is concerned, not a single
relief work was taken up in any of
the districts,

MR, CHAIRMAN: When you inter-
rupt, you also take the time, This is
not a point of order,

Hon, member may continue...
(Interruptions)

MR. CHAIRMAN: Please don't inter-
rupt.

ot sz fagrdy ama &7 mwmfa
Y, WAL THT-LET FIA FT TogiA
Gaar w<forar @ ¢ R IRa
g @ W @ FT, gw@-an ¥ ifFn

aqmafa gz, fgg gra ¥ fAgaq
FAr =gar ¢ fa ox arfaaasd
FREY ATE I WSS yoF 7 F
AT fuore 3 & fag Far 9 | @@
FifaTRey FHEY AT FT A1 FLE,
ag qar e & fagdr SR qa-
afar g€ 8, frav ed &9 1A
§ Ry 99 @ 9 O s FY fRg w3,
fean afestat a3 weranz gq ? awi
QAT AT HRAOT AMH ¥ FTH AET
ORI |

FA~ W sqaeyr xS feafa
T fasl ¥ 8, IV ATTH HY yraawar
TR 1 T g IR Wi
afgarsii F wor #7 e fasked o1
&1 FA-qERIET AT 97 | TF AT
§ AT e arlr o @ SR A
famrad, Stei SISRT F1 &wrF §iAT 8,
37 R F ¥ qX faT-2@re erwr
MUY 1 AT ITEH T ArIA
T HITLT 3T | UF Y JT IFHIARIT
F gr a1 fogr, AfF Sed &Y ardy
I A0 1 £ HY w)l qF a@ 9w
ST %1 | § @ wifaw ¥ gw
FTArA Fram A | FEF W
wawqr ) feqfd & fog fasst § fa
foeare g ?
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2T AT AT %3 TR § fw aagia
Fq7 9T A A& A gwT W A
fomT % Y wgag gE, 3@ F 3° feaw-
fizg HYES FT G AT | TG
qIlo THo THo AT g Frg famr
Zar &, AT qa oA ®T ArETH FAT0
gdo TFo fe@rd ¥ <@r g wFEr I
F faselt § ;T THo uwHo frarrg
2 7ar g, Arfqat § wrie qHo U
femr§ 3 <21 1 ... (WEEW)

qu farew & f5 o ard oy &
aF F Ay @Y I ) gy qF a7,
T& FIHTT AT %, A 7L 97, 7R
FY FH FIAT A FTAT 3 sTIEqT *i
fegfar #t garer | gad oW 3%
asdar 7Y faet § | & oF wew 7T
IraAT € | 78 fasdll AW aes wifae
Fgt G FY 7€ ? qgi QY wT Qe M
FT I 7% & AT 471 IFF fag
AT qLIF 9§ ¥ ) THM FAT S
sfrTr ey arzragR aw fafea §
TUTUY FT AT IA F AF 9T TF
FAF FTEVFTE ) Ha T Fadr & v 2
AL FY FIAHT ¥ ®1E YARAF qI9
T 3BT AMRY, AT ATUFYIT T
Y, aY FaT F1E 79T FT FH FI Gr 41 |}
7T 73 3@ ¥ fagre ¥ gfca fasar
Star fer w7, Isgafa wraw § forar
IqT fa¥ %, AU AW wAY qULE-
dgr 7 9% | IAT A2 *F IqfE
TF &F FT FIHTT A7, IF &I FY
ARATH FIAT AY g7 AT I FHA
T UFfAS Braer B FT ZIM@7
9T, 3af9Q ATTAUGT FY IET FT AT
RAM? g7 Y wgRy WY AITrATIgT
T3 e fqar A 41 feE) WY a9
FEY & 1 feedt ¥ T wrmT FOF F
1% faargt aY gear s v g 39
F HT geeAar 3N & fag A€ wrk A
uTar

SHRI P, RAJGOPAL NAIDU (Chit-
toor): Our Home Minister hag gone
there. :

PROF. MADHU DANDAVATE: Sir,

there ig no free debate in this House,

stwza fagrdt amwdat . ¥
fagaT a3 & f& ¥ <1 fagm awid
dfaxy €, @ F g9 UF W
gazars fagra <ar 91 w@r § 5
¥ o qIHIT gNr qT Qi WA
i gt arfen, agt & U A
£t Frgifraa T fear @1 gwar
a3 dfaeam #1 T 9T FSTANE § | Iy
ST arE} wre ¥ o, O FAREE ¥,
AFY T_W ¥ eI T ¥ GIRE
137 F o fed atz ¥ wawT
@ frar war, 9 oy ggraan
& arEr =ife o, saer agradr &
TE | HAT FITT 7 AT FT Q@TAT
FATAT AT, A RUAR § & TEWT
a% FET FAT Q@I AT Fgt A
FY FFAT FT TE, IT FT ATW IS(
x5 &)

T% WA a4 ¢ NTOF SHrA
¥ o ¥ WY Frr fedl aw R
AT TR |

ot sz famyt aWGa : gw WY
Faw § UgafT raT A0 F F5§ A
(WFu) ., . .98 ST EVET-ITHY
FAY, AT TW A § TR TG & gHAT
& | aumfa AgNRY, AT TT F AT FI
gifag )

MR, CHAIRMAN: You please take
your seat. Will you please realise

that your friends are going to speak

after this? You may please continue.

SHRI ATAL BIHARI VAJPAYEE:
There sghould be no running com-
mentary. We also know how to im-

terrupt yout
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TIFT-CTRT Ay F@ g o
& 979 A% T IV qF § ] ¥ fow
agt & | qa q@ @AY Y AW @
F, @t ga ¥ fody 7 afl w1, ufs
39 FT N fAq1:q GaATGATS 47 |
7R AT qTRT AA W, I A
g w1 ., . (vaaanw) L. #F A
&7 |

awafe wgvag : 47 arRET ot ag
fRIagX &3 fF 99 7§ M a[@m@r
AT T@r g, Ag A1 IE T AT F
far & 1 wiggasa g8 29X F fag
I oFFAT &, Q1 g0 A%E W
a3 Tcrafaw g gwar )

I hope you will realise it. You will
please help the Chair at times when
Memberg are interrupting from this
side also.

PROF, MADHU DANDAVATE: He
never misbehaveg in this House,

{1 wzA fagrdt arwadt : qwafa
RERA, AN FT fagr e w1 W
FCX HT H1§ wifaeq gl g7 O FTOw
far 7 & & #F1o frawrr £
AR T AN 2 W | TATq A g1y, e
QA ar FIT |

sagFasfaar @ §fr 1077
3 aw¥ ofF qar femr w1 g
1980 ¥ =¥ WY Qar far 1 WA
NatFwfer d, |r 3 g W
aTT AT F4G ? 3T wIawT A€ QI |
amE X A §, | o W gH ard
AT X 99 A A AW F) A 1977
% fewr awig wv &7 7€ 4 Ot 39
Ty ST T faQw fisqr q7 | Wa
¢ F19 3T THT 9T §7 & @ F
9 a9 B 8% Q) @ ? (wqaww) . L .

fex ¥ wez faar fs afcfeafa
gan € | gWIfa AgRE, W9 77 ¥
fagm@ awid W %7 74 @ ¥ 7R
ety sgry q, N UgIFT &1 T4
FT W ¥, ITFNAT 9L 3I@GT F794 4
Difaq fag | aufs SFH srars aArars
1 wAar @er @l fFar qr, gafy
IR g Wt 4wy fra www
Tarey gSSE ag) §, v f/T o qwg
faar 1 & agwm Tsgafg ge w1
feeqoll 7 #T @ E, #TEN TG F7
QRIE | T AT 77 &1 Few o
we g1, g9 W Usgdfa ara #
3gaer 9% faare & #, fawg
WA F GG AT | 59 AT g WAl
HqEIY AT 3B ATRA § FU 1A § 1.
Wt 3@ ¥ ARY g, F 3AE M@ [
7Y Fgar |
MR. CHAIRMAN: No, No, No re-
flections. Not even by implication,

SHRI ATAL BIHARI VAJPAYEE:
I did not cast any reflection on the
high office of the President.

MR. CHAIRMAN: It is alright, Net
even by implication.

SHRI ATAL BIHARI VAJPAYEE:
Yes. Not even by implication,

SHRI HARINATHA MISHRA
(Darbhanga): Sir, I rise on a point
of order. In my humble opinion
this directly casting aspersion on
Rashtrapati. It should be entirely
expunged.

MR, CHAIRMAN: Well, I do not
know whether it is a point of order
or not. Tt is a question of expung-
ing what is in the record. I will not
say anything on this. The Howm'ble
Speaker will look into it and he Wil
take a decision,

PROF. MADHU DANDAVATE:
When he was speaking he was allowed

to raise a point of order, Pleage ke
nole of it,
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MR. CHAIRMAN: It is a matter of

procedure. Any time if you are raising
a point of order it is not going to help.
Please, you mind that also.

SHRI ATAL BIHARI VAJPAYEE:
He wag allowed to raise a point of
order, My friend, Mr, Dandavate, was
refused i the morning, Sir, that is
the difference between Mrs, Candhi
and poor Dandavate. All members
are equal but some are more equal
than others,

auafa Agey, av faasw @
f g A wgea, mil 729 71 favarm
¥ & AR ag aad 7 osgafa agea
FT I w7 qAg O o7 famd ;e
qz Tregafa wgRa F faam qwm o
FEA FT HOen (%a7 | g8y wfawves
g &1 qEE [T 9T @ IEE
T T T T GwAT AT | aqg
N T gt o T faww @il
qIe &, S9AT FT &1L A ST Gfam
§ sfuw dmga 43, 378 wER
AT JqUAT ST THAT E | WA v
HTT 356 & WOWT & X § WeTAq
Wt T@® & Fwdr &)

awmfa  wERT, § &197 356
gfagie @ AT WY =AW
WY FETEE qEEHT BT HAATEY
93 | THH TTo dTo Mo HFAITT
T FFT AT, g WrEAT FEq &) 9Y =
9g IT FET W ITAFT SUAN G
grm 1 o wifeww 356 & WAM
gT AR faadt g a1 Wwda 9%
FaraMd FA F fau zw mfew
1 ggrv fear @ mfgx |fqgme
¥ famtaml & Ay ag oY f& &
SR fage awl & g o AT
&, 8 wfear g9 Tig ) ww W
T F g www g, faar T
¥ g www g oA ==t s

WL AT 4% A7 AQ & & O aww
F AT U R E W
foum qwoil & g & eawi g
9T AAITATAT F1 HEAT FIH FT RIGT
fearesmar  wnfge @ f@T @va gar
F T & yo 9 fayw qwrTHl B
W W@ FT W A Afaer 6 @
ST |

UF @iq # FgAr Al § W<
T F @ FYAT AGATE | Aq
H ooqwq agHa A g SR agea
weqAa & g | xfea ware ardy |
ag feeell ¥ gwedy & s o A%
faeelt & WY T oF AT O Hfwqav
FT gy A I Sy a7 g9 WA
gar ggig 37 g 5 foasr 1
At fraser &% qAr gfers g
FAAT FIT JW, 62 FTUT F1 &9 g&AT
arar 2w, sfgs A ararfas 9fz-
agat F fag @t wv o e,
ag /Tdr TfFaT agt & g 7Y g1 A
g 3as faw s=r &1 fedww
FEAT 4IAT, |

qF AAAT "GEM ;. JE WA
femm |

o mzw fagrdi maqdi e
17 B, w7 M9 T I w5

sfer g &1 fera &Y
Fifwrer 7Y FY ST Mfgh | Wy I
D E gy ag wgy wr av fv &
farerrr Wt 1 AeAT A WAV F W
ag a1d AT S oft w1 S
sy quT F Fgr a1 fw faara s
F1 AVEX T TOU AE TTRT TG
g ..

g A (s S« fag) o 7@ A
#gT | ¥ a8 wgy a1 fx wa aF #f
T A fear &)
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¥t wza fagdt aoddy . wifE
ARY F IAT qg WA FT FH FT
7 ¥ wre gfamm, fgarem 92w,
FATF T aE 4% W A q5q fHq1
AT FHAT-—AZ FIFL FEHL AT,
% favam At w7l ag G # fawarg
FLET G-I, TAST TET T W AT
gfa waA F1 98 gt a7 & A
dare graT a1 2a% fag feesdl & g
¥ e e fae™ & fog @y S
yega & Far gfwamor # qAE Al
gar? o gfaammn 7 oS q oAk
7Y faar ? qar wwA wiw dfadea 1
waar &1 farq® areg g7 fog 99
F1 w9 gav 2w #w fagre wife ¥
AT F7 T & AT zAw gemr w®
i 7gY fFan S0 AwAr 9r WY W
ary fear star @ oav oag AvET
Ig AFRAT AY 7 T ACHT AqAF AT
& 4z vg wdY B FAIRE 7 IA0F
T FY AVHTT HIGH] qavg TGy 47 M
gaQr @ w§ gAfae wqlew ¥ gHEmA
7@ TFAT "V | gg WIWIE, ITF FEHA
FT1 TATET AR 79 § IFe ATHET
f faOneft go F1 FE 7 FTHT @A
Y & oAy, wgr aw sfam g7
T @f Ped @ afewdly dme #@
ST FC Fg A g 5 agi : g
F1 9g M B GE K FAAT AR
21 AR fag of) feewa &%= 7 91 %7
W F7d & A Fga & & e =g
F oEW TG AT Y JTARE @[ ATEHTT
FoqAq0 T 01 T T fa gL
dfagr & &g &1 oA 77 8, T&97
B ogeq qdr g wiland A
Y oFE T g 2 mighm aowic
97 AMET &F ¥ w@Ed g1 W
FYE NIW FY GLHR ag w21 & (o faar
qFeqaT 99 g9 fHdl $1 a9 ag
FA AFT FAERY W AR
# v3fa & gr gt snfedy

THR F TRET IAT FT A FF EF
HAEQT FT THTYTA FOT AT ¥eg F1 IAW
¢ grafq 7@ @ A | AfFw AR
aW ¥ uF Fr@Ewer a1 fFar o @r g
f& 7 wmdr 9@ F fag 1 sag
AT WY, ag A@ETO I AT THAT
¥ faq fgaag wgr g #w faaga @
fo aem¥ amdt ot Fdr s
QAT F1W AT T FL AT W R THAT
qr FIETE TR A0 g1 AET
gaor g f& mm Gay & & FA WA
v & M7 gw T 347 falg w FT
Gaar frar

SHRI SANJAY GANDHI (Amethi):
Sir, for the past two days we have
been hearing a lot of arguments and a
lot of statements made by the Janata
party, the Lok Dal and the CPM
against dissolution. Sir, dissolution
was not the idea of the Congress Party,
In fact, when in 1977, nine State
Assemblies were dissolved, the Con-
gress raised a hue and cry about it
The Congress challenged it in the
courts, And the present Home Minister
wag the then Chief Minister and he
raised his voice against it, But what
happened? It went to the Supreme
Court. And the Supreme Court
decided that  dissolution is a legal
measure. We have to bow before the
Supreme Court and now we accept
the decision that dissolution is a legal
measure, We go to that extent, We
are not holding our own opinion, We
are putting our own opinion from our
side because we oppose them £ But
when a higher authority tells us that
we were wrong we accepted that.
Then again whose idea wag the dis-
solution?  Who originated it? Jaya-
prakash Narayan was the first person
who mooted the idea of right to rec-
all. The right to recall meang if the
electorate does not have confidence
in its nominees they should have a
right to recal] them. When ihe elee-
torate has shown so overwhelningly
that they do not have confidence in
the Janata Party, im the Lok Del,
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according to J, P’s owp ideology, the
electorate has the right to recall them,
AN HON MEMBER: Was it a recall?

SHRI SANJAY GANDHI: My friend
here asked “was it a recall”? There
ig no provision for recall in the Indian
Constitution. But the Supreme Court
has said that there is a provision for
dissolution, that is the closest thatwe
can get to the recall. Then we must
also remember that g lot of state-
ments have been made about West
Bengal. The CPI (M) won in West
Bengal. But how did they win?
There were instances when 700 regis-
tered voters wer foundq in one single
room. There were instances where 12
years old children had been
found voting. In the West-
tern TU.P. where Lok Dal won
the seats, there were pictures showing
children aged 5and 10 were voting. In
Gaziabad-I want to make a specific
instance—some Congress-1  workers,
after the election resulls were an-
nounced, gheroed the Deputy Com-
missioner’s Office, They gemanded a
gzarch of the office. The office was
searched and some ballot boxes with
the seal were found intact, The ballot
papers inside the ballot boxes were
found intact, There is an election
petition op thig issue in the Allahabad
High Court. But here a candidate wins
the election when there are ballot
boxes sealed intact, ballot papers were
ingide the ballot boxes intact and those
ballot boxes were lying in the Return-
ing Officerg Office, Can it be a fair
election? Can it be considered as a
fair election where harijang were stop-
ped when they wanted to vote? ‘This
is what happened in Akbarpur Patti.
So, a big hue and cry was raised about
how many seats the Congress-I won.
One must look at the picture 2s to how
the Opposition won their seats. Tt
there was a fair election, the Congress-
I would have wop all thosg other seats
as well.

Then there was a question of how
the State Government should function.
N&W, should they have a confrontation
with the Centre? If the State Govern-
ments are willing to carry out the

programmes that will benefit the peor
pepole of the country, that will benefit
the downtrodden. Then there is no
question of confrontation because that
is the policy and the programme of
the Congress-I,

AN HON, MEMBER: They have
their own programme.

SHRI SANJAY GANDHI: All par-
ties have their own programme, But
those people want to crush the poor,
as it has happened in Narainpur where
hundreds of people were crushed by
the Police and the Chief Minister was
trying to protect them, What did they
have to say? They said that the DCs
or the S. P, was pro-Congress-1 and
that is why it hag happened gznd yet he
was not willing to transfer them amd
suspend them. When the Prime Minis-
ter wanted to go to Narainpur, the
Chief Minister said that this was in-
terference with the State Govern-
ment. Where a  State Gov-
ernmeni does not allow
the Prime Minister to tour the
country, where the Chief Minigter
sayg that it is interference in the
affairs of the State if the Prime Mi-
nister goes to provide relief to down-
trodden people, to provide relief to
people, who were beaten up by the
police, then that Chief Minister has
no right tp continug in office. But be-
yond this, there is a very important
point, If dissolution ig immoral, then
those who were elected by dissolu-
tion have no moral right to stay there
All these people in the nine States
have been elected to the legislatures
or have come to occupy the position
of Chief Ministers only as a result of
dissolution, otherwise not gne of them
would have been there,

The opposition has raised a hue and
cry of authoritarianism. When yes-
terday I was in the Houge, an hon.
Member, a very senior Member, of
this House, tallred about authoritaria-
nism and death of democracy. And
today I wag surprised to see the same
hon. Member talking about authori-
tarianism and death of democracy
saying ‘hell with the rules of the
House' and ‘hang the rules of the
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[Shri Sanjay Gandhi]

House’. Does a Member who says
‘hell with the rules of the House’ have
any respect for this House? Does a
membey who says ‘hang the rules of
the House' have any respect for de-
mocracy? They make noises every
now and then, A few noises have to
be made by the opposition to show
that they exist. It is a small oppo-
sition; we grant them the desire to
show that they exist, but there are
other constructive ways to show that
they exist. The opposition made a
lot of attacks in the past fey days, the
proceedings of the House were held
up for hours together becauge there
was a lathi-charge on some blind
people. 1 derounce the lathi-charge
on the blind people. The Govern-
ment a¥so denounced the lathi-charge
on the blind people, but one smal] fact
about this incident of lathi-charge on
the blind people was not mentioned.
Even the Govérnment forgot to men-
tion it. The Superintendent of Police
whp ordered thig lathi-charge on the
bling people is the same Superinten-
dent of Police, who ordered the lathi-
charge on the Youth Congress (I)
rally in New Delhi jn May last. It is
the same Superintendent of Police
who hag a cloge relation in the Jan
Sangh, I am told that his father is
an M.L.A. in Punjab.

PROF. N. G. RANGA
Father or father-in-law?

SHRI ATAL B]JHARI VAJPAYEE:
Let ug not discuss relations; jt would
not be 5 very happy thing.

(Guntur):

SHRI SANJAY GANDHI: Just now
it was mentioned about the relief work
in the States not being done properly.
In Madhys Pradesh, the Janat; Gov-
ernment realised that the poor down-
trodden people are not going to sup-
port them. They set up relief camps
far away from the centres of grought-
affected areag gnd where relief mea-
sures were actually required. The
result was that all those who were
desperately in need of relief had to
migrate. They were able to achieve
the object of this exercise; all these

poor people could not vote. When
these people were starving and re-
quired urgent relief measures, instead
of coming to their rescue, they were
not allowed to vote by mere trickery
of the Government. Can that pe cal-
led democracy? Is that the situation
in which democracy will exist? De-
mocracy will only exist when every
person ig allowed to vote, specially the
down-trodden and the poor. In U.P.
we must look at the distribution
system set up by the Lok Da] Gov-
ernment, Diesel was in short supply;
but there was no shortage in the
wesgterp districts, because the Lok
Dal won its seats in the western
districts, Diesel was plenty i the
western districts. And the eastern
districts were completely starved. 1
would like to know from any of my
friends from the eastern districts now
sitting in the Opposition, if they gup-
port such a policy. Do you want a
Government to stay, which will
starve the majority of the State, just
to help a small portion of the State
because that was where they got their
votes from? A Government that once
starved a large portion of the State
just to benefit theip own politics, has
no right to stay in office.

And then, what type of Government
was it? There was constant in-fight-
ing. Counter-accusations against each
other were there. In Madhya Pradesh,
the Janata Party legislators accuged
the Chief Minister, of corruption. The
Janata Party legislators told the Chiet
Minister that he had no right to con-
tinue, as he was corrupt. In Punjab,
the Chief Minister wag accused of
corruption by his own MLAS. And
the Chief Minister accuseq the party
chief of corruption, and of smuggling.
In such a situation, can a Government
function. Is it not the duty of the
Government at the Centre to gee that
the State Governments can function
at least, to see that the Chief Minis-
ter at least had the confidence of his
own MLAS, angd that they do not call
him corrupt? I would like to bring
to the notice of this Houge the type
of people that were forming these
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governments,  Their own MLAs
called the Chief Ministers corrupt.

A gmall instance in U.P. is very
significant. There was a police report
made in 1078, stating that a particular
Minister in the Ministry was regu-
larly involved in the lifting of cattle.
And the reporty further went on to
say that since that gentleman became
a Minister, the incidence of cattle-
lifting in his home district had gone
down, This is on the police file.

There was a Minister in the Central
Government of that time, who him-
self admitteq trying to blow up trains
and trying to derail trains; and he
'was proud oY the fact that he actually
deraileq 56 trains. When Governments
arg formed of such people, those who
indulge in large-scale destruction like
the Central Minister—so he pecame—
come to the Centre; and small people
who stole puffaloes are sent to the
States. In either case, 5 Government
cannot function. A Government
needs stability to function. A
A Government needs coherence
to function. I am sure all my friends
on the other side will admit that
there was no coherence.

,There is a lot of talk about a
strang Centre, anqd weak States. I
woulg like to make clear one thing:
if ye States are weak, the Centre will
always be weak. The last 3 years
have showp this. We had no Gov-
ernments in the States and we had
no Government at the Centre. It {s
only when the States are strong, that
the Centre can be strong. We want
strong States, and we want a strong
Centre. Not only we want a strong
Centre and strong States, but we also
want governments in the States and
government at the Centre which we
had not got for the past .(Inter-
ruptions). There is a lot of talk gbout
Congress-I, the number of votes they
got. It would be interesting to point

out to the Opposition that'the Cong-
ress-I in 1960 got more voteg than
the Janata Party, the Lok, Dal and
the Congress-UJ combinegq together.
These are the major parties here, All
the three combined together got less
votes than the Congress-I alone.

AN HON, MEMBER: They are not
the major parties.

SHRI SANJAY GANDHI: ] admit
that they are not major parties, I ad-
mit my mistake. (Interruptions) In
1971, when the Janata Party said that
the Congress hag been totally routed,
the Congress had won 160 seaty in
this House. Now when they say that
the Janata Party has not been totally
routed, they have won only 31 seats;
Lok Dal has not been totally routed,
they have won 41 geats. The method
in which they have won I have just
told before. The total number of geats
of the Janata Party and the Lok Dal
combined comes to 72, that is, less
than half of what the Congress won
in 1977 ang yet parallels are drawn
saying that the Janaty Party did pot
face a total rout but the Conmgress
faced a total rout in 1977.

Statements are made about the
States having finished their temure.
Every State hag one more year left.
The argument used is that the law of
the time had extended the temure of
the States Are we to be governed
by the law of the time or are we to
be governed by an  assump-
tion of the change in law jn future?
Alwayg it is the law prevailing at the
time that governs our actioms. And
even if for arguments sake, we accept
the stand of the Janata Party end the
Lok Dal and the CPI(M) gnd whose-
ever sits on the other side, U.P. had
two years to go Orissa had two years
to go. Then we are told that in U.P.
the Congress did not get a single seat
but in Orissa they won fou, seats.
That tog is overlooking thingg com-
pletely. It ig just a matter of con-
venience—opposing for the sake of op-
posing,
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Now some friends from the Cong-
ress got up and said thatthey oppos-
ed this move, That iz reasonable.
They oppesed it in 1977. They have
got the right even now to oppose it.
We do not only uphold pur own per-
sonal views; we upholg the views of
the Supreme Courl. Another impor-
tant point iy that when the Centre
and the States are at loggerheads, no
work can be done. Whom will it
harm? If no work ig done, it is the
people in India that will suffer. It is
not the Janata Party that will suffer;
it is not the Lok Dal that will suffer;
it is not the Congress-I that will
suffer; it is the electorate that  will
suffer, Ig it not the duty of the Gov-
ernment at the Centre to give the elec-
torate a chance to elect a government
that they want? Is it pot the duty
of the Centre to give the electorate
a chance to elect a government that
will work? Thank you.

15.00 hrs.

THE MINISTER OF COMMUNI-
CATIONS (SHRI ¢. M. STEPHEN):
For two days now the gebate hag been
going on and I have been trying to
find out some argumentg to which T
could reply. It so happens that I
could nol find any solig argument to
which a reply is called for. Therc
fore my attempt is to spell out our
position on this incident of disso-
lution. Thig jssue has got to he ap-
proached from three angles. consti-
tutional angle, political angle and
ethical angle. Before, I do that I
want to make one thing clear. Some
of our friends have said: Jana¥a Party
did it in 1977. The question wag im-
mediately asked: are you going to
folloy, the Janata Party? Qur posi-
tion as far as I can understang it is
very clear. This decision to dissolve
is there; we do not want to put it on
the leg of the Janata Party govern-
ment; we Rave got our own legs to
stand on. The decision has itg own
rationale to stand on. The question
of Janata Party doing it becomeg re-
levant from the ethical angle when
they are protesting. It js a question

of estoppal. That ig all what we are
saying. When I come to the ethical
question, I will geal with it.

What is the constitutional position?
It has beep accepted all along that
when an elected assembly or parlia-
ment losses the backing of the people,
there comes an opportunity for refer-
ring back to the sovereign politica}l
authority, that is the people. Thig
position wasg taken by the Home Minis_
ter at that time, the Law Minister
a that time, by different parties also.
I will read out the position taken by
Mr. Charan Singh;:

“Eminent constitutional experts
have long been of the opinion that
when the legislature no longer re-
flects the wishes or views of the
clectorate ang whep there are rea-
song to helieve that the legislature
and the electorate are at variance,
disgolution with a view to ¢btain-
ing a fresh mandate from the elec-
torate would he most appropriate.

I am also quoting the statement Lty
Mr, Shantj Bhushan, the Law Minis-
ter at that time who goeg even fur-
ther:

“If , situation arises in which a
serious doubt was cast—a mere
doubt was enough—upon the gov-
ernment enjoying the continued con-
fidence of the people then the pro-
vision fo, premalure dissolution of
the assembly immediately comes
into operation. The provision not
merely gives the power, it casts a
duty because thig power is coupled
with a duty, namely, the assembly
must be dissolveg immediately. The
government must go to the people
to see whether it continues to en-
joy the confidence of the people to
govern,”

We did not agree to this, We gaid:
when the Constitution is a written
document we go by that. We gsaid
that those constitutional precedents
had no validity. On that basis we
went to the court. Then the decision
of the Supreme Court had laid down
the law: the court’s position on all
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th'ege points is absolutely clear. The
Supreme Court in its unanimous
judgement has this to say, on page
1418, and spelt out the pointg to be
considered:

“Can the ground that the legisla-
tive assembly of a State ceases to
reflect the will of the electorate and
the legislative assembly and the
electorate are at variance with each
other be said to be wholly extra-
neous angd irrelevant foy the purpose
of article 356, viz., digsolution? Hasg
it any nexus with the matter in
regard to which the President js re-
quired to be satisfied under article
3562 Does it bear at all on the car-
rying on of the government of the
State in accordance with the provi-
sions of the Congtitution?”

These two points were raised before
the Supremg Couft., The Supreme
Court answered:

“We hold that on the facis and
circumstances of the pregent case
this ground ig clearly a relevant
ground having reasonable nexus
with the mat in regard to which
the President js required to be
satigfied before taking actiop under
Article 356, Cl. (1)".

Then it went further and

Ang the Supreme Court said, such
a gituation is tentamount to a situa-
tion when the Government of the
State cannot be run in accordance
with the Constitution of India, then it
went further and said, it ig not only
that it can, but it is mandatory. This
is what the Supreme Court said. They
said;

“It is the duty of the Union under
Art. 355 to ensure that the Govern-
ment of the State is carrieq on in
accordance with the provisions of
the Constitution and therefore,
when the President findg that ; situ.
ation has arisen in which the Gov-
ernment of the State cannot be car-
ried on, he can act under Article

356 cl. (1). Indeed it would be his
constitutional obligation to do so¢
and put the federal mechanism out
of action so far that State ig con-
cerned.”

Very clearly the law has been spelt
out under Article 147 of the Consti-
tution—the law laid dowp by the
Supreme Court is the law of the
land. Therefore, the moment the
Supreme Court saig that this is the
law of the land, that whenever there
is variance between the two, the
elected body and the people, a situ-
ation must pe deemed to have arisen
that the Government of the State ean-
not be carried on accordance with the
Constitution and the Supreme Court
said the moment the Union Govern-
ment ig gatisfied that such a situaticn
hag arisen, it iz not only permissible,
it is compulsory and mandatery to put
the federal structure out of commission
and ask them to go back to the peo-
ple. It ig with thig mandate that we
are now confronted. Therefore, cne
thing is admitted. It ;s admitted thal
the people's backing is necessary for
the legislature to live. It js admitted
by the Janata Party gpokesman gd-
mitted and confirmed by the Supreme
Court, that it becomes mandatory that
the sovereign will cf the people is
met. Shri Shashi Bhushan wecnt to the
extent of saying, it is not nececsary
that it ig conclusively establighed, it
ig enough that there is a roubt, that
the legislature has lost mandate of the
people. The Supreme Court said that
that is the correct decision.

Now the Marxist Communist Pacty
is making much of g noise about this.
Marxist Party position was exaclly
the same. That position was not only
then, that position is even to-day. I
have got the ‘People’s Demccracy’.
The editorial jg before me. I am only
on the limited point—if you Jose the
confldence of the people whether the
legislature can be disbanded? They
say the Congress (I) leaders claim
that the Janata Party itself had set
down g precedent to dissolve the As-
semblies which do not reflect the views
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of the people. “The Official Release
Order’ ordering dissolution of 1877,
argued the case very well by correct-
ly giving the democratic reasons for
the dissolution. Unmistakable peject-
tion of the claim of the Congress Party
made it clear that the State Ministry
i3 no longer enjoying the confidence of
the electorate. Therefore, the Marxist
Communist Party even to-day holds
the view the moment it js established
that the legiglature hag forfeited the
mandate of the people, here arises a
situation when the legislature can be
dissolved. Therefore, only question
now remains is whether a situation
has arisen when a serious doubt could
be entertained and serious doubt can
be expected as maintainable that the
legislature have lost forfeitad the con-
fidence of the people? The figures
will speak.

Now what was the position on the
bagig of which different Assemblies
were dissolved. 1 would )just quote
the figures.

There are two standards to be ap-
plied:

1. You are elected to a Legislative
Aissembly on a particular man-
date and how far have you
fallen down?

2. When you dissolved us, what
was the strength that we had,
in spite of which you dissolv-
ed us.

I will come to that. In 1977 election
in the different Assemblies, wha* was
the strength that we got? What was
the strength you got then and what
is the strength you have now got? We
will compare. In Bihar, in 1977 elec-
tion, we got 23% and they dissolved
us. In this election, they have got
235%. In Gujarat, we got 46.92¢5. In
Madhya Pradesh, we got 32.47%.
Today they have got 31.30%. In
Orissa, we got 38.18% and we were
dissolved. Today they have got 19.52%
and they want to continue! In Punjab,
we got 34.85%. Today they have got
23.37¢%. With 34.85% we could be

dissolved, but with 28.37% they can-
not be dissolved] In Rajasthan, we
got 31%. Today they have got 31.2%.
For the same percentage, we could
be dissolved, but they cannot be dis-
solved! In UP, we got 25%. Today
they have got 28%. So, the posgition
ig absolutely clear. In most of the
Stateg where we were dissolved, we
got more percentage of votes than
they have got today. If in spite of
getting those percentages we could be
dissolved, by what argument can you
say that we had lost the confidence of
the people then, but you are retaining
the confidence of the people now? Is
that argument sustainable? Xindly
consider what a fall you have had.
Kindly see what was your ‘nandate in
1977 and how far you have come down
now. In Bihar your mandate then
was 64.98%. Now you have come
down to 23.5%. In Madhya Pradesh,
from 58% you have now come down
to 31%. Ip Origsa, from 68.75% you
have come down to 19.52%. In Punjab,
from 59.74% you have come down {o
23.37%. In Rajasthan from 65.25%
you have come down to 31.65%%.. In
U.P. from 68.28% you have come
down to 28.29%. Therefore, two as-
pectg arise. The mandate you got in
1977 has collapsed completely and you
have come down to g particular stage
which is lower than the mandate we
had in 1977. I[ with that mandate
you could dissolve ug and if that man-
date wag enough to establish that we
have lost the mandate of the people,
ig it not reasonable for us to say that
when vou have secured votes lower
than what we secured in 1977, you have
lost the mandate of the people? T am
not demending on what you did. I am
only on the question as to whebher
after losing the mandate of the people
the Assembly can he dissolved or mot.
Secondly, what are the criteria oy
which you can decide that the man-
date of the people hag been lost? By
the same criterion which you applied
in 1977, by that criterion I am prov-
ing that you have lost the mandate of
the people. In such a case, the Sup-
reme Court says that dissolutiom is mot
only permissible, not only desirable,
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bug. disolution of the Assemblies is a
eonstitutional, mandatory obligation on
tbe part of the Union, so that the

- people could go back and clect their
wvepresentatives. If we did not dis-
solve these Assemblies, we would have
eommitted a gross constitutional mis-
demeanour and we would have violat-
ed an obligation which che Constitu-
tion and the Supreme Court have cast
om us. So, you should nave said,
“You did very well”. You should
give us a compliment for doing this
rather than criticising it. This is the
eonstitutional aspect, which is abso-
lutely clear and irrebuttable. Nobody
can say that it is constitutionally
impermissible.

Now we come to the political aspect.
‘They are saying, it is anti-democratic.
Going to the people is anti-democratic!
I do not want to speak much. I have
only. to quotq the Supreme Court rul-
ing on this. They have said that there
is nothing more democratic than this.
Mr, Morarj; Desai, in one of the rare
oecasions when he could be houest,
came out with a statement saying, “I
do not agree that it is undemocratic.”
He said, it is perfectly democratic.

The Supreme Court has stated:

“One purpose of our Constitution
and laws is certainly to give elec-
tors a periodic opportunity of
choosing their States legislature
and, thereby, of determining the
character of their State’s Govern-
ment also, It is the object of every
democratic constitution to give such
opportunities. Hence a policy de~
vised o serve that end could not
be contrary to the basic structure or
scheme of the Congtitution. The
question whether they should have
that opportunity now or later may
be a question of political expendien-
¢y or executive poHcy.’

Therefore, the Supreme Court says
that ordering that may be anything
but it cannot be undemocratic it is
perfectly a democratic .position.

10 LS—12

Ngw, they talk abaut polj agpect.
This ig one of the arguments they are
putting forward. We are only telling
that the whole situation has changed.
Let us go back to the people. &
am asking you: what right has these
Gavernments to remain? In 1877, who
were elected by the people? It was
the Janata Party which was elected by
the people. Is that Janata Party any-
where in any of the States? Wag the
Lok Dal elected? Wag the Janata
Party in this form elected? It is like
‘every she-mouse is coming as he-
mouce” ag the old slogan goes. The
whale thing is dis-integrating, prog-
ressively dis-integrating and dis-integ-
ratingly re-assuming itg original cha-
racter. This ig happening. Jan Sangh
is coming in; RSS is coming in; BKD
ig coming in; everybody is coming in
separately. The whole old form are
coming in. And they say that they
want to continue. Was this the form
they went to the people in 19777 If
you are honest, the moment you got
dis-integrated and the moment you
camt into different angles, you should
have told the people that w2 are not
what you elected us to be; we are
different  beings: we are coming
back to you for your mandate. But’
you are still sticking on. This is poli-
ticg) dishonesty., What you committed
in 1977 was a fraud on the people You
knew that you were not to unite and
you knew that you were separate and
just combined togetther and that you
committed a fraud on the peaple by
telling a lie that you were merged
once for all. You never merged your-
self, You got your geparate identity,
separate meetings, separate leader-
ship you are carrying on, committing
a fraud on the people. You have at
least fallen apart.. Now you want to
carry on by saying that you have got
the 1977 mandate. Ig this political
honesty?

Much has been gaid about authori-
tarianism. We are fed up with this
authoritarianism. Who is telling us
authoritarian? Let me gee the faces of
those people who are telling me autho-
ritarfan. You have told about autho-
ritorianism quite a lot. You have told
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4hly through delevision, radio, your
pullic gpeeches, your SBhah Commis-
sion and every type of Commission
that you had in 2 1|2 years. People
have geen Indira Gandhi enough. Peo-
ple have geem the Congress enough, We
are nut new commodities; we are old
commodities. You told them that we
are authoritarian. People saw you
and people saw ug and they have
given a verdict. Either they rejected
your contention that we are authori-
tarian or they said, we accept this
authoritarianism. This brand of autho-
ritarianism we accept or we reject
your contention that Indiry Gandhi js
authoritarian. But you are not prepa-
red to accept that verdic, You  are
still saying we are authoritarian. You
are saying that she is coming back
in her own colour. Diq you ever gee
change in her colour? Did she ever
see change in her colour? Did she
ever say that I will not be what I
am. She wag the same as she ever
was, She never changed her colour.
You tried your very best to get a word
of apology from her at the time of
the privilege motion. Could you ex-
tract g single phrase from her? Be-
cause Indira Gandhi was Indira
Gandhi, continues to be Indira Gandhi.
Indira Gandhi was known by the
people. A changed Indira Gandhd
people do not want. Indira Gandhi
that she was, Indira ‘Gandhi that she
has been, Indira Gandhi that ghe is,
it is that Indira Gandhi that ™ the
people want.

You are calling us authoritarian.
What is authoritarian? The reverse
of yuthoritarianism is anarchism. If
Mr. Raj Narain tells me about authori-
f#arinnism, I can understand that.
Anarchism vs. authoritarianism, Auth-
oritarianism ig different from totalita-
rianiem; it jg different from dictator-
ship. Anarchism, we are against. We
go t the people to get the authority.
We get the authority and we have to
sxercise that authority, The question
}: for whom we eXxercise the autho-
rity? We exercise the authority for
the down-trodden people and that
exercise of authority will take place.

We go to the people to get authority.
If that 33 authoritarianism, we acoapt
authoritarianism, But it iz differemt
from dictatorship. Democracy is autho-
ritarianism of the people, by the peo-
ple and for the people. This is demo-
cracy and we are exercising auhority
under that.

Who are with you? You have got
beautiful friends, Mr. Vajpayee. Ad-
versely makes strange bad-fellows
My hon, friend, Mr. Vajpayee, has
got the Marxists 84 bed fellows. The
RSs and Marxists are bad fellows.
Now are the Marxigts coming and
telling me about democracy? Do not
try to teach me about democracy. Am
I to sit at the feet of the Marxist
Communist Party and learn demccra-
cy? Was it not you who have said
that India has not become free? Was
it not you who have said that the Five
Year Plan is not a Plan? Wag it not
you who have gaid that the Indian
‘Constitution is bourgeoise Constitu«
tion, which should be torn to pieces?
Was it not you who have said “we
are getting into power to wreck the
Constitution from within”? Was it
not you who have said all thege
things? What is the brand of demo-
cracy Wwhich you will give us when
you come into power? Will you al-
low any other party to exist, other
than yours? Can you give us such
a guarantee? What guarantee can you
give? Even jif you give such a gua-
rantee, it haz no worth at all. The
moment you say that, you cease te
be Marxists, because you believe
only in one party rule. She Somnath
Chatterjee wag talking about demo-
cracy. Anyway, i is good to have a
little bit of buffoonery even in the
Parliament of India. This is all what
1 can say when they speak about de-
mocracy and authoritarianism. A
party which has linkg with RS§ s
talking about authoritarianism! Here
is an organisation, whose chief will
nominate the subsequent chief, but
that is not authoritarianism, but here
this is authoritarianism.

So far ag our going to the people is-
concerned, there algo the ~ Supreme



347 Stat. Res. Re: Presidential CHAITRA. 6, 1002 (SAKA) Proclamation in 358
relation to Bihar, Gujarat, M.P. Maharashtrg etc. etc.

Court has come out with the state-
ment whether it is authoritarianism
or not. The members on the other side
have gaid that we are grabing power.
What is wrong with it? We are out
for power, we want to get power, we
want to keep power in our hand, to
fmplement our programmes. We are
not here as sanayasis. We are here as
political beings, trying to get power
to 4mplement our programmeg and
policies, What does the Supreme
Court say? It says:

“Ag we have tried to indicate ab-
ove attempts to secure political
victories, by appeals to the electo-
rate, are parts of the recognised rules
of a democratic system of govern-
ment, permitting contests between
rival partiesg so as to achieve certain
other objectives. If such a contest
with the desire for achieving a poli-
tical victory in order to enforce cer-
tain programmes, believed by the
members of a party to be beneficial
for the people in a State, as a method
of achieving the objects set out in
the Preamble, are not only legal
and permigsible under the Consti-
tution, but, obviously, constitute
the only possible legitimate and le-
gal means of attaining the power to
enforce policies believed to be cor-
rect various parties, according to
their own lights, it could not possib-
ly be.agserted that procuring the
dissolution of a State Legislative As-
sembly, with the object of gaining a
political victory is, in itself an
eatraneous object which could not
fal] at all under Article 356 of the
Constitution.”

Can there be a clearer annuciation of
the position? It is a political right.
India is one country, we have got to
run this country and we have got to
implement our programme. When we
find that certain States are objecting
%0 that, it is not our obligation to go
back to the people and tell them
“woud you allow us to carry out the
programmesg through the machinery
of the State?”

Do not tell us about one party and
all that, Suddenly Shri Vajpayee has
developed a love for decentralisation,
So far the Jan Sangh position has been
entirely different. They were for a
Strong Centre, concentration of power
in the Centre, Akhand Bharat; that
Wag their, position, But their acquain-
tance with Marxists hag made them
change their stand, Ag I =aid, adver-
sity makes strange bad-fellows, He
is taking a strange position, different
from hig earlier stand.

Therefore, we have nothing to feel
ashamed in going to the people. We
are not keeping power in our hands,
we are not keeping power in our po-
ckets. It is absurd to speak about
authoritarianism in a democratic sys-
tem. The moment you speak about
authoritarianism in a democratic sys-
tem, you are confessing to a feeling of
lack of faith in the dynamism of
Indian democracy. This is the very
clear position. We are now going to
the people, ang if we are going to the
people to get authority and power
from them, it is perfertly permissible
proposition,

Again, Sir, somebody said “we know
the purpose. In the Rajya Sabha we
must get more of our Members.” What
is wrong in it? Again I am asking:
what is wrong in it? If the Members
of the Legislative Assembly have lost
the mandate of the people, are they to_
form the electora] college to send the
people to the Rajya Sabha? We want
the people to elect their trus represen-
tatives to the Assemblies so that the
electoral college truly representative
of the people may send their represen.
tatives to the Rajya Sabha. There is
nothing for ug to be ashamed of That
is one of the reasons also why dissolu~
tion chould take place. Definitely
there is nothing wrong about that.
You want to come by the back-door?
You want to sit there for six years?
Funny fellows! You lost everything.
You want to send your people te
sit as the representatives of the State?
The representative of the State must
be the people who represent the peo-
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ple of that State and not the factional,
truncated, little sort of crud2 beings
who are gitting as representatives of
people. It is the representatives of
the people who mugt send their re-
presentativeg to the Rajya Sabha. We
Reve nothing to fee] ashamed of ab-
out it.

Then the vital question is non-co-
operation, When g question js asked,
the reply is: “We are not prepared
for confrontation.” Now, thank you
very much. The Kerala Chief Minis-
ter cayg: “We are not for confronta-
tion.” Mr. Jyoti Basu gays: “We are
not for confrontation.” Namaste.
Thank you very much for your little
mercy. You say: ‘We are not for con-
frontation, but we are for opposition.
We will not implement your policies,
we will not implement your law, we
will not implement anything and we
are not for confrontation.” Well
it is your sweet will and
gleasure, Tt is Mke somebody
saying “I am not for murdering any-
body.” It is the sweet choice-—~you may
you take the consequence, if you do
not murder, you carry on well. It is
youy business whether for confronta-
tit:’n or not, But what was your atti-
tude.

A more significant thing was the
Regolution passed in the Rajya Sabha.
It ig a matter of great significance.
When a thanks-giving resolution is
moved and if it js rejected, what hap-
pens? If it is rejeced in the Lok
#abha, it Is accepted a3 no-confidence
in the Government and the Govern-
rment resigng. And that was rejected
by Rajya Sabla. The amendment tn
the thanks-piving Resdlutico s a
=irtual reje:tion of the thanks-giving
$lesolution What is the meaning of
it? Althonrh the peon 2 have elected
you, although the people constitute the
Lok Sabha, the Rajya Sabha who has
got the majority in the Opposition say:
“We don't accept it. We declare no-
confidence in the Government. We
@eclare oppogition to the Government”.
That resolution was g declaration of

war against the Government. “We da
not accept you”—that wag the clear
declaration they made there.

Well, Sir, in 1977, this question came
up before us, We had the absolute
majority in the Rajya Sabha at that
time.* We discussed the matter. There
were provocative things which had
happened. We discussed this matter
and we decided that that will be
wrong to reject the thanks-giving Re-
solution. The people have elected
them and so we said: “ we accept
that.”” Therefore, we supported the
thanks-giving Resolution in the Rajya
Sabha. You took up a different posi-
tion. You are up for oppesition. You
declared war againsty us, This is what
you did.

Then the Narainpur incident was
very much spoken about. Sir, you
must understand the gigpificance of it.
The law passed by the Parliament
must be implemented and the Centre
has got the authority to supervise whe-
ther it is implemented or not. The
laws involved are of the penal code
and the crimina) procedure code. Whe-
ther that wag implemented or not has
to be seen and if any doubt arises that
it is not implemented, the Prime Min-
ister has got the right to consider
whether this is implemented or not.
She decides and goes and here they
raige the banner of revolt seying “now
the Prime Minister shall not enter
U.P. This is my province, She shall
not come here”” This is the attitude.
That is all T am saying.

Thirdly, Mr. Deoras, the RSS Chief
said: ‘We must cooperate”. Somebody
said that this is becauss of her ar-
rangement with them. Let them gay
it or let them not say it. But what
was the reaction of Mr. Advani? Mr.
Advani immediately came out with a
statement saying: “I don’t agree.
Indira Gandhi has not changed and
will never change. Therefore, there
is no question of cooperation with the
Government. This is the stand taken
by Mr. Advani, the Leader of the
Opposition in the Rajya Sabha. Then,
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again there ic declaration thas the law
wil] not be jmplemented. Whet does it
amount to? This i again the same
thing. The Constitutional amendment
wag spoken about. Whether it 1is
passed or not ig not the question. The
Centre issues a directive. “Please
bring it to the Legislative Assembily
and ask for the approval.” The Cen-
tze asks them to bring it to the notice
of the Legislative Assembly. 'l'his i8
what they should have done. But they
refuse to do it.

SHRI CHITTA BASU (Barasat): W
have done it,

SHRI C. M. STEPHEN: You have
already passed it. Don’t put the cap
on your head.

Thereforey the present position is
that the opposition is back at their
own game, What was their game?
The game waa creating conditions of
emergency in the country, This was
what they did, and we were forced
at that time to declare an emergency
when the conditiong of emergency had
come. Wg never imposed an emer-
gency on the country. They imposed
conditions of emergency, and we had
to declare an emergency. They want
to re-impose conditions of emergency
on thig country, but don’t nurture the
hope that we are going to declare it.
We will muster the people and face
you if you are going to creat condi-
tions of emergency in the country.
That is all that I have to say.

18.31 hrs.

[MR. DEPUTY-SPEAKER in the
Chair]

Therefore, the political aspect is
that it is an absolute necessity that the
Assemblies be dissolved and you go
back to the people, because there are
great things to be done. A greag bur-
den is on us. We can do it only if
the entire country co-operates. When
the banner of revolt is reised, we will

bave to go to the people. This is a
political mecessity.

Finally, let me say & few words an
the ethical aspects, Has the Janata
Party aoy right to oppose thisz They
are now coming forth with so many
things, that they did it because of
emergency exceeseg etc. There were
three classeg of States at that time—
Stateg which had exceeded the five
vears period, States which had mot
exceeded the five year period. and
States which had exceeded the five
yearg period and had committed emer-
gency excesses. Therg was Karnataks,
there was Andhra Pradesh, there was
Maharashtra. They had exceeded the
fivg year period. In Karnataka Mms
Fernandes wag maimed, some others
were killed, excesseg were committed
there galore. That was their argu-
ment. In Andhra also there were
emergency excesses, But they were
not dissolved. States which bad ex-
ceedeq the five year period and com-
mitted emergency excesses—Andhra
Pradesh, Karnataka and Maharashtra
—were not dissolved, but States
which had not completed the five year
period were dissolved. What does it
mean? “Emergency and the period are
irrelevant., If emergency was relevant.
Karnataky should have been dissolved,
If the five year period was relevant,
Karnataka and other States should
have beep dissolved. Therefore, what
wag the gtandard? The only standard
was the result of the election in 1977,
nothing else at all. It is absolutely
clear. Therefore, do not wriggle out,
Mr. Vajpayee was struggling very
much, Mr. Charan Singh was coming
out with a new thesis,

So, is it honourable on yqur part to
take up this position? I ghoyld have
expected that as honourable men, you
shoulq have taken the position: this
Was our stand, we are now walking ous.
You are now stoppeq from raising it.
I can understand the CPI raising the
objection, because they opposed the
dissolution at that time. I cap under-
stand the AIADMK raising the objee-
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tion because they opposed the dissolu-
don at that time, I can understand
the Muaslim League raising the ob-
jection because they opposed the dis-
solution at that time., There was no
other party which did not opposed it
at that time. I am mentioning the
Janata Party only to buttress my argu-
ment, You are stopped from raising
this, 1 4.

MR. DEPUTY-SPEAKER: It is not
AJADMK,, but DMK,

SHRI C, M, STEPHEN: I am sorry,
I stand corrected.

Mr. Dandavate is looking at me.

PROF. MADHU DANDAVATE
(Rajapur): Am I not allowed to look
at him?”

SHRI C. M, STEPHEN: And possi-
bly he wants to ask the question: you
opposed it at that time, why gre you
mow bringing it? Mr, Sanjay Gandhi
has replied to that. I do not want to
repeat it. The reply ig clear. We
were clear that the dissolution was
wrong. We went to the Supreme
Court. The Supreme Court said that
we were wrong. We are law-abid-
ing citizens, we are very much
subject to the judicial verdict. We
accepted that verdict. So, it is not a
question of estoppel for us, The third
question is: “Why don’t you dissolve
Haryana, Himachal Pradesh and Kar-
nataka?”. Of all people, Karnataka?
They are bringing Karnataka also into
it,

Let us understand the position, The
principle on which the dissolution takes
place ig the Assembly and the people
are at variance. If the assembly and
the people are at variance, then the
dissolution takeg place. The test is
whether the Assembly and the people
are at variance. The people sent the
Janata Party to power in 1977, but the
Janata party went into disintegration
and the people in Haryana and Hima-
chal Pradesh said: ‘we are for Con-
gress-I'. It iy for the Legislative As-

sembly gnd the MLAs to toe the line
of the people or to get out, They
said: ‘we are toeing the line of the
people’. Our people, our soverign
political authority tell us: ‘wg are for
Congress-I' and therefore, they said
“we are also for Congress-I” ‘we are
with the people and they have chang-
ed with the people, The moment the
Legislative Assembly hag assumed a
political shape, it shows that they are
in line with the political thinking of
the people, that ground of dissolutiom
goes and they can carry on because
the Asgembly is in ling with the
thinking of the people. They have
accepted thg political verdict of the
people and therefore, there is no de-
marcation between the two. The two
are not divergent and the two are on
the same wave-length ang therefore,
dissolution in their case will be atro-
cious. Thig is absolutely clear. Kar-
nataka, you are saying, of all people?
In Karnataka, we fought the Assembly
election on the Congress-I symbo] and
a map defecting, the whole lot of them
defecting and finally whep the people
asserteq and said: ‘we are still for
Indira Gandhi and not for Devraj
Urs’ and when the MLAs came back
and said: ‘we are with you, we are
sorry, we had defected for sometime’
are we to dissolve it? There ig no
question of dissolution, You are
speaking about defection, defection
from whom? Defetcion from Janata?
Defection can take place only if the
Janata of 1977 is there. Ig the Janata
there? That has evaporated and gone
into vapour that has disintegrated,
Component parts atomising into dif-
ferent components. where from can
defection take place? The only defec-
tion relevant is defection from the
people. There ig no other defection.
If any MLA refuseg to defecy from
the people, but chooses to remain with
the people, he is not a defector and he
wil] be acceptd.

That is the ethical aspect, which 1]
ab solutely clear,

Finally let us understand one more
position. The country has got to be
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man in accordance with the Constitu-
sion, Quite a lot is said aboug federa-
#am, They said about the fundamen-
tal principle of federalism. Our posi-
#on is absolutely dt::re ;nd it hascbeen
glear] 1t out by upreme Court
aleo. yﬁ.";g federalism is, has been
spelt out clearly by the Supreme Court,
M is absolutely clear. My friends or
the Opposition may nos be clear about
i, but the Supreme Court i3 clear
ahoug it in itg judgement,

“A conspectus of the provisions of
eur Constitution will indicate that,
whatever appearances of a federal
structGre our Constitution may have.
its operations are certainly judged
both by the contentg of power which
@ number of its provisions carry
with them and the use that hag been
made of them, more unitary that
federal.”

Let ua understand thay position,
which is absolutely clear.

“The State cannot gtand in the
way of legitimate

Let my Marxist friends listen to
this,

“ o . and comprehensively
planneq development of the country
in the manner directed by the Cent-
tral Government.”

The phrase used is ‘directed by the
Central Government’,

“The question of legitimacy of
particular action of the Central
Government taking ug ip particular
directions can often be tested and
determined only by the verdicts of
the people at appropriate times
rather than by decision of courts....

If the special needs of our coun-
try, to have politica] coherence,
national integration, anq planned
economic development of a]l parts
of the country g0 as to build a wel-

farg state where “justice, gocial.
economic and political” are to pre-
vail and rapid strides are to be takea
towardg fulfilling the other noble
aspirations set out in the Preamble,
strong Central directiong jeem im-
evitable.”

Cap there be & more authoritative
statement than this? The phrase is
‘Central directive’ and they say that
Central directive is inevitable, And
th€y sworn to say that whoever vio-
lateg that rung into dangerous waters.
This is not what Stephen said im
Kerala. This is what theg Supreme
Court had said. Let ug gccept the
Constitution as ig is. Change it if you
might, and if you want, But Constitu-
tion is Constitution and its provisions
have got to be accepted. This is what
is stated. (Interruptions) We are
here as a Government, there is ne
about that,

“Article 256 of the Constitution
covers cases where the President
may want to give directions in exer-
cise of the executive power of the
Union to a State Government in re-
lation to matter covered by am
existing law made by Parliament
which applies to that State.”

Here, they refer to the law. There
are three aspects. The Supreme Court
has gone to this extent that if the law
passed it must be implemented and
that the Centre can give a directive
to implement that law. The Supreme
Court further goes on tq say, it is not
has gone to this extent that if the law
bug a subject which relates to the
Centre, on that also, a directive can
be given,

It says further:

“But, Art. 267(1) imposeg a wider
obligation upon a State to exercise
its powers in guch a way as noy to
lmpede the exercise of exe.utive
power of the Union which, ag would
appear from Art, 73 of the Constitu-
tion read with Art 248 may cover
evell” a subject on which there is
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no existing law but on Which some
legislation by Parliament is ‘possi-
ble.”

This is the clear position. On wmy
subject in List I of the Seventh Sche-
dule, on any subject which can be
covered by the residuary power, even
if there is no law. on that subject 2
directive cap be issued and the direc-
tive hasg to be obeyed. If the directive
is not obeyed, what happens? Then,
Article 385 takes care of that. It pro-
vides:

‘Where any State has failed to
comply with or to give effect to any
directions given in the exercise of
the executive power of the Union
under any of the provisions of this
Constitution, it shall be lawful for
the President to hold that a situa-
tion hes arisen in which the govern-
ment of the State cannot be carried
on in accordance with the provisions
of this Constitution.”

Therefore, this is directly brought
under Article 356. If you refuse to
implement the directive, Article 356
sayg that the President can take a
" stand that the siutation has aricen
whero. ynder the Constitution, the
Govern.=ent of the State canno; be
carried on in gecordance wih the Cons-
titution. Itmediately, Article 306
comes 1n,

Not that we are going to do it. All
my prayer js, with your grandelo-
quent declrations, with your adven-
turous shGys gnd gimmicks, please do
not takethe country to a stage at
which }e invocation of the provision
becorgy inevitable. Please do not do
that Let ug get along. You have to
“rk within the framework of the
Constitution. Let it be clearly under-
stood that we are a Government. We
have been elected by the people to be
a Government. We are aGovernment,
not of the union terriory of Delhi the
Government of India. We want to be
that Government, The writ of Par-
liament wil] have to run throughout

the length and bredth of the country.

This is the bagis on which we went
to the people and we got a massive
nandate of the people. Let us co-
operate. I read a statement made by
the~Chie? Minister of Kerala.....-

SHRIMATI SUSEELA GOPALAN
(Allepey): The Prime Minister came
to Kerala, What happenéd in Kerala
You did not come to power there.
Even if you have electiong again, you
will not come to power. There has
been not a single Congress Ministry
s0 far,

SHRI C. M. STEPHEN: After all,
wea have seen who is who ang what is
what. We will see that. You have
two or three fellowg in your pocket
and, therefore, you coulq be there. I

now your strength in Kerala.

Sir, T want to clese on a different
note altogether, All I am saying 1s,
let everybody cooperate. It is not a
question of confrontation it ig not a
question of avoidance of confrontatiom
by concession. It is a question of
avoidance of confrontation in the in-
terest of the nation. Let us get te-
jether. We make an appeal. Let us
cooperate. That appeal is all I have
to make.

I have heard rumblings of the
Chief Ministers of Tripura, Kerala
and West Bengal about forming a
new Five Year Plan, plan within a
plan. If that happens, I a3k, is plan-
ning your subject? Is planning in the
State List? You are going to form a
new plan and create a new plan. You
carry it out; you go 01 as you choose.
Let us all watch. That is al] I would
say.

I

As far as this i§ concerned, the
action we took was constitutionally
valid, politically absolutely on solid
grounds and ethically, completely
sustainable, If we had not done it, we
would have completely failed n carry-
ing out our constitutional okligatiom
that the Supreme Court has cast om
our head. We are 'proud that we
observed the norms set out by the
Supreme Court and we did our job
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[Shri C, M. Stephen]

to get the matter back to the sove-
reign will of the people, to get a true
representation of the people, o run
the country in accordance with the
mandate we received in the last
electiona,

With these works, I
motion completely.

support the

MR. DEPUTY SPEAKER. For the
information of the hon. Members, the
Minister of Home Affairs will reply to
the discussion on the Statutory Reso-
hitiong at 5.30 today. The Resolutions
will be put to vote after the Home
Minister’s reply.

Now, I cal] upon M:. Dhandapan
to speak. He hag only 15 minutes.

SHRI C. T. DHANDAPAN] (Polla-
¢hi); Mr. Deputy-Speaker, Sir, 1t is
very. interesting “that the bon. Mem-
bers who oppose the disgolution of the
nine State Assemblies.. .

SHR] A. K. ROY (Dhanbad): Sir,
this being a very important political
discussion, al] smaller Grecupg also
should be given some chance,

MR. DEPUTY-SPEAKER: We are
giving chance to all the iMembers who
have given their names. I think, all
those who have given their names are
being called. If you have not given
your name, you will not be called.

SHR] C. T. DHANDAPANI: Sir,
the political parties which oppose the
dissolution of the nine State Assem-
blies, as far as my knowledge goes,
have failed to mark an important issue.
The question is whether this particu-
lar article 356 should remain in the
Constitution of India or should be
repealed. According to the speeches
made by the hon. Members, all politi-
cal parties, iy seems, have accepted
thig particular article 356 of the Con-
stitution, Once it js accepted, the
‘ operation in accordance with that par-
tieular grticle is inevitable as per the
"Oonstitution. Of course, it is g wider
“Waestionr whether this patticitlar artitle

should remain or not; it is a debatable-
point. But my point is this. As our
hon. friends have said here, already
the Janata Party while in power had
shown the way, had paved the direc-
tion, to do all these things; after the
Lok Sabha electiong in 1877, the Gov-
ernment at the Centre were very
particulay about the dissolution of the
then Congress Government.

When the DMK Government was
dismissed in 1876, the Communist.
Party of India welcomed the measure
against the DMK, of course joining
with the AIADMK. They thought
that it was their duty to welcome it.
Now, they have placed many facts
here opposing the dissolution, In spite
of the fact that the DMK Government
wag enjoying a majority, some 174
seats out of 234, for various reasons,
the DMK Government was dismissed
That measure was actually supported
by the CPI then; the CPI Members
from this side, Mrs. Parvathi Krishnan
as well as Mr. Kalyanasundaram,
supported that measure. I do not
understand why they oppose now the
dissolution of the Janata Governments
in the States: I cannot understand this,
But at the same time I would like to
place an jmportant factor. Many peos-
ple those days have accepted the
dissolution. For example, 5 sirong
critic of Prime Minster, Mrs. Gandhi,
Shri H. M. Seervai, an eminent Jaw-
yer of this country has ohserved in
his book, ‘The Emergency, Future
Safeguards and the Habgas Corpus
Case: A Criticism'—page 116:

“The action of the present Janata
government under Ari. 356 had
much to commend ijt, hut the ques-
tion raised under Art. 356 was re-
latively simple, namely, whether
the tota] rejection by the people in
the election for the Lok Sabha of
the policies and actions of the Cen-
tral Government, in  which nine
Stateg willingly co-operated, thus
making themselveg accomplices to
the gross abuse of power during the
Emergency, did not make it neces-
sary to obtain a fresh verdict from
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-the people of those States. The
verdict of the people in the elections
+held in those nine Stateg after the
imposition of the President’s Rule
showed that the assumption made
by the Union Government was cor-
rect.”

It was said very correctly that the
assumption of the President wag cor-
rect—which was known after the
election, We alsp can assume the
very same assumption wil] be proved
correct in the very near future when
the Assembly elections take place. If
the Janata Party could assume in the
year 1977 that the people lost the
confidence in the Congress Party and
which assumption compelled the
Janata Party to dissclve the nine
State Assemblies in 1977, on the very
same assumption the Congress gov-
ernment led by Mrs. Gandhi is  also
entitled to give an opportunity to the
people in al] those States to elect
popular governmentg which would be
in consonance with parliamentary
democracy. I am telling even a critic
of Mrs, Gandhi has accepted this.

Now, Sir, many people talked about
federalism. In any way it can be
interpreted—the concept of federalism.
The very same author—of courge, it is
not proper to quote 5 living author—
in hig book, Constitutional Law of
India—Vol. III—page 1617, says—this
is just to strengthen the argument:

“At first blush thig provision may
appear to be a serious departure
from the federa] principle, but a
consideration of other federal con-
stitutions shows that if properly
exercised, these powers uphold the
federal principle.”

That meang that if the particular
article i properly oxercised that is,
the power to dissolve the State As-
semblieg is properly exercised, that
also upholds the federal principles.
That is what he says. So, according
to him, the dissolution of the Asgem-
blies is in accordance with th.e federsl
principles. Not only this, there may

be another situation where, Art, 356
can be invoked. This jg what Amal
Ray says in his book, Inter Govern-
mental Relations in India—page 108:

“Another situation, where Article
356 may be called into operation,
arises when a State Government
commit; acts which amount to a
distinct breach of the vrovisions of
the Constitution. Suppoge, the party
in power persistently denies to its
political opponents the privilege of
law and justice, releases prisuners,
who are party workers or sympa-
thisers, convicted of murder char-
ges, and commits some other acts
which mean abrogation of the rule
of jaw. Such flagrant breach of the
constitutiona] provisions would justi-
fy the exercise of power under
Article 356.

Lastly, in the event of non-compli-
ance by the State Government with
any of the directions issued by the
Centre, under different provisiong of
the Constitution, action may be taken
under Article 356.

Shri Santhanam, a learened man,
who recently died, had also made the
very same point. I quote:

Mr. Santhanam, in his recent jecture,
at the Madras University, has said:

“The only circumstances which
will justify the application of the
Article 356 are:

(1) Breskdown of the law and
order within the State;

(2) Wild confusion during the
election:

(8) organised terrorism or intimi-
dation of the civil authorities.”

These are the things. We have seen
many things. According to these, even
the party workers of the ruling parties,
either in the States or at the Centre,
had been benefited by the inactivity
and by the action taken by the Central
Government. The party leaders were
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{Shri C. T, Dhandapani],

given preferences. Other political op-
ponentg were harassed. They had not
actually been allowed to speak on
many occasions. That is why this
article attacks the acts of the previ-
oug Government. :

As far as Tamilnadu is concerned, I
totally agreed with the Central Gov-
ernment when the dissolutions were
erdered. During the tenure of M.G.R.
the thep Chief Minister, the State's
imterests were totally neglected, Actu-
ally, during his tenure of 2} years,
be deliberately and intentionally
avoided any kind of effort for promo-
#ion of industrial sector. Sir, 1 am
telling you the fact.

In 1977-78, Rs. 199 crores was not
utilised on Plan and non-Plan pro-
grammes a portion of which was sur-
mendered to the Central Government.
In 1978-79, plan assistance by the
Central Government wasg not utilised.
The whole amount was surrendered
to the Central Government. When-
ever the Central Government writes
about sponsoring of the Central sector
tn Tamilnadu, those offers were not
utilised. He did not take care to
reply to those letters of the Central
Government.

The World Bank made an offer to
Tamilnadu Government, when M.G.R.
was the Chief Minister, which was to
the tune of Rs. 200 crores for the Me-
tropolitan Water Scheme in Madras
State. That was also not availed of
by him.

The Planning Commission cleared a
project, that is, the Petro-Chemical
Project at Manali. Since he had no
desire to take it up, it went to Haldia,
that is, to Calcutta. to Mr, Bosu’s
State. That is why he {s supporting
MGR. M.G.R’s inefficiency wag exp-
Joited by Mr Bosu and he got that
Petro-Chemical Project in West Ben-
gal, For the Railway Wagon Repairs
Unit in Coimbatore District, the Cen-
tra]l Government wag waiting for more
than 1} years for the acceptance of

16.00 Tamilnadu Government. The
hre. Central Government gimply
wanted site and water in Coim~
batore district for which he did
not reply. The flle was with
him for one and a half years. He did
not reply at all, What happened? The
clever Chief Minister of Andhra Pra-
desh approached the Central Govern-
ment. He offered the site and water
in Tirupati and got those industrieg to
Andhra Pradesh. This is far your kind
information.

Then, Sir, the State government de-
cided to start a coir industry in
Kanyakumari in Tamil Nadu for which
the Kerala Government opposed it. I
am grateful to Mr. George Fernandes
because when he was the Industries
Minister be invited both the Kerala
and Tami] Nadu minister’s of industry.
Mr. M. G. Ramachandran wag the then
Industry Minister of Tamil Nadu.
From Kerala side five ministers atten-
ded that meeting whereas Mr M. G.
Ramachandran did not attend and in
his place the Industry Secretary atten-
ded the meeting. From the Kerala
side five ministers attended the meet-
ing whereas from the Tamil Nadu side
no minister attended the meeting. At
the same time I want to tell the House
that on that day Mr. M. Ramachandran
was in Madrag and presided over a
dance performance of a dancer called
Lata.

Then, Sir, the Centra] Government
allotted Rs. 8 crores for the develop-
ment of major ports, namely, Madras
and Tuticorn. That scheme wag also
not taken up. Funds allotted to co-
operative gocieties and banks for the
benefit of the agriculturists were nob
availed of.

Now, Sir, in respect of Hogenakal
project meeting were arranged several
times between the Chief Minister of
Madras and Karnataka, There were
five official and seven non-official meet-
ing but no decision was taken. Even
no discussion took place about Hoge-
nakal project.
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Now, Sir, the Tamil Nadu govern-
ment resorted to intimidation against
the officers. Therefore, Article 356
doeg get attracted. I want to tell my
CPI(M) and CPI friends that Mr. M.
G. Ramachandran worked against the
interests of the working class. He
brought a law and declared sixty-six
industries as essential services. He
banned Strikes. Hg banned pickett-
ing. He banned propagating about
the employees’ rights. In 1878
Pallavan transport workers gbout
7,000 in number went on strike, What
M. G. Ramachandran did was that he
brought employeeg from outside and
broke the strike. Finally, the workers
because of their strong will succeed-
ed. The workers of TVS in Padi went
on strike. Mr. Ramachandran with
the help of police and CRP arrested
all the workers and put them in jail.
They were put in jail. In regard to
TI Cycles, the strike was there for
10 months continuously. The CPI was
involved in this matter. The CPI
called for a bandh. The DMK partici-
pated in that bandh whereas the
ADMK, that js, the Government itself,
engaged certain goondas. Even the
CPI and CPM workers were beaten
up. But now they are all friends and
they are now joining together. I
know that more than 50,000 people
were arrested in that bandh. Many
people have been prosecuted. The
case has not been withdrawn. In 1979
the textile workers demanded certain
things from the Government but at
that time Mr, M.G,R. supported the
capitalists. It was during  the
strike for 56 days. Thig is Wwhat
happened in those days. Then re.
garding the SIMCO strike at
Trichy, this strike went on for 6
months and the factory was closed.
You can imagine the suffering of the
people concerned. Then regarding the
Pallipalayam Paper Mills in Salem
District MGR entered into a  12(3)
settlement with them. The CPI, the
CMP and DMK protested against that
settlement. But that settlement was
enforced. Many Employees were
thrown out of their jobs. This was
the position. But now the CPI and

the CPM are with them. There is also
one Engine Valves Factory, which
remained closed for more than one
year. But nothing has been done.
There is another Chrome Factory in
Madras. This was closed for 14 years.
There is the Cauvery Structuralg.
That wag closed for 6 months. In res-
pect of Coimbatore Lakshmi Machine-
tools, what happened was this. More
than 600 people were arrested and
the wives of these workers were also
srrested. Workers have been charg-
sheeted under section 307 and still
these cases are pending. This is the
position now. They have not been
released. Every 15 days the workers
and their wives have got to go to the
court and register their presence.
This is the position.

During MGR'g regime there wag the
NGO’s strike. The NGOs first struck
work in Tamil Nadu. In 1978 Febru-
ary, the NGOs went on strike, Not
even in Congress regime, not even in
the DMK regime they were on strike.
But this happened under MGR in the
history of Tamil Nadu. These NGOs
went op strike. In 1978 February.
520 NGOs were arrested and they
were imprisoned for 15 days. In 1979,
1540 NGOs were arrested including
ladies. What happened was this.
Instead of solving the problem he
instigated them and formed another
riva]l unjon with the help of the CPIX
and the CPM. For the last 60 years
there was only one union. in Madras.
But when MGR came to power he
started thig rival union. And the CP1
and CPM supported this rival union.
There is another wonderful thing
which also happened. It is this. One
lakh of Government servants have
been transferred at one stroke of the
pen in Tamil Nadu. It is a wonder
done by one stroke of the pen. The
order was issued and MGR said these
people should be transferred. ‘Thig
order covered one lakh of government
servant. Sir, the total employees im
Tamil Nadu i3 over 73 lakhs, In one
day itself, by this order which I men-
tioned, one lakh of government em-
ployeeswere transferred. You cam
well imagine what would be the ex-
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if the transfer order was effec-
tod. In Madras alone near about
10,000 workers have been transferred.
Certain concessions given to them by
the previous DMK Government re-
garding house rent allowance, medical
fmcilities ete. were withdrawn. Inti-
midation took place against hig own
employees. This is clearly against
Article 356 of the Constitution. At the
same time doctors in Madras City and
specalists (numbering about fifty)
were transferred to different places.
But after something has been done by
way of influence and all that, this par-
ticular order was withdrawn,

And before I conclude I wish to say
only one thing for the benefit of the
House. One thing is that we should
not forget gbout the Harijans. It is
quite strange that even the ruling
party in Tamil Nadu had not taken
any action to protect the Harijans.
There wag an incident occurred in
Villupuram. I do not want to say
that he wag responsible for those
things. In the Villupuram incident
something happened between two
groups. But the Harijans were burnt
after the incident. Was it not the duty
of the Government to intervene in that
matter and rectify the things in a pro-
per way? But instead he jnstigated
caste-Hindus against Harijans by
saying....I would read out a para-
graph from the Report of the Commis-
sioner, page 143—

“The Chief Minister stated that
at timeg Scheduled Caste persons
were exploited by their own bre-
thren ang the welfare measures that
were being undertaken by the Gov-
ernment for the Scheduled Castes
led to resentment amongst other
sections who were more or lesg in
the same economic pasition. The
Chief Minister stated that unlike
some others in the North. his party
was not content with giving only
concessions to the Schedulegd Castes
but rather they were wedded to the
ideal of a casteless society. He
further stated that in 1972, the State
‘Government had given assistance

to the Scheduled Castes for cons-
truction of houses.....”

Why I am telling this is that he was
teaching the same philasophy at that
time. Actually the Commission went
there to enquire into the matter. The
responsibility of the Chief Minister is
to say whether it could be done or not.
But it showed that the Tamil Nadu
Government had not taken the respon-
sibility. This shows that he was
against the Scheduled Castes and
Schduleq Tribes. I also spoke on
the other day, in this House, when
Assembly was in  session in
Tamil Nadu and a point was raised
by D.MK. Memberg like Mr. Sadik
Pasha and others that the Central
Government had issued directives ask-
ing for rectification. But Mr, M. G.
Ramachandran said “we have no time
to rectify all these things. We have
got our own business to attend to.”
This is what he said.

MR. DEPUTY-SPEAKER: That is
about the Constitutiona] Amendment.

SHRI C. T. DANDAPANI: Yea,
about the 45th Constitutional Amend-
ment. So, it was not rectified by the
Tamil Nadu Government, The very
Chief Minister refused to do that.
Many countries in the world which
are adopting federal system of gov-
ernment, have done what the Centre
has done in regard to the Constitu-
tiona] Amendment. 1 would like to
quote here the American Constitu-
tion. In 1861, Abraham Lincoln did
the same thing. When a State Gov-
ernment disobeyed the directives of
the Government in regard to the
rights of the Negroes, the then Presi-
dent, Mr. Abraham Lincoln himself
took a decision to send army to the
State and he did it according to
the laws of that country. In the
same manner during the periods of
Eisenhower, Kennedy and Johnson,
the federal forces were sent against
the segregation movements of certain
State Governments. Ag I said, the
Central Government has, therefote,
got every right to dismiss the State
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Government of Tamil Nadu for the

reesons that they are totally against
Harijang and Adivasis in Tami] Nadu.
With these words, I conclude.

SHRI A. K. ROY (Dhanbad): On a
point of order. During such an jmpor-
tant discussion, the treasury benches
should not remain vacant 1like this.
There should be somebody from the
Home Ministry, either the Home
Minister himself or the Minister of
State for Home Affairs .

MR. DEPUTY-SPEAKER: Shri
Veerendra Patil is there.

SHRI A. K. ROY: Somebody from
the Home Ministry should be there.

MR. DEPUTY-SPEAKER: Before 1
call the next speaker, I would request
the hon. Members to take only five
minutes each so that all the Members
who wish to participate in the discus-
sion can have their chance.

Shri Harish Rawat,

st gda waw  (wemer)
JATEAE WENEA, ¥ HIIHT AT IR
g fr sy xR frew o @
g faard | wwe T T AEER
fear &1

fegeam v sFar 7 sfrn S
*F A ¥ ARG B FE A g@EN
T F7 EE faar A1 d FY aw
X T WA agHd 3FL UG WK
T f ag ol ¥ Ao T90TE,
A e IR AW F Twar ¥
§ 9% v faFw F FROW
N IO, S B gE-gfaed 2,
IfFT N gl § S, A
T oar qrEf # g ff, IR
IqA FEEHE TEA A wifmw M
IR g WL U, W deE ¥ A
gATE q, IAH AG qAWET)

T g foewr & gwew ¥
% T agi T fa, s A g

A AN W RN A wRere ey
T 7, gom Wik fingee e
¥ faww & Y wror A waww ®
gy # gfaam & gwew F1 fadae
Ay @, IaR W IR W fige-
feage g #r1 SaoRW W
frar-awr & wo 9w fadaw w -
A AR FAT & Jar ¥ @r a
HAHF qOTES I # aOr § e
s 5 gew #1 geww s fEmv

oA N g wa
et § g€

T TG A TAT {7 £ q&E
ghomi & Som, five daow &
I & fay fomr st Wi frdast
F qTT AT A, SN WAaH AW
g o, Wiy ag s&d @ w fe
T aTETHI W gETAT WA |

1977 % st 7 feafa dav g8,
IAH FT 9T & RN A, AT qret
;N g ¥ & v fam, ER
dfeum & g ¥ o AW fEar
W W AT 1980 ¥ I qAWTW W
for & ot q@r @ E1 W W | A
SAAT &, NI B JAQT F TOAT ATEY
g fr fom o@% & 1977 & S
Sar 9 # gfawe W F w9 §
We AR e F woAr g AW
1 waax f@r, SO @ oA
gaat o S, gn "o s FET
AR & | TF qOFT g, 7T & 99
FE FT, gAY S TOF FT AGATT 2o

wa e § fF osmar ot &
T T I "YT T FW § WK
ag wfa wa F w31 wgfrer
Tl Wk T IE (Amee)
forell Yo% & sy o @ § fr ag
T defq 7 ok gfaed fwer w
W WM R oW e &
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O thrgm W W, N www g &
e Yz quew ol Wi & T ®
oY fgrgerm wr gfed #dwT @ §
wrfaa & @ 61 O’ T AW
¥ mfesr g7, 9 T TEHIE
T ¥ fAg, I AU & fag, e
fagra W WYAET W@T ar

am & dfaww & sf@ # gfed
wy d FE e | dfqaer & frmtar
ald dfr g dw W fawiv g’
& T qX T aifet Y @ g
g o TR ast & Afy e & W
Tt &, WK ¥ ST o A wr §wy
& o 3 & 9rg agw T W%, Sy
W ¥ qFe dar § wwaT ¥ T fog
wfaem & w8 356 (1) & yraww
fear s, Wik SE weeR & mew
T g 7 At e # fagm
Turel B W fear &)

% ' W ¥ fragw Few o
iRz fodll & w7 & oY w7 ar
oWHT §, qg S W Famwor #W
) QA aF AW F S T
R, S AR Am A feafa & spomveerw
qfads ot 997 21 & Ty & fw
afedly dwre. Y ST A @ R
WY fEREm &1 ST & U5 aTy
¥ waW ¥ WY T AqAwEr 2, g\ oW
I TR F oo w3 W e
afra Fe FT SWET B T @ 6
WA 3 wfEq fF ag Uvw aw
& §g § AU T TEE F S |
(emamr)

T owet & g § wewfa W,
TR HA S TR gER N oA &
forg amd 2 =g g 5 fow T
WEA & o= gurea S ws-
o =T ar, W ghorl W
g ARy W, N oAwfEy ¥

dfew  wftowd . w gweer Wit
Y, ot Wvi W AFAN A ;-
T gelt ff, TR wemw & afd
gurer fear Wl @ Tt &Y ST
N W I & A faar fe ag we
AR g W fwtor s @@

ot o worsfew (qowwige) ¢

SUTERE WK, 5 AY Faer awrsl w7

agteq foat war q7, 39 auy fafu s
Tux syt fagrar:

SHRI SAMAR  MUKHERJEE:
Speak in English,

ot ool WAt - ¥ gafow H
earg | &Y w ey F e ar
=rfeg |

T TGTT { gEICHT a@ F
I A= wToor fad & 1 & qgar
g ug fear i frgges wrega A7
frgges grger & Foogwa & qaw &
dfagra & srame faar g, g awt
Y aFIT Y &HTFA H HAT
FAT FT G A gE 1T IFIA A
Fg) fr ¥WCEN gATgEAPINE AT
sl e e oo g7 egee——
gX g woiaT g e wfasg & T fagm
avrd ga’ wataee faopat & s |
AT A TFTAT TAAAY | @A Iy
Igi g feat fs o awr & FaAvay
¥ ot ¥ swx wfq gfavars sqaa
foar &

S d gAFANEHTICAATFT W
qa & d@fagifas aaat aeaga g9i
gra# g 1 gafae § gx 9=t w1 g
QU | A F A WA FT4g T
faite &7 & Fatar wrgarg fe g o=
HYT Teg gwr J wag g fadt fagaw
FYLAT TFHT A WIT TAAT Sk &
"7 fearg), g aw@ vaw gu afaara
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qmgw iy fadas w1 sy firaran
o grigafa Fos wrare ¥, @ ERa
& oY ==t ¥ 99 fdas £ 79T firar,
TWT wxdl § I Aqq fear
& AT e q... . (vowwe) Wiy
A AT YT | g wa 97 Fawarar
BF A g I CF FATFET
{1 23 arlie F fados gea & qrae
aw fwgr ) 24 * gw g7 TP AEY
JATAY, WL FAGT, 25 F1 AT
T T IER! gadafa § @ET
foqr gt e g ggt faddt a9 #<
F B EN AN T F T TR
FEQH U I Al et ¥ fgan fadr oY
T & Iw fasas &) 49 fear st
f& s ot fed WY 29 F 857 F 6§
QF aTa el ara ) oY | 97 T
! SETT FT 1, TR AT T gRET
I Afraret ara 1 e fwar g
afag 9w 7z fadas & Q0
AE O Swax w A ud agh R,
faoge Y wore g o ¥ forg #y
fordt ot graa & et At wT and
4

WT A EA WG KT aF § ¥gHA
weTa qret, feqat aaga wow Tw
%! faar a1% gwr ¥ Fare #w1 faraen
awga fandy zaY &Y far, a) & ag W)
TP QI AW IBJHAT | 42 HEST
Tt ¥ 66 Xt HE e M€ F
zay ag wfge g fo g 2w 7 agwa
st & faw ¥ 8, 3z argroor wfwa &
(vaw®AT) 58 WA 42 wES A
IqTaT &, TE WU Afory § AT ¥
afoa w1 ga wgd § o wradia g oot
ML ITF ITF AN FIT Y TN
q | AUTEE W WY SAqr ¥ gAY XA
¥ durx gefem ag st ua &, fasd
gt v¢ mara Hifga & &\ i

faviwwt ST adw A< fagre &Y vz
%Y shforg s ¥ ofy afworerg ot o
Frwt shifse | A gud Tvegtfy s
WO FAT | IFIN TH o FYo TAFHT
# AT I TG FTAT FA W FIY
fegr | wir g @xa & gear =fRg,
TS T FW@ TILqHo Aro AUTRT FH
i@ e fsg My agar R} &
IR ITF TV AN FT w5787 fFar aw,
T TFITFT FTH T NG@ A & 7
*frg | (eqawm@) &g W wfg | wa-
It H Y wrar g vEn & Fg @7 ¢
(squuT) WA AF TATE AT W FAA
AT | gHTT WBT 4 &1 W
a1 fog wEgatd AT Arar ¥ ST wr
fas W&\ T F7 FIAA WA f
T A g7 WiF 97 ST F 0T
AT W wg? fH o v v g sy
% gu gfew w1 dw w1e F ¥ A
ary §, BN wTr wRAW § | 97 R
F RN ATLIHT IATAG | qaa yay
F Ay AT | W 9w afesarg §
gawt ardf @Y fawt 31 qdE i
I 9¥m M fagrt® famr 35 wkx
36 vz, fae ot ¥ & fafa ga gt
T 723 § | {4 N F T wrofe
HIYET A FET 78 79 | Kfrw W
% fafg Ay ST A qq17 § 7§ ¥UA
feaat awa €, & fas cH arawroe &
A T FIAT ATFAT

qAT A AT wrqfar } aw § vqnar
TE IAFT N AT aF & I§ aw 9%
& zast wgaT fe—

“There is & liklihood of their
blocking other progressive measures
in future.”

rArgmiaa ¥ ady s frgw

oY wAT FTq wiasy § T AFA 99
W FTH X TAPEFIAT (AN FT FIR
FR AT WY FQTE (vawwm)
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(vawwr) & 7 %5 @ @1 fr g
Mrfmaas & ...,
(Interruptions)
MR. DEPUTY-SPEAKER: Order,
order. Please resume your seats,

DR. A. KALANIDH] (Madrag Cen-
tral): What has been stated by him
hag been denied by the Director
General of Police of Tamil Nadu.

SHRI GEORGE FERNANDES: This
morning you thought that there was
no point of order involved when a
Member was on his legs: you should
follow the same ruling... (Interrup-
tions).

MR. DEPUTY-SPEAKER: Order,
o:der. You can refer to this matter
when your turn ccmes; let him conti-
nue his speech now.

[ e witow o fafy gdr o
&1 T g% a8 § 5 g I srwaT
& f 9z g, g7 Ay afgsy § WY st
sufaeie #qw IR, 9 9T UF
FAN FT HTA FJT | I gH AT
gy & {5 9 Toat & Y AT € §,

s A fagr gl F gaa g,

Fo (wrf) Y BrF T gaX Tt B

gfgse & fas™ 1 19 F& O 39

qF F FAA AN T FAT F@T 7

g UF A gI § 1 qAC WT

TR 1 ag Aifa 1 5 g fad el

A F ATegw & oAt F fiowar @y

¥ fog darT & foasr f5 ga & &

g v gt 9 T g @I

qAA AT 91ar § F 59 I 7 Faqr

F FE AFHAT TEE A HT

w1 § a1 97 o W Fow ag@)y

g T 5 fae 9 e W

IR FACT HY WATE H BIHT  $T qAT §

T qFAT & I AR T B} G AT

6T g% 9T 14T w1RY § fF steq wEAR,

SgT AAAT FHG FT GIH(C g, ITH

ar & goar & yfasr & ? oW

10 LS—13.

&, ofiew dre W) o § g
T & arq 7 fAr gy avn # e
&1 umdr qfvwr S A ¥ w®a
g ? fafy st & @ 997 & el
9 TS FT TITT HTAT TTHT TP &
FFT ITETE )

A TATT IIA FT E | AT A
qATT T SEH 42 HIET qAEH I
TADT 65~66 RIGII FgAT AT AT
o 39 aw fii @ § g
gq o} ¥ 19 gU e gy g9t
ardy wiwg & € | 39 IR ¥ qoe
HHT & R T8 IR WA &
TG T TN T Y, I AT F HAOH
SUTT AT WY agi 9% qgsT 7 R e
W4T g fa7-Ta 787 XA qFAT A,
qE T THATT Ig agi 7 foFar, mR
FCA F F4T AT fAageT 7 9w B
FT ST A T TH T IR Y
FHeT 9T, I9F fqlw ¥ SrFC aqgr
AT GIHTL 47 &Y, T FT qg T
agl aX W@ qr A @A 7 ST Ay
dfqur & =X ST fafa 9 9 a7
§ faaga & S@ fEaT & S99 Tg
Tt gaer g v F g W@
ST & gfF 3T § wewT agea &
g agi & I faa faeamd,  mmoaT
BAAT FIHT @AT | I qF W9 34,
SH JF FT WIg F A FWT AGY
T

"I g ¥ g3 W7 "7 TG 97 |
gigr & fraral &1 uF sfafafy ssa
agr wmar &, faeEly oF  fadrT Iw
W F JATH A gIeq] FT 34 FT FIA
fear &  z9¥ foar §—

Memorandum to the Honourable
Members of Parliament/Assembly—

“Brutal repression  unleashed
upon the people of Sircilla Tq of
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Karimnagar District by tre Police- can rape women.” Who hag got the

Landlord combine”. guts to question our guthority as

a2 fowm & wmH faar & fw
fra aw & feaml ox, il w
ok sfegat & fog @y el )
T AT FHIRR SR gfes ar) g
MITHETTA QB!

S WRw & e ¥ faee # fafaw
faadt dusw w7 WX A WX TS
§ fefam fraef BT a9 & %
AR ¥ ST WO faseer Tw 3 W
v fFar g 1 ag Famar @ fe fvm SR
FY FA AT Faeam 3§ 99T HqTY
TR AN FTHFHIATF B2

IUTEAE WY, S HTFY MW
HT G HIATE, TF {H ATH g HTTH
FEY qRETHT EiAT & | W) §9E I
¥ 7w =9 faey gf fagdt =1 & agi
9T q¥ AE 9g, TF-L JHA GEHL
A —

“Jeevan Reddy, a leuder of the
Sangham was arrested and so
brutally tortured by the police that
even today he bears the marks of
torture. The polic2 laid him on the
floor and mercilessly s‘amped him
with nailed boots. Moodam Mal-
laiah of Konaraopet village was ar-
rested and his moustache and hair
were pulled so ruthlessly that he
feinted. Kola Bakkaiah of Nukala-
mari village, who is a cripple, was
tung from a ceiling and was beaten
with lathies and poots.”

“pP, Vijay Kumar, a T.B. patient
and resident of Sabashpalli village
wags beaten til] he spat blood.”

“The Circle Inspector of Sircilla
and the Sub-Inspector of Vemula-
wada are notoricus for subjecting
the arrested to torture and abus-
ing them with filthy language. They
are so confident of their power and
authority that they say, ‘Our Indira
is voted to power—we can burn
villages, we can Kkill people, we

long as Indira is in power?”

7g AHIEw ot gx faem & sk
duT gaet # 1 fear wr &, w9 Arawy
WA §F A1 TH! 9T g2 9T @A
¥ fag da g, @fd ¥ oy wm §
TYTT H&T S 37 9T 68479 ] "X a8
T FF 5 & aF 9 T A ¥ gt
9 FTYA AT sgaeay & fou &, v awt
F |TYTR I, A TG 7OAT qrEF F gy
faaw T &, o9 oy wRw &Y
IR &1 F9 % 999 AT ARA 7

Suteasr S, fom awt &y @mt &
fear @ T &t a9 @@y qx W&l &
fow Fgr a & ff 4§ sroverRA
& fag 7 & 98T X WA § IF EY
TAE 30 T F W H TH AW F AWy
T 3@ g A s faeft o gAa §
40-42 W&ET § Sg@T &Nl X
FTaEt a1e T feur | ag g g
g @A & frmmr § <gar afgm
S W AT AT a1y T F AT 39
AW T8 9T & fau JaEw FAm A
FHATET 9T qFq g, AfHd 3R a8
ST w@d g {9 39 3w &1 T4 Sy
¥ 9 § @9 9T gaw ¥ fag
&9%F A, T q1 & 797 Ig FFW
fr ag wwa T 8 | faw ag & T
X =qaEyT T T8 T, 99 aH
FT T 9 Faur @ F1 Hw FOA
FT FTH T97 AAAAH AFAE FT G0
@ & fau e oy &, & w9
fara T § WX oA FAT &
=reaT § % aor ¥ wwe ¥ w9 &y,
forar saneT gwee grm, SR SaTar
SeeT w9 IR S, 39 AT F Y A
e 7 day

SHR] M. RAM GOPAL REDDY
(Nizamabad): On a point of personal

explanation, Sir.
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not say anything about you. Sqar QW aa @ P
SﬁRI M. 'RAM GOPAL, REDDY: ‘ﬂm & wedi *’(?g ¥,3 %f%

While gpeaking, Mr. Georeg Fernan- RN & @ e

des said that whenever Andhra HTH IT JAT FIFEW g, q71 G

Pradesh’s name is taken, I ;ﬂ'q‘g ®W U @A T or)

am pained. I only request him to g0 .

t. that place and see whether it is a LIS CUBR A U WX et w1

fact. To that extent I trust him that Cill

he is an honest man. When he returns, R

he will make the just opposiie state- faset w7 ARG WT%? AR

ment. agi < & afzar F1 Fre@en @

t ‘ht . - . i
;1:; .prepared o go wi'i the hon. mem aE T *‘T'{\Gﬂ Y §_§ g| e

Fq qRH W FILE@ § FOST T

ot fora s ang () 0 gTeE FIEERT ST w1 SfeT ww ¥R
wgre, o faue warsiAY W HTH % AW GIFTT F 979, IUFT BTN FAT
e " W’Z u;u'r €% ,? H:' AT | HIF HIEIT FOST 79 F
UAATFTATR | T I I AT qre §ww g & | faq T AT AT A
MFaFFr g1 fafwa grai & a9, a1 faot qEE WA E T w
ER :’T amﬁfwfa-w“r, T F 71T Tfae | wTeTE wgew, s ST
il N a@a’f NP f s fam ¥ fiw are [T AT fao
AT HIHT G FTT AT g T& TN A 5T TR T A

w7 § R § fagiT wrd wraar gwt ? gfear w1 Fr@mr guwe-
g1 HfeRie sra FqTFTmrAr E) FAT FTRITGAT G, TFI FTFHGMT
IR get @1 FI BT 41T H1T g1 fawst & ¥ ygawT AT ?
IO §F F FAFA AT SqATATHRT AT gAY HYEAERYAT FT FAT FEAT | TR
feafa o, sad1 =20 gu w@ wF Arew A AN FFA ¢ )

g &8 1 gWR F@t faar WY m@i-
afadi ®) mw ¥ FF7  WwaT AeAr
Afewrer a1 1 T T ogEET %
g ggai w1 ST foar Staryr, SHE a1g
Farew1 AT Ssar 9r T
f6T gT ®1 ATWHI  &TF) o7 BF
fear snat ar—ag g @@i 9T
FTAA AT RG] &1 9T )

ag! AR, SUTSGE WY, IRTATH(
i modwA fadex § mowma @
@ At faswll aw @y @ 2
LTI A FY Q115 ATTET 7 o7 |
FoH! I AT FT TF STHFT 97 |
BT ANYT # AT IO gT, SEFT ¥
FGHT FERXWIAT ) FBP & qRIEr
3a1 Hanfe n&@l wwE, @RI WY

Twrfegre & grea w1 f@d- —zrer § SR gy ST &F W qT A
AR HERG qqT gAYy Wl § a1 afewr wizfrar «1Tna¥og 9T
gar ? fr o Awfyw awwiT & FAT FT  TgAE g, SR I WA ¥
nrEn 1w § afe F@ gvwd g qgd S St & Y oY, st S
wge RTE AT SEF!  UF & AF fasy & STHTA &Y WA T % ST
¥ ofqm & grar war fear sar @, qq aE F ST R & owy o

afFT a8 X TE A1 AT gw, gE Mt gndl nEE F e & ad
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o138 T Xryr odF  qIE T
AR ECE 0 S s B BT
FFA QY ¥ AqA R Safaar, F
aF AqHAT qT Ho dlo THo Eo
gl & 91 WTEAIT -9 §  HT
W AR 3 Adawma frar Q
5 Efe F gad asc & gw
ITH fadrs #qT FL a5 &1 Iq
qAT 73 F1AT AL qaeqr F LT
qr1 far aIsre Fqr I FEA Q
fs 3 gfwa AT wifgafedt &
faz w1y 77 § 20 T ArIAT @A
N FA G IE R 77 4T
AF 7T AT A fRIA 7T qrar-
W 9L T J FART Je9 3T
IAF T FITAWT FT AT ALY
fearaar & d w37 @ fraw
T SATT WA FrAE, g Fgon
f& g% #q a7 faqqar 6T 3790
F5 grs Iy g€ 1 AAdy
sfratr  ateY o7 garT 997 Y, I
gready, fasz @t @Y Frarasal
Ffa sy @A w0 y3gT Favagr qn
ITFT FT 9gX F fqq mor frar strar
qr | qfFT 7% ST §F 97 qATTHY
@ 74 fawar 97 g qEa
wfaal ¥ war AT f5 gw T
qrEAY &, AT qU FF § 73 Dfag
A E Fagd 0F AU w9 e &
3, AU FWArgEN Az AT

qreY  FY syFeAT FT ITAT GA
afwg 1 faare &1 swer &a
Nfgg fEaraqr F@r I9 $T 19
g Afwg & ardr 7 sggeqr  FA7
% IusTN ARG, TIST AV F4AT,
F3r JIrAgd T WY @ & fag
qrar ST #IT agrer gl § A
fagr rd | T awas A
yafFas &1 wird Armrosram I
cuada auy ¥ fas wgn  dfwa

IAH Y¥gw N X fr oy e
W & AR Tk Tfwwr
FwsAw g | A, 9 Qe
@S gAY 18 W@ 50 BA
W A W T Ay W
14 AM@ 50 AT ®IqT  HY 9y
feqrr F1fear) &% g faarr :
g frad wifer & feara 2
R, A @ WA F fgarty @ @few
faara «df fasar 8 1 gAY RS
aid g wr@ @ar fzan, 39w
gar 1 f&T gadt a1T @Ay faar
¥ 9@ ¥ @ HAkw@ T
AT gAY fawm w2 9¥ §
FfFT ot 3F I 9T FTH TG AT
AT 984 Y [T ATE@ FrAY
FIW GAT 41 AfFT T a8 § F17
Fat a7 & W w3 & fr+@
AT @F g owar | g wwar
gd A gar, afer a@-a3  wfgsrar
grag 1 5% ke A fqare &1 ggvaey
F ot agewa fwar  war afws sa@r
arh Sqrg g fear war 1 FIFIL
FIFTEAF AT WY F19 A3 FLqFAT
&, F47T 9§ FIFTTFZATA & ATAF & 7
ag RAsai Ffog @i ¥ faw oF
SEHT  AIHTLET )

qIT FERTFT GREATFVET o |
BYET AT qary o, = fae
g ¥ ar@ AW mlas g orw
FIY GIATT B FT 9 TT § )
FITHRT FG LA F wigw g qF
AL AGT | FIT FE ARHT HIT
gAY g Y AT Y AT § AT Y
AT A gFO A AL IT I A Q@
W & oaFEy W) W A,
a@as mifa ] & 9ir w7 $2r W
AHRAFIEF T I T FE R
TF FITE AT PErgr Sy
FIH AT T qfAal qr@ WY AR A
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qE  qTHY 47, AAT AT QT AR WY
I femradi ) ww dwi S
g NAwer ¥ @Y Exwaad
M weary fear w@r €W &w
N ww  gwArad e =ifed
qqEt F 99 g9 I@ ®T AT Y
gas  FWr, Wawews A fear
T FFAT |

qAqe @A @F q@ | Sk
fagtr Y NSTAT F AN fRAr @)
FTET  HTTo THo THo & ANT FY TAAY
g ¥ UF 92F ¥, 79 UG
T ATIFEA AR wfefaat AT
ghwal staqmug fwar S
FTART M F g q@ & 37N
AUy fRarag W WA IE v
g1 FAFEY Femty F AIWUT A
Fwmt q wigar fFar 1 #wIT6 qHo
gge & W N AR HT IFAIT FT
faer &t M Fgrag mar & gw
wOg wRY Freqr IWE, IAFT F4@T
FIZANMAFE &1 T §F &
AN E gAw! [W@WAFT TewW R

fagrr a9 oF A F9H
gATR 1 W9 &§ frfagdr ¥ &= &
sraza feg s#F1x ¥ fwgr wav
HRIUE &1 i I IR A<
T @I 4 = gl dfew
g7 fagdy %1 dw fear wr Tafs
fagre &Y Faa arg gMX qfew
za & faar mary

ey X afy agAT=eaTE
W A gEE, o ¥ el
oY agy aTwTA 7 w1 A S
Tifgd Y, FsAeAT R Fwrdd

SHRI H. K. L. BHAGAT (East
Delhi): "MIr. Deputy-Speaker, Sir,

number of speeches have been made
already from thz Congress (I)
Benches, notably twg speeches, cne
by Shri Sanjay Gandhi and the other
by Shri Stephen. 1 believe they have
very ably met al] the points which
were raised by the speakers on the
opposition gide.

In fact, I do not kxonow whether to
condemn the Oppositica or to sym-
pathize with them. To me they are
the captains of a ship which has
sunk, not by anybody else but by
themselves. It is true that the Pro-
clamation has been issuel by the
Central Government, which ig run by
our party. These Assemblies have
been gdissolved by an Order of the
President. But I would submit for
the dispassionate consideration of the
hon. Members of the Opposition, ig it
not a fact that their ship has been
sunk by themselves. Thcir boats in
the Stateg have already capsized in
deep waters, and they are themselves
to blame for the fate they have met
with.

I do not think much constitutional
and legal arguments are needed to-
day, though ample arguments have
been advanced. The Supreme Court
judgment hag been quoted at length,
and I believe verv ghly. But the fact
of the matter is that il jg an obliga-
tion of the Central Government to
see that the Govermments in the
States are run in accordance with the
Constitution, and the Constitution
does not mean that the Government
which has & majority of voteg must
continue to rule under all circums-
tances. For that there are many pre-
cedents. The interpretation of the
terms used in article 856 is very
wide, and I do not want to take much
time of the House on that.

The fact is that these generaj elec-
tiong were not ordinary elections.
While all general elections are im-
portant, these elections were extra-
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ordinarily important because, for the
first time in the history of the nation,
before the Central Government had
completed its term, it had to go be-
cause of g situation that was created
in the country, which I believe was
a situation of chaos, I need not say
much myself, because we heard it
from the Janata Party leaders them-
selves, perhaps with only one excep-
tion—I do not know whether to call
it the honourable exception or piti-
able exception—and that is Shri
Morarji Desai, the then Prime Minis-
ter, who said that the Janata Party
has done good work. The rest qf them
or most of them were themselves
criticising the performance of their
own Government and they said that
there was no Government virtually.
Mr. Vajpayee was speaking here
quite a lot. I sympathise with him.
It was he who said: “The perfor-
mance of the Janata is bad. If i1t does
not improve, I will resign within
four months my ministership.” The
performance went on worsening and
Mr. Vajpayee went on a voyage to
the sky and now he has come down.
It was very curious to hear Mr.
Vajpayee today to say ‘Where I
stand?”. He said it in a lighter vein.
He said: “Whatever Sanjay Gandhi
says I will do”. It is a very curious
thing to hear such things from Mr.
Vajpayee and his party. I am stat-
ing the fact that during the elections
two important Janata leaders met me.
I said: “You are not going to win,
the people are not with you.” One of
them said: “No, no. We are going to
win, we have got one big mantra
here.” I asked: ¢What is the
matra?” Then he said: “It is the
chhu mantra.” I asked: “What is the
chhu mantra?” He, said: “Oh, you
are going to bring Sanjay Gandhi
back. We are talking to the people
against Sanjay Gandhi and you will
be defeated.” 'The chhy mantra bet-
rayed them. Sanjay Gandhi is back,
the Congress(I) is back, Mrs. Indira
Gandhi is back, back with such
a majority that Mr. Vajpayee
is today obiged to say: “What-
ever Sanjay Gandhi says 1 will

do.” There is a sea-change in
the situation. If the Centre was bad,
the States were worse. You may
kindly notice that the Prime Mmister
at the Centre had no control over his
Ministerg at the Centre, I remember
that in the Karna] bye-election, I
happened to pass by that side and I
heard Mr. Rajnarain saying “The
Janata Party is a young and beautiful
bride, married only a year-and-a-half
ago. Do not gesert her.” Then I said:
“Young and beautiful, but a number
of them are ferocious husbands, the
killers.” And the bride was killed. I
was hearing a very interesting thing
that the Prime Minister hag no con-
trol over his Ministers, the Ministers
have no contro] over everything, they
have no self-control. The Janata
leadership and the high command
had no control over their States.
Even the Chief Minister did not con-
sult them while appointing his Minis-
ters. Chaos prevailed at the Centre.
Cancer came to take over the Centre,
cancer went over to the States. This
election, in my opinion, I respectfully
submit for the kind consideration of
this House, was not merely to elect
a Government at the Centre. Techni-
cally one might say it was an elec- *
tion to elect a government at the
Centre or to elect a Prime Minister.
This election wag meant to remedy a*
situation. Merely a Prime Minister
will not be able to govern a vast
country like this where there is so
much diversity. That Prime Minister
would be able to govern who is not
only a Prime Minister, but is a real
friend of the people and the leader
of millions ang millions of people of
India.

In this election the surge from the
North, the surge from the south, the
surge from the west, the surge from
all over the country was to entrust
the reins to a leader who can meet
casteism, who can meet communal
riots, who can meet linguistic troubles,
who can meet the law and order situa-
tion, who can meet the price rise
which prevailed all round.
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After all, what is the Centre? The
Centre rules only over Delli and the
Union Territories. The instruments
for everything are the States. The
chaotic situation was the creation
of both the Centre and the States,
and that chaotic situation needed to
be brought to an end.

Mr. George Fernandes was telling
us that we got only 42 per cent of the
votes. How much did hig party get?
How much did the Janata Party get?
How much did the other parties get?
Ag a matter of fact, we do not know
tomorrow who will be the leader of
the Janata Party, whether it is going
to be Mr. Vajpayee or Mr. Dandavate.
We had heard of Hanuman giving his
life for Rama. Now we read that
Hanuman is going to expel Rama.
This is the situation of these parties.

I am amazed and shocked at the
CPI and the CPM—at least the CPI
hag been consistent, because they op-
posed dissolution earlier also—con~
demning the dissolution of the Delhi
Metropolitan Council. I do not know
whether such a thing happened in
the history of the country so far. For
over 110 days, over a petty matter,
a strike of the mill workers went on
in Delhi, and nobody cared for them.
The Janata Party wag ruling in Delhi
and the Lok Dal at the Centre, but
the workers were cruelly treated.
Girls of the Indraprasta College had
to seek protection. The poor people
were crushed. A chaotic situation
was created in Delhi. More than half
the Budget remained unutilised till
January, 1980. The Janata adminis-
tration was busy with infiltration by
RSS, committing various  crimes
against the people, in politicking and
taking political advantage, in creat-
ing conditions of law and order.

Now they have developed a vested
interest. They think that if law and
order ig bad, they may have a chance
to come back in the local elections.
Some fools in the Delhi police blun-
dered in handling the situation, and

the leaders of the opposition are try-
ing to ride on the shoulders of the
blind, to make capital out of it, What
a ghame, what shivalrous people they
are! Lay and order, prices, inflation
etc.,, are all their creations. Because
we lost in 1877 they thought we had
lost for all time.

Mr. George Fernandes was talking
of democracy. I am reminded of the
Chikmagalur verdict. It wag the Lok
Sabha sitting here which slapped the
people of Chikmagalur and sent Mrs.
Gandhi to jail. That day the Janata
Party was doomed and hanged.

I am also asking for the dissolu-
tion of the Delhi Municipal Corpora-
tion which is totally bankrupt and a
cesspool of corruption and inefficien-
cy.

Mr. George Fernandes was talking
of democracy and the rule of law.
But he hag himself said that he has
derailed trains. I want to remind him
that Mrs. Gandhi is a very kind and
generous leader. There is no law of
limitation in regard to crimes. The
machinery of criminal law can be set
in motion by anybody, but I am glad
that Mrs. Gandhi ig not taking the
situation like that.

I do not want to talk of the stink-
ing actions of the Shah Commission.
One can say quite a lot about 1t, what
they did, how they behaved towards
Mrs. Gandhi. I did not have a pass-
port, but my passport which was non-
existent was confiscated. Similarly,
Mrs. Gandhi, her family, Mr. Sanjay
Gandhi were all shabbily treated, and
the Congress-I leader Yash Pal was
tortured. We do not want to emulate
them. I do not want to send Mr.
George Fernandes to prison, though
he has himself said that he has de-
railed trains. Thig is the situation
which we must nor forget. We should
try to ameliorate the condition of the
masses who are looking to us with
expectation, I hope we will create an
atmosphere go that we can understand
each other better and work together
better.
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SHRI CHITTA BASU (Barasat):
Mr. Deputy-Speaker, Sir, I rise to
oppose the proclamation for the dis-
solution of the nine State Assemblies
under Article 356 of the Constitution
of our country, because thig procla-
mation is nothing but a complete
repudiation of the federal get up con-
templated by our Constitution, be-
cause it reveals the mad drive to-
wards absolute power, if you may
permit me to say so, towards abso-
lute power of a single person, be-
cause it constitutes a deliberate at-
tack of the democratic parlimentary
norm and it stands out as a great
challenge and a grave threat to the
very existence and sustenance of the
Governments, which are different
from that at the Centre, viz.,, the
Congress-I. It constitutes a grave
threat to the Governmentg of Kerala,
West Bengal and Tripura and Kash-
mir because, as has'been stated on
many occasions during thig debate,
the Central Government does not
like or does not holgd the view that
any Governments, having a different
point of view, a different set of pro-
grammes to implement as per the
mandate they have received from the
people, are likely to exist because
they want all the State governments
to fall in line with them. It is noth-
ing but a draconian interpretation of
the Centre-State relations. There-
fore, it js not g correct approach to
the existing Centre-State relations
and the contemplated federalism in
our constitution today. The appli-
cation of Article 356 invariably con-
templates a situation where the Gov-
ernment of the State cannot be run
in accordance Wwith the Constitution.
Now, the hon. Home Minister did
not have the opportunity nor did he
consider it necessary to describe as
to what happened, ag to how and
when the situation developed in these
nine States, in which the Govern-
ments of these nine States could not
be run in accordance with the provi-
siong of the Constitution.

On the other hand, certain extra-
neous reasons have been adduced by

various Ministers viz., the Minister of
Law and the Ministers of other de-
partments. Now I refer to one argu-
ment given, viz., these nine State As-
semblies did no longer reflect the will
and aspirations of the electorate. I
want to give only certain examples
or certain facts. It appears thai the
Central Government did convenicnt-
ly forget some of the very blatant
facts. What are they? Can it be
denied that nearly 58 per cent of
those who cast their votes in the last
Lok Sabha elections did not vote for
the Congress-I1? In four of these nine
States, the Congress-I did not get
even a majority of the voteg polled.
Even in Tamil Nadu, the State which
you represent here, the Congress-I
got only 31.3 per cent. Now, if we
get the results examined further,
what does it reveal? Take the exam-
ple of . . .

MR. DEPUTY-SPEAKER: How do
you divide the votes between DMK
and Congless-1?

SHRI CHITTA BASU: The Cong-
ress-I did not get a majority of the
votes there. They get the majority
only when your votes are added to
them. I think your party has not yet
merged with the Congress-I, your
party hag a separate programme.

MR. DEPUTY-SPEAKER: You
said that they got 31 per cent, but
you must know that they had entered
into an alliance with the DMK.

SHRI P. RAJAGOPAL NAIDU:
They want to include what the Left
front got in West Bengal, but they
do not want to add the votes the
DMK got in Tamil Nadu.

SHRI CHITTA BASU: You take the
example of Uttar Pradesh, The Con-
gres (I) won 51 seats out of 85 seats.
It polled only 35.7 per cent of the
votes, just 7 per cent more than the
Lok Dal which polled 28.4 per cent
and won 29 seats. The Janata Party
polled 22.5 per cent and won 3 seats.
The Congress led in 226 Assembly
segments out of 425 Assembly seg-
ments, But if the Opposition votes are
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combined, the lead of the Opposition
would be 328.

Again, if you take the case of Bihar,
the Congress (I) led in 168 out of 325
Assembly constituencies, But if the
votes of the Opposition are combined,
the Opposition would lead in 239
Assembly segments and the Congress
(1) only in 83 Assembly segruents,

1t is not necessary to go into details.
Therefore, it is not proper, it is not
maintainable, it is not tenable, to say
that the entire people have swung
over to the Congress (I) as Mr, Stephen
has claimed and put forward a new
thesis for defections,

1 also refer to the observation made
by Mr. Bhagwati. 1 quote:

“The defeat of the ruling party
in a State at the Lok Sabhg elections
cannot by itself, without anything
more, support the inference that the
Government of the State caunot be
carried on in accordance with the
provisions of the Constilution, To
dissolve the Legislative Assembly
solely on such ground would be an
indirect exercise of the right of recall
of all the members by the President
without there being any provision in
the Constitution for recall even by
the electorate.”

Therefore, it is not maintainable, it is
not tenable to say that they had a
massive majority and, according to the
majority, they have got the authority
10 dissolve these 9 States, The hon.
Law Minister made a stajement
that a situation of confrontation was
developing between these 9 States and
the Centre on the question of reserva-
tion of geats for the Scheduled Castes
and the Scheduled Tribes. It is con-
trary to facts. I only say that the
Rajya Sabha which represents the
States and which also represents all
the political parties of the Opposition
also who are running certain State
Governments, without any obstruction,
without any opposition, unanimously,
in a record time, accepted the 45th
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Constitution Amendment. All the State
Governments, including these 9 State
Governments, did not say that they
will not ratify the 45th Constitution
Amendment Bill. Rather, there are
facts to show that all of them had put
in" their" legislative business of the
budget session to get this particular
Constitution = Amendment passed,
Therefore, this is also not maintainable,

The question of police atrocities in
States and the question of law and
order have been raised by many hcn.
members, I do not want to enter into
any debate on that question because I
have no time, I would only say that
if the question of police atrocities on
the weaker sections of the community
or on the Scheduled Castes and the
Scheduled Tribes and the question of
law and order are the criteria for dis-
solving these 9 States, then why is it
that the Andhra Pradesh Government
has not been gissolved? What is
the real reason? The real reason has
been given by the hon. Home Minister
himself. On the 19th February last,
Whep, he had given an interview on
the Television, a question was asked
as to why the Assemblies of Haryana,
Himachal Pradesh and Karnataka were
not dissolved. That wag the question
put to the hon. Home Minister. He
replied to that bluntly. His was a
very blunt reply, He said that there
Was no point in removing those who
accepted the leader and wanted to
implement her programmes and
policies, Therefore, Sir, the cat is out
of the bag. The real reasong hawe
been attributed by him, that is, only
those State Governments will be
allowed to remain, will be allowed to
function, which agree to fall in line
with one particulay leader, one parti-
cular Party, which ig in power at the
Centre...

MR. DEPUTY.SPEAKER: Please
try to conclude,
SHRI CHITTA BASU: You have

rung the bell, Sir. It is my habit not
to disobey the Chair. Therefore, I do
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not like to prolong my speech. 1 would
conclude my speech by quoting what
has been said by a foreign journal, the
Financial Times of London; it wrote:

] “This action...”
That is, the dissolution of the nine
State Assemblies,

“Thig action could be used to push
through amendments to the Consti-
tution  effectively muzzling the
opposition to her ang establishing a
Presidential system.”

Tt further goes on to say:

“Mrs. Gandhi will clip the powers
of the States and return to an over-
centralised system of government.”

The danger of authoritarianism. the
danger of dictatorship, the danger of
one-party monopoly rule, loomg large.
In this context, every democra: should
oppose this Proclamation because this
Proclamation seeks to be a signal for
destroying democracy in our country.

*SHRI S. A. DORAI SEBASTIAN
(Karur): Hon. Mr., Deputy Speaker.
Sir, I would not take much time of the
House and I would confine myself to
the primary compulsion that forced
the hands of the Government of India
to dissolve the nine State Assemblies.

The hon. Members belonging to
Opposition Partieg do very well know
that the Janata Party got the massive
mandate of the people in 1977 Parlia-
mentary Electiong and  becamg the
ruling party. What were the expecta-
tions of the people from the Janata
Party, what kind of hardships they
were made t, undergo during the
23 years of Janata dispensation, how
the Janata Government belied their
hopes and aspirationg have been proved
beyond doubt in the 1989 General
Elections. The people of the country
realised that Shrimati Indira Gandhi
alone embodies their hopes and aspira-
tions, that she alone can give succour
to the suffering millions, that she
alone can protect the Harijans and
down-trodden people from the
predators bred on casteism

*The original speech was delivered
in Tamil.

and expressed their franchise in un-
equivocal terms in Mrs, Gandbi’s
favour. The hon, Members belonging
to different political hues will also
agree with me if I say that Shrimati
Indira Gandhi is the unanimoug choice
of the people of our country and there
is no dispute what soever about this.

When the Congress Government at
the Centre was voted out of power in
1977, what was the trend of prices of
essential commodities? A bag of cement
was being sold at Rs. 18, After two
and half years, the same bag of cement
was being sold at Rs 28 due to the
mismanagement of the economy by
the Janata Party. The people of
India in repentance of their misplaced
faith in Janata Party reposed their
confidence in the Congress Party led
by Mrs. Indira Gandhi in 1980 General
Elections. They realised that the
Janata Party was unfit to rule the
nation,

What wag the basic reason for the
dissolution of nine State Assemblies?
The State Assemblieg were adopting
dilatory methods in implementing the
laws passed by this House, These State
Governments were adopting a posture
of defiance to the Centra] Government
which has been given the massive
mandate of the people. Is it to be
understood that the policies and the
programme of the Central Government
are not in the interest of the people?
The Central Government under the
leadership of Mrs, Indira Gandhi are
faced with plethora of economic ills
due to the Janata Government’s in-
efficiency and certain determined steps
are to be taken to bring the nation on
its right path of prosperity. The
festering sore labour unrest has to be
cured. The soaring prices of essential
commodities are to be controlled. The
worsening law and order situation has
to be set right, In these circums-
tances, the Opposition Members who
are responsible for these things have
no right to say that the dissolution of
nine State Assemblies was unjust and
improper, I ghould say that it does not



405 Stat. Res, Re; Presidential CHAITRA 6, 1902 (SAKA) Proclamation in 406
relation to Bihar, Gujarat, M.P, Maharashtra etc. etc.

behove of them {o criticise our Govern-
ment which.is committed to undo the
harm done to the nation by their own
Government during the past two and
half years, I am afraid that they can-
not adduce even sound argumentg to
buttrosg their tall claims of demo-
cratic precedents.

I have no hesitation in saying that
the dissolution of nine State Assemblies
in the context of circumstances I have
enumerated is just and proper, With
these words I conclude my speech.

MR DEPUTY SPEAKER: Mr Dan-
davate, the Janata Party has already
exhausted its time, I cannot take the
time of another Party and give you.
I am very sorry,

SHRI A, K. ROY: Are we going to
be left out?

MR DEPUTY SPEAKER: 12 minutes
have been gjllotteq to other groups.
Mr Frank Anthony has already spoken,

Nine hours have been allotted and
all the time has been exhausted and
the Home Minister is going to reply at
5.30 p.m.

SHRI A. X, ROY: Will we not be
given a chance to speak? This is an
important thing.

MR DEPUTY SPEAKER: That is
correct, I also agree but the rules do
not permit.

SHRI A, K. ROY: How? Where is
the rule that the Home Minister
should speak at 5.30 p.m.?

MR. DEPUTY SPEAKER: Time
allotted to your group has been taken.

SHRI A. K. ROY: I belong to no
group. I am an independent,

MR DEPUTY SPEAKER: The in-
dependents’ time js over.

SHRI A. K, ROY: Who are those
fortunate independents who got the
chance?

MR DEPUTY SPEAKER: It is the
Business Advisory {‘ngamittee  that
allots the time, If §  can come to
the Chamber, I will explain to you.

SHRI A, K. ROY: We have got
certain things to say. I demand that
the time be extended.

MR DEPUTY SPEAKER: Nopo, it is
not possible. BAC has already fixed
the time.

=t fagolt i wwt ;. (FwE)
fedt &iFx  TEw,

“gE\HT AT g aTf TER gy
g1 wwmar g wR g
gHEA™T @ wrar

Wi R F & J=wl a9 @
g1 Ot = FdwOw YA
feaR v A@ AR gER w9
o Id AW AR W@ 0 1977
¥ oa wUq atef Fawea FwWH
S g Gar gu W SHar 9l
TWIEHTX A%, I9 37 @ 9,
I A& TEW@ g | 1977 F
sAar 9t 7 fgge™ Y Sear &Y
afereat R avEdt 7 FgriEr gATs,
gt [@ s @, g W
T faam, afF swiEE 9w
Fa@ FE g N QT IS &
M fa@x @, 37 &1 et F1vg
qT FET 1 ag W w&@ e ?
| & fod #9 famer § 7 s
qref fawiee @gf @, afes oy
Uy FTQntar @ fog faae
g1 Swar ol FAami § qfen §
TA@ T Fea i, @iy fFewd
AT ANE |

fey eiyae @Tgw, F1fvpoae oTH
TERE FhARE  UTE  qEAfeers
g qIET ¥ gt &, 9T gt Fwrfee-
qHE WF  AEEAES g, 98
T & S awdr e §rw W
FOEE & Far 9 # aXE
y e A wresh S froams §
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oo fogn, Wil S g% A )
sSwdt efr widt & 20 gl s
Fagd ¥ g fad oF gl s
@ AR 9 TF gR oW g
ar fr o efew it w fegmmw
F AT A 1977 gHawE ¥ arcfoa
w_fEmea, SR = @@ 7
e & W 7 foan, afes sa w
TSl TR A FT AW ]
TF E AE, IF X 36 AAFEH  a9d,
e A AR A, wi-FE FY
SIG-STE FEAT H gL 3 9T AT
frar- ag foaw ss@ N wEAT A
I iRa midy F faems A
11 99 & &€ ¥ §@ /| 1 A40
N fadwr s« FT R AR T
W W A FER  THRER A
oW a0 G OgEET 99 gfeq ey
& faus fog & o AW A I
fear, 5o sfea ey & faemw fow
§ fafma =t fegeam &1 fee
g, 9 gfea widr F fawms
ey fegmm sl gefas wfmdn
TR qHFEHT q°d, FHWE G5
AR Ta T 9T W 5T # aqedr T
gEar 3 Y, 1977 ¥ 95 €
agR A fiear fear ) W@ ag
ag famiR & 71 @@ A waA-
foga ¥ «xars, aw & fady
T ANEN TG 90 qTCHLEFTETT
q, g 20 fea e ggw ® do
FEWT AF D | HY  SgAQ
FIATA T TF TMAART  AFHAH
AT g9 F AU F 99 F TOIR
s faaral wHgw AT oo
Hrgg # FdeT AT gwr? 2w
¥ o mAa § o
swar 7 gfRa widr & e
¥ fawme fadw &1 wER FW Y
W!ﬁﬁaﬁ & we fa,

N AR § shr oSEr &

24

ghrar & frd off o & s &
uoEr ot frarer Ad faesl o
e fegea 99 aw S« ¥ A9 )
? mrawm At ?

fedft efiwt @Ew, WO F AR
gem, 1971 ® 9w shwar  gfew
aiet & qret A1 sl grfaw gi o,
I9 9 542 @@l ¥ ¥ 352 @i
faety o7 1 Sw oFm st WO
g Aagrarfe g wEr A
FAAEl AT W @A A g
fog & o W g R wem@T & at
oqA M9 W f9g 9X 93 9T 8,
ww fag X @ Smar g a8 Fe
FURX IR % I & 39 a@ §
FHG qEf ST 21 T HEATFTE
AL g, | 99 FT AW AL AT ATEAT—
W ST 3 ET A S TE AT
Ay i e w1 g wrEE
FgT 9T, SR FET 9T, wfew
W9 ag g7 TG HE v fee
IR s gfe ey #1 o
waes faag [/ w0 fedr
efiFT 9T, A AE qGAq AT WIEAT
off, e fergw #t Svram #Y werER
frmfrag == faomw ae T
foqem & 9@ W ¥, WRRE
TG o9r, T FEEe i, 7R
e A a4 a9,
aftr i dF 1977 F @ OH
303 R Y T # dE
q =T AN Y A Mo o o
ol & sE@R ¥, ST anR
95%1@5@'@"'51311'% | % foe
u\‘cwﬁwﬁw# § P wfRe
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o forarea sl & aT § ~ I
forgeerrr #r vaT & WY e A 3 )
wrx s g il ST 3w
frardy g & | fedt =fiwe @mEs,
TR w1 NATU ¥, A FAF
qre W ! I THENA A
qTE gTRA WT AT 1 AB SFAEd
F oy gfem et sk s
qréf & AR JfS @R W, IR
safsaw &Y F;@r Qifdww @ 6
st gfeewr widy &Y ;v o
P ET A A I A AT
¥ sew@ #1 NN F@T qEE Q
Y, wgmE et wr @R v
A FEAHATA FY gEd @S
oo 9w o fggea &Y
AT #1 gF gy i fege @
9t | feggeam @ owr & fag,
fggeam #Y wrft aww & fag
gx o fearfy @ar 91 w9
i smdr g wEr

fedt wwx gm@a, e ax
FTEE & AW ¥ qES ¥F WA
¥ oo arfwr A sy @ &y
FHRTC AEAE & wgar & fF
ST ow@ oft afrr W Y aTwdY
at gfed & qr@ SR S@T g
T ag IV wgar & & g7 Emar
F A FO ) FF A g H
FFIX 98¢ QY T FEA a9l &Y
Areamm & awamar g wie gl
G437 F@T & 1 TR FAT W gfEar
et ®r ufw o O Y & gfEwr
meft oY @y ww oFY & S T
agar fear swar & 1 oG &
qgel W WY SWd F wER 9€ §
IaF) Al ¥ I\ FT qdET F
wiagl &% fear anfy  agamr
=t €

MR. DEPUTY SPEAKER: Please
conclude,

oft fadst srer wwi: fedt efiwe
ogw, ¥ oF A W F § —
7 favar A8 T
FaEE F1 QO g
frer @@ 1 W @@
faeft & ot v &v

fedy efmT agw, @y &
qA I X A9 $T @) § zafag
T AT F g 1 & ooy qawdix
g FE@T g, I 47 Fa AR
wifge 41

MR. DEPUTY SPEAKER: Hon'ble
Members before 1 call upon the Minis-
ter to reply to the discussion I may
inform the House that Half-an-Hour
discussion listed for the day shall be
taken up after the disposa] of all the
Resolutions moved. Now the Minister
will reply.

g WA (s o f®g) :
grgwmfa o, S 47 9 famem
¥ gfise ¥ TwAwmA F g
qTH qIAY A 3T S F qIAA
Wt fesiegerg W@ ¥ 9F 9T g
FFTETE  Ar gifgaE A agd
#r st T Y 0 Ju sw W9v
f& 78 U% S a9 WY § AR
R FY @y qarfas &
gw 7 3g fear & 1 gdifag S«
FFy #Y7 wodT gRRFEh w9 H
Rl ®9 T ¥ 9r AR W
fas ady *gr av fx egfaa &
TEE AgEl ® OAE AGC @ FT
@1 77 faqrw @wedl B W FE@
F Gofree Y famifor & adr o
M Y 1977 ¥ dmwr fwar
@ oar S & qarfaw & ag e
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w0 A ag Wt w91 R
99 ggq Y A1 & Faraat @Y faare
TG W F1 w df | # w um
7 ) TH g W OF Al ger
& & o A T FEw o @
gla f & 977 &7 wQET I9 9%
i @1 gafaq sy Wi e mar
F=BT AT AT FW J@ AT GTHA
I@r AT | AT grag arfgam
Wz qifegaen  faodr et &
Farl 7 ¥ waw Wk fEER
gEq &1 &< &g g W1 @@l
fedt st i ¥ 7 W@ I
8 IFET 3@ o9t & aiy W
AT TG 9T | W R HGAIT
®Y ar@ o7 ¥ FgAr wgar g
f& g9 avr ¥ ggaix &1 AT
ferra adl &7 WY oY 3@ W ¥
qifadie § &1 Fg1 W@ IAT Fy oAl
g =ifgw  of— (eToarsr) g @Rl
d @8 g & 37 §g IEdl Ay
@ gir 1 oma AT SU gl
feg w@ #= a@ g7 #Afsig

FA-ufT A uF T 7 47
Fg1 f& ¥ g GARew war @
X W99 ISTed & &Y AWIREH
qgq ®1 1 T¥ AWMTEA a1 gT qvEY
feade & o1 ISTAT ;™ @A
g | W SR FT 9@T SIC W
IR IR K SWE A AT W,
ITH!T TEREIG A FY F(C W AT
¥ I wga fagr g @Y s&Y #
gy faww smar & 0 @Y, WO
oo & & W) IR gar fzan

g WAEd ¥ A4 Fq
UF WX g 91

gw wig A w § @
g s § &

I Wt vt A
=97 A Qar
|t TR oAt & ==t
CrAN i1 :
o da fag
FT fsa o

LI S U -

§ a3 wiEg & grow ¥ g wrgAl
¥ gedr wgar g & 4% @
YIS UF Ag0 ® dfF stmr ot
& UF TV AT 41 M IW F ¥
AR T a9 W #W WA u
T AT BE §T

o &Y FIFF (WS19T) : WY
g aifear oY

w1 wa fag: dead St oww @
¥ e awex g, fagaw g,
faer et §

% RTAAG qgeq @ ¥ )

= WA fag - g =, oww Mg
;T SR AW g fF oA weswt

gfrar qa1 sgdy g 7 M@ mew
T g o W o

39 feor & zag gwIT gq, @re
gt e ®1g @gr fro | W @m
g g

TH W F TAT gWIT g, e
ggt facrar a1 =gt fmr 0 # aga
sied & HIT TEGTET AR HOoanq
Foar wgar g <fw & faly o
v fa0dT &1 g A wwwar
@A # aa A g g, fadfgar
#F oad AR Rt g 1 @I
# fadfaar et ax 1 9gw
qFAT

T H qeET TN H AT T

wEign g gn E Y Far g &

AR AT IR qR G A FATIAEN
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ac, wdr J dYo dro mmfe F AT
¥ 9T g3 HT g @ W @
Ft ag Wt ¥ mowr garr ¥

& wer W A FGAT  STRAT
g fo 3A0AE &7 W ¥ AT §
=Y grow A gHIR 941 HEy S RIS
it wrf ¥, WX Swar 9l @y
qgAfafeat @ &7 WY §, T TAE
dur feay & T o, S &
gor Wl g f& fesdEwer @
smdr s Ay 9 w@ 3l
1 sEafag ¥ N ®R g g
s #E T &Y gf #@Y, W
S AT TR A9IEr F a9 1%
daer ag fear qr f5 simay gfa
THY 1 3@ gre@ ¥ FgT fawren
CLCLEE- S PR (smae)

sito 7Y FvgaAq : TWISET F gAY
g3 FOUH  @THT F1T 6T Hi9y §%9F
FT fear 4r

off & fag : st grew ¥ duen
fFar war f& ag ¥vaT 7Y @ aw,
g ard N A ¥ T gk
AT & e fEnT o owi)
sierlt gfrr widy &7 39 gw ¥
frgrer &7 S & &% faar war o)
5 wm@ fegenfml 7 99 aFw S
wT &Y HIT AN {3 qEA qAT FT
B9 9T qUEE fFaT | 9® awm oo
SAYRET FT Aq FEr TAT 7 SHEHEY
FT Feql q¥ SH FF FUT AT oA
fF g% TR # ooy grew &
frerer six S ¥ 9w fear ...

(sa%e)

fecdy elwe amw, @ AT
S AR ¥ oagr fe oagme Wt
g g wug & 7@ fawr ) R e

() &N Hg F Fw©w =@
sOea a9 & fau WY $1E aref
arg 7 & 1 oww . wag (sd)
FT SGAT & a8 SFAT FT AT
TAAT a1 WY gEe ¥ AN arar
qEf #r ag Fgar & SEw @iy
FgHT AEY & At ag @ gEr ara
g 5 dF =t awefagl &1 QR
gRY g1 #WIX 1,000 AT # I
93 FET & ) UF HIEH! g Hle}
F &Yz ¥ H 9gF AT W GEU
U AR Mo, dT 2 HeX 9%
o Sgr 3 "He W o

O I @0 #® faareT St &y
ag #g fagr s f& gy a@rar
1,000 HIX gAY FIF 3,000 FY
™ g oag oA g ogwar
I wAfE SEET T §iET
TRy § 1| (smTEA)

fedt wfwe gw, & faaar
F@r g fF gure Rwax agEm #:;Y
o9 oF 9 g Qfaw fw gz a0
gt F AT d | A I I F
e w1 owwr g, § suy faw «r
ST g W & fog gife g

ag @l F wmen § 1 fage
¥ 23.50 qw@e T qrdf # AT
fer, qwaa ¥ 36.85 wdE,
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woq AW H 31, WETOST ¥ 32 ¥
¥® WrEr, gfar § 19 W e
¥ 23 qWdT | TOEAH ¥ ...

qQw AL qaFw 2 gfagror #§
afed ar

qH T R @A FT TEW@ @
qfl, g WIT @ | ag Iy & H
gramn ars, &t & fgfam 1

wa gfaam § sEFem gy av
FAAT 9Ef ¥ 90 F FIW@ F 50
@2 &1 off 1 (sn&wrA) 50 S
¥ & 35 &Y THo TFo To &, IAF
¥ 15 THo UHo To FI fawre FT
I smar 9 #®1 fewted &X
faar o o SR qrEt F STy &
it fawr zRegw fear o1, Sgd g
qr fF @i 25 T ¥ grfgEmA
gz w14, g feeddww A€ gnm,
agi feafae g 1 mw wraEy vl
# feafqe gy war wIx mroFr qrdf
gt fir T Ot SR wwar §
sz ¥ g fax @w fa
AT & wver g oA f5oad
fafgosr % 2, &w W@y 9T 3,
& IAFT ATE FT AT AT |
(zamerar) |

T FATAIEE AT HIAAT HFAC |
FleF § w9 @EwT g av wtaw
(m2) ¥ fewe 9T 987 9% AT
agr TAT 9r | AfFw FEE  (Ar8)
F 99 fAerw 91, WX G FG
(w1) #1 #eT WX 38 THoYFo To
FHAg () # B W A

% ¥, & S ot ¥ owr oWy
Jurl WG fedewa §F £7 ooy
£ agr W gary qanfEy 47

wf o df f5 W% qW A
waar qrEf arat ¥ faw ata #Y
dr wTa g TRy AT 9T I3 FW
fag arar & Ay ar, afew faosy
gatar WY FY @Y, § SEFT FAFH
F3, 99 9T gAY TFC FA AW
gax fau g% warewarg a4 0 &
are Y IW awd ¥ g fafawes
T 93 9§ FT gAIAT =TgQT §,
t gegiA g forgr a1 1 (eA99E)
ga, fagsr, 2%, @ | gF oF A
qrg WY mrar g1 | § draC ETEETA
1 #gm 5 ag wU gaA ¥ A
F 1 gg fw@y & —

“Dear Shri

We have given earnest and serious
consideration to the most unprece-
dented political situation arising out
of the virtual rejection in the recent
Lok Sabha elections of candidates
belonging to the ruling party in
various States.”

= yqifaria ag (ST gAY
g fegw &1 v g?

st aw fag T 7o fgg &1
(eomurs) & F #¥Y 3g Fow A
frgr & f& & gafowr sraar g
qraET g8 aTa Fv faear agr @
Fifgg 1 mww @ ¥ oW FE Q¥
ght, o1 fgegeardy wior A AR
g L wIg.Sw gk g Aifsg )
TTT JIT FT A JatA F gafaw
gad F A@A@ g, ar "o e
FFETHTT A WRE ¥ F |

“....The resultant climate of un-
certainty ig causing grave concern to
us. We have reasons to believg that

afss saF atz § arom =T oW
foa adt & fewe g¢ 7 gdewA
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this has created a sense of diffidence
at different levels of Administration.”

AT ¥ AT WA A4S WA A

2

# ...People at large do not any
appreciate the propriety of
tinuance in power of a party
which has been unmistakably rejec-
ted by the electorate. The climate
ef uncertainty, diffidence and dis-
tespect has already given rise to
serioug threats to law and order.”

gAY G7IqE H ag faay &

“2 Eminent constitutional experte
kave long been of the opinion...”
X v fegy ofaaz srggT &0
I JA¥ Fr A€ 9@ g 1 uy@
[(F FTRT & | § T 7007 fag #7
T AARI § | SN qE AgEa
¥ yg dzT fagarar qr

qg 4% 7, quAT Afafags &

“Eminent constitutional experts
have long been of the opinion that
when a Legislature no longer reflects
the wishes or the views of the elec-
torate and when there are reasons
to believe that the Legislature and
the electorate are at variance, dis-
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7 gg & faarg Mx AN wwv
adif :

(eawwT)
w1 FMYLAfEY ? WA WAk
qwqT w1 vy, § v K, e

ST & AN oft W ;
T2 FiEesquT ufed W@ a1y A
N wq qw AT ... . (vATaTA)
a7y fag @ NF a9 § @@ G
7y fau g sgasad fa s fug
FY q1q A TGN WA §, Swar At
Ft ot s ga dfeg, ag & wifa
o Y WEIAS, IFA 14T
1977 F1 TG 9T ¥ Fg1 41—,

“....But we firmly believe that the
Indian Constitution is a democratic
Constitution and the essence of
democracy is that any governnient,
whether at the Centre or in the
States, must govern the people of the
country or the State, as the case
may be, only with the consent of
the people, only so long as the
people want that government to
govern them, only with the broad
consent of the people and only with
the confidence of the people.”

SHRI JYOTIRMOY BOSU: We want

solution. with a view to obtaining a
fresh mandate from the electorate
would be most appropriate. In the

to hear him at length. It is g very
interesting speech, wonderful, but it
should be done tomorrow.

circumstances  prevailing in your
State, a fresh appeal to the political
sovereign would not only be permis-
sible gyaey avfaleas agy, but
also necessary and obligatory.”

fax w siwT fomdy &

“This alone would, in our consi-
dered view, be consistent with consti-
tutional precedents and democragic
practices,”

Mot fag: & 19 st
¥ goar g f& =T gw o@w AT
g ¥ fedy gfefagaa =7 frar
AT AWIEW g7 wFI & A 4E
Saay ardf & W a1 fafaeex @
ITFT g1 gHT w0 & faq  ag Ja1T
TEY &7 WA ATTHT A 9FAT HIST TN
awar @ & fdr wmga & qAT
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qaT g, A Wgw< gAT [
(vawwTH)

18.00 hours

MR. DEPUTY-SPEAKER: I have
already announged that after the Re-
solutions are passed we shall take up
half an hour discussion. There was no
opposition to that at that time. There-
fore, the Home Minister will continue
and we will take up half an hour dis-
cussion after the resolutions are
passed,

SHR] ZAIL SINGH: ..“As soon
as it becomes quite clear to the gov-
ernmeént that it hay totally lost the
confidence of the people, it the govern.
ment still tries to govern the people
and rule over the people, then, Sir,
s0 far as we on this side of the House
are concerned, we fee] that the gov-
ernment cannot be carried on
in accordance with the Constitution
because the Constitution is a democratic
Constitution and it ig the people who
are supreme under the Constitution
and nobody else.”

g W fenisdY & wEgrw  w9w-
TR ¥, 5 gwmr qaifefaa
FEHT AP ¥ e fag ¥, ag AT
¥ fed gu, o & at o & W\
THFT Jq19 § |

fedt w5t a@tge, AT o
A AT e ot § FF wedaI
awdie gfrew w@9 N sy A
LA

TFAIH qI7 ITWEF ¢,
T qral ¥ Ag AT ¢
THRATT FT AT a7 A 79T,
frre &1 meft gt

fedy e mrgw, & grow #§
T ara) ) BT ) OF AT MW

WY wAar ordf Ak gy arx ¥ g
3.fe I oWt g gz T Wik
gax ot oY gH, & o wr§ wYT off
og qrwTeT YNy § I aa &
IT § Oy ¥ fF w1 Fw, @,
AT, SEY FEHIT AT T WY
A A ARN——gE aTay FT 4%
I% fearq ¥ qr 1| €T, A T WY
gy, S wiars giew § I3 | W
Ie% ¥ zg @FT WA 971 fw
feiddY & wera SgAl *Y faare-
Ff FWF T WY WG EAHIR FAT
FE@TH &1 §FQ & | €Y, St T
A guT, wear A ¥ o g
FT q¥T AWHI § —

gar wk wiar A stfaw wY
AT ¥ T F ALY

fet s *7r ¢

dfgr afr £, 9 IgH g

nfeat a&t & * *

SHRI INDRAJIT GUPTA (Basir-
hat): I find from the record, this may
not be known to the Minister. That is
why I am pointing it out, I find from
the record that the hon. Speaker in his
wisdom, of course, I do not accept
that, I am going to argue out with
him; he hag had that expunged. So,
if the hon. Minister quotes me again,
that will also be expunged,

MR, DEPUTY-SPEAKER: That is
what I wanteq to tell him. It hag been
expunged. You do not refer to that, It
will'not be part of the proceedings,
ot qw fag: feet e wge
q@r st &1 wgar § fwv ooy
**Expunged as ordered by the Chair.
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a8t & # w@l § ) e
usags w3 feqr stg o7 few gaar
QA ...

SHRI INDRAJIT GUPTA: If he is
allowed to say that or if it ‘goes on
record, then my expunction will have
also to be restored,

MR, DEPUTY-SPEAKER: 1 have
asked him,

Mr. Home Minister, you please do
not refer to that because it is not part
of the proceedings. It has already

been expunged.

SHRI ZAIL SINGH: Thank you
very much.  (Interruptions)

SHRI INDRAJIT GUPTA: I did not
want to use it against anybody in
particular. Why he is taking it to
mean that he was being attacked by
me? I cannot mention the word because
it hag been expunged. He hag quoted
it already.

MR. DEPUTY-SPEAKER: In his
speech if {4 comes, it will alao be
expunged,

ot W foy: et wftw @y,
ST AR &1 e s ¥ fayg
AT TG AT Fg X WA, @Y &l
TeaT St At g g 1 g Wi
RIGET F1€ @ ard A & ol
¥ guR IRd € A F owie
¥ W red § " 20 AT Wuw
F AT e AT T ¥ feT ww
T T 9T 0

MR, DEPUTY-SPRAKER: Therefore,
Mr. Home Minister, you can take some
advantages with them.

w. wa faw : @) oieardie § W
W g | AT T@ 9 B |y W@
% fie ¥ fole fafaees &Y a1 wfig
wYc I% fofe ®) I § gae wghiaer

T &1 WX ww wig o § fokw
& 7 W ¥ at A=t F ad vy
REI TG o & vy awar g fe
TF dm@T ¥ wgr ¥ ot (A
IR AT R ITAT FI @ § |
Wq NTT THHT THRIGS FATT A0E
& F@ERT

st 9 s et St T wTer
gaT, 7 e ama § fadndt 2790 & Aav
1 T ¥ W] fee 7 faRw welt Y
® &1 § a1 gRT ST F@ 9,
qar Agt Sy fa’wi § arET |y @
AT & W AT TR qE O R
Tk e WS agrag oy fr
g WAL A AR §, FATAX & oW
9 919 & fau @t ¥ TS g9
& wifgq f 3@ #wgY %1 g wefr &Y
ATgAT &, FLAT AT § TAT FeEr AT
FRM ®7 AT gw FAr Arfew |

feft wwT @Ege, #9 ATQ
Higeaq T W &1 F9C | 99 A
faQet g ¥ ¥, qF A IO S
gAaT ¥

MR. DEPUTY-SPEAKER: I do not
want to interfere in your love affair.

N, we fag . qg-afew & w&t &
g g awr g

fe=t vitw< wrEw, § uF I F@T
argaT §—% ag s g famw oW
FdATT AegAfa o ageT AT TgNta
9T ¥ fAd @€ gu ¥, Ot o faww
e fear 91| gafad zod o W
T €Y §, eeafa ot gfvedvEe @
i § gz Saw 39 §, fit & o
F N¥ 7w, gufar wegwfa st &
sfa #1€ 3@ AFfaw F=T qEA
N 7§ sEh Ted—ag ¥Q WY J
TR ¢ |
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Y ot ¥ wowva fF gy Wl
¥ T WG ATLoTHougo famr dav
&1 T WY T gw gy aifgy avy
TF T AT W ATAT FEY @ &, A
Hrdr oo fag o v O s
T g O §FAT AN A &, T
F @ ¥ 5 AToq@orwo W g™
TE g7 nfed, AT qroday o Fga
W—E, a8 Y FoaT e §, ifer-
Fver qEf A g1 o feAwT o
aF & &t St o foir 3 ¥ fag,
fot woar awls v @, W few
ford SaeY awEa w@ &7

fecfy wfiwt ggw, & A =
T Y, S IR & 91, qg owflr
¥ o oft § A ag InNe ag & Fp ot
FTATET TTgT W19 SATST 7 AT H2L |
T 99 9 § 5 I sEe S
o3 fgwa a &, 3N 36 TRAS=H

, TE TRV ™ T © 56 |

A we (@ . 56 g, qE T
g 7E & AfFT WA w@r a1
N qTEE, g9 Al 39 a1 HT e
Wy §—

gT I qEr WEET 9,
TF UT AT T AN W,

T FT T 3G AR &
AR qg g FL A3 |

g FrE g A g, wE e WL,
i Araw J@ 8, ¥few @ @
T A gAW AE mTE——fae T

AT a1 fF a7 weegeAT & A
7 &, 39 9= qg Fav v iy ferdexfua

TN @ Y AT AR,

AT NN rgfreefe gy & 5
-t & qav wAT ATYRY § 1 ey
T ggy, # @ a8 wwar §
TR W O ¥ fa¥ qurk & Tfgd,
i+ g Tz [ ¥ Fq-qEl
®F QI

L]

N AN A A ;A AT FAE
Ao T 8, Trer-faer T g g

q w fag : Igi o ol #3483
Fg R, SEH! {7 g7 forar @ 1 A€ e
£ f& ag zrer-faam &1 3gew ) S
TH9e ¢ fF ‘Iad’ fEa WY, 9
FATT &Y ST qF SHIRGT HT GIEAT
FT & | ¥ gAEAT §—E) ATAT
HTTHT |

WY AN F AA : JE GIAT AT
ST, AT SO =T F @R |

= TTRTAAL AR, wig &
Zret-farar &1 577 <& g1 |

w wa fag ; s=eT < F gawar
ALY AY TR AWAT FHAT g |

faedy v f&HT q1ET, T TR AFT
FT UF & &7 grar & | F mraad
ey & Fgw fr oqed Ao mwwRA
& o oy T wr ot fv o faumw
U F NFATT F g6 F & Hoay
I FEAT AT §, € H FY AR
AfFT Y A F TAF qE A
WA W §) W@ FEAGEA
THRITT &1 W ¥ THMHEY WK
FEIINT T qarfas & z@wr fear
g\ Afgw fom Sl w1 ag e § B
7g IAYAE & fay wew § @Y qW ©@
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moc e 1 X g W g 6
A% zw WX I9ar 9 T gE W
45 W WO aF W W97 g
AT & T T § fw oo
oEY WYY ¥ FF &7 | WAL A
T TE FLA & (5 qg TG oI & a7
Ay sah ar & wm § wgar
¢ &3 @ sac Y + e d g gawet
ar w9 agt A€ 43X + 79§ gy
ATAT ®T § fF wa g ari w8
Afe

uq AT QU WIET FI A7 419 &,

mmmmmam‘

WY NERET & vy T difed I
T ZAY ST § AR A WY A T
TN FT gytaat W WY g+ AT
U FF THY & | FUT I IO &
@A fie wEgmE w2 g%, T qve A<
%3 gUd guT, ATS # a7 gU, WEH
¥ AUST FH qE guv?

wEd §F ¥ q@1 TR AW
AT AT N wg I fF ¥ 9@
qI¥ FTHY T A1)

7g 1% & fi gATL ST AT TewH
MY | AR |Ifggt  TH a1 wT W
forr foar fd At ¢ @t W
g1 FE I g, s d @
gfaw mfeee #1 aede foar o6
grisd ¥ afew s F+< ¥ AWy
qEfm frd wr s fean
T T ¥ A afear § ger, gEw
T gt A F o ¥ Swmy
O ¥ fag agt #F aver ¥ W)
T a1 |1 S § 6 5t wer-gweT
AT g §, ST g WY QW gav
21 @ w3 v § R qmt
7% 2 f5 wiy @i fafree o WY g
x| ¥ | AR T N oW EE R

R #E I ogreh ¥ 7w ag
wWfF a7 wNe ¥ IR & §aE
@t § 781 O A av Wy akk O%

' wh &) W A A g

¢ 5w ag ww o gfori g,
feamal o e @ w® & W A
WO G T 9L AAT TG AR gH
AT AT T AFY F 997 AGHY
T 419 AT &) (cwANTA)  HH
Y T § 7 SwF ag Ao, ¥ ag
g ¥ g ) J@E |

AW ¢ AGIH 7 WEY, TAC FPL &Y |V
Fqwg ¥ ar fady Y frmg & 1

e wi wTg, X7 el F 4,
# 3g grow § Adiw Fey S & g
T § f% IR WAl #1 9 TP FE
q1 ag S ¥y faur afew S ¥
g H W W @ N oo
el AR Wi I9 TEATE A1 a9
T & AR R #Hofromrdo WX
WofloqHe amw W IGFT T FU
& wiife 3 o ey ¥ P QN & T
ST w1fge | gafve 9 s  fe
ag qdawifa ¥ wa g

MR. DEPUTY-SPEAKER: 1 shall
new pup Resolution No. 12 to the vote
of the House, The question is:

“That thig House approves the Pro-
clamation issued by the President
on the 1Hh February, 1880 under
artiele 356 of the Constitution in
relation 40 the State of Bihar.”

These in favour may say “Aye”,
SEVERAL HON, MEMBERS: Aye.

MR DEPUTY-SPEAKER:  Those
against 1! may say “No”.
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SOME HON, MEMBERS: No,

MR, DEPUTY-SPEAKER:
“Ayes” have it,

SOME HON. MEMBERS: The “Noes”
have it,

I think

MR. DEPUTY-SPEAKER: All right,
lat the lobbies be cleared. Before 1
put the Question, here is an announce-
ment. 1 would request each Member to
make sure that he is sitting in his
assigned geat. Each Member is reques-
ted to take special care to record his
vote ab imitio correctly as ‘Aye’ or ‘No’
or ‘Abstention’, as the case may be,
3o that there is no occasion for making
corrections,

SHRI DINEN BHATTACHARYA: I
have np Division No,

MR. DEPUTY-SPEAKER: You can
give a slip, Arrangemeng will be made
for casting your vote. (Interruptions)

I may briefly recall that as soon as
the automatic vote recording equip-
ment is made active on announcement
by the Chair “Now Division”, a gong
sounds which is the signal to the
Membery to cast their votes. Each
Member has to press the push switch
and then operate one of the three push
buttons, i.e., for ‘Aye’, ‘No’ or ‘Absten-
tion’, according to his own choice, The
push switch and the push button must
be kept pressed simultaneously until
the gong sounds for the second gime
after 10 seconds,

Kind cooperation of
solicited.

Membersg is

The question is:

“That thisy House approves the
Proclamation issued by the President
on the 17th February, 1980, under
article 356 of the Constitution in
relation to the State of Bihar”

The Lok Sabhg divided.

Division No. 3] [18.28 hrs.

AYES

Abbasi, Shri Kazi Jalil
Abdul Samad, Shri

Ahmad, Shri Mohammad Asrar
Ahmed, Shri XKamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Amarinder Singh, Shri
Anand Singh, Shri
Anbarasu, Shri Era
Ankineedu, Shri M.
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
* Appalanaidu, Shri 8. R. A. S.
Arakkal, Shri Xavier
Arjunan, Shri K.
Arunachalam, Shri M.
.Ashfaq Hussain, Shri

Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Bahuguna, Shri H. N.
Baitha, Shri D. L,

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri
Baratwalla, Shri G. M.
Bansi Lal, Shri

Banwari Lal, Shri

Barot, Shri Maganbhai
Barway, Shri J. C.

Phagat, Shri H. X. L.,
Bhagwan Dev, Shri

Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.
Bhekhabhai, Shri

Bhoi, Dr. Krupasindhu
Bhole, Shri R. R.

Bhoye, Shri Reshma Motiram
Bhuria, Shri Dileep Singh
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrashekharappa, Shri T. V.
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Charanjit Singh, Shri
Chaturvedi, Shrimati Vidyavati

Chavan, Shri S. B.

Chavda, Shri Ishwarbhai Khodabhai

Chennupati, Shrimati Vidya
Chaudhari, Shri K. B.

Choudhari, Shrimati Usha Prakash

Dabhi, Shri Ajitsinh

Daga, Shri Mool Chand
Dalbir Singh, Shri

Damor, Shri Somjibhai
Das, Shri A. C.

Dennis, Shri N.

Deo, Shri K. P. Singh

Dev, Shri Sontosh Mohan
Dhandapani, Shrj C. T.
Doongar Singh, Shri
Dubey, Shri Bindeshwari
Dubey, Shri Ramnath
Ekka, Shri Christopher
Era Mohan, Shri
Fernandes, Shri Oscar
Gadgil, Shri V. N,
Gadhavi, Shri Bheravadan K.
Gaekwad, Shr1 R. R.
Gaikwad, Shri Udaysingrao
Gamit, Shri Chhitubhaj
Gandhi, Shrimati Indira
Gandhi, Shri Sanjay
Gangwar, Shri Harish Kumar
Ghufran Azam, Shri
Gireraj Singh, Shri
Gomango, Shri Giridhar
Gowda, Shri D. M. Putte
Gulsher Ahmed, Shri
Gurbinder Kaur, Shrimati
Hakam Singh, Shri

Hembram, Shri Seth
Jadeja, Shri Daulatsinhjj
Jaffer Sharief, Shri C. XK.
Jai Narain, Shrij

Jaideep Singh, Shri

Jain, Shri Bhiku Ram
Jain, 8hri Virdhi Chander
Jamilur Rahman, Shri
Jha, Shri Kamal Nath
Jitendra Prasad, Shri
Kahandole, Shri Z. M.
Kalanidhi, Dr. A
Kemakshaiah, Shri D.
Kemla Kumari, Kumari
Kandaswamy, Shri M.
Kaushal, Shri Jagan Nath
Keyur Bhusan, Shri

Khan, Shri Arif Mohammad
Khan, Shri Malik M. M. A.
Khan, Shri Zulfiquar Al
Kidwai, Shrimati Mohsina
Kosalram, Shri K. T.
Krishan Pratap Singh, Shri
Krishna, Shri S. M.
Kuchan, Shri Gangadhar S.
Kulandaivelu, Dr. V.
Kunwar Ram, Shri
Lakkappa, Shri K.
Mahabir Prasad, Shri
Mahajan, Shri Y. S.
Mahala, Shri R. P.
Mahendra Prasad, Shri
Makwana, Shri Narsinh
Mallick, Shri Lakshman
Mallikarjun, Shrij

Mallu, Shri A. R.

Mane, Shri R, S,
Mayathevar, Shri K.
Meena, Shri Ram Kumar
Mishra, Shri Gargi Shankar
Mishra, Shri Ram Nagina
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao
Mobhsin, Shri F. H.

More, Shri Ramkrishna
Motilal Singh, Shri
Mukherjee, Shri Ananda Gopal

Mundackal, Shri George Joseph
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Murthy, Shri Kusuma Krishna

Murthy, Shri M. V. Chandraghekhara

Muttemwar, Shri Vilas

Muzaffar Hussain, Shrj Syed

Nahata, Shri B. R.

Naidu, Shri P. Rajagopal

Naik, Shri G. Devaraya

Naik, Shrij Surup Singh Hirya

Naikar, Shri D. K.

Nair, Shri B. K.

Narayana, Shri K. S.

Nayak, Shri Mrutyunjaya

Negi, Shri T. S.

Nehru, Shri Arun Kumay

Netam, Shri Arvind

Nihal Singh, Shri

Nikhra, Shri Rameshwar

Nityananda, Shri

Odedra, Shri Maldevji M.

Palaniappan, Shrj C.

Pandey, Shri Kedar

Panijgrahi, Shri Chintamani

Panika, Shri Ram Pyare

Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R.
Parthasarathy, Shri P.

Patel, Shri Ahmed Mohammed
Patel, Shri Amrit

Patel, Shri Mohanbhai

Patel, Shri Shantubhai

Patel, Shri U. H.

Patil, Shri A. T.

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare
Patil, Shri Shankarrao

Patil, Shri Shivraj V.

Pati], Shri Uttamrao

Patil, Shri Veerendra

Patil, Shri Vijay N.

Patpaik, Shri Janki Ballav
Pattuswamy, Shri D,

Pawar, Shri Balasaheb
Phulwarlya, Shri Virda Ram
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Pilot, Shri Rajesh

Poojary, Shri Janardhana
Prabhu, Shri R.

Pradhani, Shri K.

Prasan Kumar, Shri S. N.
Pullaiah, Shri Darur
Quadri, Shri S. T.

Rahi, Shri Ram Lal

Rai, Shri Nagina

Rai, Shrimati Sahodraba;
Rajamallu, Shri K.

Raju, Shri P. V. G.

Ram, Shri Ramswaroop
Ramalingam, Shri N. Kaudanths#
Ramamurthy, Shri K.

Ran Vir Singh, Shri
Ranga, Prof. N. G.

Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shri Jalagam Kondala
Rao, Shri M. Nageswara
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Pattabhi Rama
Rathawa, Shri Amarsinh
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harish

Reddy, Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul
Reddy, Shri K. Vijaya Bhaskarx
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Venkata
Reddy, Shri T. Damodar
Rothuama, Dr. R.

Sahi, Shrimatj Krishna
Sahu, Shri Shiv Prasad
Sangma, Shri P. A,

Scindia, Shri Madhav Rao
Selvaraju, Shri N.
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Sethi, Shri Arfun
Shaktawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Shankaranand, Shri B,
Shanpugam, Shri P.
Shantaram, Shri

Sharma, Shri Chiranji Lal
Sharma, Shri Munder
Sharma, Shti Nand Kishore
Sharma, Shri Nawal Kishore
Sharma, Shri Pratap Bhanu
Sharma, Dr. Shanker Dayal
Sharma, Shri Vishwa Nath
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Singda, Shri D. B.

Shiv Shankar, Shri P.
Sindal, Shri S. B,
Singaravadivel, Shri S.
Singh, Shri C. P. N,

Singh, Shrimati Madhuri
Solanki, Shri Babu Lal
Solanki, Shrj Natavarsinh
Sonkar, Shri Kalpnath
Soren, Shri Hari Har
Sreenivasa Prasad, Shri V.
Stephen, Shri C, M,

Subburaman, Shri A. G.
Sukhadia, Shri Mohan Lal

Sunder Singh, Shri
Suryawanshi, Shri Narsing Rao
Swami, Shri K. A,

Tapeshwar Singh, Shri

Tayyab Hussain, Shri
Tewari, Prof. K, K,

Thorat, Shri Bhausaheb
Thungon, Shri P. K.
Tiwari, Shri Narayan Datt
Tiwari, Shri Ramgopal
Tripathi, Shri R. N.

Tudu, Shri Manmohan
Tytler, Shri Jagdish
Vairale, Shri Madhusudan

M P., Maharashtra ete, ete.
Varma, Shri Jai Ram
Velu, Shri A, M.
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vijayaraghavan, Shri V. S.
Vishwanath Pratap Singh, Shri
Vyas, Shri Girdhari Lal
Wagh, Dr. Pratap

Yadav, Shri R. N,

Yadav, Shri Ram Singh
Yellaiah, Shri Nandij

Zail Singh, Shri

Zainul Basher, Shri

NOES

Abdullah, Dr. Farooq

Acharia, Shri Basudeb
Agarwal, Shri Satish

Azami, Shri A. U.

Bagri, Shri Manj Ram
Barman, Shri Palas

Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Bosu, Shri Jyotirmoy
Chatterjee, Shri Somnath
Chaudhary, Shri Motibhai
Choubey, Shri Narayan
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu

Das, Shri R. Pada

Deo, Shri V. Kishore Chandra S.
Fernandes, Shri George

Giri, Shri Sudhir

Gopalan, Shrimatj Suseela
Goswami, Shrimatj Bibha Ghosh
Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hennan Mollah, Shri

Hasda, Shri Matilal

Horo, Shri N. E.

Imbichibava, Shri E. K.
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*Jena, Shri Chintamani Trilok Chand, Shri

Jethmalani, Shri Ram Unnikrishnan, Shri K. P,

Kodiyan, Shri P. K, Vajpayee, Shri Atal Bihari

Lawrence, Shri M, M. Varma, Shri Ravindra

Mahata, Shri Chitta Verma, Shri Phool Chand

Maitra, Shri Sunil Zainal Abedin, Shri

Mandal, Shri Dhanik Lal

Mandal, Shrj Mukunda MR. DEPUTY-SPEAKER: The re-

Mandal, Shri Sanat Kumar sultt of the Division is:

Masudal Hossain, Shri Syed

Mhalgi, Shri R. K. Ayes : 271

Misra, Shri Satyagopal Noes : 67

Modak, Shri Bijoy

Mukherjee, Shrimati Geeta The motion was adopted,

Mukherjee, Shri Samar

Pal, Prof. Rup Chand MR. DEPUTY-SPEAKER; The

Paswan, Shri Ram Vilas questjon is:

Pathak, Shri Ananda “That this House approves the

Pradhan, Shri Amar Roy
Rai, Shri M. Ramanna
Rajan, Shri K. A.

Rajda, Shri Ratansinh
Riyan, Shri Baju Ban
Roy, Shri A K

Proclamation issued by the Presi-
dent on the 17th February, 1980,
under article 356 of the Constitu-
tion in relation to the State of
Gujarat.”

The motion was adopted.

Roy, Dr. Saradish

Saha, Shrj Ajit Kumar

Saha, Shri Gadadhar

Sen, Shri Subodh

Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.

*Sinha, Shrimati Ramdulari
Sinha, Shri Satyendra Narayan
Swamy, Dr. Subramaniam
Tirkey, Shri Pius

dent on the 17th February,

tion in relation to the State
Madhya Pradesh.”

The motion was adopted.

*Wrongly voted for Noes,
+The following Members also recorded their votes.

Ayes: Sarvashri: Prabiiu Naiayan Tandon, Sobeng Tayeng, Kali Charan
Sharma, A. A. Rahir, Laxman Karma, P, S. S. Ramaswamy, Satish
Prasag Singh, R. Y. Gharpade, M. Rajashekhara Murthy, H. N, Gowdas,
Krishan Datt, Hari Nath Mishra, Shivendra Bahadur Singh, S. A. Dorai
Sebastian, Birbal, Manpholl Singh, S. Murugian, Subhash Yadav, Chinta-
mani Jena and Shrimati Ram Dulari Sinha.

Noes: Shibu Soren, Jharkhande Rai, A. K. Balan, Chan-
drapal Satyasadhan Chakraborty and Dinen Bhattacharya.

Sarvashri
Shailani,

MR. DEPUTY-SPEAKER: The
question 1s:
“That this House approves the

Proclamation issued by the Presi-
1980,
under article 356 of the Constitu-

of
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question is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 17th February, 1980,
under article 856 of the Comstitu-
tion in relation .0 the State of
Maharashtra.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That thig House approves the
Proclamation issued by the Fresi-
dent on the 1Tth February, 1980,
under article 356 of the Constitu-
tion in relation to the State of
Orissa.”

SPEAKER: The

The motion was adopted.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 17th February, 1880,
under article 356 of the Comstitu-
tion in relation 10 the State of
Punjab.”

The motion was adopted.

MR. DEPUTY-SPEAKEP.: The ques-
tion is:

“That this House approves the
Proclamation issued ty the Presi-
dent on the 17th February, 1980,
under article 356 of the Comstitu-
tion in relation {0 the State of
Rajasthan.”

The motion was adopted.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 17th February, 1980,
under article 356 of the Con:titu-
tion in relation to the State of

Tamil Nadu.”
The motion was adopted.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That this House approves the

Proclamation issued by the Pvesi-
dent on the 1Tth February, 1980,
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upnder article 356 of the Comstitu-
tion in‘ relation to the State of
Uttar Pradesh.”

The motion was adopted.

18.32 hre.
HALF-AN-HOUR DISCUSSION

ENQUIRY INTO GOLD AUCTIONS

DR. FAROOQ ABDULLAH (Sri-
nagar): On 14th March, 1980, I asked
a question of the Finance Minster re-
garding the gale of gold by the previ-
oug Government, and he gave me a
one line answer. He said that the
matter was under the examination of
the Government.

The gold sale policy was decided on
3rd May, 1978, and was suspended
after five months in October of the
same year after 12.95 tong of gold had
been auctioned. At that time, the
then Governmeng said tha: thig policy
is to curb smuggling. Just gas the
colour of the‘crow, whom you might
wash with all known detergents of
the day, with al] the medical help ¢hai
you might have, will never change, so
will the smugglers also never change.
Even those people who promised the
previous Government that they would
never indulge in smuggling, continue
to smuggle even today and the coun-
try lost 12.85 tonnes of gold. Did that
remove the smuggling for which they
had introduced this, that the gold
should be guctioned and thig gold
wag auctioned and sold only to a very
few people. We in this House have
the right to know who those people
were who bought that gold and a
profit of Rs. 8 croras was made by
those people. That iz not the gold
which belongs to those people, it be-
longg to everybody. Today, the posi-
tion is, 1 have also go‘ daughters and
I am unable to afford any gold for
them and today, when we think cf
Mangalsutra, where iz the gold, what
are the prices? It used to be Rs. 200
per ten grams and today it ig over
three figures, into four figures and that
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gold was quickly disposed of. Fuur-
teen auctionsg were held and it wag to
curb smuggling. We produced two
tonnes of gold and it was until 1939
that the import of Gold into thig coun-
try was free. But in 1939, the British
Government, under the Defence of
Indig Ordinance, banned this thing
and it continues to; remain the same
even today.

18.38 hre.

[SHRT GULSHER AHMED in the Chair]

Today, because a thousand rupee
note could be demonetised, could be
called back at any time, those who
have black money no longer want 1o
keep it in rupees, are storing it in
gold and that gold has gone to only a
few people and not to the common
Indian. That is why ] oppose this
policy and I want that 3 strong inqu-
iry must be launched, not the one
which wil] take five years, bu: the
one which would %e done within
monthy to find out where the fault
lies and who has benefited from 1.
If any of the politicians, who arz the
future or who have been the past of
this country, are invelved in this
racket, they must be brought to book
and they must be brought before the
people for the wrongg they have done.
In America, also, they once sold about
11,000 tonnes of gold because they
wanted to stabilise the dollar. The
result of that was that after 11,000
tonnes of gold was sold, they realised
that their policy was wrong and they
were not going to be able to slabilise
dollar and they left 1t into the open
market. The Government cannot say
that they did not have resources at
their hands, that they did not have
officers or machinery at their dispo-
sal, who could find out what is right
and what is wrong. Did they not know
at that time that America had dab-
bled in this, had undertaken this and
sold about 11,000 tonnes of gold and
nothing wag returned. But we, with
meagre resources, with little gold,
which wag gtored, and which was
given, I was a medica] student, when
the Chinese war took place, and I know
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all my friends who had come from
Pakistan with nothing, with only
rings of gold or probably with bali
on the ears and when Panditji called
out, ‘come on, give me what ycu have,
your gold can give me tanks and
guns’, we gave and that gold was
thrown away for a few pockets, to
benefit from. D1d they have the right to
do s0? They are respnnsible as much
as this Government s responsible for
the wrongs theyn commiticd and they
wil]l have to answer for them. They
ghould not leave the previous people
who have taken wroag decisions, by
which some people hav: benefited
wrongly.

The Government that was there
previously believed that anti-smuggling
operation could be helped by putting
this gold into the market. But the
real reason was somewhere else. The
priceg were already high in India and
the prices, at that time, were low at
other places and the gold was being
brought in. Bug even today, from the
rough estimate that we have, about 90
to 100 tonnes of gold are smuggled in.
Is it not a major amount by any
calculation? Would this Government
not consider that about the gold orna-
ments that are exported out of this
country the people should be able to
bring in that gold back into thig coun-
try through some other source? We
have silver in large quantities Silver
1s not utilised by our people either for
ornaments or for other use. Could

that silver not be exchanged for gold,
thereby saving ourselves from  the
catastrophic decisions that we have
been taking in the past?

What I woulg like to bring to your
kind notice is that the policy of selling
gold to the highest bidder had another
disadvantage, that i#, gold went to only
some traders and that the majority of
traders dig not benefit. Ag I asked
before also, we would like to know
from the hon, Minister as to who were
those people who boughy this gold,
who were the beneficiaries of this
gold. According to one estimate, the
profly earmed was R8. @ crores in a
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short span of four months and, when
the Governmeng realised it  they
scrapped that thing completely.

The sale of gold by the Government
would have been of some benefit to an
enormous number of people without
enriching only a few, if it had been
made available to them directly. If
this 'gold could have been sold through
the banks by making into 20 or 40 g.
gold sovereigns, this would have been
far beneficial to our people who utilise
gold during marriages,

Suitable penalties could be pres-
cribed for bogus declarations. If the
people who bought this gold from the
Government or from the banks made
declarations which were bogus, the
~ Government could have easily caught
them, But that was not done.

To augment the supply of gold,
imports may be alloweq against export
of silver. This wil] incidentally help
in replenishing the stock of one of the
orecioug metals with another metal
which is utilised more by our people,
Further, against export of gold jewel-
lery, full replenishment of gold should
be allowed. Simultaneously, the
demand should be curbed or controlled,
The limit of holding may be halved
from the present level of 2000 g, for
an individual and 4000 g. per family.

With all this, the incentive to
:muggle gold wil] not diminish because

the unstable demand for the com-
modity resulting in gap in Indian and
international prices, The only way
to tackle it is to take stringent mea-
sures, Alas, the fear of law has become
a thing of the past. It is for the Gov-
ernment to see that the law is not
infringeq with impunity. I do hope
that the preseny Government whom
the people have given 3 massive man-
date will do something. The people
have given you a massive mandate
and they expect something from you.
Please remember that the hopes of
People are there. If you fail them,
God help democracy in this country.
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I would also like to say one thing
before I sit down, that is, your Govern-
ment has taken a major step today of
having an Embassy of PL.O. My party,
the National Conference, and the Gov-
ernment of Jammu and Kashmir thank
you for such a major decision ang 1
pray to God that we all will see
Palestine liberated one day.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): Mr, Chairman, Sir, I am in a
very awkward position because I was
the person who sitting on the other
side condemned the gold sale policy of
the then Government. When in the
Budget Speech the then Finance
Minister said that they were proposing
to sell gold, I said, this wag a disas-
trous policy, and that the couniry
would lose the precious wealth. I also
said that the posterity would call him
the ‘prodiga] son’ of India. So, I am
not second to anybody in condemning
that policy of gold auctions which was
introduced in 1978. The gold auctions
were done for a period of four months
and about 13 tonnes of gold were frit-
tered away, and I called it that the
Government had squandered the
national wealth,

Arising out of this, there are a few
points which require further scrutiny
and examination. One is whether thig
was done deliberately to benefit some
persons; alternatively, whether this has
been used to benefit some persons., The
second ig whether there has been a lack
of propriety in the manner in which
the bidg were called and the bids were
taken. Now, these are al] matters
which require a thorough examination,
When this question came up before
the House some time back, I told the
House—rather, I should say that the
Prime Minister told the House—that
this would be looked into. Unfortu-
nately, with so much of heavy work,
with ten Budgets to present, and our
own Budget to add to these, I have not
had the time to go into this question of
how to make this inguiry. I assure
the House that I will go into this ques-
tion very soon and then proceed to
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make an inquiry into the gold sales in
order to find out whether there has
been any impropriety in it, whether
there has been any motivation in it,
and whether it has, in fact, been used
or abused by some interested people.
Because I do not have any other infor-
mation, I cannot say whether the
charges made or the accusations made
are true or are not true, But this
much I can say that there were a large
number of bidg during that period and
the bids were all opened by a Com-
mittee which the then Government
copstituted under the Deputy Chair-
man of the Reserve Bank.

Now, with these facts, I would
humbly submit to the House that I will
very soon constitute an inquiry into
this matter.

Having disposed of the main issue, I
will now deal with one or two points
raised by hon  Dr, Farooq. He wanted
that silver should be exported and
exchanged for gold. Sir, on this
matter there are several and different
points of view and it will be very
difficult for Govrnment to take a deci-
sion. The question bristleg with diffi-
culties, Therefore, since he has raised
this point and since I do not wang
speculation in the market, I merely
wish to state categorically that the
Government have no such proposa] at
present. Otherwise, people wi]] start
speculating on it and then eitheyr smug-
gling will increase or some other thing
will happen.

The second point which was men-
tioned is that penalty should pe fm-
posed for false declarations, The law
already provides for penalties for false
declarations. Under the Gold Control
Order every person who has excess of
gold holdings hag to declare and if
there is any false deelaration, penalty
will be levied,

Then he asked for the replenishment
of exports. This again is a cumber-
some procedure leading to a Jot of
abuses, As the government are advised
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at present, they do not want to have
thig kind of a system, What the
systém means ig that some people will
be allowed to export jewellery outside
and then get replenishment of gold in
return for the purpose, All that we will
get is the value added op the gold
imported. But for the sake of a little
value added, we may throw open the
floodgate of abuses and, therefore, we
do not want to do it. I quite trust
the House will accept my answers,

SHRI ARJUN SETHI (Bhadrak):
The hon, Minister has already stated
that the policy of gold auction was a
disastrous policy followedq by the pre-
vious government—I may say—to ruin
the economy of the country. So I do
not want to proceed further ag the
Hon. Minister assured ug for inquiry,

But I would like to ask some specific
questions. My question is: will the
Minister kindly tell ug the nameg of
those persons who were benefited out
of thig gold auction,

Secondly, what steps do the govern-
ment propose t0 take so that the price
of gold may come down ang ag a
result, at least we can have something
of gold for marriage ceremonies, etr,

MR. CHAIRMAN: Mr. Eduardo
Faleiro—he is not here. Shri Lakkap-
pa,

SHRI K. LAKKAPPA (Tumkur):
The other day when the matter was
discussed by way of questions and
then supplementary questions, the
question of certain malpractices in the
gold auction came up and it is also
true that the hon, Minister at that time
and rightly, the Prime Minister also
intenvened in the subject and gsaid
that all the issueg concerning and glso
involving such a speculative business
of gold sales would be looked into. The
Prime Minister said emphatically that
the matter would be looked into, There
wag an agitation from all side .

MR CHAIRMAN: The hon. Member
will please ask the question,
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SHRI K. LAKKAPPA: I am formu-
Jating the question and I have to bring
the facts to the notice of the House.

MR.  CHAIRMAN: We know them.

SHRI K, LAKKAFPA: As also the
background. This discussion arose out
of the main question raised by Mr,
Sanjay Gandhi and the supplementary
questions put by me and others. Sir,
we were all in the Opposition when
thig decision wag taken by the previous
government and the pertineng question
on this subject was not replied by the
hon. Minister in spite of this half-an-
hour discussion because a 1ot of points
were raised by my friend and also in
the supplementaries at that time.

But, I would like to know whether,
this précious yellow metal being one
of the important issues on which is
based the economic situation »of
this country, a lot of changes took
place during these 2§ yearg not only
under the garb of controlling or
selling of gold by auction but through
other methods also. The previous
Government took lightly the smuggling
activity thereby a floodgate of it was
opened by them,

This situation has not only helped
them to take away the precious yellow
metal but it has become a flourishing
ground for the smugglers to carry om
their smuggling activities. I would
say that the place of activity became
the smugglers’ paradisg almost, There-
fore, at that time, a new syndicate was
born to corner the sale of gold. They
were big business people flourishing
here” at that time who were helping
the former Prime Minister, Shri
Morarji Desai and his son who were
directly involved. I would say that
mogt of his relatives were even invol-
ved and they were all from Bombay
and Gujarat and not from the other
cornerg of India. That new syndicate
was born and they had made it ¢{o see
that the entire auction of gold was
eornered by thia group of people, They
not only had taken away the gold bud
they left the economy of this couniry
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into shambles, Therefore, I would like
to know from the hon. Minister of
Finance whether he would have the
structural changes made into the entire
system of what happened in the pre-
vioug Government's time which had
created this situation of the smuggling
activity, He should effect an overall
change in the system as far as gold
auction in this country is concerned.

In view of keen interest shown as
aleo the observations made by the
Prime Minister on this question by
having a fuller probe of the highest
order into the matter and of submitting
a report to the House regarding this
within gix months, I want to know from
him what steps he would take to see
that the entire situation'is eased out
and the suspicion created in the
country on the issue of gold sale is
removed completely and thereby the
smuggling activities in gold in this
country are completely stopped.
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MR, CHAIRMAN: The Minister,

SHRI R. VENKATARAMAN: Sir,
the questioners wanted to know the

number of bids. I say that there
were 18316 bids out of which 8577
were accepted. The whole list of
bids that took place has already been
placed in the Library for the infor-
mation of the Members. It was done
by the previous Government itself.
It you want a few samples, I can read
some of them whose bids were ac-
cepted. They are:

1. Vummidi Bangaru Chetty of
Madras,

2. Chandra Kant of Bombay.

3. Yella
Hyderabad.

Reddy of Prodatur,

4. Devaji, Bombay.

5. Bhimji
Bombay,

Zaverbhai and Co,,

6. Gokuldas & Co. etc,, etc
19.00 hrs,

There is a large number I merely
gave a sample. I only wanted to say
that there have been bidg from several
places, We recived eighteen thousand
bids and out of that roughly 8,700 ac-
cepted,

The second question which was as-
ked was how to make the price of
gold come down? The price of gold is
very largely governed by the inter-
national market price and in the inter-
national market the price of gold has
been going up very much. In fact,
during the later half of 1979 the prices
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went nearly 30 per cent to 60 per cent
sbove the Indian prices in the inter-
national market. I can give the
figures for the prices in the inter-
national or London market and our
prices from January-February and
onwards. In January 1980 the
highest for 10 grams in Bombay was
1700 whereas in London market is was
2173 Therefore, I do not think any-
body will smuggle gold from a place
where it rules at two throusand to
this place. Then in February in
Bombay it was 1400 and 1800 in London
market. In March, 1980 it is 1370 in
Bombay an¢ 1676 in London. On the
21st March, 1980 it is 1320 in Bombay
and 1383 in iondon.

Therefore, we cannot control the
price of gold. It ig very largely set-
tled by international prices. The
international prices are the result of
large deals of people who buy and sell
gold.

The next point raised by Mr.
Lakkappa was that a syndicate has
been formed and the gold cornered. I
have said that thig is the very thing
to be enquired into and I ghall enquire
He also wanted to know
During the

into it.
about the overall policy,
budget I hag stated that this Govern-
ment will not auction or sell golg at
all. This h. heen specifically men-
tioned that this Government will not

sell or auction gold at all and there
is no question of any doubt in the
minds of anybody.

Mr. Shastri wanted to know whether
smuggling has been reduced, Well, in
this it is largely a matter of opinion,
In my opinion smuggling was not re-
duced after goid sales. At that time I
used to point out that from the number
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of selzures it does not appear ag if gold
smuggling has come down and the only
thing is that we have lost our stock.
On the other hand Janata people were
saying it has come down. There is no
method whereby it can be judged. Then
Mr, Shastri asked whether it has made
any dent on amuggling. In my view,
it did not make any dent on smuggling.
Only international prices will deter-
mine, If price of gold is lower in
other countries and higher in India
then people will smuggle gold into
.India and if price of gold is higher
fn,other countries and lower in India
then they will not smuggle. Then they
may try to smuggle out of the country,
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But our situation is such that smuggl-
ing into the country appears to be a
little more easier than smuggling out.
Therefore, I do not think that there
hag been any spurt of smuggling. I
do not claim any credit for it, for the
Government, but it is largely because
of the international price difference.
That is al] that I wish to say.

19.05 hri,

The Lok Sabha then adjourned #ill
Eleven of the Clock on Thursday,
March 27, 1980/Chaitra 7, 1902 (Saka)





